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{Mil DBrtrrr Sm ies*  in the Chair]
ORAL ANSWERS TO QUESTIONS 

Rsvnw  o p  Ph c m o  Poucir
4-

*507. SHRI NIHAR LASKAR:
SHRI a  K. CHANDRAFPAN: 

W  the Minister of FINANCE be pleas-
ed to  sta te:

(a) whether Government are consider-
ing to review the pricing policy;

(b) if ao, when a  final decision if likely 
to  be announced;

(e) whether it hi* been suggssled by tbe 
g t m n m  that fwndaaaental pre-requisite 
for the successful pricing poBcy it effideat 
distribution system; and

(d) if eo, whet steps are being taken in 
tikis direction ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) ; (a) and 
(b). Price policy is a complex matter, em-
bracing a vast number of commodities and 
a  whole series of fiscal, monetary and 
administrative controls which have to b ; 
operated in the interests of larger produc-
tion and more equitable distribution. AU 
these issues are kept under constant review, 
and changes are made as and when consi-
dered necessary.

(c) and (d). An efficient distribution 
system is one of a number of measures de-
signed to hold inflationary pressures in 
check. Suggestions in regard to control of 
inflation are received by the Government 
from economists and other interested parties 
from time to time and are given due con* 
aideratfon in framing the country’s econo-
mic policies

SHRI NIHAR LASKAR: We all know 
that Hie bask cauee for price rise, inflation, 
is the shortage of farm and industrial pro- 
ducdo* In tbe country. In view of the 
*»rta®e of essential farm and industrial 
pmdttctios to the country, I  would like to 
fcaow whether the Government is thinking 
a~28LSS}7*

of ” Tflfrlf Dfl 0  Icpi
items.

SHRI YESHWANTRAO CHAVAN; I  
would say that certainly one would like to 
accept in principle that the major commo* 
dities which are having influence in the 
price stractare are the food items particu-
larly. As you are aware, we are having 
certain measures for contact in this matter, 
because we have to see that oar distribution 
system functions properly.

SHRI NIHAR LASKAR: Some of the 
solutions for the price rise are having more 
and more production in the country and 
also cutting down the non-developmeatni 
expenditure to the maximum. I would like 
to know the Government's thinking in (bit 
regard.

SHRI YESHWANTRAO CHAVAN : 
You must have se*p that the entire «*enci*s 
of the Budget was meant for tha t When we 
discussed the Budget matters here, we indi-
cated the lines on which we were thinking 
in this matter. Our entire developmental 
efforta, particularly in the caae of agriculture 
and other ouNor. vital scetoni of the eco-
nomy, are meant for building up the forces 
of production in those areas. As far as 
reducing the non-developmental expenditure 
wjhich is, nally speaking, to contain the 
deficit our efforts are already in
that direction.

SHRI C  K. C H A N D R A P P A N : The 
hon. Minister has stated that the entire exer-
cise of Budget was to bring down the price- 
line. I want to know whether this fact has 
been brought to the notice of the Govern-
ment that, after the exercise of the Budg*t 
has been started, prices have increased by 
30% in the open market for most of the 
essential commodities. That is part (a) of 
my question.

N ow , since th e  M inister in  his answ er says 
th a t  th e  fluctuations o f  prices a re  constantly  
u n d e r review  o f  th e  G overnm ent, I wouM
ff l« M h » w ln » .< k e  Son. G o v e n ^ > *

the nercentage of price increase for essenwtt 
conuooditfet, pMtfcutafr. fo°<l te™  «» ? »
m a t  u i  » W  *  * •  W *

H tie  Govwoment«(«<*»* **•
“ * • » *  a * * " * *  »
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SHRI YESHWANTRAO CHAVAN: 
That information has been given a number 
of tinea in replies to  different questions.

It is a  fact of life that the general price* 
line of 1974 b  couch more than 1960. It is 
a conceded position. The wholesale price 
index also constitutes many other factors in 
which food is certainly a major factor and 
even in the case o f food items the pricas 
have risen.

SHRI a  K. CHANDRAPPAN : Is it a 
fact that after the Budget the prices of essen-
tial commodities have increased by 30% ? 
Can you deny it ?

SHRI YESHWANTRAO CHAVAN : If 
yon say 30%. I  deny it.

SHRI C. K. CHANDRAPPAN : Then 
you may say by what percentage. What is 
this answer?

PROF. MADHU DANDAVATE: Sir. 
the hon Member is asking for a quantita-
tive answer whereas the Munster is giving a 
qualitative answer.

SHRI C  K. CHANDRAPPAN : Let the 
hon. Minister enlighten the House and the 
country as to what is the percentage of in-
crease. 30% price-rise he b  denying

SHRI YESHWANTRAO CHAVAN : If 
you want the precise answer for this ques- 
tion about rise of prices in essential com-
modities after the Budget I think you will 
have to put a separate question. Inter-
ruptions)

MR. DEPUTY-SPEAKER : He does not 
have the ready figures.

SHRI SAMAR GLTHA : I would like to 
know whether the easy circulation of black 
money is one of the major contributory fac-
tors in regard to fluctuation of prices, tha{ b  
to say, whether the Government will make 
a fresh evaluation of the suggestion made 
by the Wanchoo Committee in regard to 
demonetisation of higher currency notes. 
What aye tbe oilier concrete steps the Gov-
ernment have taken in futfllment of the 
recommendations of the Wanchoo Com-
mittee and what is the outcome of them 
steps already taken for containing the 
p t ia a l

SHR* YBSHWANTRAO CHAVAN; I 
have M t  with this particular question

while replying to the genera! debat* on <h* 
Budget If you permit me, Sir, I  will repeat 
the same thing, but H will take a little mom 
time.

According to Wanchoo Committee's 
assessment and even according to Govern-
ment's assessment, there are three or four 
major areas or directions in which wo can 
attack the problem of black money. One U 
that we will have to create a fear in the 
minds of tax-evaders and in order to do that* 
we will have to amend the income tax and 
other tax laws making the penalties mow 
deterrent On the basis of this recommen-
dation we have drafted a very comprehen-
sive legislation which is before this House* 
The Select Committee is very deeply con-
sidering this matter in all its aspects. This 
is one point

Secondly, the question was that there was 
some sort of an incentive for evasion of 
taxes because it is the evasion of taxes which 
is the mother of all Mack money and the un* 
accounted money. In order to take away 
certain incentives for evasioh, we have in-
troduced some measures in the Finance Bill 
this time which the country and the Howe 
knows very well.

The third recommendation that was made 
was that the unaccounted money is used for 
having large areas of properties and parti-
cularly, it was found out that the method 
that was used was to have under-valued 
transfers of properties. In order to prevent 
that, this Home passed a legislation and 
under that Act which is now working, I  gave 
certain information as to in how many cases 
notices have been issued and in how many 
caies decisions have been taken. That was 
another way of doing i t

Demonetisation was also one of the sug-
gestions that were made but the Govern-
ment has not accepted that recommendation.

SHRI IAGANNATH RAO : H ie PtnftjKW 
Minister said earlier that the impact o f tfc* 
Budget proposals can be iee» oujy sop****** 
later. Now we are Jiving in  an  *t* 
shortages. What stops have the Q w m m * #  
taken to strengthen the p*&lie. 
system a o th tf th e  svitibbl» 
industrial product! m  
•bly*
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gflgtif VfcSllWANtiLAO CHAVAN: m  tB&t km <* Oft* b food item. an* 
parfictflarfy foodgraln* sod the hon. Mem-' 
btf knows what step* have been taken 
about tbe distribution system and tt is of' 
the distribution system of food which has 
helped os to bear the brunt of the rising 
prices, ... {Interruption*) That is because 
of tht shortage*.

SHRI SOMNATH CHATTERJEE: The 
hem. Minister said that an efficient distri-
bution system is either in existence or that 
the Government is thinking on that line. 
May I know in view of the steep rise in 
prices and the risin* trend in prices of 
foodstuffs, what immediate steps are> the 
Government proposing to take to arrange 
for distribution of foodgrains, particularly, 
in the rural areas because there is hardly 
any rationing system and whatever modified 
system is there, has almost broken down ? 
This is an aspect which requires tbe imme-
diate attention. What is tiie Government 
doing in this matter?

SHRI YESHWANTRAO CHAVAN: 
Regarding die entire food policy, only 
yesterday a  statement was made by the 
Food Minister. I  think you will'Have to 
find an answer in that statement

SHRI SOMNATH CHATTERJEE : It is 
a slide-back- . . ,  (Interruptions) It is a 
reversal of the policy. How are you going 
to arrange an effective distribution of food* 
grains ?

SHRI DINfiSH CHANDRA GOSWAMI: 
According to the law of economics, when-
ever there is a shortage, the prices rise. But, 
«n this country, even when there has been 
an increase of production, there is a  corres-
ponding increase in the prices. May I know 
whether the Government has made any study 
as to how this peculiar law Is ruling in this 
country and If so, what steps are the Gov-
ernment taking at least to see that when 
there Is increased production, the prices do 
tall and do not rise ?

SHRI YESHWANTRAO CHAVAN: 
This is a very good suggestion for conside-
ration, We will have fo certainly make a 
deeper sttrfylnio ft.

W f lW  i W 6 W  
3ft, ^ a w w i-m p W  f f t  * w r  *

f W  W  » W T .

a | w
t* n r *rer farcr srrar s m  f  

fan: w rit, -
|  a f t T v r r s r m r  
%  I f f  f i n *  *pc f a w x  $  f a y *

SHRI YESHWANTRAO CHAVAN: 
Just to think in terms of rolling back the 
prices will be somewhat a wishful thinking 
in the present circumstances. I  have given 
my personal assessment in the natter. But 
our efforts will have to be to contain the 
prices at the present moment, if you say 
ask what exactly is the policy of the Gov-
ernment in the matter and, wherever possi-
ble one can certainly make an attempt to 
see that the prices are also rolled back to 
some extent.

Regarding the other part of the question, 
he says that there is a recommendation of 
economists that the increase in money sup-' 
ply should not be more than 5%. It is well 
said, but it is very difficult Ultimately, it 
must have some relationship with the pro-
ductive activity and development also. It is 
very difficult to say that the money supply 
increase should remain at only 5%. There 
is another group of economists and that is 
at least the view o£jhe economists who have 
advised us and that is that monetisation is 
expanding and the rural economy is getting 
more and more monetised and that it is diffi-
cult to say that the money supply increase 
should be contained only to 5%.

SHRI R. S. PANDEY : The crux of the 
problem so far as distribution system rs 
concerned is that dungs are available. There 
Is scarcity and there is no doubt about it. 
There are two things. If price is fixed and 
commodity is controlled it is not available.
If you pay more price it is available. This 
is something very strange. I  can understand 
your helplessness; it is a very delicate ques-
tion  But somewehere the line has to b: 
drawn. Some agency fe to be created to look 
into the entire systems of distribution. You 
fix am price; the thing is not available in 
that price. At a htghtr price things are 
available. Those very same things ace
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avaitabfc at liigfa«r pct«e. TWs is Ifas can*
Of

SHRI YESHWANTRAO CHAVAN : It 
is his analysis. He is perfectly free to wakt 
his own aw M tacnt

<R| i sTTTtBW fv*RT 
«rar *R rt % tfwer
anwFFr forr «rr fr sr*f!r *? 
t i t  w iw x  5*  |  m  v t f r
v T W f V ^nR r 3FTWF fiCTT ’3TTRFV I

f f* * *
t o  % ^ T rtp r f M f e v  
v r  3FFWT f*r$ i *  sr^m^r $  v n  
3 R « ? t 5 0  SftHKT ? f* W ¥ r*  V t f

« fc m  w m *  % f iw re n fo  $  fira%  
m w rrv  ttftff

SHIM YESHWANTRAO CHAVAN . 
Certain proposals are under Geceaunnat'i 
consideration to increase production of 
coarse doth, so that it caa be made avail' 
able to larger proportion of people. The 
proposals at present are under consideration 
of Government.

P l a c e s  i * o p o o d  t o  »b  p u t  o n  A m  
May miring F in n  P lan

•SOB. PROF. NARAIN CHAND PARA- 
SH A R : Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
s ta te :

(a) the number and names of places pro-
posed to be put on the air map of India dur-
ing the Fifth Five Year Plan: and

(b) whether any yearly phased pio- 
gramme has been drawn up in this regard ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION : (SHRI RAJ BAHA-
DUR) : (a) and (b). Indian Airlines had 
draws up a list o f stations for possible in-
clusion in its net-work during the fifth  
Plan period. However, due to the recent 
steep increase in the price of aviation fuel 
and tbe pleasing out of Viscounts and 
Dakota* from their fleet Indian Airlines is 
reviewing the wfeole position.

PROF. NARAIN CHAND PARASHAR; 
Sine* the Minister has not given us list, and 
since be has indicated revision of this list,

may I ask him of re c a s t biw to gh* prio-
rity to 0 *  capital of tbs States which have 
bssw linked with the Union Capital by air.

MB. DEPUTY SPEAKER: I t  ia, a  mg* 
gaatian lor actiaa.

PROF. NARAIN CMAN& PARASHAR: 
Wffi be give top priority ?

MR. DEPUTY SPEAKER: It is a  sug-
gestion for action. You may tmt your 
second suppkeejemairy.

PROF. NAftAIN CHAND PARASHAR: 
In view of tbe survey which baa bsca order* 
ed tor this airport at Simla may I know 
from him whether any time fc fixed for th* 
setting up of the aerodrome ?

SHRI RAJ BAHADUR : Survey of the 
site Jabarhati suggested is under way. We 
hope that soon it will be completed. Re-
garding aicservfae to the capital of H.P. it 
depends upon so many factors which are 
yet uncertain.

SHRI RANABAHADUR SINGH : There 
have been certain cancelled services inside 
the country by the Indian Airlines, for 
example, AUahabad. May 1 ask whether
I.A., while reconsidering opening of further 
stations, wffl give priority to those places 
which originally had air service but which 
was discontinued due to oil crisis ?

SHRI RAJ BAHADUR : It is a question 
of principle; we wilt certainly consider and 
take a sympathetic view.

SHRI A. P. SHARMA : Bokaro which is 
an important place is known nationally and 
internationally and this is to be put on the 
air-map. I want to know whether the Minis-
ter is considering this.

SHRI RAJ BAHADUR : We have not 
yet considered Bokaro so far as my infor-
mation goes.

SHRI M. S. SANJEEV1 R A O : There is 
a good airstrip in Rajahmundry where the 
Prime Minister lauded. And, tearing >n 
mind the fact that certain industrialt>ts have 
promised that they will buy certain num-
ber of tickets, what is tbs position of 
Rajahmundry.

MR. DEPUTY SPEAKER: You may 
consider that. There is nothing mwe to

SHRI RAJ BAHADUR; Jf ttere in a  
firm offer like that, I  would certainly ask the 
Finance Minister to consider this.
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w l  w e m r  s h e a * b * :  n * t t  *
nothing w n  hi tta t r<w ean fsnd f  ow  
tVifesUons to (ten . Let us §© to * e  « mH

Sus pen si o n  o p  Rose Ex p o iw  «* S.T.C

*509. SHRI DHAMANKAR : Wilt the 
Minister of COMMERCE be please* to 
•t&te :

(a) Whether the suspension of ruee ex-
ports by State Trading Corporation has 
badly hit the trade and rose growers in the 
country this season when they were ready 
to embark upon rose marekting abroad in a 
big way; and

(b) if so, the reasons for the suspension 
of rose exports ?

THE DEPUTY MINISTER CN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) & (b). A statement is 
laid on the Table of the House.

Statement

'a )  The S.T.C. had taken up export of 
roses on experimental basis and as it was 
uneconomical, it has since been given up.

(b )  T h e  re aso n s  fo r  d iscon tinu ing  e x p o rt 
of ro ses  a re  as fo llow s :—

(i) inadequate availability cf export 
quality roses at the required tiin;.

(ii) fast changing varietal picferences 
of the buyers in the importing 
countries.

(iiO dorrt&tic demand bring different 
from the export markets demand, 
limiting the expansion of area for 
cultivation of rt«es for export.

(iv) Keen competition from other ex-
porting countries such as Israel 
and Egypt who are nearer the 
importing countries and have esta-
blished buyer-seller relationship,

(v) preference of the buyers *or glass 
house cultivated roses as compar-
ed to the open field roses which 
have thicker carved stem, more 
thorns and dark green folicfie.

SHRI DHAMANKAR: Rose is our 
proud heritage of love and Messing* of our 
great and revered leader, Pandit lawabarlal 
Nehru. The export of roses came* the mes- 
8**e of goodwill with svwaet fragrance to

fo n tfe  aouotrka. We fc*e also * *  hu*  
*mfc of agriculturist. who wt*e «act*ra*ed 
to take up to roee-farain*. Rom  growing 
w m  called soesled garden* but they 
««e now reduced to deserted syametMa.

In the dhncumstances. 1 would tfte to 
know, as the hon. Minster said that an ex-
periment is going on, from him In how of 
the areas does the S.T.C. experiment t  WbK 
Is the expenditure incurred for the eoM» 
storage, packing and dulling plants etc. and 
what was the investment mufe by the agri-
culturists as they were encouraged aad ini-
tiated by the STC to grow roses?

SHRI A* C. GEORGE : In the matter of 
exports of roses, the S.T.C. tried to export 
them to the Western countries as they had 
preference for the roees. We tried to do it 
lor nearly three yean. But, we were tacur* 
ring heavy losses because of the long dis-
tance involved as also the cost of packing, 
air-freight, handling and transport expenses 
etc. involved. Cumulatively, we lind that in 
the course of three years* experiment that 
the S.T.C. had undertaken that it was not an 
uneconomical proposition. I would like to 
lell him that the rose is not a channelised 
item and so, the agriculturists are free to 
export them. But, the problem that we are 
facing with is stiff competition from the 
countries which are nearer to the buying 
countries. This does not jestify export of 
roses.
* SHRI DHAMANKAR : But, the state- 
nisnt says that there is kcea competition 
from other exporting countries tike Israel 
and Egypt. Now, in the changed circums-
tances as a result of war between fcgypt and 
Israel, thc rose plantation had gone down 
there while in C hatrapur and Haryana and 
other parts ot Maharashtra—Lonovala— 
the rose plantation has gone up. At the 
initiative of the ST C . these agriculturist* 
were encouraged to invest on the rose 
plantation Therefore, I would like to k»vjw 
whether the S.TC. would review the posi-
tion and re-start the export of roses thereoy 
helping the agriculturists who have been 
ruined.

SHRI A. C. GEORGE : Sir, we have no 
information that due to the crftis tu the 
Middle<axt> the production and cultivation 
of roses in Egypt or Israel has come down. 
But, Sir, the problem, as I have explained 
earlier, is this. The S.T.C. tried their lewd
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Vest in the pastthree years to go ahead with 
the experiment. Tbe net result u  this, I am 
prepared to read oat the figures. In 1970- 
71, wo exported 10 dozens of roses the loss 
for which was Rs. 2.583; in 1971-72. we 
exported 205 dozens of roses the loss for 
which was Rs. 6,826; in 1972*73 we again 
tried to export 612 dozens the loss for which 
was Rs. 11,000. So, over a period of three 
years, we found that in spite of our best 
efforts, due to sheer intrinsic nature of the 
buying countries as well as the selling coun-
tries and the long distance involved as also 
the expenses for packing etc. we could no’ 
continue the exports.

SHRI K. GOPAL; Mr. Deputy Speaker, 
Sir, in the statement under (b) one of the 
reasons for discontinuing export of roses is 
because of the fast changing vaiietal pre-
ferences of the buyers in the importing 
countries.

As far as I know there is only one such 
varietal preference of roses with colours. 
Roses do not change the colours as many 
of us do. I would like to know how this 
could be one of the reasons for discontinu-
ing the export of roses.

MR. DEPUTY SPEAKER; It is time for 
you to change ?

SHRI K. GOPAL : Another reason for 
this, according to him, is the domestic de-
mand being different from the export mar-
kets demand, limiting the expansion of area 
for cultivation of roses for expot t. In this 
connection, I would like to know from him 
whether steps have been taken by the S.T.C. 
to see that we now go in a big way for the 
cultivation of roses so that in future, the 
Ministry may consider favourably about th * 
export of roses.

SHRI A. C. GEORGE : I may reiterate 
that the S.T.C. tried on an experimental 
basis the export of roses but they found it 
was not economically feasible. This item 
is not a channelised item and the agricul-
turists and the growers are free to export if 
they could meet high expenses involved.

I m p o r t  o p  R o u g h  B ia m c s  
t

*510. SHRI S. N. M3SRA :
SHRj BIRENDER SINGH RAO ; 

Will the Minister of COMMERCE ba 
pleased to s ta te :

(a) whether M/s. Bharat Ophthalmic 
Glass Limited, Durgapur, takes unusually

long time to dear the release orders issued 
by the Joint Chief Controller of Imports and 
Exports (CLA), New Delhi far the import 
of rough blanks for the manufacture of 
optical lenses;

(b) if so, the reasons therefor; and
(c) the steps Government nropose to take 

to expedite clearance of the release orders ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) and (b). There is no 
delay in servicing Release Orders in cases 
where the indents received from the parties 
are complete.

(c) A proforma has t>?en devised in 
which the release oider holders have to indi-
cate technical details of their lequire.TKnts 
which helps in speedy clear ante of re!e.:sj 
orders by the canalising agency. Proposals 
to introduce further simplification in pro-
cedure are under consideration.

E n q u i r y  c o n d u c t e d  b y  R B .I .  RroARMNo
RECOVERY o r  CANCELLED N oifeS

•512. SHRI RAMAVAiAR SHASTRI: 
Will the Minister of FINANCE be pleased 
to sta te :

(a) whether the report of the departmen-
tal inquiry initiated by Reserve Bank of 
India regarding the circumstances leading to 
the reported recovery of cancelled notes, 
has been submitted;

(b) if so. the salient features thereof; and
(c) if not, how long would it take to 

finalise the inquiry report ?

THE MINISTER OF STATE IN THfc 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) to (c). The inquiry is still 
in progress and is likely to bs complete J 
shortly.

T w rw rrc  frrcaft : g w r e r ,  
Wffapr, Wr TO Tf
w rr  foepfr $,s?T 

fa*rr, f #
^  | f farsmr m v n

i 
SHRI K. R. GANg&H : The quantity or 

value of cancelled notes which t u  found
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-was an one-rupee packet containing 94 
notes. This wa found by one of the indi-
vidual persons, a tenderer, in a garbage 

•dump behind the Nizamuddin railway 
station; and he tendered it to the Reserve 
BaSk office for exchange. The matter was 
icported to the police, and the Reserve 
Bank has also been conducting an inquiry. 
The notes were tendered at the Reserve 
Bank counter on 3rd December, 1971, 
and immediately a report was lodged with 
tbe Delhi police and the Delhi police has 
been enquiring into it. The investigation» 
are going on, and the Reserve Bank has 
also started disciplinary proceed'n?s 
against some employees and show-crnse 
notices have been given to them, and other 
procedural aspects are being followed.

f t  tw hw tt irraft : fcrV 
TtfV t  7

«f* fco anro ^
fc, r t7 #  fr i ^  f t

fr ** f t  w r r
fkT, W ifwsFT̂ i srtafarc t f f t
SPT̂TT |  I

«ft TW W fTT w iw ft: sm w rn  f t .
OT?P$ f t  3iw f tx
ft *F5KT t  ^ ft ft
bVp fr qror snr wr #
3t pt  fari qtfifirqvR'
% ^ r N r  %% I  a t  ? a m #
w r # w t  #  t  ?

SHRI K. R. GANESH: I think m fair-
ness I should not answer the hon Mem-
bers question only on the basi* of the 
question that he has put. The first question 
he has asked is what precautions are being 
taken.

«ft w rms H iw ft * o t  TO f t
arpf it* to  ft*  *

stf tppw  w * t  o t  o t  v * f  *  m
f* w t q rw w l*  «r-T
yta>TT̂ r f ,* r r  I -
w r  5̂  W t  ?

SHRI K. R. GANESH: The fact is that 
this packet of one rupee notes containing 
94 notes was of these which were disposed 
of under what is known as the standard 
procedure. This was properly sealed, 
properly punched. When I use the word 
‘punch’, it will not properly communicate 
to hon members what is meant by it. Ac-
tually last time when this question came 
up in the House. I went to the Reserve Bank 
office here and saw the whole pro-
cedure. Nearly one fourth of the notes get 
destryed by being punched. A hole of the 
dimensiens of one rupee is there when a 
note is punched. As the hon. member, 
more than anybody else, knows these 
notes are sorted out note by note. Action 
on this particular packet was done under 
the standard procedune under which it was 
sorted out note by note. After sorting out 
a parcentage of it was attested by two 
officers Then it was put into—-that is those 
which are to declared to be destroyed—the 
incinerator for destruction. The other 
procedures that are there for destruction 
and regarding disposal of ashes were also 
followed This is one of those eases where 
an accident has taicen place. This note 
packet was also partly burnt out.

As far as the whol; procedure is con-
cerned, of course, when an inquiry is 
going on. they will find out if there is 
anything, further wrong in the procedure 
in which case it will be remedied.

He asked about those who are respon-
sible for it The point is that the Reserve 
Bank has to find out. There is no outsider 
involved in this. No outsider can be res-
ponsible for it. There must be certain neg-
ligence at some point in regard to the pro-
cedure and they will have to locate where 
this negligance was, because it has gone 
through all the procedures. It is wily the 
procedure of burning and the a&hes being 
dealt with properly.

MR. DEPUTY-SPEAKER: You do not 
seem to have slept properly last night. You 
fflnmit organise your thoughts. You have 
conveyed everything.

SHRI K. R. GANESH :I thought this 
explanation was necessary because it is a 
question of the nation’s currency: It is not 
a question of somebody having taken it. 
There is a standard procedure. There has
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bee* some negligence in to . which Mine 
imt& tf k  m a g  tta tio cM  both by the 
potie* afed the Reserve Bank authorities.

SI& I B. V. N AIK: Since this one rupee 
currency gets circulated tremendously and 
naturally gets disintegrated in thc process 
and it is a costly procedure to replenish 
it and there have been news items to the 
efect that the entire (we rape currency 
is going to be substituted by a  suitable 
coin..........

MR. DEPUTY-SPEAKER: That k  a 
different question.

Shri B. V. N A IK : If so. by what time 
we can expect the substitution of the one 
rupee note by the coin?

MR. DEPUTY-SPEAKER: This does 
not arise.

PROP. MADHU DANDAVATE: I 
just want to ask a question regarding the 
scope and then I will put my qestion. The 
hon. Minister has made a reference in the 
course of his reply to the procedure of 
burning and destroying currency notes. I 
would like a clarification from you whe-
ther you would permit a particular ques-
tion regarding this procedure.

MR. DEPUTY-SPEAKER: The ques-
tion of procedure is a much bigger question. 
He has explained the procedure, when 
notes are considered as no longer in use, 
When they are punched and how it has to 
be done.

PROP. MADHU DANDAVATE: I 
want to ask a supplementary on that.

MR. DEPUTY-SPEAKER: You can ask 
a question which is relevant.

PROF. MADHU DANDAVATE: Will 
it be relevant in this question?

PROF. MADHU DANDAVATE : As 
the hon. Minister has made a cursory 

reference to the process of destroying and 
cancelling notes, in that connection, I 
would like to seek a clarification form 
him, as far as the special procedure or 
emergency procedure for destroying notes 
it concerned, because it is full of potentia-
lities for allowing the notes to be destroy-
ed, to go out and allowed to be misused 
by the others. May I know whether he 
would reconsider the entire attitude to the 
process of destroying soiled currency 
notes bar special procedures?

MR, DBPUTY-SPfiAKfilt: It i» a  «*•
• to, -----

PROF. MADfitU DANDAVATA: l l  t» 
an suggestion for inaction. tmfortuna!«ty.

MR. DEPUTY-SPEAKER: Nest que» 
tion.

PROF. MADHU DANDAVATE: I  
raised this issue sometime back, and the* 
are not dotes anything. I would be 
glad if it is a suggestion for actio* but 
it ii  a Suggestion for inaction.

MR. DEPUTY-SPEAKER: Order,
please. Shri Ulaganambi.

SHRI R. P. ULAGANAMBI: Regarding 
the instance of taking away note* from 
banks, whether it is the Reserve Bank or 
the State Bank, by legal or illegal means,- 
it started from Nagarwala’s instanoe------

DEPUTY-SPEAKER: What is legal 
or illegal here. I do not know.

SHRI R. P- ULAGANAMBI: Currency 
notes have been taken away.

MR. DEPUTY SPEAKER : This is not 
about taking away currency notes. This it 
about action for disposal of notes that are 
considered to be no longer fit for use by 
the Reserve Bank.

SHRI R. P- ULAGANAMBI: Mv spe-
cific question is, this sort of instance, or 
incident, has taken place in our country,—

M R . D E P U T Y -S P E A K E R : I think this 
is one  isolated inc iden t th a t h a s  happened .

SHRI'R. P* U L A G A N A M B I: It s ta r te d  
fro m  N ag arw a la ’s incident. May l  k n o w  
w h a t a re  th e  loopho les an d  w h e th er th e  
G o v ern m en t w ill com e fo rw a rd  to  rem ove  
the  loopho les  aris ing  fro m  a n  mefficiem 
an d  incapab le  a d m in is tra tio n ?

MR. DEPUTY-SPEAKER: It is a sug-
gestion for action. Plug up the loopholes. 
Next question.

Expoat o f  S u b - s ta n d a rd  H a n d lo o x *  
F a b m c s

•513. SHRI R. S. PANDEY :
SHRI PRABODH CHANDRA:

Will the Minister of COMMERCE be 
pleased to state:

(a) whether Government have received 
complaints about the export of sub-sfan* 
dard handloora fabrics: and

<b) if so, remedial measvree proposed?
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THE DEPUTY MINISTER IK  TUB 
MINISTRY OF COMMERCE <$HRI A.C. 
GEORGE): (a) and (b): Some eortplainta 
about the quality of handloom products 
Exported have been received. To ensure 
enports of quality handloam jtood*, |PV»> 
sftipment inspection by tbe Textiles Com-
mittee has already been introduced hi 
m y ect g( aelwftfd hf»u<ininn products.

SHRI R. S. PANDEY : The question 
is vary important and the answer is very 
brief, fhe hon. Minister lays that some 
complaint* have been received. “Some 
complaints have been received" means 
what? Our handloom fabrics are very 
popular in the international market, parti-
cularly in western countries. May I know 
when the sub-standard goods were supplied 
and why they were not inspected before 
the shipment was made? May I know 
when the Committee was appointed after 
receiving the complaint’ Why was not 
the Committee appointed earlier so that 
you would not have received the com-
plaint? It is very unfortunate to receive 
complaints from the international market. 
So far as our handloom fabira arc con-
cerned, they are getting very popular day 
by day.

SHRI A. C. GEORGE: I fully agree 
with the hon. Member that thc handloom 
product is one of our main expot t commo-
dities. Over this period, about the quality 
of the handloom products, there are only 
five complaints received. Out ot this, two 
complaints have already been settled to the 
mutual satisfaction of the buyer also 
Three others are under different processes 
of arbitration. Since there are so many 
varieties of handloom goods being export-
ed »it is quite possible that once in a way 
a few occasional complaints are likely to 
come. On 1-1-1973, we instituted pre- 
shipment inspection for bedspieads andbed- 
sheets and on 1-4-1973 it was extended to 
handloom napkins and towels. There aic 
quite a few other varieties to which pro-
gressively we are introducing quality con* 
trol and Inspection. Compared to the 
quantum and the variety of exports, the 
eompfeuitts are infinitesimal.

SHRI R. S. PANDEY: Have you re-
ceived any complaint from Bangladesh 
regarding the supply, bscanse after the 
formation of Bangladesh, they have im-
ported handloom fabrics froth t». May I

k$ow whether you have received any cow* 
plaint from Bangladesh regarding the 
suppi y?

SHRI A. C. GEORGE: The Uve com-
plaints received are, one each from United 
Kingdom, Switzerland, Malaysia, U.S. and 
Swedan. I do not have any lecord of tny  
complaint from Bangladesh.
N e g o t ia t io n  a x o u t  t h e  w u c e  or W a o o m  

to BE SUPPLIED TO YUGOSLAVIA

*514. SHRI N. K. SANGHI: Will th r 
Minister of COMMERCE be please- 
ed to state :

(a) whether wagon manufacturing in-
dustry has been urging upon Government 
to renegotiate the price of wagons, which 
India is to supply to Yugoslavia under a 
contract reached between the two coon- 
tries, owing to heavy escalation in the cost 
of production;

(b) whether pending negotiations, the 
industry has not been able to keep up its 
supply schedule as per the contract; and

(c) if so, whether Government have 
taken up the question of price revision and 
delivery schedule with the Yugoslavia 
Government and if so, their reaction in ibis 
regard ?

THE DEPUTY MINISTER IN THF 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) to (c). The wagon 
industry’s request for re-negotiating of 
terms of contract for supply of wagons to 
Yugoslavia is under consideration of the 
Government.

SHRI N. K. SANGHI: The order for 
3600 wagons was placed as back as 1970 
and I do not know what is under the con-
sideration of the Government. The vaqon 
industry is not in a position to supply these 
wagons at the old prices. I should like to 
know from the Government whether there 
is any clause for revoking the supply oi 
whether there is any price escalation clause 
under this agreement? What i* the Gov-
ernment waiting for?

SHRI A. C. GFORGE : In the existing 
contract there is no price escalation clause. 
One would appreciate that the recent 
events have made it impossible for most of 
the suppliers to execute orders because the 
shipping freight has gone up and the cost 
of every item has gone up and so v»e are
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negotiating with the Y ugosk/ Govern- 
ment The Industry has put a claim under 
force majeur and we are sending a delega-
tion to negotiate with Yugoslav authorities 
the price escalation and other relevant 
matters.

SHRI N. K. SANGHI: The Railways 
order every year is* for about 13,000 
wagons. Production in our country h 
hardly 10,000. How does the Government 
hope to export 3600 wagons to Yugosla-
via 7 Has any request been made to the 
Railways to divert a little oit of their own 
supplies for the export market ?

SHRI A. C  GEORGE: It was onlv 
after taking into consideration the needs 
of the railways that this contract was 
entered into. Actually we arc increasing 
the capacity for production of the wagons 
and this export order will not eat into the 
requirements of the Railways.

B u s i n e s s  c o m p e t i t i o n  o r g a n is e d  b y  L .I.C .

*515. SHRI SHASHI BHUSHAN : Will 
the Minister of FINANCE be pleased to 
refer to the reply given to Starred Question 
No. 152 on the 1st March, 1974 regarding 
business competition organised by L.I.C. 
and state the dates on which the results of 
the three competitions said to have been 
announced, were actually announced and 
the dates on which the agents who qualified 
were informed ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : The re-
sult of the first competition were announc-
ed on 9th November 1973 and 13th 
February 1974, those of the second on 
26th November 1973 and 15th February 
1974 and those of the third on 7th Novem-
ber 1973. The results were communicated 
to the Branches on the same dates for 
display on the Notice Boards. Agents were 
not informed individually.

irfar : sfaprsforT tft sfcr- 
vtorfaT sft q f t a n r f  *r,
«t P<«i i h  *r sftf q r

v ra rr  — m
ftrv rareri a r>  r t  v m r v
*PT I f*IT V t f t  J T $ W

fvFiW fsrfr 'r f r ro

HT tffS T T  .

SHRI YESHWANTRAO CHAVAN ; I 
think the hon. Member is right; this ought 
to have been done. The L.I.C. should take 
note of it.

i r fw n r :
fr f f  ir-snTcT i f  ^
referr fs £  f t r  q f w i r  qw ^  q r  

qrr^r fr % <rfterr
^  % srrs q f c w r  *rcr<^ *
T cR > ^  fr ?

MR. DEPUTY-SPEKER ; How does it 
arise ? Next question.

S e t t i n g  u p  o p  a n  I m p o r t - E x p o r t  B an k  

•f
*516. SHRI D. D. DESAI :

SHRI C. K. JAFFER SHAR1EF :
Will the Minister of FINANCE be 

pleased to state :
(a) whether Government have set up a 

Committee to examine the feasibility of 
setting up an import export bank to finance 
trade;

(b) if so, whether the Committee is 
also to study India’s overseas turn-key pro-
jects to expand economic relations with the 
developing countries; and

(c) what other function* have been 
assigned to the Committee 7

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) to
(c) : Government have set up a Comm:ttce 
to review the adequacy of existing agencies 
for export financing and to examine 
whether there is a need for an export* 
import bank for the country.

SHRI D. D. DESAI: Export import 
financing of trade is one area of activity 
and financing of export-import of project 
is another area. The specialised service 
that the Export-import Bank of the United 
States or other institutions in some other 
countries provide are not available in In«8a. 
Would the hon. Minister consider the 'ele-
ment of risk that goes with export financing 
of projects and see that it is taken cane 
by establishing a proper system a t proper
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organisation or institution to finance pro-
jects for export as well as imports ? What 
is the line in which the Government of 
India is going to operate ? Would it be in 
the ?ame lines as those existing in other 
countries or would it be just one depart-
ment erf commercial bank undertaking this 
work ?

SHRI YESHWANTRAO CHAVAN: 
This is what exactly, the Comm tiee whLh 
has been set up is going inlo. There are 
two views about thi* matter. The question 
is, looking into the present stage of export- 
import activities in India, whether it is 
necessary to change the present position. 
Tbe Banking Commission has gone into 
this question and they have come to the 
conclusion, that the present conveniences 
and facilities in the country seem to be 
adequate. But, there is also another view, 
that we should change this and some speci-
alised organisation like Import-Export 
Bank may also be created to look into 
this specially. There are two views, and
I should >ay they are very“strongly repre-
sented by the respective sides. It is very 
necessary to go into this question. It is» 
no use duplicating the efforts. At the pre-
sent moment, the commercial banks, IDBI 
and the Reserve Bank are looking into this 
matter and according to them and accord-
ing to me also, these facilities are quite 
enough. But, when there is another point 
of view, it is better that it is looked into. 
The Commerce Ministry have taken initia-
tive in this matter and they are examining 
the question.

SHRI D. D. D ESA l: Sir. the country 
>s emerging aft the principal supplier of 
targe volume of capital equipments includ-
ing powers plants and so on. The country 
has also plans to go in for joint ventures. 
All these require long-term payment and 
long term financing arrangements. There* 
{ore, in Finance Minister’s view, whether

the existing commercial banks provided 
with additional facilities will be able to 
serve the purpose ? Will they not falter in 
view of the changed targets provided tor 
in the Fifth Plan ?

MR. DEPUTY-SPEAKER: That is 
what the Committee is considering.

SHRI D, D. DESAl: He is considering 
one aspect. We are now talking atoum 
large projects and long term investment, 
wherein, these factors are involved.

MR. DEPUTY-SPEAKER: The Com 
mittee is considering this.

SHRI B. V. N AIK: May 1 ask a ques-
tion regarding the terms of reference to 
this Committee? Ons of the major ills 
of our import-export business is over-
invoicing and under-invoicing of either 
imports or exports. It is one of the terms 
of reference to th:s Committee ? Will they 
al>o examine this nefarious part of the 
activities in the impoit-export trade ?

SHRI YESHWANTRAO CHAVAN : 
Unfortunately, I do not have the exact 
terms of reference with me. I witf have 
to find out this.

E x p o r t  T r a d e  i n  P l a s t ic s  a n d  L in o l e u m

*518. SHRI S. A. MURUGANAN- 
THAM: Will the Minister of COM-
MERCE be pleased to state :

(a) whether export trade in Plastics and 
Linoleum has increased considerably; and

(b) if so, what are the main items of 
which export have recorded sizeable rise 
and the total amount of earnings during 
the first half of 197W  and in the corre.- 
ponding period of 1972-73 7

THE DEPUTY MINISTRY IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) and (b) : A statement 
is laid on the Table of the House.
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Statement
Sttutmtnt M ftm t  *  tn reply to S tam d QuistUmNo. H tjb rrn vrn r tH tkeU km M * * *  

* u  29th March 1974

EXPORT OF PLASTIC, PLASTIC MANUFACTURES AND LTNOLEUM

(Rs. Lakhs)

SI. Commodities 
No.

1971-71 1972.71

1. PhMrtio materials, nnnerated  
cellulose ana artificial resins . 109 9 102-4 U 9 39*7

t .  Articles of artificial plastic 
materials . . . . 191 J 192-2 *1 + 195-3

3. Plastic Frame* for spectacles . 77.9 16 4 4*4

4, Plastic toys . . . . 4 0 4 ! 1 1 2-2

5. Umbrella, plastic handles with 
or without stems . 0-7 0 1 0-1 Neg

4. Plastic buttons and stud* 2-6 3-t 1*9 2-1

7. Linoleum and similar floor 
covering (e.g. felt baaed) 2 1 J 1 .

t .  Linoleum, etc. on cotton base 1 4 0 1 0-1 0-6

9. Unoleum etc. on jute base 56-6 89-8 49-9 41 -3

T o t a l  or Aaovt 398*1 472-1 186 1 209 6

Source : Director General, Commercial Intelligence and Statistics. Calcutta

SHRI S. A. MURUGANANTHAM: 
May I know from the hon. Minister, 
whether the expoit of PVC seats, PVC jute 
and PVC bangles was expected to be 
higher, but for the non-avail ability of raw 
materials. If so, what are tbe steps taken 
to make available raw materials ?

SHRI A. C. GEORGE: Plastics, obvi-
ously, dependent on the petrochemical 
commoditie , will be worst hit when a cri-
sis of this nature faces the country. Obvi-
ously, there are difficulties in legard to 
raw materials and our exports are not to 
the extent that is expected.

SHRI S. A. MURUGANANTHAM: 
What has been India's share in world trade 
!n plastics during the years 1972 and 1973 ? 
Are there any targets fixed for 1974-75 7

MR. DEPUTY-SPEAKER: What is the 
target for 1974-751

SHRI A. C  GEORGE: I  do not 
the flgurei right now.

have

SHRI H. M. PATEL: Will he clarity 
what steps they have taken in order to see 
that as a result of the increase in price ot 
naphtha and benzene which are very im-
portant for plastic manufacture, the in* 
ternal price will get reduced to a mintmtm 
and may not be allowed to  increase be- 
yound a cetlain margin, so that the export 
trade can be maintained ? The increases 
at present sanctioned are well over 300%. 
Is it not poh&tble to give them lower than 
that, so that,our export trade can be main-
tained and the price rise internally mav he 
kept down to a minimum ?

SHRI A. G GEORGE : I fully ug'ce 
that this is a vital raw material for the 
labour-inieniive industry, where during the 
past three or four years our exports are 
picking up very well. Unfortunately in the 
present situation when the price* of petro-
chemical commodities have §®ne up, our 
capacity for indigenous production is nol 
very much, We are making jhe beat poi» 
sible eff^ts to increase i t
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m u m  o r  A H N »T »  w w am  P o r n * #  h**e
■EWf M*X>W«» OK OOMTtACT BA«*

*823. SUM VAYAIA1 R A V I: W » 
thc Minister of TOURISM AMD CIVIL 
AVIATION be plasead to s ta te ;

(a) the names ol airports in India where 
porters have been allowed on contract 
basis; ’ '

(b) the reason* for introducing contract 
system in this matter and whether Govern-
ment are aware lifftt it has created more 
hardship to the passengers; and

(c) if so, the steps taken by Government 
in this regard 7

THE MINISTER OF TOURISM AMD 
CIVIL AVIATION (SHRI RAJ BAHA 
DUR) : (a) Delhi, Bombay, Calcutta and 
Madras.

(b) and (c). The essential function of 
the Indian Airlines is primarily to concen-
trate o a  the provision «f aafe, tffictent a id  
adequate air services in the domestic field 
In conformity therefore with the practice 
followed by domestic airlines practically 
all over the world, the arrangement for 
the porterage at the four international air* 
ports from the point of arrival at the ter-
minal building to the checking counter 
and from the baggage delivery counter to 
the point of departure outside the terminal 
building has been made over to the Air-
port authqrities who are employing con-
tractors for tWi purpose. No change is, 
however, made for the transfer of baggage 
from the checking counter to the aircraft 
and from the aircraft to the baggage deli-
very counter.

SHRI VAYALAR RAV I: Unfortunately 
after the lockout, the Chairman of the 
Indian Airlines i* jealous of the porters 
getting a thousand rupees and having a 
good house. WhafiTwrang in that ? Now 
a tendency has come to cut down their 
i*a!aiy and retrench them and introduce 
the contract labour system in tbe airports, 
which is' highly objectionable. Now if 
you pay one rupee, my own experience is. 
they say, “Give something more1*. I am 
not against giving them mote. But what 
was wrong with the old system and what 
is the purpose of introducing the contract 
system, which fa s  created more inconve-

nience to the pcOfto T N e  says it is aeaecd- 
ing to (he International practice. Bm h  
H necessary |  want lo k n o w  vhtffctr 
Government will fevive the cdd system 7

S H R I R A J B A H A D U R : f  w ou ld  like  
to  se t h is  d o u b ts  a t  re s t. < 5 u fo f th e  15,977 
em ployees, n o  o n e  h a s  b e en  re tren ch ed .

SHRI VAYALAR RA V I: H *a* eaid 
in reply to my unstaned question that the 
casual workers have been retrenched and 
not taken back, In the name of wasteful 
practice.

SHRI RAJ BAHADUR: None of the 
employees has been retrenched. About 
the payment, they will be paid according 
to their scales of pay and allowances they 
are entitled to. There is no reduction in 
tha.t either. We are still taking full res-
ponsibility from the counter to the aircraft 
and from the aircraft to the baggage deli-
very point. Tbe only'point remains bet-
ween the counter and outside. Elsewhere 
also this in the practice. The international 
airlines in India also conform to it.

SHRI VAYALAR RAVI: Why cbanp 
the old practice?

SHRI RAJ BAHADUR: Because we 
want to coneentrate ourselves on the pri-
mary function of the airlines, namely, to 
provide air service. It is not the surface 
transport or porterage that we have to 
provide.

SHRI VAYALAR RAVI We cannot 
accept this logic.

MR. DEPUTY-SPEAKER- Put your 
second question.

SHRI VAYALAR RAVI: Tomorrow 
they will throw out the luggage and say 
that they will carry only the passengers 
and not the luggage. May I know whether 
this wa& not the practice in the Indian Air-
line* before the lockout? Even though 
some of the porferS have been retrenched 
in the name of casual labour, who have 
been taken up, there are still porters in 
good number. If you allow the old prac-
tice to continue, the porters will get Rs. 10 
to 15 a day. So, will you give up the jeal-
ousy that feey are getting *»■ LOW*

SHRI RAJ BAHADUR: I do not think 
there is any question'"to answer.
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SHRI fi. 1C DA9CHOWDHURY: I 
do not think the hon. Minister has ans-
wered the main point in the Q uestion of 
the hon. Member. The hon. Minister says 
that contract system has been introduced 
as in the other airlines. Before awarding 
the contract to the lamair Airways at 
Pal am airport m Delhi was any advertise-
ment published in Calcutta, Bombay and 
Madras about the oontract system. 
Secondly, despite the principle of the 
Indian Airlines not to carry the luggage 
up to the checking point and take responsi-
bility only after that, will have certain 
recognised porters at fixed rates, provided 
either by the Indian Airlines or the Inter-
national Airport Authority, so that the p°of 
porters may not be exploited by the con-
tractors ?

SHRI RAI BAHADUR : I  have replied
to Che question as it was p u t S o  far as
the question of inviting tenders for this 
purpose is concerned, that Is a matter
about whidh I can collect information and 
supply it. This ha* been done by the 
International Airport Authority because this 
task has been given to them. There is no 
question of any exploitation. But I would 
recall to him right in this House many
friends have complained about so many 
malpractices on the part of porters in load-
ing that apart from their wages they are 
taking tips and other things. We want to 
ensure that the passengers who travel have 
not to pay anything more than the pre - 
cribed rate, and the rate has been prescrib-
ed.

SHRI JYOTIRMOY BOSU: Is the hon. 
Minister aware of the fact that a porter 
today under the employment of the con-
tractor gets Rs. 5 while the contractor 
earns average Rs. 40 per head ? if  so, has 
he calculated the profit that the contractor 
is making? Secondly, they have invested 
a lot of money in Cbefair, the public sec-
tor catering organisation. Now the 1AC 
have given up the supply of Tood to pas-
sengers. How much would be the built-in 
capacity which would be unutilized and 
what would be the loss to the exchequer ?

SHRI RAJ BAHADUR: So far as the 
first question is concerned, the rates have 
been prescribed. It is one rupee per pack* 
age. The contractor knows how much

labour is involved and Sow many hands 
he has got to employ. Then, h« has fiven 
another information. (I have not been 
able to verify i t . . .  (interruption*). It is 
not verified. It is not substantiated...
(interruptions). H ie hon. Member does not 
want to listen to me.

WRITTEN ANSWERS TO QUESTIONS
OUTERU FOR SELECTION OP CULTURAL

s p o t s  i n  K e r a l a  d u r in g  F i f t h  P l a n

•506. SHRIMATI BHARGAVI THAN- 
KAPPAN : Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state :

(a) the names of the cultural spots in 
the State of Kerala selected for develop* 
ment as tourist centres during the Fifth 
Five Year Plan; and

(b) the criteria of their selection?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINI MAH1SHI) : 
(a) In Kerala the Central Government is 
undertaking the development of Kovalam 
Beach and putting up a Youth Hostel at 
Trivandrum which is under con traction.

(b) The selection of places for tourism 
development in the Central Sector depends 
upon the availability of resources, and 
intense priorities which are determined by 
the actual or potential attraction of a site 
for tourists, its accessibility, its historical 
and archeological significance, availability 
of basic tourism infractructure and the 
present flow of tourist traffic.

E x p o r t  o f  P r o c e s s e d  L e a t h e r

*517. SHRI DEVINDER SINGH 
GARCHA :

SHRI M. KATHAMUTHU :

Will the Minister of COMMERCE be 
pleased to state :

(a) whether a crash programme to in-
crease the export of processed leather has 
been suggested by the G ather Export 
Promotion Council; and

(b) if so, the action taken in this regard ?
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.THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) Yes. Sir.

(b) Tbe Leather Export Promotion 
Council ha* suggested establishment of 
Common Facility Centres for assistio* tbe 
small tanners to switch over to production 
of finished leather. A few such centres 
are already in existence and the setting up 
of more such centres is also engaging the 
attention of the Government.

vTXtfrt *£sr w?V i i  
*519. : ^rr

fMm t i t  U> •

(*) urefor *rcrr iztit t i m
tit ijW^rpr Irfsw
i«T«fr* 3% *pr. srfafer v**
i  fa* wT^rwn: v tf zte
*TT$r t ;  3fk

(w) f?T, »ft w f r
JWT ^ ?

fo r  **> qwrerrro :
(tp) aflr (* ) . uptfiir wi? ftfa-
iqnr % *»r «  m i  s.icfi
t  i 3 ^  v  $ w  <rVs w fo n  t i t
fsrfaiW 5?T 5R‘ fr, 3t«T
ijsrTafr TtV̂ ?r?n £ ^
*ft 3  a«prrc: w re i*  I »w i *
f ^ r ^ f r o  t i t  w r  s h o t

*TWT «f&fr **T faV?IT w w  
T j f t \  » *XV$t f *  w  ^  
SRRftftiT ’RSI H *
fospC f a f s m * *  S«rtfli tfT fa fW T  
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SAMPLING SYSTEM IN TEA AUCTION

*520. DR. RANEN .SEN : Will the
Minister of COMMERCE be pleaded t» 
state:

(a) whether a large section in tea in-
dustry is for sampling system in the auc-
tion;

(b) if so, Government** reaction thereto; 
and

(c) how would this help the industry ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) to (c). Under the rules 
of trade associations conducting Tea Auc-
tions in India and abroad, trade 'ample* 
of Tea aie distributed liee’Hto registered 
buyers. The scale of distribution differs 
from auction centre to auction centre.

C e i l in g  o n  E x p o r t  o f  Se m i -P r o c e s s e d  
It e m s

*521. SHRI ARVIND M. PATEL •
SHRI D. P. JADEJA:

Will the Minister of COMMERCE be 
pleased to state :

(a) whether Government are considering 
to fix a ceiling on export of semi-processed 
items through quota system f  and

(b) if so, what are the broad outlire* 
of the proposal and when it is likely fo 
be implemented?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) and (b). Depending on 
the State of t’omestic availability, our 
ability to process and the price differential 
in the world market, the Government con-
sider* from time to time the desirability of 
fixing quotas on semi-processed and un-
finished products so as to earn larger 
amount of foreign exchange per unit of 
exports Quota restrictions have been im-
posed on a few selected items like semi- 
processed, Judes and s i ins, cotton >a’n, 
groundnut exti actions, manganese ore etc.

P r o p o s a l  t o  d e v e l o p  A g a r t a l a  A i r p o r t

*522. SHRI DASARATH K DEB : Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether at any stage there has been 
a proposal to develop Agartala Airport for 
Boeing landing;

(b) if 50, whether any allocation of 
funds has been made for the purpose; and

(c) thi amount spent and thc present 
progress of work at the airport?
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THE MINISTER OF TOURISM AMD 
OVIL WIATION (SHRI RAJ BAHA* 
DUR) ; (a) to (c). There is » proposal to 
take op the development of the north/ 
south (18/36) nioway of the A$gtala 
Airport in the Fifth Plan period to tnafce 
it suitable for Boeing 737 operations. A 
provision of Rs. 67.84 lakhs has beta in* 
eluded for this work in the draft Fifth 
Plan schemes of Civil Aviation Department.
Susr&NsiOK o r wowc m  Rs *b#v e  Ba n k  o r  

Iwu
•524. SHRI CHANDRA SHEKHAR 

SINGH:
SHRI V. MAYAVAN :

Will the Minister of FINANCE be 
pleased to sta te:

(a) whether the work at the Reserve 
finnt of India remained suspended on the 
1st Mgrch, 1974; and

(b) if so, the reason therefor ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) . and
(b). H *  Reserve Bank of India have re. 
ported that on 28th February, 1974 a 
shortage of 12 notes was detected m a 
packet of 10® pieces of Rs. 100/- notes in 
their office at New Delhi and as soon as 
die shortage was known, the employees 
working in the Cash Department of the 
Regen* Bank of India at New Delhi de- 

that certain suggestions given by 
them in December, 1973 to prevent recur-
rence of such shortages and to safeguard 
their interest be implemented forthwith. 
On 1st March, 1974 the entire C lass III 
employees of the Reserve Bank of India 
at New Delhi joined them and went on 
itrike. The strike was called off in tbe 
evening of 1st March 1974 after the intro-
duction, on an ad hoc basis, of the proce-
dure of double stitching of rehsuable one 
hundred rupee notes.
Pa y m e n t  t o  f o r e ig n  e x p e r t s  w o r k in g  i n  

P u b l i c  Se c t o r

•525. SHRI SAMAR GUHA; Will the 
Minister of FINANCE be pleased to state .

(a) whether payment is made in rupee 
or foreign exchange to the foreign experts 
working in different public sector projects;

(b) if so, the number of such foreign 
experts working in public sector and the 
countries they belong to;

(c) break-up of the amount pgid *  
them, eountrywiips anpuafly in rupees and 
foreign exchange;

(d) whether these payments are made 
through Embassies of the foreign countries 
or directly; and

(e) terms and conditions of utilisation 
of these payments made to the foreign ex-
perts in India and repatriation o f  snob 
amounts 7

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and
(e). Proposals of public sector companies 
to engage foreign nationals are considered 
on merits. Each case is examined taking 
into account tike essentiality of the services 
required and whether these cannot be pro-
cured indigenously. Advice of the concern-
ed administrative Ministry and lechoioeJ 
authorities like the DGTD, etc. is obtained. 
Technical authorities decide the need for 
engagement and also the reasonableness of 
the terms proposed.

2. When foreign nationals are employed 
present arrangements are broadly to make 
the payments to the expert in rupees tn 
India. At times it also becomes necessary 
to make the payment to the foreign com-
panies which provide the services of the 
technicians. Depending on the nature of the 
arrangement payment is either made in 
rupees in India or in foreign exchange. 
When lump sum payments are made for * 
technical services, the local expenses are 
met by the foreign companies. These are 
commercial arrangements and payments are 
not made through Embassies. However In 
tegard to countries with whom we have 
bilateral trade/payment arrangements, thc 
payments are made to the special rupee 
accounts in India nod are drawn upon for 
the expenses of expatriates. This happens 
in the case of persons coming from East 
European countries.

3. There are several public sector com-
panies in many fields. Centralised data are 
not being presently maintained. However 
an attempt will be made to collect the data 
relating to number of persons employed 
and their respective countries and also the 
broad terms on which they are engaged. 
The information when collected will be 
laid on the Table of the House.
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4. Foreign nationals who are engaged m 
India are Permitted to make recurring 
‘home remittance', they are also allowed 
retirement facilities when they leave the 
country. Home remittance is restricted to 
50% of emoluments after deducting tax 
dues. At the time of retirement they arc 
allowed to take out iheir current assets in 
full. There are restrictions on capital re-
mittance. The amount on capital account 
is Rs. l lakh at the time of retirement of 
the nerson and the balance amount may 
be taken out in annual instalments not 
ixceeding Rs. 30,000/-.

I n c r e a s e  i n  b a d  a n d  d o u b t f u l  d l b i s  in  
N a t io n a l i s e d  Ba n k s

5087. DR. RANEN SEN : Will the 
Minister of FINANCE be pleased to state :

(a) to what extent bad and doubtful 
debts had increased in nationalised banks 
three years prior to nationalisation and 
after nationalisation bank-wise;

(b) in how many cases investigations 
are being conducted by the C.B.I. and the 
individual bank authorities;

(c) whether any punishment or convic-
tion has been awarded in pioved eases,
and

(d) if *o, the particulars thereof ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) Bank-
ing being a business of dealing in credits, 
t-vcry bank has to take a certain amount 
of credit risks, if proper set vice is to be 
fiven to the public, particularly when a 
number of a new areas of lending are beinp 
taken up after nationalisation. There is 
nothing to indicate that either in any of the 
three years prior to. or after nationalisation, 
advances which have become bad or doubt-
ful formed a disproportionately largz part 
of the total advances of any of the 
nationalised banks.

The form of profit & loss account and 
balance bheet prescribed under the Thir.l 
Schedule to the Banking Regulation Act, 
1949, read with section 13 of the Banking 
Companies (Acquisition and Transfci of 
Undertakings) Act, 1970, do not however 
provide for disclosure of the actual provi-
sions made for bad and doubtful debts and 
they are, therefore not divulged.
3—28LSS/74

(b) to (d). All cases of bad and doubt-
ful debts which ultimately result in write-
off come up for approval before the Board 
Directors o f the bank concerned, which 
ensures that proper investigation is carried 
out to fix the responsibility. Most of the 
cases where an employee may reasonably 
be held u> be lesnonsible for th© bad debt, 
are investigated departmentally by the bank 
concerned and a few cases of a serious 
nature :tlone ;ire referred to the Central 
•Jureau of Investigation.

Separate statistical information regarding 
the numbct of cases investigated b.y the 
Central Bureau of Investigation and by the 
Bank authorities and the punishments 
awarded in cach case, in which banks had 
to write ofF a sum as irrecoverable, is *ot 
maintained by the banks.

G r a n t  oi S ubsidy  t o  P f , t h i r u  T e a  
E s t a t h

5088. DR. RANEN SEN : Will the
Ministci of COMMERCE be pleased to 
state :

<a) whether Pethiria Tea Estate owned 
by Goenkas have sometime back asked ror 
a »ubsidy of lupees forty lakhs from Gov-
ernment for the improvement of the
Fstate;

(b) whether Tea Board has iccommend- 
ed the giant of the subsidy asked for; and

(c) if so. Government's reaction there-
to ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) to (c). There is no
Tea Estate by the name Pethiria.

There is, however, a Pathemani Tea 
Fstate in Silchar Sub-Division of Cachai 
District in Assam owned bv Pathemara Tea 
Co. Ltd., controlled and managed by Octa- 
\ ius Steel and Co. I td. Two applications 
for replanting subsidy were received by Te.i 
Rroard from this Compan> for 1969-70 and
1970-71. The first instalment ot- sufeidv 
amountinc to Rs. 10,860/- for replantation 
of 7.24 hectares in respect of the 1969-70 
application wsw disbursed by Tea Board on 
IM-197'*. The second application for 
replantation of 7.69 hectares involving a 
subsidy of Rs. 26915 was sanctioned by the 
Tea Board on 20-6-1973 but no amount 
has yet been paid.
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JMPORr o f  R o c k  P h o s p h a t e  f r o m  
.i Us t r a u a

5089. SHRI CHANDULAL CHAN- 
DRAKAR: Will the Minister ot COM-
MERCE be pleased to state :

(a) whether Government propose .o 
import one lakh tons of rock phosphate 
from Australia; and

(b) if so, the value and freight charges 
thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEO RGE): (a) No, Sir.

(b) Does not arise.
C p n t r a l  a s s i s t a n c e  f o r  f l o o d  r e l i e f  

p r o g r a m m e  i n  K e r a l a

5090. SHRI VAYALAR RAVI: Will 
the Minister of FINANCE be pleased to 
refer to the reply given to Unstarred Ques-
tion No. 420 on the 22nd February, 1974 
regarding Central assistance for flood relief 
programme in Kerala and state :

(a) whether Government have directed 
the Central study team to review the expen-
diture qualifying for Cential assistance for 
flood relief to the State of Kerala; and

(b) whethei the study team has submitted 
its recommendations based on the review 
.md if so, a gist thereof and the steps taken 
thereon ?

THE MINISTER OF STATE IN THF 
MINISTRY OF FINANCE (SHRI K. R 
GANESH) • (a) Yes. Sir.

(b) The team has not yet submitted its 
report.

D iv is io n a l  O f f i c e s  c lo s e d  d u r in g  
L o c k o u t  in  LIC"

5091. SHRI HUKAM CHAND KACH- 
W U : Will the Minister of FINANCE be 
pleased to state :

<a) the number of Divisional Offices 
closed during the recent partial L.l.C. lock-
out: and

<b) the reasons therefor i>n<l Action 
taken by Government to leopen rhem '*

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) L.I.C. 
declared partial lock-out in 6 of its Divi-
sional Offices at Patna, New Delhi, Madras. 
Bangalore, Dharwar (including Branches) 
i*nd Meerut.

(b) The reasons for the lock-out were :— 
The employees had resorted to go slow, 

Work-to-ruie. ghcrao, mass deputation, etc. 
and wilful and deliberate defiance o f taw-
ful office orders/instructions. The lock-out 
was lifted from 25th of January, 1974 
consequent upon signing of the agreement 
between the L.I.C. and the Employese’ 
Association.

I n c r e a s e  i n  T r a d e  b e t w e e n  I n d i a  a n d  
Su r i n a m

5092. SHRI D. B. CHANDRA GOWDX: 
Will the Minister of COMMERCE be 
pleased to state :

(a) whether Deputy Prime Minister of 
Surinam paid a visit to India and had talks 
regarding the scope for increasing the 
volume of trade between India and Suri-
nam; and

(b) if so, the broad outlines of the 
,agreement j cached ?

THfc DEPUTY MINISTER IN THF 
MINISTRY OF COMMERCE (SHRI A. 
C GEORGE), (a) and (b). The discus 
sion held with the Deputy Prims Minis-te* 
of Surinam, who visited India in Septem-
ber |973. weie of a general natuie ant! 
covered broadly the scope and measures 
for strengthening trade and economic rela-
tions between the two countries.

D m siov o n  E x p o r t  o f  W nnr M i i a l  
t h r o u g h  S.T.C.

5093. SHRI M. S. PURTY . Will the 
Minister of COMMERCF be pleased to 
state :

(a) whether Government have decided 
to allow the State Trading Corporation to 
take up export of the white metal instead 
of removing the current ban on Ihe rxport 
ot silver and leaving it to trade to export 
wlvei;

(b) whether some cases ha\e been 
brought to the notice of Government that 
smugglers are taking out silver and earn tut? 
fabulous profits; and

(c) if so, the salient feature., regarding 
the reviewed policy of Government in thi‘ 
regard ?

THE DFPIJTY MINIS IT *  IN THF 
MINISTRY OF COMMERCE (SHRI A. 
C  GEORGF) : (a) No. Sir.
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(b) and (c). Export ot silver bullion, 
silver sheets and plates whicn have not 
undergone any process of manufacture 
subsequently to rolling is allowed since 19th 
February, 1974.

C o m m o n  M a r k e t  St r a t e g y  b y  L e a t h e r  
P r o d u c in g  C o u n t r i e s

5094. SHRI Y. ESWARA REDDY: 
Wilt the Minister of COMMERCE be 
pleased to state :

(a) whether there is a plea for a com-
mon marketing strategy by Leather produc-
ing countries; and

(b) if so, the salient features thereof0

THE DEPUTY MINISTER IN THh 
MINISTRY OF COMMERCE (^HRI A 
C GEORGE) : (a) No. Sir.

(b) Does not arise

Ci KAMT 01 SHIPYATD LOAN'S BY BANKS 70
F \PORTCRS Of Rr*DY MADE GARMENTS

5095. SHRI RANA1UHADIJR SINGH 
Will the Minister of FINANCE be pleased 
to state .

(a) whether as a result of lecent instruc- 
iions issued by the Reserve Bank of India, 
the exporters of readymade garments have 
been deprived of the facility of shipping 
loam previously granted to them lreely by 
banks on production of evidence of ihip- 
(items effected by them;

(b) whether the Implementation of this 
measure has adversely affected the financial 
rondition of the exporters and they now 
!tnd it impossible to puichase the needed 
ia>* materials for fuither production in 
order lo complete 'hen existing export 
ordeis; and

(c) if so, thc reaction of Government 
theieto ?

THE MINISTER OF FINANCr (SHRI 
YESHWANTRAO CH-WAN) (a) Tn 
order that the export secto. may not b; 
a fleeted by the current :redr lestricticns. 
the Reserve Bank has exempted expansion 
in credit to the export sectoi from th<* 
quantitative ceiling imposed on the expan-
sion of non-food credit. Further, both 
pi e-shipment and post shipment ctedit. 
given to exporters were also exempted when

selective credit controls relating to 
margin and rate of interest were extended 
in November 1973 to credit provided to 
tex tile  m ills o r  m ills  p roduc ing  y a m  and
fabrics m ade out of m an-m ade  fibres and
to traders, dealers and agents against the 
security of cotton textiles including yarn 
and fabrics and yarn made, out of num- 
made fibres. Industrial usere of the above 
goods including readymade garments manu-
facturers are also not covered under these 
controls. As such, exporters of readymade 
garments are not likely to have been 
affected adversely by the cunent credit 
restrictions.

(b) and (c). Do not arise.

P o p u l a r i t y  o r  T e x t i l e s  i n  Ja p a n  a n d  
M id d l i- E a s t  C o u n t r i e s

5096. SHRI BISHWANATri JHUN- 
1HUNWALA: Will the Minister of
C OMMFRCE be pleased to state :

(a) whether there is an increase in de-
mand for Indian textiles in Japan and in the 
Middle Countries;

(b) if so, to what extent; anu
(c) the steps being taken to fuilv utilise 

thc enhanced demand ?

THE DEPUTY MINISTER IN THF 
MINISTRY OF COMMERCE fSHRl A. 
C. GEORGF) : (a) and (b). There is no 
significant increase in the demand for 
Indian textiles in Japan. However, in the 
Middle East Countries, demand for our cot-
ton textiles has picked up substantially.

(c) In view of the increase in demand 
foi cotton textiles in the world markets, the 
industry has been allowed some exnansion 
during the Fourth Plan. Further expan-
sion of the cotton textile industry is con-
templated in the Fifth Plan peilod, with
accent on production Of cxpoi table varie-
ties of cloth.

T o u r is t  H o s t t l 1;

5097 SHRI AMBESH : Will thc Minis-
ter of TOURISM AND CIVIL WIATION 
be pleased to state :

(a) the numb?i of pet!»ons who r.t«jycJ
in the tourist hostels piovided by his Minis- 
tiv lining the last me yeui. h >stelwise: 
and

(b) thc profit eained during the abt.ve 
period ?
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THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJ1NI MAHISHI):
(a) and (b). A statement jiving informa-
tion in respect of Travellers’ Lodges being

run by tbe India Tourism Development Coi- 
poration, a public sector undci taking, ii 
attached. Certain youth hostels are under 
construction as yet.

Statement

Guest A irivali and Profit a nd  Loss Position tor the year 1972-73 in Respect o! Travellets' 
Lodges run by India Tourism Development Corporation

Name of the Traveller**’ Lodge

Bhubaneshwar

Bodhgaya

Konarak

Kulu

Kishinagar

Maftdu .

Maaali

Sanchi

Trichy

Thanjavur

Rijapur .

Madurai

Kancheepuram

Guest Profit (4),‘Loss 
Arrivals (—)

(Rs. in thousands)

1931 (—>0 03

1928 ( -  )31-27

299 ( —)30 ■ 14

043 ( )53 16

780 ( -)28 10

517 ( )37 10

466 ( -)68 *57

690 (-  >40 -97

450

orrts

621 ( - >26-76

859 ( -}I4 -5s

1280 ( -  )23 -7K

425 (-036-19

D ix o n  t r o l l i n g  o i Y a rn  a b o v e  81 r o u N rs  ST5JT H STTtPfiT Jfflf VNOT TtffT

5098. SHRI S. A. MURUGANAN-
THAM : Will the Minister of COMMERCE 
be pleased to state :

fa) whether the Indian Cotton Mills’ 
Federation has urged Government to lift 
the cuib on supply of yarn aDo\e ol counts; 
and

(b) if so, Government’s tespouse theie- 
to'>

THE DEPUTY MINISTER IN 1HF 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) and (b). Yes. The 
price and distribution control over cotton 
yarn of counts above 80s have since been 
withdrawo.

50 9 9 . gWWC ***
*fsft f r  :

(*>) ffTVR^T $  ***** j t t t
anfr ?rc? fa ir wrc w s * 7

^F.Tqrr 7lftr W  $ ;

(«r) »r?r <Tt w f  m 
r i f a  s r^ r  ; a i r

(n )  v t m x  m m  ’ lftr v t

^rrT^r fc ?



41 Written Answers CHAITRA 8, 1896 (SAKA ) Written Amweis 42

fw *r l i s r m v  *  T r w n fc f t  ( « f t  % o  

8TTT0 5*T*f¥T) : ( t )  Sf%W
^  28- 2-1974  spt amcr r̂r, w  f w r  

mfa?T ft stir  w g  « m m
t ?t  s m r  ft —

(qrcte * )

W  «T'fKT

_______________ ___t-

W% ^T^TT
2 8b 2 5R

(^r) f W r  ^rg«sfT ^ ^ rR F T R tv r
tr 3mrsp- ( f w r VT ^j^rf ) 5T^T *f\

f7 T T r» T ^ T sm T t —

farfw 3 ? W sr «PT W5

( w f j z  Ttrzft $ )

1 971-72 1 94

1972-73 2 . 4 3

( n )  sretff % cr«fr 3ft?
qftfcqfcixn 3T a r ^ n r  ^>H»f *r m n  
*mt g m  fa«T* fw fa fs rc r  v \  

i ,  f r v  t o  I  3 f|r v
sr

( 1 ) f a  arsrnnfr ^  fa *  
srrar^n; t f f a f r w ,  19 6 1 
srcr  221  % ar??pfar ^

*H«iWl I

(2 )  fastffTcft *Ft *ST
snrrr 2 2 6 ( 3 ) % 3F?rfar arfa- 

^  1

( 3 ) s rm  22 6 ( 4 ) % arerfar 
m w w pfl *  sw  «ft aff iyggqf 1

( 4) c rm  226 ( 5 ) % «per% 
m  v r  arnftir a ik  f w  1

( 5 ) * m  222 % s r c r fa  
spnrr^Hwr arrrj* v w  1

( 6 )  ^ r /3 R ^ r  ffq fa  ?pr
fW r 1

( 7 ) f ra ff t if t ®Ft 3*^1% 
3  srer 1

a n fffa in  st t t t  far* ^  * e«t «i t  unsc 
anmnft

5 10 0 . «ft g * n v * a r  fream r ^rr 
f ? m

( t )  w w  <tt
3TTP|fw 5T»T fetr ^ tt ^ n r  ^  3 ^  
f ^ j f t  srTrcrr $

(*?) ?HT 1 9 7 3 -7 4  % *faPT
s r r ? | f w  % ■̂ ■on Tp-^rmT 

f̂ rT aflr

(*T) ^  1 9 7 4 -7 5  <R
sqrsr 3R*TT?rcr Tifar <fr
offTTTft ’

f«m «roV (*ft ZTVRP?r TT* :
(w )  v t r r ?R3PR % am fftnrr € r
TO 7T % 3£<JT # ■  f a ^ f l

(sr) 3t1t  (*t ) sr»̂ i s t f w r
1

tt srwTcT *rt *rf *g*y

5 1 0 1 . w t f ^  1®F? V9Wm:VTT
*rf«nw

) farfar *pt 1972-73  

^crcr f^r-fo^r vFjvfr ?rf®rpT

f a m  m  ,

(«r) mafa ^ s t  h f t

*RT I ,

(«T) ^  1 9 7 4 -7 5  ^fTWRT
3n% olT?ft a r^ v t fiT ?TTTcf̂  ^3T #  

*Jr*T f*TT ^  7

WTf^rw
# 0  irr# ) (s?) 1972-73  % *m  
w W m - ?nr^rirrT m
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$ 3FTre, SflWTTt
VPRT, ^T cT  vi^W, 3TWr,
fo rrf s q q , f t f s r ,  ^T3rr,TRmfvrvtRm, 
^̂ nFHT̂ r, r̂̂ ft̂ T ci«rr 3'I'Fto, wpft cr«rr 
Ttan: f W W  h W c t  m  Ht «$WcTT 
% qfcvhsRTwr % fa ir
cf«TT 5^  snf? I

(«T) 1972-73  % fKFT ÊTWTcT 
WPTTcft ^ n p r  105 7 2 f T t l  

«TT I

( n )  1974-75  % s Vt r  fa *  r̂r%
^  srramr *t srffnfacr 320
T̂TS- % STraTTCT fft̂ TT I

3faftf*W fw rw  % f«R  «lfWH TOW* 
% srnw jfsrr *c*f arte ^ ro ren

5102. «ft *** TO1 W : TOT

(5p) i m r r s r ^ n :  qfo^rar 31#
% sihftfW f̂ RHir % f^nr 1971-72
19 7 2 -7 3  *ftr 1973-74  % farffa

*T f*tfSTift TffST TT F̂BTTC sfrr 3$nJT
sir<T fs rr , sfr-

(«r) *?T ff̂ TT STTC1 fir 9gT»n 
ST5T 3TT% efTcft sqrsr TOT t

sftr^wanft # vmrai ?raf t o t |  * 

f**t «rcft («ft iw w a  x m  * * $ m )
( * )  (sr) 3T^pr 1971-72 %
1 9 7 3 -7 4  sflrsrefafc ^CTC (?W?n?:)

ifofTT^zr % sffcftftrer f%«pT?r 

% fW  *r * h  srmr ?rgt
f  m  1 1

w « r^ f« r
% tR m rx ^nfsr *r«for w ^ r  5m  
19 7 1 -7 2  5* 1 9 7 3 -7 4  W*fa W
(*nr?R») wVcWrr f a r m  % W  

^ » fr  t w | w

ftRTTffT 2 3 .2 0 6  VTfc S ff f  *TT»F

(̂ ITjfV 70 5 5 T O S ^ )  ts tf t  % I 
®T ’PT ^TFTT, 5F5TTfW f l W w  mF-
z t e m f r  % W  «fK Swrsft
%srprra % fa tr  «fnsn»r % fa tT fafa^ r 
'pft^RT ? R ^ ft s f tr  JTwn $r«rwt % 

% fai?, sft7  vrTTcfhr v t d W r  
ftRf fa*m, »rroft>T s£«r fa%*r f * m  
gr«fTTi^T ^fr*r f^rmr s f c t w t s  
^  f f lr  ^?rm  v t  
^ r ^ f r  ?ftr ^r«mft % srprm % 

it s t  %
^  % ^ rq rf  i

Trfvpfr ^  ^  »TfrFT?rT
^  t t ^ t % f?w ftw  »m

m t  gn fii'^  *rgt t  ^rt ^  ?r^far ^  
qfrsrrft ^ f r  w r f r

oR^ W l̂n'dT ?ft5[5»T :37TR‘*T •Sff̂TcTT 
t t  arf«nr 3T ^r T ? k  ^ f w  j
arh: ^ « r  ^ ' w r  %
r̂r% <t h  ^ a m  t t  wV7

% r̂nTTTT ^  f̂reiT *T*3RJ ^
gT?rr 1

f5T 23 206 F̂TTf ^T9T W  (*Ffr
70 55 ^trs\m) % ^ r  ^ ^ ^ s r p -  

r t m  —

f5T 14 206 TTFP (*pft
43 19 m )  % ’tTT % W  
^PT^V *RT5T*ft 30 3p f̂ ^  *j5t T̂pfV $ 
fsr^® 2:^ t« rarf8 r s m  ?>ft F a r r a r

2 5* ffa*  , f?T
2 xm e o s  vfn?
^ )  % ^  % f*w tnm rift 
30 5snrf t  srpft % f a m  ^  f t  

w^fsr 7 «nf ^ ^ ® T T 3 r v t « i w f t
2 75 srffarar «rrftRr
^  ^snrnft f H  7 «FTtf ¥qT?T wti
(^rrsfr 21 2 8 ^ » T tirm  )
% W « rrw ft OTT^^ft ao«w t 
*prfsr ^  3fT?ft ^twarfer
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i o ^  p f t  i f k a r r $ r i R r p n f i r  2. o 

Jt f a m  tf ts rc frq f ts rn p fti

f i M I . s ro fa r srarc 3  *t p£ % 
arnvc qrt w f r  *  Trfsr * t  

r̂ t *t r  f#T*m 3T srafa 1 
^ * 1 * =  3 .0 4  w  fr 
sprroT t  t

DfrVT-LOPMI NT WORKS AT TRIVANDRUM 
AlRPORl

5103. SHRI VAYA1 AR RAVI • Will thc 
Minister of TOURISM AND CIVIL AVIA-
TION be pleased lo State :

(a) what progress lias been made in the 
development works undertaken at the Tri- 
windrum Airport; and

(b) the broad outlines of development 
works to be undertaken, at this airport and 
the total amount sanctioned for this put pose 
during 1974-75 ?

THE MINISTER OF TOURISM AND 
t IVIL AVIATION (SHRI RAI BAH V 
DUR) • (a) Work on expansion of the 
existing terminal building and construction 
of a new customs block is in an advanced 
Mage and is expected to be completed by 
\ugust, 1974.

(b) Proposals for further development 
*>f the main runway and strengthening of 
apion and taxi track aie under considera-
tion.

The budget estimates for 1974-75 include 
a prov ision  of Rs. 6.18 lakhs for develop-
ment works at Trivandrum.

s t i r  s w t t t iw  

5 1 0 4 . »r«n sftfam : 'f i t  
f*m araT% f i t  %  •

( v )  f*rr*nar 
t r v t t  qft ar? fo rr |  far w
fircto r**  % f r m  sept*ft

s w i t  r e V T r c q r  sfaRT #  t ;

(«ar) 8RTT *M3T 5|%w Tps* TTfrT 
5Fnff % fa ir *)cT % cftTFT 
t o t r  i m  y f t  ^rfar ? ?

f*ro w t o t  *  t t w  («ft %°
3TTTO n^fT ): (^r)

(sr) 1972 ^  % fnrrq Tt&t
f T ^ f t  ^ rn f t % faw 1972-73 
1973-74 ^  'STTfr snsft

Ĥ TSRIT, sTPCr
jfi«r «nr % *  f t  snfr
ffr^Frfwr r e  f a s r c ^ f t  i ^  ^  fm\>- 
W r  STcft̂ TT % i t o ^ T ,
T m  T O tC t 1972-73  f f k
1973-74 3  SWlft TTfcT a w  %
W  % STOTT 4
^  »!t | l

arvf ffTTT ffW Hf v t  f a t  TO? 
«r«T3WfffWT 3T̂ T 3T*fa % spiff 

TrffT

5 10 5 . «ft *rm sftfora : w r

( v )  sfo r *  w ^ r f rc r  #tfr 

O T  ̂  ^ t o
iTWRfapsp $R *rrafe sftfp r 

t t Pjt  | ;

( * )  sra $ st  Trftr
apt 5TF I  *ftr frcR t Trfi?T ^FTT 

t ,

(?\) T i f ? r ^ r  ^  % f5ra*p#*- 

f i r W f  STTT i p n s d ^ r r ^ ^ ^ ^

*w t ^ « « r )  ’•

TTOTsfcsr *
*Br*re,rr*fatf 

m  1 9 72 ,^T , I973?rm  fiRTW
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(?TT<3r w f t  *r)

m s m t w j  gfte

1 9 7 2  % SRT *  1 6 1  0 2

1 9 7 3  2 0 9  1 8

1 9 7 3  1 9 3  4 9

*^Rf^TRf

(^r) 1 9 7 3  12

^ > f t  zft m f v v  ? f a  %
^rftnrt % $  TP^tof^r

1 49  91  *rra w ^ v t j t  
«ft |3 £ T , 1 9 7 3  *§<T

sra ffcsr^ m T  t t ^ t  2 2 6  30  h p s i  

«ft 1 ( T O ^ s r r f c w f )

( n )  m tTT̂ d  T n f t  ^

t o u t  w  ^  ^  ^  ^ n -  f^ fafr *  
p i ?  ?«nfTcT q>7% cT«rr ^ n r  
^Sfrrir ^ 7 3 ^ * 7 7 %

*rrfi?rer 11  irfc 

td eft sft* ^T% qwrafaqi
% ? m  w r?  w ri f t ,  ?nfe* srrr 
fk%  *tt% f  j

^ r  % ^ w t y f t w  3TRt |  eft SfaFffr 
w n f r  % % * m  T & m j f a v f t

v i t  »nft w?t qftflv rftn fr % ^ r  *r»pr 
sp^f % W ^ R r f t  v r b n f y ^ t ^ r m t i  1 

enrrne s f t  farer srwul
t f t  r m iT w  y t*n ftg ft 33%*rrar?:<rc 
i m s i^ s tw tm x  % *  ir*  fa ih w
t o  fo m  k  i ^Tcft % m q -* m  ^  
srfiifaftr *t ^ ^ « r a r ? « r r t f v ^ P T R * r  
srw rc  % v*Nrrfyft *fcarfrir # *  % 
irncr ^naft^nft tB w m i m r ^ n r i r r
^  ^  ^  5RT WK\ TO Ttfr

5 5 5  8 4  5 1 6  8 6

4 8 3  0 1  6 9 2  1 9

5 8 0  1 2  7 7 3  6 1

^ c t t 1 1 T ^ srsp rr^ V ^ rf-  
«rrf , ^ t  «Fcf? ^  % «rre
qf7?rrqf^ifT % *r«rar ir sft itft srr spnft 
t  1 w r ^  ^nar % % fa ir  *rcr,
3TTcf>V 3Tff ?r 3TRT Tspift 3T^T *̂ 
f a *  n«p ^ r  rrc tar w t h t  *nwRr 
fTT *%«n 1

W  V tfr *  W > T  *  TV5$tPgff
wvf m sm *

5 1 0 6 . *ft n m w r
ftRT iTCft ^  «PTR ^  f̂ TT ^rq- f7

(«p ) y r r f g T T s j tqfrcT $ w i  *  *rm  

5r%vr tp s t  % ?rnft«»r & rr t  ?m V  
wramr y r f % f q  ^

?t>t

( « )  ^  ?r, f?r*rr?f!(% %
f^r-fsFT irnftor er^rt 3  ?ri wr^n? 
v r ? ft  t  ?

fw w iw ft («ftirrwRTTTw w * irm ) .
( * )  %ftr (w ) .« r r c ? N  f W  #*r % 

f ^ i r  ^f TrfW'jtnr t fo
wr«rr fvRtrc ^

i f t s p n t ^ r  f  i f »  # ^ r
5TTT 19 7 4 -7 6  ^  ?&W ^  ^  *rtftT 
%f?T# v W n t  spt nf^pR- fn r 

^ r r  t  »
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fa? Pw*4'*, 1973  % ?frcr?TSp Tr^TfrfT 
fr nsfr **rfa t^r sprrcp 

ff^TT % qm ^ff f f a %  % 
snffor W t 5 sfr *Fr*rf̂ r *?fRfr % 
STT^T $T I ?nrn^-3p^ 
smff^nr ^  srrqVi i

D t m a n d  b v  E m p l o y i l s  o r  A l l  In d h  
H a n d ic r a v i  Bo a r d

5107 SHRI M C DAGA : Wilt the 
M mister of COMMhRCE be pleased to 
refer to the reply given to Unstarred Ques-
tion No 2909 on ihe 30th November, 1973 
regarding waees paid at low rates to em-
ployees ot Ml India Handicrafts Board and 
state

f.i) how mam legulai posts have been 
treated so fat.

<b) how much time Government pro 
pose to take to regularise thc posts of those 
emplo>ees who have completed mote than 
K \eais ot service on daily wages, and 

( t)  the action taken by Government on 
the demands of thc employees of All India 
Handicrafts Boatd ?

THlr D tPUTY M1NISTFR IN THf- 
MINISTRY OF COMMERCE (SHRI A 
( uFO RG h) : (a) to (c). The Unstaired 
Question No 2909 answeied m the I ok 
Sabha on 30-11-1973 ielated to onlv th ' 
Regional Design and Development Centre, 
New Delhi on the All India Handicraft 
Board. The dsmand of the employees of 
that Centre can be met onlv bv creation of 
some regular posts and this aspect is unde 
examination by the Work Study Unit of the 
Government. Action to create some regular 
posts is awaiting completion of this exami-
nation and no such posts has been created 
so far.

Sy s t e m  o f  s i n g l e  s t i t c h i n g  o p  c u r r e n c y

NOTES

5108. SHRI SUKHDEO PRASAD 
VERMA : Will the Minister of FINANCE 
be pleased to state :

U ) whether the system of single stitch-
ing of currency notes of different deno-
minations have been introduced instead of 
double stitching; and

(b) if so, the reasons for the same and 
how far the new system has proved success-
ful?

T H t MINISTER OF STATE IN THF 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) and (b). Currency note 
packets are normally subjected to a single 
wire stitch. The question of intioducing 
this arrangement in modification of the noi- 
mal system does not, therefore, arise. Th; 
arrangement has proved to be satisfactory
1 OSS SI FI I RED BY INDIAN AlRI INES DURING 

1973
5109 SHRI SUKHDEO PRASAD

VERMA • Will the Minister of TOURISM 
AND < IVII AVIATION be pleased to
state

(a) the loss suffered by Indian Airlines 
dui ini* ihe yeai 1973, and

(b) the reasons foi the loss and thc steps
taken b\ Government to check the losses 7

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) . (a) and (b). Indian Airlines made 
a profit of Rs 0.75 lakhs during the financial 
year 1972-73 It is estimated that the Coi- 
poration will incur a loss of Rs. 4 91 crores 
during 1973-74. The reasons are :

(0  Grounding of the entire fleet of 
HS-748 aircraft during Septem- 
bcr/Octobei, 1973 for rectification 
of some technical problems.

(n) Lock-out declaied from 24-11-73.
(im) Steep increase m fuel prices in 

tune and November. 1973 and in 
March, 1974.

Indian Airlines has taken a numbst ot 
measures to improve its operational effi-
ciency and increase productivity to the ex-
tent possible. These measures are expected 
to improve its financial position m futurt 
yeais However, there are factors over 
v>hiih thcie is very little control.

M a n g a l o r e  A i r p o r t

5110. SHRI P. R. SHENOY : Will the 
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whethei Mangalore Airport gets 
overcrowded at the time of landing of 
plane, and

(b) the steps taken to add to the avail-
able space in the airport for the convenience 
of the waiting passengers ?
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THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) and (b). The existing terminal 
building at Mangalore aerodrome is being 
extended to meet the growing traffic needs. 
The work is expected to be completed soon
F o r e l o n  E x c h a n g e  e a r n in g s  o f  H o t e l s

5111. SHRI SAT PAL KAPUR :
SHRI K. MALLANNA :

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state the

particulars of the foreign exchange earnings 
of private and public sector hotels in the 
country during the last three years?

THE MINISTER OF STVTF IN THE 
MINISTRY OF TOURISM AND CIVIL. 
AVIATION (DR. SAROJINl MAHISHI) : 
A statement showing the amount of foreign 
exchange surrendered by hotels during each 
of the last three years as furnished by thc 
Reset \e Bank of India is attached.

Statement

Amount o f foreign exchange sun endered b\ hotels to the RBldunng 1971,1972 anti 1971

Total Foreign Exchange Earnings (Rs in thousands)

Period 1971 1972 1973
Public Private Total Public Private Total Public Private Total
Sector Scctor Sector Sector Scctor Sector

January to
September NA NA. 14506 2 NA NA 15212 1 8tvl>6 0 41642 0 5W48 0

October NA NA. NA. N A N A N A N A N A

November &
December N N A  3251 1 NA NA 10333 5 NA NA

N A.

NA

N,A.~ Not available.

P j r o p o s a is  t o  s e t  u p  c h e a p  h o  i  e l s  m
THE COUNTRY

5112 SHRI SAT PAL KAPUR . Will 
Ihe Minister of TOURISM AND CIVIL 
AVIATION be pleased to state .

(a) the main features of the proposals 
under the consideration of Government to 
set up cheap hotels in thc country or to 
encourage private parties to sol up cheap 
hotels in the country; and

(b) when a final decision on thc propo-
sals is likely to be taken?

THE MINISTER OF STATE IN THF 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINl MAHISHI):
(a) and (b) Hotels on the approved list of 
the Department of Tourism aie approved

specifically from the point ol Mew of then 
suitability for foreign tourists In view of 
this, hotel projects planned to cuter to the 
needs of foreign tourists both in public and 
private sectors have to conforat to certain 
minimum standards prescubed by the De-
partment of Tourism tor different catego-
ries of hotels. The tariff in these hotels 
depends on the standard of scrvtce and 
amenities provided m the notcl. Howe\er, 
the Department of Tourism is putting up a 
number of projects as supplementaly ac-
commodation for the middle and low in-
come tourists in the form of Youth Hostels, 
Tourist Bungalows, Forest Lodges, 
c w/n-Reception Centres and Camping Sites 
at a number of places in the country. The 
India Tourism Development Corporation, a 
public sector undertaking, also has plan* for
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the construction of motels at i number 
of places of tourist interest in addition to 
the expansion of some of its existing tra-
vellers* lodges.

C o n s t r u c t i o n  o p  N e w  A e r o d r o m e s  
d u r in g  F o u r t h  P l a n

51J3. SHRI VEKARIA : Will the
Minister of TOURISM AND CIVIL 
AVIATION be pleased to slate the num-
ber and location of new aerodiomcs con-
structed during the Fourth Five Year
Plan?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): During the Fourth Plan period
construction of two aerodromes at Tiru-
pati (Andhra Pradesh) and Barapuni 
(Assam) was taken up. The aerodrome 
at Tirupati has already been completed 
and commissioned and thc one at Bara- 
pani is expected to be ready during 1974.

PRODUCTION oi- CONTROLLED V a r h i i i s  
o f  C l o t h

5114. SHRI MARTAND SINGH : Will 
thc Minister of COMMERCF be pleased 
to state :

(a) whether there have been some eases 
when Government’s orders were not obe>~ 
cd by the textile mills to produce the con- 
11oiled varieties of cloth and they me 
oven prepared to pay the penalty rather 
than to produce the controlled varieties of 
cloth; and

(b) if so, the names of such mills and 
the steps Government have taken to en-
sure adequate production of controlled 
varieties of cloth ?

THE DEPUTY MINISTER IN THF 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) The production of 
controlled cloth by the organised sector 
of the cotton textile industry is carried out 
under a voluntary understauuing between 
Government and industry which stipulates 
that the industry will producc 400 million 
sq. metres of controlled vauc'ies of cloth 
per annum. The Indian Cotton Mills’ 
Federation which is responsible for co-
ordinating the production of tae mills, has 
imposed a millwise obligation by virtue of 
which 12% of their packed production has 
to be delivered as controlled cloth. The

mills are permitted to get the controlled 
cloth produced on their behalf by other 
mills. The Indian Cotton Mills Federa-
tion has stipulated that a mill which docs 
not fulfil its obligation either itself or 
through another mill has to pay to the 
Federation a penalty of «ve. 1 per sq. 
metre.

In the second half of 1972, there was 
a shortfall of 36 million sq. metres in the 
production of controlled cloth. Similarly 
in the first quarter of 1973, there was fur-
ther shortfall of 36 million sq. metres. 
However, the industry produced during 
the April-June 1973 quarter 146 million 
sq. metres against the normal target of 
100 million sq. metres and thus made good 
46 million sq. metres of its previous short-
fall. Dunng July-September, 1973, the 
Industry produced 100.04 million sq. 
mettes of controlled cloth. During the 
last quarter of 1973, there Has again been 
a shortfall in production of about 33 mil-
lion sq. metres. The Indian Cotton Mills 
I cdcration has been requested to ensure 
that the shortfalls as on 31-12-73 are made 
up in thc following period.

(b) Since the obligation to produce con-
trolled cloth has been undertaken by the 
Indian Cotton Mills Federation for the 
industry as a whole. Government have no 
inf oi mation about the names of the indi-
vidual mills which have defaulted in their 
individual obligation to produce controlled 
cloth. However, the Indian Cotton MilN 
Federation has advised ite member mills 
to fulfil their respective obligations.
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B \ c k i n c  o u r  b y  I r a n  i-r o m  C o m m i t -
m e n t  o r  PRCHASE OF COTTON CLOTH

5116. SHRI MOHINDFR SINC.H 
GILL : Will the Minister of COMMERCE 
he pleased to state :

(a) whether Iran has gone back on its 
commitment to purchase 50 million metie-. 
of cotton cloth this year from India; and

fb) if so, the reasons thercror and the 
loss suffered in this bargain ?

THE DEPUTY MINISTER IN I HI 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE); (a) There was no such 
commitment.

(b) Does not arise.

U t i l i s a t i o n  or- L o a n  s a n c i i o n l o  By 
W o r l d  Ba n k

5117. SHRI MOHINDLP. SINGH 
GILL ; Will the Minister of FINANCE 
b: pleased to state :

( a )  whether a bulk of the 25 million 
d o lla rs  credit sanctioned by World Bank 
still remains to be utilised, white the manu-
facturers are badiy in need of foieign

exchange foi import of inputs and machi-
nery; and

(b) if so, thc reasons therefor ?

IH b MINISTER OF rINANCF 
(SHRI YASHWANTRAO CHAVAN) :
(a) and (b). The credit of about Rs. 18.75 
ciores (US $ 25 million) obtained from 
the International Development Association 
is for the purpos; of assisting the Indus-
trial Development Bank of India in financ-
ing projects, in the small and medium 
scale mdusttiul secto.s, v,hich need im-
ported machinery. The closing date of the 
ci edit is June 30. 1977. But by now im- 
poit applications for about Rs. 7 crores 
ha\e been clcared for a number of pro-
jects under the credit; in respect of these 
projects, loans to tbe extenf jf  abjut 
Rs. 5 15 crores have been sanctioned b\ 
the State Financial Corpoiations and re-
financing of these loans to the extent of 
about Rs. 2.35 crores has been sanctioned 
by the IDBl. Olher loan applications fot 
projects for which clearance for import 
machinery has been given are at various 
stages of processing In the SFCs and (he 
IDBI. Orders for equipments have been 
placed by the entrepreneurs with the 
foreign suppliers and the ^applies are ex-
pected to commence shortly. The utilisa-
tion of the credit amount which is i elated 
to actual expenditures is expected to begin 
within the next few months

1 \ p o r t  o f  B a n a n a s  i o  USSR

5119. SHRI l.AMBODAR BAL1AR : 
Will the Minister of COMMERCE b; 
pleased to state ;

(a) whether Indian banana is being ex-
ported to the USSR for some time past; 
and

(b) if so, the particulars of the quantity 
sent every year and the foreign exchange 
earned therefrom ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : (a) and (b). During 
1965-66 and 1966-67, India exported 
bananas to USSR to the tune of Rs. 6.9$ 
lakhs and Rs. 43.57 lakfys respectively. 
But since it is a perishable commodity* its 
export had to be stopped after the closure 
of the Suez Canal.
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A i r  C r a s h e s  a t  P a l a m  A i r p o r t  d u r in g

1973-74

5120. SHRI K. KODANDA RAMI 
REDD! : Will thc Minister of TOURISM 
AND CIVIL AVIATION he pleased to 
state :

(a) the number of air crashes at Palam 
Airport and its surroundings during 1973- 
74;

(b) the number of lives lost and pio- 
peity damaged in each accident;

(c) the reasons for these accidents; <ind
(d) what measures are being conicni 

plated to prevent such frequent otcui- 
rences ?

THK MINISTER OI< 10UR1SM AND 
CIVIL AVIATION (SHKI RAI BAHA-
DUR): (a) to (c). A statement fixing 
the requisite information is attached

(d) The following aic* among the pic- 
ventive steps that have bc«:n taken :

(ii) A system of pre-light medical 
checks was introduced by Indian 
Airlines at thc four major air-
ports to ensure that the provi-
sions of Aircraft Rules regatding 
consumption of alcohol are not 
violated.

(in) \  system was introduced where-
by the pilots have to personally 
take the pre-fight briefing at the 
Movement Contiol before each 
flight.

(i\) A system of surprise checks dur-
ing flight by Regional Operations 
Manager was introduced by 
Indian Airlines to keen a watch 
ovci the obsei vance of the pres-
cribed proceduics and regulations 
by the flying ucw.

f v) Pilots have been warned against 
making any appioach belo*v 
specified minimum "iunvuy- 
\ isual-range'* cor.Jitious.

(i) AH the C om m ands of InJiuii Measuies for procurcn.:nt ; nd inMal-
\irlines were subjected to special lations of addiional landintg and moni-
and rigorous proficiency checks toring aids (Precision Approach Radar
and those who did not meet the Cat. 11 lighting etc.) have been initiated,
grade are not being jostercd to These would enable aircraft to I ind in
fly as Commanders. lower weather conditions.

Statement
There were only two accidents at Palam Airpott and its surroundings dining 1973-74 

yfz. one to an Indian Airlines Boeing 737 on 31 st May, 1973 and thc others to a 
Lufthansa, Boeing 707 aircraft on 20th December, 1973. Their details are indicated 
below:—

SI. Date, Owner. Air- 
No craft Type

Loss of Lives

Passen- Crew 
gcr

Extent of damage Reasons foi thc 
accident

31st May 1973 Indian 
Airlines Boeing 737

(/) Incorrect decision 
by Capt Nair to 
undertake an instru-
ment approach to 
land when the ic- 
poied visibility was 
wcii below thc laid 
down minima and 
violate the stimulated 
'IDA (Minimum De-
cision Altitude) with-
out having establish-
ed v contact 
vxtth the run\\a>.

An amount of Rs. (//) Descent by Capt 
18.405 has been Nair to too !o* an

43 S The aiicraft was a
total loss. (The air-
craft was insured 
for Rs ISO lakh of 
which Rs. 300 lakh 
have been lecoveted 
from IIC and the 
collection of the
balance is being 
pursued).
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paid by Indian altitude dangerously 
Airlines to the below the O.C.I» 
Delhi Electric (Obstruction Clear- 
Supply Undertaking ance Limit) in viola-
tor damage to over- tion of laid down 
head power lines rules due to his com- 
which amount has plete lack of alti- 
been reimbursed to tude awareness. 
Indian Airlines by ,
the Insurers. (tii) Contravention of

approved flightjpro- 
cedure/drill byCapi 
Nair by lowering 
fl »p5 to 40 without 
sighting runway on 
NDB (Non Direc-
tional Beacon) let 
down.

*» 20th Decembei 1973 Damage to the The accident is
~ Lufthansa Boeing 707 Middle Marker hut under investigation

and equipment there- by a Court of In-
in estimated at Rs quiry headed b\ 
41,000. a Judge of the

Delhi High Court

I s s t r  o f  N u *  G o l d  d i  w  l r s ‘ I i i l n c i s

5121. SHRI NAGESHWAR DW1VFD1: 
SHRI RAJA K l’LKARM :

Will the Minister of FINANCil be 
pleased to state :

(a) the criteria on which a numb^i of 
gold dealers’ licences have been given to 
persons other than certified goldsmiths in 
various towns of the country.

(b) the number of applications t ciccted 
or granted to persons other than certified 
goldsmiths and old liccnws withdr.wn 
during the last three year* in Dclh», year- 

wise;
(c) the turnover of go'd b) the icgis- 

icrcd gold dealers in Delhi during the last 
three years, year-wise; and

(d) if the turnover is increasing e'C’V 
*car the reasons for not issuing new gold 
dealers’ licences to persons other tlwn 
certified goldsmiths, accotdingiy ?

THE MINISTER OF STATh IN THL 
MINISTRY OF FINANCE .'SHP.I K. R. 
GANESH): (a) Matters to which regard 
shall be had b;fore issuing Go»d Dcaleis* 
licences have been prescribed in the Gold 
Control (Licensing of Dealer^ Rules, 
1969 framed under section 27(6) of the 
Ciotd (Control) Act, 1968.

(b) During the years 1971. 1972 and
1973 the number ol eases where applica-
tions foi grant of gold dealers licence from 
persons other than certified goldsmiths 
were t ejected were 8, 19 and 13 respec-
tively. and the number of cases where 
such applications were grunted wcic 19, 5 
and 6 respectively. Dating these three 
years, 2. 4 and 3 licences respectively 
were surrendered voluntarily. Besides, in 
61 cases renewal of the licence for the 
year 1973 was refused on the ground that 
the turnover in the 12 months preceding 
the date of application lot renewal was 
too low. Of these, in 18 cases renewal 
has been permitted by the appellate 
authority and 12 more appeals are pend-
ing decision.

(c) The turnover of the lJcen«d gold 
dealers in Delhi during the last three yeats 
is as follows :

1971 1972 1973

(Kg. i (Kg) (Kg.)

5 ,60‘S 5.946 5,277

M) The turnovei is not increasing every 
year. A new gold dealer's licenoc 
bi* gi anted because of tran-.fcr of busintss 
of a licensed dealer by succession or other-
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wise. In regard to grant of licences on 
the basis of the turnover, a licence granted 
in a particular year would take Into ac-
count the turnover of all the dealers in 
the three years preceding the year in 
which the application is made, and not 
necessarily the turnover in the year in 
which the licence is granted.
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A ssoc ia tion  
5123. SHRI RAMAVTAR SHASTRI : 

Wifi the Minister of FINANCE be pleased 
to state :

(a) whether in the month of February 
last, when the Governor of thc Reserve 
Bank of India visited Patna, a memoran-
dum was submitted to him on behalf of 
ihe Bihar State Smatt Industries Develop-
ment Association; and

(b) the reaction of Government on the 
issues raised therein?

THI MINISTER OF FfN 4NCF 
<SHRl YASHWANTRAO CHAVAN) • 
<a) Yes. Sir.

(b) Commercial banks, particularly tilt- 
public sector banks, have been endeavour-
ing to reduce the regional imbalances in 
m.ittei ot availability of banking facilities 
Cm eater emphasis w now being laid b* 
th;m on opening branches in undcr-bank- 
ed States/Regions and in rural /semi-uiban 
aieas. As a result, the total number of 
commercial bank offices in Bihar has gone 
un from 214 on the eve of bank nationali-
sation 65S as at the end of Decembji „ 
1973. The proportion of rural branches 
to the total number of branches in Bihar 
State has also risen sharply, from 17 pci 
cent to 40 per cent over this period.

The utilisation of credit in any given 
region is linked to the genera’, level j £ eco-
nomic activity and the availability of in-
frastructural facilities like power, trans^ 
port, communications, ctc. in that region. 
Banks, on then part are, however, en- 
dcavoming to increase ths, flow of then 
credit to small borrowers in the pnoiilj 
sectors, including the small «ca!e indus-
tries To facilitate larger flow of bank 
credit to smaller borrowers, banks hu\c 
simplified their loan application toimv 
rationalised their lending procedures, 
libeialised/relaxed their security rcqime- 
ments and effected greater delegation of 
powers to the lower levels.



(63 Written Answers M ARCH 29, 1974 Written Answers 64

In Bihar, the outstanding advaiices of 
public sector banks to the priority sectors 
have increased from  Rs. 4.7 crores as at 
the end of June, 1969, to Rs. 40.45 crores 
as at the end of June, 1973. The out-
standing am ount of advances to the small 
scale industry in the State has increased 
from  Rs. 3.3 crores to Rs. 15.2 crores.

One of the suggestions made by the
Association is that uniform  rates of inte-
rest should be charged by the different 
banks. The rates of interest are deter-
mined by several factors such as cost of 
raising deposits and their deployment, the 
;pLirpose of the advance, the repayment 
schedule etc. Since these factors vary from 
bank to  bank and account to account, it 
is not practicable to lay down absolutely 
uniform  rates of interest for all loans by
a ll banks and fo r all purposes.

R e v i s i o n  o f  P o l i c y  r e g a r d i n g  E x p o r t

OF S i l v e r  B u l l i o n , S i l v e r  Sa l t s  a n d  
C h e m i c a l s

5124. SHRI E. V. V IKHE PATEL ; 
Will the M inister of FIN A N C E be pleas-
ed to  state :

(a) whether G overnment have revised
their policy regarding the export of silver 
bullion, silver salts and cheniicals; and

(b ) if so, particulars of the revised 
policy and reasons for such revision ?

T H E  M INISTER O F FIN A N C E 
(SHRI YASHW ANTRAO CHAV A N ): 
fa) Yes, Sir.

(b) A  copy of the public notice issued
by the E xport Trade Control authorities 
is laid on the Table of the House. {Plac-
ed in Library. See No. L T-6581/74). The 
decision to allow export of silver has been 
taken with a view to earn foreign ex-
change availing of the opportunity of the 
very high ruling price of silver in the 
jnternational market.

E x p o r t  o f  S i l v e r  B u l l i o n  S h e e t s  a n d

P l a t e s

5125. SHRI VEKARIA ;
SHRI D. P. JA DEJ/a  ;

Will the Minister of FIN A N C E b ; 
pleased to state ;

(a ) whether Government have decided 
to  perm it the export of silver bullion 
sheets and plates which have not under-

gone any process of m anufacture subse-
quent to rolling; and

(b) if so, the facts and reasons there-
for ?

THE M INISTER OF FIN A N C E 
(SHRI YASHW ANTRAO CH A V A N ) : 
(a ) Yes, Sir.

(b ) A copy of the public notice issued
by the Export Trade Control authorities is 
laid on the Table of the House. {Placed in 
Lihiury. See No. LT-6582/74). T he deci-
sion to allow export of silver has been 
taken with a view to earn foreign ex-
change availing of the opportunity of the 
very high ru lin j price of silver in the in-
ternational market.

S u p p l y  o f  I r o n  O r e  t o  E.E.C. C o u n t r i e s

5126. SHRI M. SU D A RSA N A M :
SHRI FA TESIN G H  RAO GEAK- 

WAD :

Will the M inister of COM M ERCE be 
pleased to  state :

(a ) whether a big order for the supply 
of iron ore has been received from E.E.C. 
countries;

Cb) if so, the broad features o f the 
order; and

(c) the mode of payment ?

T H E  DEPUTY M INISTRY IN TH E 
M INISTRY OF COM M ERCE (SHRI A.
C. G EO R G E) (a ) to (c ) . M M TC has
concluded contracts for supply of 16 lakh
tons of various grades o f  iron ore for ship-
ment to E.E.C. countries during September
1973 to M ay 1975. The payments against
these supplies will be in Pounds Sterling
for sales to U.K. and G erm an Deutsche
M ark for sales to other E.E.C. countries.

I m p a c t  o f  P.L. 480 F u n d s  o n  I n d i a ’s  
R e s o u r c e s

5127. SHRI D. D. DESAI : Will the
M inister of FIN AN CE be pleased to state 
the impact of agreement on PL-480 and 
other funds signed between India and 
U.S.A. on the resources position of the 
country in the next five years ?

THE M INISTER OF FIN AN CE fSHRI 
YFSHW ANTRAO CHA VA N) : I he
scheme for the settlement of the U.S. rupee 
holdings in India includes a grant to the

I

> *
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Government of India o f Rs. 1664 crores 
and this is to be attributed to  development 
projects already included in the F ifth  Five 
Year Plan over a period of five years. A p-
proximately Rs. 333 crores will be so attri-
buted in each year of the F ifth  Five Y ear 
Pian and as this attribution does not mean 
any additionality of_ expenditure there can 
be no inflationary impact on this account. 
From the balances (Rs. 862.1 crores) left 
with the U.S. Embassy, expenditure will be 
incurred each year by the U.S. Embassy in 
accordance with the established procedure 
and it has been further agreed that such 
expenditure would not be in excess o f the 
average of the expenditure during the three 
years preceding June 1972, only providing 
for some allowance for increase in prices. 
For the year 1974-75, as provided in the 
Budget, withdrawals for U.S. expenditure 
are estimated at Rs. 45.92 crores.

D e p u t a t i o n  p e r i o d  o f  P e r s o n n e l  
M a n a g e r  o f  I.T.D.C.

5128. SHRI B. S. BHAURA : Will the 
Minister of TOURISM  A ND  CIVIL 
AVIATION be pleased to  state :

(a) whether the deputation period of the
Personnel Manager of India Tourism  Deve-
lopment Corporation expired on 30th 
January, 1973; and

(b) if so, on w hat basis his deputation
period has been extended for another year ?

THE M INISTER OF STATE IN  TH E 
MINISTRY O F TOURISM  A ND  C IV IL  
AVIATION (D R. SAROJINI M A H IS Ill):
(a) and (b ) . The erstwhile Personnel 
Manager of India Tourism  Development 
Corporation who is a perm anent employee 
of the Indian Railways, was appointed with 
effect from  30-1-1971. His parent D epart-
ment initially retained his lien for two 

1 i years which ended on 29-1-1973. The lien 
was subsequently extended by another year 
i.e. upto 29-1-1974 in accordance with th*a 
extant orders. On the expiry o f his extend-
ed lien, the Persanel Manager applied for
four months’ leave pending reversion and
the leave has been graned by he Ministry
of Railways. It is not proposed to  extend
his term any further.

R e p o r t  o f  A s i a n  C o c o n u t  C o m m u n i t y

5129. SH RI S. A . M URUGANAN- 
4—28LSS/74

THA M  : Will the M inister of COM -
M ERCE be pleased to state :

(a ) whether Government are aware of 
the report of Asian Coconut Community 
stating that a  revision of the coconut in-
dustry’s order of priorities is needed in 
negotiating with the developed countries; 
and

(b) if so, the broad features thereof ?

T H E  D EPU TY  M INISTRY IN  T H g |^  
M INISTRY OF COM M ERCE (SH RI A .'- 
C. G EO R G E) : (a ) Yes, Sir.

(b) The R eport points' out that it is of
greater importance, to the Coconut industry 
that, greater attention be directed in  our 
trade negotiations with developed countries 
for assurance that our share in their m ar-
kets be protected and guaranteed.
G r o w t h  o f  b l a c k  m o n e y  d u e  t o  u s e  o f  

F a u l t y  W e i g h t s

5130. SHRI P. M. M EH TA  : Will the 
Minister of FIN A N C E be please to state :

(a )  whether use of faulty weights in the 
country has created Rs. 9,000 crores of 
black money; and

(b ) w hat steps are being taken to remedy
the situation ?

T H E  M INISTER OF STATE IN  T H E  
M INISTRY O F FrfTANCE (SH R I K. R. 
G A N ESH ) : (a ) The weights and JVIea- 
sures (Law Revision) Cornmittee has esti-
mated that the loss to the public and the 
government on account of incorrect weights 
and measures over a five year period is 
Rs. 9,000 crores. '

(b ) T hat Committee has proposed in its
revised D raft Central and State Legislation, 
deterrent punishment for ofi^enders includ-
ing imprisonment for second or subsequent 
offences. The proposed U faft Central legis-
lation is under examination of the Govern-
m ent of India in the M inistry of C om -
merce.

S e t t i n g  u p  o f  a n  I n t e r n a t i o n a l  C o t t o n  
F o u n d a t i o n

5131. SHRI VEKARIA :
SHRI P. M. M EHTA ;

Will the M inister of FIN A N CE be 
plea ed to state ;

(a ) whether United Nations Develop-
ment Programme has sent any proposal to
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India for an International Cotton Founda-
tion;

(b) if so, what are the salient features 
of tbe proposal; and

(c) what is the reaction of Government 
thereto ?

THE MINISTER OF FINANCE (SHRI 
YFSHWANTRAO CHAVAN) : (a) to
(c). The United Nations Development 
Programme (UNDP) has sent to the 
Government of India a copy of the UNDP 
Administrator’s Fact Finding Mission’s Re-
port on an Integrated Programme 'for 
Cotton Research and Development, and 
requested that the views of the Govern* 
ment of India thereon might be communi-
cated to them in order to facilitate consi-
deration of the extent to which and the 
manner in which UNDP could offer assis-
tance in this matter. The report is includ-
ed on the agenda of the plenary meeting 
of the International Cotton Advisory Com-
mittee to be held in London next month.

The Mission has indicated the need /or 
concerted action to face the competition of 
man-made fibres, and has recommended 
that an integrated programme for Cotton 
Research and Development be formulated 
and carried out at the national, regional 
and international levels.

At the international level the Mission 
has recommended the establishment of an 
International Cotton Research Institute. It 
has also suggested the establishment of an 
International Cotton Foundation in which 
the international community and the major 
cotton growing countries would participate. 
The proposed Foundation would administer 
tbe funds entrusted to it by the internaional 
community, the developing countries and 
<uch developed countries as wish to be 
associated with the endeavour.

The UNDP Mission’s report as a whole 
is under examination by the Ministry of 
Financc in consultation with the other 
Ministries concerned.
St e p s  t o  r e d r e s s  g r ie v a n c e s  o f  H a r m a n  

E m p l o y e e s  i n  A k b a r  H o t e l

5132. SHRI C. K. CHANDRAPPAN : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to sta te :

(a) whether Harijan employees of Akbar 
Hotel presented a memorandum in Novem-
ber, 1973 to  the General Manager;

(b) if so, the broad outlines thereof; and
(c) the steps taken to redress their 

grievances ?

THE MINISTER OF STATE IN THF 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROIINI MAHISH1):
(a) and (b). Some Harijan Employees of 
the House Keeping Department of Akbar 
Hotel submitted a representation in which 
they complained of increased work-Ioad 
and made some vague allegations against 
the Officer-in-charge of the *House-keeping 
Department.

(c) The General Manager of the Hotel: 
had a meeting with the signatories when 
!>Qme of them informed him in writing 
that they were not aware of the real con-
tents of the representation. They,, how-
ever, stated that a typed letter in English 
had been brought to them for signature 
and they were told that it was regarding 
their promotion and increments. The al-
legations made in it were found to be 
without substance
S m u g g i i n o  o r  a d u l t e r a t e d  C k i n f s i :

MARI.lt/ANA FROM NEPAL

5133. s h r i  p . m . M e h t a  win the
Minister of FINANCE be pleased to state .

(a) whether a huge quantity of adulte* 
lated Chinese marijuana has been smug* 
gled into New Delhi from Nepal and is 
being distributed among youths around 
Delhi University; and

(b) if so, the steps taken to check it?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) Although there have been 
cases when marijuana (ganja) coming front 
Nepal has been seized, the Government 
has no information that adulterated Chinese 
marijuana has been smuggled into New 
Delhi from Nepal and is being distributed 
among youths around Delhi University.

(b) All the enforcement agencies of the 
States and Central Government, U» 
Police, Excise, Central Excise, Customs 
Directorate of Revenue Intelligence. Cen-
tral Bureau of Narcotics, Border Security 
Force, Central Bureau of Investigation, 
Railway Protecton Force who are charged 
with the responsibility of suppression of 
illicit traffic remain alert. Besides patrol'
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ling cm the Indo-Ncpal Border, the watch 
also extends to the known centres of 
smuggling in the interior.

S m u g g l in g  o f  W a t c h e s  i n t o  I n d ia

5134. SHRI P. R. SHENOY : Will
the Minister of FINANCE be pleased to 
state :

(a) whether nearly five million watches 
aie smuggled into India annually and as a 
result thereof there is an outflow of nearly 
Rs. 100 ci ores in foreign exchange every 
year; and

(b) the action taken by Government to 
check this outflow of foreign exchange?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) There are no reliable 
means of estimating the number of 
v\atches that are smuggled into India 
annually or the loss of foreign exchange as 
a lesult of such smuggling However, 
from the following figures of seizures of 
waiehes during the last four years, it can 
b.? said that watches are being smuggled 
into India on a large scale :

Year No. Value 
(Rs. lakhs)

1970 2,48,492 241

1971 3,21,313 318

1972 3,35,130 356

1973 2,45,312 250

(b) The following steps are being taken 
by Customs authorities to check smuggling 
of goods including watches.

Systematic collection and follow up of 
information, keeping a watchful eye on 
the suspected smugglers, rummaging of 
suspected vessels or aircraft, and checkins 
of vulnerable sectors along the coast and 
the land frontiers. Additional launches 
and vehicles are being provided from time 
to time for effective interception, proven* 
tion etc. Some senior officers of the rank 
of Collectors of Customs, Addl. Collec- 

of Customs and Assistant Collectors 
of Customs have been posted in vulnerable 
flreas to* look after anti-smuggling work 
exclusively. The Customs Act, 1962 was 
amended in 1969 making additional pro-

visions to take special measures for the 
purpose of checking illegal import of cer-
tain commodities and facilitating their 
detection. Recently, the Customs Act, 
1962 has been further amended to provide 
more severe punishments for smuggling 
offences and to plug loopholes.

The question of augmenting anti-smug- 
filing staff and acquisition of fast sea-going 
launches is under active consideration. The 
position is kept under constant review.

P u r c h a s e  o f  J u t e  by  I.C.I. in  O r is s a  
d u r in g  1973-74

5135, SHRI SHYAM SUNDER MO- 
HAPATRA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the Jute Corporation of
India has been able to purchase adequate 
quantity of jute produced in Orissa during
1973-74; f  <***

(b) whether a lot of jute produced in
Kendrapara area in Orissa is yet lying un-
sold; and *

(c) if so, what action Government have 
taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C, GEORGE): (a) Procurement ope-
ration of raw jute in Orissa on behalf of 
JCI was entrusted in consultation with 
State Government to Danpur Jute Coope-
rating Marketing Society which is re-
ported to have purchased 16,540 bales up- 
to 6th March, 1974.

(b) A small quantity of jute is reported
to be availabl: still with the bieeer
growers but the exact quantity is not ascer-
tainable.

(c) Instructions have been issued by the 
J.C.I. to continue the purchase operations.

S u p p ly  o f  L e a t h e r  S h o e s  t o  S o v ie t  
U n io n  by  S.T.C.

5136. SHRI RANABAHADUR SINGH: 
SHRI D. B. CHANDRA

GOWDA :
Will the Minister of COMMERCE be 

pleased to state :
(a) whether State Trading Corporation 

has. recently signed a pact with Soviet 
Union for the supply of leather shout 
if so the broad outlines thereof; and
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(b) whether the Russian Government 
has shpwn Its satisfaction about India's 
peiformances in previous shoes supplies?

THF DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) The S.T.C. has 
entered into two constracts with the 
U.S.S.R. buyers for export of leather 
bhoes for a total of 6 lakh pairs. The 
total value of the contract is Rs. 2.29 
crores and delivery of shoes is to be com-
pleted by June, 1974.

(b) Yes, Sir.

E s t a b l i s h m e n t  o f  E x p o r t  p r o d u c t i o n  
Z o n e  a t  Sa n t a  C r u z , B o m b a y .

5137. SHRI SHANKER RAO 
SAVANT: Will the Minister of COM-
MERCE be pleased to state :

(a) whether an export promotion zone 
has been established at Santa Cruz near 
Bombay;

fb) what are the conditions prescribed 
for opening factories in this zone;

(c) which factories have been opened 
in this zone so far and what is their capa-
city of export earning; and

(d) how many more are permitted to b : 
opened and how many more can be ac-
commodated in this zone ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes Sir.

(b) The units in the Zone will have to 
export their entire production. Applica-
tions for setting up units in the zone j&ie 
considered on the merits of each case tak-
ing into account the likely foreign ex-
change earnings, value added content of 
the product, overseas marketing arrange-
ments made, etc.

(c) and (d). The Zone can accommo-
date about 100 manufacturing or process-
ing units. So far, 29 applications for set-
ting up units in the zone, with an annual 
expor* potential of about Rs. 42 crores on 
optixBttm utilisation of their capacity, have 
been aggtovoL They are yet to com- 
pwiwc fflwdwHrttoa*

l o s s  INCURRED BY M M.T.C. ON THE
I m p o r t  o f  D i a m o n d s

5138. SHRI YAMUNA PRASAD
MANDAL :

SHRI R. S. PANDEY :
Will the Minister of COMMERCE bs  

pleased to state :

(a) whether Minerals and Metals Ttad- 
ing Corporation has recently incurred 
heavy loss on the import of diamonds; 
and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

F in a n c i a l  A s s i s ta n c e  O f f e r e d  b y  l.D.B.l.
FOR EXECUTION OF COAL BASED INDUSTRIES

5139. SHRI P. M. MEHTA :
SHRI NIHAR LASKAR :

Will the Minister of FINANCE be 
pleased to state :

(a) whether the Industrial Development 
Bank of India has offered to give financial 
assistance for the execution of several coal 
based industries in the country;

(b) the total amount of financial assis-
tance offered; and

(c) the industries that will be covered 
by the assistance?

THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN) : (a) to
(c). The Industrial Development Bank of 
India has not made any special announce-
ment offering financial assistance for the 
execution of coal based industries in the 
country. It has, however, been following 
u very flexible policy in extending assis-
tance to anv industrial project that satis-
fies the basic criteria of viability, mana-
gerial competence, technical feasibility, 
economic soundness etc. It has extended 
assistance to a large number of units using 
coal as the principal fuel. Its attitude in 
financing projects has been sympathetic 
and any project which involves adoption 
of new technique* or processes receives its 
close attention.
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M o n e y  a d v a n c e d  b y  N a t io n a l i s e d  B a n k s  
t o  A g r i c u l t u r i s t s  i n  K e r a l a

5140. SH RIM ATI BHARGAVI THAN- 
KAPPAN : Will the Minister of
FINANCE be pleaded to state :

(a) the money so far advanced by the 
nationalised banks in the State of Kerala 
to the agriculturists during the year 1973- 
74 and amount earmarked for the year
1974-75; and

(b) the amount invested'so far in the 
industiies in private and public sectors by 
the nationalised banks in that State ?

THF MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) ; (a) The 
total agricultural advances (Direct & In-
dited) by public sector banKs in the State 
of Keiala outstanding as at the end of 
June, 1973 were Rs. 14.95 crores. As 
lending for agriculture is largely dependent 
upon local potential, the availability of 
infuvstnicture, seasonal conditions and the 
organisational set up of the bank branches, 
banks do not and cannot ear-mark in ad-
vance a predetermined amount for agricul-
tural lending for each State.

(b) Advances granted by'public sectoi 
banks in Kerala State to industries and 
outstanding as at the end of Dcccmbci,
1972 wcie Rs. 62.30 crores. Detail re~ 
g««rdjnt" ihe amount of advances made res-
pectively to industries in the private and 
public sectors are not separately avail-
able.

INVEYIMENT OF MORE MONEY BY L .I.C . IN
B 'c k w a r d  A r e a s  o f  K e r a l a  d u r in g

1974-75
5141. SHRIMATI BHARGAVI THAN- 

KAPPAN : Will the Minister of
FINANCE be pleased to state :

(a) whether Life Insurance Corporation 
has any fresh proposal under consideration 
to invest more money in the backward 
areas of Kerala, during 1974-75; and

(b) if so, the salient features of the 
proposals 7

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and
(b). L.I.C.’s investment Budget for Kerala 
State for the financial year 1974-75 .will 
he prepared at the commencement of that 
financial year. The bulk of LXC.’s in-
vestment in the States are made through 
the medium of various state level agencies

which alone can decide as to how orach of 
the funds made available by the LIC 
should be spent in the backward areas.

N e w  Br a n c h e s  o p  N a t io n a l i s e d  Ba n k s

P r o p o s e d  t o  b e  o p e n e d  i n  K e r a l a

5142. SHRIMATI BHARGAVI THAN- 
KAPPAN : Will the Minister of
FINANCE be pleased to state :

(a) the number of new brindbos of 
nationalised banks proposed to be opened 
during the current year in the State of 
Kerala; and

(b) if so, the names of the banks which 
have applied for the licences to open new 
branches ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) and
(b). In pursuance of the directive of the 
Reserve Bank, Commercial banks now 
formulate three year rolling plans for 
branch expansion. The preparation of the 
branch expansion plans for the three year 
period 1974-76, has been taken in hand 
and is yet to be completed by some or 
the bank*. Tbe Reserve Bank of India 
has indicated that tentative plans of Indian 
Overseas Bank, Indian bank and Canaia 
Bank visualize the opening of 16 more 
offices a t rural and scmi-urban centies in 
Kerala, during the current year. The 
Reserve Bank of India has also reported 
that seven nationalised banks, viz., Central 
Bank of India, Bank of India, Canara 
Bank, Union Bank of India, Syndicate 
Bank, Dena Bank and Indian Bank, had, 
as at the end of December 1973, licences/ 
allotments for opening 20 offices in 
Kerala. These offices are also cXpected 
to be opened in the near future.

C r e d i t  a d v a n c e d  b y  N a t io n a l i s e d  Ba n k s  
t o  R u r a l  In d u s t r i e s  i n  K e r a l a

5143. SHRIMATI BHARGAVI THAN- 
KAPPAN: Will the Minister of
FINANCE be pleased to state :

(a) the amount of credit advanced by 
nationalised banks to rural industries in 
Kerala after nationalisation of Banks up- 
to January, 1974; and

(b) if no amount has been advanced; 
the reasons therefor?

THE MINISTER OP IW ANCE (8 8 K  
YESHWANTRAO CHAVAN : (*)
(b). The outstanding of tb* ft**
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lie sector banks to small scale industries, 
including rural industries, in K erala State 
as at the end of September, 1973 am ount-
ed to Rs. 39.34 crores (provisional).

W i t h d r a w a l  o f  c a s h  A s s i s t a n c e  f o r

E x p o r t  o f  G a l v a n i s e d  T r a n s m i s s i o n

5144. SHRI N IH A R  LASKAR :
SHRI P. A. SAM INATHAN :

Will the Minister of COM M ERCE be 
pleased to  state :

(a) whether G overnment have with-
drawn from  23 rd February, 1974 the assis-
tance allowed for the export o f galvanised 
transmission line towers made of mild 
steel; and

fb )  if so, the reasons therefor ?

T H E  D EPU TY  M INISTER IN  TH E 
M INISTRY OF COM M ERCE (SHRI 
A. C. G EO R G E) ; (a ) and (b ) . As a re-
sult of review undertaken on the basis of
cost study. Cash compensatory support on
transmission line towers, galvanised (mild
steel) has been withdrawn w.e.i. the 23rd
February, 1974.

U.S. RUPEE h o l d i n g s  IN  INDIA

5145. SHRI iSIHAR LASKAR :
SHRI R. V. SW AM INATHAN :

Will the Minister of FlNAiSC:E be pleas-
ed to state :

(a) whether U.S. Governrrsent has con-
veyed its desire to the Governriient of India 
to write off some more rupee Iioldings after 
the signing of tile agreement on 18th 
February, 1974;

(b) to what extent the U.S. iias agreed to
write oif the holdings; and

(c) the reaction of the Government of
India thereto ?

T H E  M INISTER O F FIN A N C E (SHRI 
YESHW ANTRAO CH A V A N ) : (a ) No, 
Sir.

(b) and (c). Does not arise.

I n c r e a s e d  A i d  f r o m  N e t h e r l a n d s

5146. SHRI N IH A R  LASKAR :
SHRI P. A. SAM INATHAN :

Will the Minister o f FIN A N C E be pleas-
ed to  state ;

(a )  whether the Dutch Governm ent has 
decided to  increase the quantum  of aid to 
India this year; and

*At the Central rate of exchange.

(b ) if so, the extent of increase and ihe
am ount of total aid to be given by the Dutch 
Government during 1974 ?

TH E M INISTER O F FIN A N C E  (SH RI 
YESHW ANTRAO CH A V A N ) ; (a )  ,Yes 
Sir.

(b ) The N etherlands Governm ent has
proposed to extend aid for the am ount of 
Dfl 82 million (Rs. 18.39 crores)* for 
1974/75. This represents an increase of a  
little over 20 per cent over the aid of D fl 
68 million (Rs. 15.25 crores)* extended for 
1973/74. ,

S c h e m e s  f o r  p r o v i d i n g  M o t o r  L a u n c h e s  
a t  v a r i o u s  l a k e s  f o r  t o u r i s t s

5147. PROF. NARAIN  CH A N D  PARA- 
SHAR : Will the M inister of TOURISM  
A ND  CIV IL AVIATION be pleased to 
state ;

(a) whether Government propose to
make any provision for motor launches for 
tourists at various lakes in the country;

(b) if so, the num bsr of m otor laun-
ches likely to  be provided fo r each lake 
alongwith the names of the States in which 
the said lakes are located;

(c) the dates since when these schemes
have been initiated in the case of cach one 
of these lakes; and

(d) the likely dates by which the motor
launches would be provided in other lakes ?

TH E M INISTER OF STATE IN  THE 
M INISTRY O F TOURISM  A ND  CIVIL 
AVIATION (DR. SAROJINI M A H ISH l) ;

(a) and (b ) . I t is proposed to provide
two launches each at Gobindsagar in H im a-
chal Pradesh and Nagarjunasagar in A ndhra 
Pradesh. In  addition, it fs also proposed to 
operate one launch to ferry passengers bet-
ween Kanyakumari shore and Vivekananda 
Rock.

(c) The schemes for the provision of
launches at Nagarjunasagar and Gobind-
sagar lakes were taken up in June 1969 and 
that at Kanyakumari in August, 1971.

(d ) There is no proposal at present to
provided lauches at any other leak.
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P r o p o s a l s  f o r  d e v e l o p m e n t  o f  t o u r i s t  
SPOTS IN N o r t h -W e s t e r n  S t a t e s  b y  

I.T.D.C.

5148. PROF. NARAIN CHAND PARA- 
SHAR : Will the Minister of TOURISM  
AND CIV IL A VIATION be pleased to 
state ;

(a ) a brief outline of the proposals of 
the I.T.D .C. for the development o f tourist 
spots in  the North-W estern States o f H im a-
chal Pradesh, Jam m u and Kashmir, Pun-
jab and H aryana; and

(b) the likely pattern of cooperation with 
the State Governments concerned ?

TH E M INISTER OF STATE IN  THE 
M INISTRY OF TOURISM  A ND  CIVIL 
AVIATION (DR. SAROJINI M A HISHI) :
(a )  Subject to their economic viability 
being established the expansion of Travellers 
Lodges at Kulu and Manali, construction 
of a hotel at G ulm arg and motels at Pahal- 
seon and A m ritsar will be taken up by the 
India Tourism Development Corporation 
(ITD C ) in the Fifth Plan period.

(b) State Governments would be re-
quested to make available land and other 
necessary facilities such as electricity, 
water ctc. at concessional terms.

R e c o v e r y  o f  a r r e a r s  o f  I n c o m e - t a x

.5149. SHRI B IREN D ER SIN GH  RAO ; 
Will the Minister of FIN A N C E be pleased 
to  state the am ount of Income-tax ari'ears 
recovered by Government during the 
period April to October, 1973 ?

TH E M INISTER OF STATE IN  THE 
M INISTRY  OF FIN A N C E (SHRI K. R. 
G A N ESH ) ; The amount of Income-tax 
arrears recovered during the period April to 
October, 1973 is not available since the in-
form ation is compiled on a quarterly basis, 
i.e. as on 30th June, 30th September, 31st 
December and 31st March.

However, during the period 1-4-73 to 
31-12-73, the total am ount realised out of 
Income-tax arrears by cash collection 
amounted to Rs. 57.14 crores. During the 
same period the arrears of Income-tax were 
further reduced by Rs. 145.31 crores by 
adjustments, appeals effects, rectifications, 
etc.

L o a n s  a d v a n c e d  b y  L.I.C. t o  S t .\t e s

5150. SHRI BIREN D ER SIN GH  RAO : 
SHRI M U K H TIA R  SIN GH  

M ALIK :

Will the M inister of FIN A N C E  be pleas-
ed to state;

(a ) whether the State of M aharashtra 
and Tamil Nadu are the largest beneficiaries 
o f loans being advanced by the I.ife Insu-
rance Corporation as compared to other 
States in the country;

(b) if so, the reasons therefor; and
(c) the reasons fo r which sijch loar.s are 

not being given to  other States inc'aiding 
H aryana ?

TH E M IN ISTER OF FIN A N C E (SHRI 
YESHW ANTRAO CHAV A N ) : (a) A
statemnt indicating the loans availed of by 
the various states is laid on the Table of the 
House. [Placed in Library. See No. LT- 
6583/741.

(b ) and (c ) . W ithin the constraint o£ the 
Insurance Act. the LIC  seeks to spread its 
investments on a uniform  ba'sis throughout 
the country. The amount invested in a State 
depends upon the extent to which the \a :ious 
agencies in that State are able to avail ihcm- 
olves of the loan facilities olfered by the 

L I .e .

The investments in M aharashtra i  Tamil 
N adu are substantial because of the infras-
tructures available in these states, \»hich 
have enabled those states to drav/ rr-.ore 
loans from  I.IC  thaa other states.

,'\s far as other slates including H a-y an a  
are concerned, the LIC has always been 
willing to grant loans to the extent suitable 
agencies are available to utilise LIC 's funds.

I n 'C R E a s e  i n  E x p o r t  o f  T r a d i t i o n a l  

G o o d s

5151. SHRI B IREN D ER SIN G H  RAO ;
SHRI D. D. DESAl :

Will the M inister of COM M ERCE be 
pleased to state : ‘

(a ) the position of export trade ia  1973-
74 as compared to 1972-73;

(b ) the efforts that are being made to 
augment the export o f traditional goods;

(c) the natyre of the dem aad In  the new 
markets abroad fo r Indian gooias together 
with the steps whictt are being taken to  meet 
this demand; and
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(J )  ihe names of the countries with 
v.h ich export trade has increased during ihe 
la;t ihree years and ihe particular ihereof ?

T HE DEPU TY  M INISTER IN  THE 
M INISTRY O F COM M ERCE (SHRI A. 
C. G EO R G E) : fa )  Exports (including re-
exports) during the first 10 months of the 
financial year 1973-74 at Rs. 1920.6 crores 
were larger by Rs. 368.8 crores or 23.8% 
r.s compared to the same period of 1972-73.

(b) It is Government's constant end- 
ea \our  to enlarge the export of all items 
including traditional goods through a variety 
of measures. These include enlarging the 
production base, negotiating Commodity 
agreements, adjustment in export duties, 
adaptation of products to new consumer 
demands through research and development.

(c) There is a growing demand for a 
variety of Indian goods, both traditional 
and non-traditional, in the new markets of 
Europe, Asia, Africa and Latin America. 
Among the steps which are being taken to 
meet this demand include identification of 
products, expansion of production base, 
strenglhening and improving the sales pro-
motion measures through publicity, specia-
lised fairs, exhibitions, visits o f sales-cum- 
study teams, establishment of joint ventures 
abiTi>:>d, trade agreements and participation 
in large value tenders and turn key projects.

(d) The principal countries to which
exports have increased during the last three 
years include U.S.A., U.K., USSR, West 
Germany, France, Belgium. Italy, Nether- 
land, Sweden, Japan, Bangladesh, Dubai, 
Iraq, Yemen, A rab Republic, Turkey and 
Libya. The main items in which increases 
have taken place include tea, coffee, cotton 
textiles, jute manufacture, clothing, leather 
and leather manufactures fish, precious and 
semi-precious stones, floor coverings and 
structures and structural parts of iron and 
steel, . _ , ,

A m e n d m e n t  o f  I m p o r t /  E x p o r t  A c t

5152. SH RI RAM  AVATAR SHASTRI : 
Will the M inister of COM M ERCE be 
pleased to state :

fa )  whether Governm ent have a  p ro-
posal u tld tr consideration to  amend the 
Jmpdrls 3 ^  Expprts C ontrol Act; and

(fc) it, ^  tfii ftartures thereof ?

TH E D EPU TY  M INISTER IN  THE 
M INISTRY OF COM M ERCE (SHRT 
A. C. G EO R G E) : (a )  and (b ) . There is 
a proposal under consideration of the 
G overnment to amend the existing penal 
provisions, in the Im ports & Exports 
(C ontrol) Act. The salient features of 
the proposal are that, in addition to p ro -
secution, Im port Control authorites may 
be vested with powers of adjudication, 
and of imposing fines where misuse of 
import licences has been proved.

t r a d e  a g r e e m e n t  b e t w e e n  INDIA AND 
SOMALIA/

5153. SHRI R. S. PA N D EY  :
SHRI PRABODH CH A N D R A  :

Will the M inister of COM M ERCE bs 
pleased to state :

(a )  whether any trade agreem nt has 
been entered into with Somalia; and

(b i if so, the broad features thereof?

T H E  D EPU TY  M INISTER IN  TH E 
M INISTRY OF COM M ERCE (SHRI 
A. C  G E O R G E ); (a) No, Sir.

(b ) Does not arise.

P o p u l a r i t y  o f  C o t t o n  T e x t i l e s  A b r d v d

5154. SHRI N. K. SA NCHl : Will the
Aiinister of COM M ERCE be pleased to 
state ; .

(a ) whether demand fo r cotton textiles 
abroad is rising very fast;

(b ) if so, whether any estimate has 
been made of the extent o f increase in 
demand for 1974 and 1975; and if so., 
particulars thereof; and

(O  whether with a view to  meeting the 
export requirements. G overnment pro-
pose to optimise the utilisation capacity; 
and if so, the broad features of the 
schemes drawn up to assisst the industry 
to meet the needs of the situation ?

T H E  D EPU TY  M IN ISTER IN  TH E 
M INISTRY O F COM M ERCE (SH RI 
A. C. G E O R G E ): (a )  and (b ) . Overall 
international trade in cotton textiles has 
been relatively static in the last few  years- 
However, India’s share o f the international 
market in cotton textiles has increased 
significantly in the last two years.

(c ) To enable the industry to cater to 
the export m arket more affectively. Gov-



81 W iilten Answers CH AITRA 8, 1896 (S A K A ) Written Answers 8 2

e rn R '.en t have permitted mills to go in 
for special ty p e s  of looms to  enable pro-
duction of fabrics in good demand over-
seas. So fa r as utilisation of existing 
capacity is coTKerned, Government is try- 
inc ic  m e e t  the requirements of raw mate- 
ri;:'s power supply etc. of exporting units 
on a preferential basis.

)KCRE-i$E IN C o n v e y a n c e  A l l o w a n c e  o f  
D e v e l o p m e n t  O f f i c e r s  a n d  o t h e r  s t a f f

C: L .I .C .  IN D e l h i  D i v i s i o n  o f  L.I.C.

51.‘55. SHRI SHASHI BHUSHAN: Will 
the Minister of FIN A N C E be pleased to 
state :

(a )  whether the LIC has increased the 
ccDveyance allowance admissible to Deve- 
Icpment Officers and other staff of LIC 
in Delhi Division after the price rise of 
pe 'rc l; \

(b ) if so, the extent thereof; and if not, 
the reasons therefor and when their con-
veyance allowance is likely to be increas-
ed;

(c ) whether the expenditure of Agents
of L ie  has also increased on conveyance 
due to increase in price of petrol and rise 
in 'rx i and scooter fares in Delhi;

(d ) whrether ii is proposed to compen-
sate them to some extent in any way; and

(e) if so. the particulars thereof, and
if net, the reasons therefor ?

T H E  M INISTER O F FIN A N C E  (SHRI 
YESHW ANTRAO C H A V A N ) ; (a ) to 
(e ) . Agents are rem unerated on the basis 
of commission on the prem ium  received 
on business secured through their agencies 
and exj5enditure incurred on procurement 
of business including conveyance charges, 
is met out of such commission.

The conveyance allowance payable to 
D e\elopm ent Officers consists of two parts 
— (i) fixed conveyance allowance and 
(ii) additional conveyance allowance, the
latter depending upon performance.

The conveyance allowance of Branch 
M anagers is on the basis of journeys ner- 
fornned by them during the course of 
their official duties-

Sc fo r no increase has been allowed in 
view of the n ;ed fo r effecting economy in 
the consumption of petrol.

C o n s t r u c t i o n  o f  h o u s e s  b y  L.I.C. f o r  
A g e n t s  a n d  D e v e l o p m e n t  O f f i c e r s  i n  

D e l h i

5156. SHRI SHASHI BHUSHAN : 
Will the M inister of FIN A N C E  be pleased 
to state :

(a) whether the Life Insurance Corpo-
ration of India have drawn up a  plan to 
construct houses for its field staff such as 
Agents and Development Officers in 
Delhi; and

(b ) if so, the particulars thereof; and if
not, the reasons therefor ?

T H E M INISTER OF FIN A N C E (SHRI 
YESHW ANTRAO C H A V A N ); (a ) and
(b ) . The L.I.C. constructs residential 
quarters fo r its em p loyes only. The 
Development Officers come in this cate-
gory but nof the Agents. I t is not the 
policy of the L.I.C. to construct quarters 
exclusively for any specific category of 
employees. W henever any scheme for 
staff quarters is taken up, the num ber and 
the category will depend uppn several fac-
tors like staff strength, demand and avail-
ability of suitable sites etc.

D h a w a n  C o m m i t t e e  R e p o r t  o n  
A i r c r a f t

A v t io

5157. SHRI SHASHI BHUSHAN : 
Will the Minister of TOURISM  AND 
CIV IL AVIATION be pleased to state :

(a ) whether the Dhawan Committee
appointed to evaluate all aspects of the 
Avro (HS-748) aircraft has since sub-
mitted its 're p o r t to  Government;

(b ) if so, the main features thereof;
and

(c) if not, w hen the Committee is 
likely to subm it its report to  Govern-
ment ?

TH E M INISTER OF TOURISM  AND 
CIVIL AVIATION (SHRI RAJ BAHA-
D U R ): (a )  The Dhawan Committee has 
not yet submitted its report.

(b) Does not arise.

(c) Dr. Dhawan is making every effort
to  submit his report as early as possible.
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N e w  P r e f e r e n t i a l  T a r i f f  S c h e m e

INTRODUCED BY AUSTRALIA

5158. SHRI D . D. DESAI :
SHRI P. GAN GA DEB :

Will the M inister of COM M ERCE bs 
pleased to state :

(a) whether India is aware of the new 
.preferential tariff introduced by Australia;

(b) if so, whether India is; to gain from  
this new tariff scheme;

(c) whether certain items could be im -
ported into Australia from  India free of 
-duty;

(d) whether this new tchem e will help 
India to  export a wide range of non-tradi- 
tional m anufacture products; and

(e) if GO, the broad features thereof ?

T H E  D EPU TY  M INISTER IN  THE 
M INISTRY OF COM M ERCE (SHRI 
A. C. G EO R G E) : (a ) to (d ) . Yes, Sir.

(e) The Australian Government has in-
troduced  from  1st January, 1974 a new- 
and substantially broader system of tariff 
preferences fo r developing countries. This 
will replace completely the old scheme in-
troduced in 1966.

U nder the new scheme, a large number 
t)f manufactures, semi-manufactures and 
substantially processed prim ary products 
m ay be imported from  developing count-
ries into A ustralia either duty free o r at 
reduced rates. Except for a select list of 
products, all items covered by the scheme 
may bs im ported from  developing count-
ries free of quota limitation. Products 
excluded from  the system are mainly those 
subject to revenue duties such as tobacco 
products, beer and spirits; and other pro-
ducts such as a range of textiles, footwear 
and engineering items, where, in the opi-
nion of the A ustralian Government, the 
developing countries are already competi-
tive o r are likely quickly to  become com-
petitive in the A ustralian market at gene-
ral rates of duty.

D i v e r s i o n  d u e  t o  O i l  c r i s e s  o f  L o a n s

RECEIVED FOR DIESEL LOCOMOTIVES

5159. SH RI D. D. D E S A I;
SHRI PURUSHOTTAM  

K A K O D K A R ;
Will the Minister of FIN A N C E be 

pleased to  state :

(a ) whether India is going to have a 
balance of payment problem following a 
sharp increase in their crude im port bills;

(b ) if so, whether oil crisis is also to 
hit India’s foreign aid; ,

(c) whether India is considering to 
divert loans granted to it fo r the pur-
chase o f diesel locomotive to other pur-
chases in view of the oil crisis; and

(d ) if so, facts thereo f?

THE M INISTER O F FIN A N C E (SH RI 
YESHW ANTRAO CHAV A N ) ; (a ) The 
sharp increase in oil price has caused a 
burden on India’s balance of payments.

(b ) The developed countries would 
also have balance of payments problem 
following the sharp increase in the oil 
im port bill and this may result in a slow 
down of developmental aid from  the deve-
loped countries as a whole. Some friendly 
countries have indicated the possibility of 
an increase in their aid commitments to 
India in the next year.

(c ) and (d ) . India has secured assis-
tance from  the International Development 
Association for the procurem ent of raw 
materials and components for the indige-
nous m anufacture of diesel and electric 
locomotives and the production of these 
locomotives would be in accordance with 
the Five Year P lan programmes.

S t e p s  t o  p r o m o t e  E x p o r t

5160. SHRI D. D . DESAI :
SHRI P. GAN GA DEB :

Will the M inister of COM M ERCE bs 
pleased to state :

(a) whether Government and Industry 
have conflicting views over available ex-
port surpluses, price payable to  the pro-
ducer and export incentives;

(b ) whether there are constraints on 
moving these items expeditiously by road 
and sea; and

(c) the steps taken to step up exports ?

T H E  D EPU TY  M IN ISTER IN  THE 
M INISTRY O F COM M ERCE (SHRI 
A. C. G E O R G E ): (a )  No, Sir.

(b) There is global shortage in shipping 
space and shippers-at times do experience 
such shortage fo r their exports. Freight
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Investigation Bureau and our officers 
located in four major ports render on-the- 
spot assistance, to shippers in the matter of 
getting shipping space for export consign-
ments. No complaints have been brought 
to the notice of this Ministry regarding 
movement of export tfaffic by road.

(c) Some of the important steps taken 
to step up exports a re :

1. Import Policy for Registered Ex-
porters to replenish by way of im-
port of material actually required 
in the manufacture o f  products ex-
ported;

2. Compeasatory support on exports 
of selected non-traditional products 
to develop marketing competence 
and to neutralise the dis-
advantages inherent in the present 
stage of our economy;

3. Concessional railway freight rates 
on large number of export pro-
ducts;

4. Priority in the supply of important 
indigenous raw materials required 
for engineering and plastic indus-
tries;

5. Advances by banks to exporters at 
concessional rates of interest; and

6. Drawback of Customs and Central 
Excise Duties on exports of various 
products.
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S h a r e  h o ld in g  o f  N a t io n a l i s e d  B a n k s  
a n d  F in a n c ia l  I n s t i t u t i o n s  in  TISCO 

a n d  TELCO

5162. DR. RANEN SE N :
SHRI C. K. CHANDRAPPAN :

Will the Minister of FINANCE bs 
pleased to state :

(a) the shareholdings of nationalised 
banks and public financial institutions in 
Tata Iron and Steel Company and Tata 
Engineering and Loco Company;

(b) Che names of the Directors from 
the nationalised banks and public financial 
institutions in Board of Directors in 
TELCO and TISCO; and

(c ) the names of all .the Directors of 
Tisco and Telco ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and
(b) A Statement is laid on the Table. 
{Placed in Library, See No. LT-6584 74).

(c) As per latest available records with 
the institutions, the Board of Directors of 
TISCO & TELCO were as under :

Board of Directors of TISCO (as on the
3 Is/ March 1973)

1. Shri J. R. D. Tata, Chairman.
2. Shri S. Moolgaokar, Vice-Chair-

man.
3. Shri N. A. Palkhiwafa, Vice-Chair-

man.
4. Shri Dhar*msey Mulraj Khfttau.

5. Shri Neville N. Wadia.
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6. Sbri Fazal Ibrahim Rahimtoola.
7. Shri Arvind N. Mafatlal.
8. Shri H. V. Si. Iengar.
9. Shri S. K. Nanavati,

10. Shri C. H. Bhabha.

11. Shri Keshub Mahindra.
12. Shri M. A. Wadud Khan, Govern-

ment Director.
13. Shri R. S. Pande, Managing Direc-

tor.

Shri R. H. Mody, Joint Managing 
Director.

Bourd of Director o f TELCO {m  on 29th 
June 1973}

1. Shri S. Moolgaokar, Owiinian £■ 
Managing Director.

2. Shri N. A. PalkhmaJa, Vicc- 
Chairman.

3- Shri J. R. D. Tata.
4. Shri J. Zahn.

5- Shii N. K. Suntook.
6- Shri N. N. Wadtu.
7. Shri N .H, Tata.
8. Shri N. P. Godrej.

^  R’ H* Baroacha' EwcuuVe Director.
W. Shri B. S. D.

»■ Shri S. Y. latacbr. Executive 
Director,

12. Shri I  E. Talulicar. do

N am is  o f  Indian  f irm s  an d  p ub lic  s l c t o r  
UNW m aking PARTICIPATING IN LEIPZIG 

TTr^de F a ir  in  M arch . 1974

5163. SHRI ARVIND M. PATEL : 
SHRI D. P. JADEJA :

Will the Minister of COMMERCE be 
pleased to state the names of Indian pri- 
vate firm? and public sector undertakings 
participating in the Leipzig Trade Fair he-
rn* Iteld in German Democratic Republic 
in the month of March, 1974 ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): Yes, Sir. A list cover-
ing names of Parties who offered to parti-
cipate in the Leipzig Tirade Fair Match
1974 is laid on the Table (Placed in 
Library See No. LT-658J/74),

C o n t r o l  o n  P r o d u c t io n  pa t t e r n  o f  
T e x t il e  M i l l s

5164. SHRI ARVIND M. PATEL :
SHRI D. P. JADEJA :

Will thc Minister of COMMERCE be 
pleased to state :

(a) whether Government are envisaging 
greater control in the production pattern 
of textile mills; and

(b) if so, the broad features thereof and 
the reasons therefor ^

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). A revised 
policy is under consideration.

C o n s tru c t io n  or aerodrom e in  G u ja r a t  
d u rin g  F i f th  P la n

5165. SHRI ARVIND M. PATEL: Will 
the Ministei of TOURISM AND CIVIL 
AVIATION be pleased to state :

(a) whether Government propose to 
construct new aerodromes in Gujarat during 
the Fifth Five Year Plan; and

(b) if so, the sites selected therefor 7

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) and (b). These are no propo-
sals to construct new aerodromes in Gujarat 
during the Fifth Five-Year Plan. At pre-
sent there are 9 aerodromes in Gujarat 
under the control of the Civil Aviation 
Department, viz. Ahmcxlabad, Jkaioda. 
Bhavnagar, Bhuj, Dees (Palanpur), Kcshod, 
Kandla, Porbandar and Rajkot. It is pro-
posed to develop 6 of these aerodromes by 
making additions and alterations to the 
existing terminal buildings, strengthening 
the runways, etc., details of which are given 
in the statement laid on the Table, fPlaced 
in Library. See No, LT-6586/74.)
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O p e n in g  o f  n s w  b r a n c h e s  o p  S.B.I. in  
G u j a r a t  d u r in g  F i f t h  Pl a n

5166. SHRI AJtVIND M. PATEL: Will 
the Minister of FINANCE be pleased to 
s ta te :

(a) the number of new branches of the 
State Bank of India likely to be opened in 
Gujarat State during the Fifth Five Year 
Plan; and

(b) the placet selected therefore ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO. CHAVAN) : (a) and 
<b). In terms of the directive of the Reserve

Bank of India, the commercial banks pre-
pare three-;, ear rolling plans for branch ex-
pansion. The plan for the first year Is a 
detailed one, while those for the subsequent 
two years aie generally in aggregative terms. 
The State Bank of India is currently engag-
ed in foimulating its branch expansion 
plans for the three year period 1974-76. The 
State Bank of India had at tbe end of 
December 1973 licences /allotments for 
opening offices at 38 centres in Gujarat State. 
The offices at these 28 centres which are 
listed in the statement, are fikely to be 
opened in the near future.

STATEMENT

District Name of the Centre

Ahmedabad

Baroda

Btoach

Jamnagar

Junagadh

Kaira

Panchamahals

Sabarkantha

1. Navarangpura
2. St. Xaviers High School Road
3. Gujarat College
4. Prabhat Society Area.
5. Naroda Road
6. Madhupura (Delhi Gate)
7. Prem Darwaja
8. Sukhram Nagar
9. Shah Alam Gate

10. Vejalpur (Jivraj Park)
11. Cantonment (Camp Sadar Bazar)

12. Baroda—Dandia Rajzar
13. Harni
14. Sankheda
15. Baroda—ONGC
16. Mancja

17. Sarod

18. Mithapur

19. Junagadh—Azad Chowk
20. Veraval
21. Mangrol

22. Nadiad—Santram Mandir
23. Goiana

24. Free landgan-—Railway Colony,
25. Diwada Colony

26. Dobhada
27. Surat—Vasta Devdi Road

(Premises Makarpura)

Dohad

Surat 28. Surat—Pandesarai Industrial Estate.
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I m p o r t  o f  T e x t il e  M a c h in e r y

5167. SHRI VAYALAR RAVI : Will the 
Minister of COMMERCE be pleased to 
state :

(a) thc total value of Textile machinery 
exported from the country during the last 
thiee years and its, year-wise break up;

(b) what is the total production of such 
machinery in the country and the percentage 
of exports out of the total production; and

(c) the steps taken by Government to 
promote the export of Textile machinery ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) :

(a) & (h) Value in Rupees Crores Value in
Rupees

Year Total Exports Total Production Crores
,------- ------ 1 ,----- ------1 ---- ,
Textile Machi- Textile machi- % of Exports 
nery including ncry including to total pro- 

Spares &Acces- spares accesso- duction 
sories) ries.

1970-71 . . . .  7 12 57-31 12-42

1971-72 . . . .  4-82 67-23 7-17

1972-73 . . . .  3-72 70-65 5-27

(c) Participation by the Textile Machi-
nery Industry in the Exhibitions held both 
in India and abroad and strengthening the 
production base by arranging adequate 
supply of i aw materials' & other necessary 
inputs to the industry.

L o c a t io n  o f  F i n a n c ia l  In s t i t u t i o n s  i n  
B o m b a y

5168. SHRI SAMAR GUHA : Will the 
Minister of FINANCE be pleased to state :

(a) whether most of the financial institu-
tions of thc Central Government are located 
in Bombay;

(b) if so, whether their number has re-
mained the same or has been increased in 
recent years;

(c) whether location of such financial 
institutions has caused difficulties for even 
distribution of financial benefits to the appli-
cants from different parts of the country* 
and

fd) whether Government propose to re-
consider the matter of redistribution of thc 
financial institutions to different parts of the 
country with a view to easure facilities for 
distribution of equitable financial benefits to 
all parts of thc country ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) Yes. 
Sir. Most of these financial institutions have 
their own Statutes and the headquarters of 
these institutions are located at places indi-
cated in the respective Statutes. In a few 
cases, administrative convenience has been 
the guiding factors. The names of such 
financial institutions with their headquarters 
located at Bombay are as follows :—

(i) The Reserve Bank of India.
(ii) The State Bank of India.

(iii) Central Bank of India.
(iv) Bank of India.
(v) Bank of Baroda.
(vij, Dena Bank.

(vii) Union Bank of India.
Cyiii) Deposit Insurance Corporation.
(ix) The Agricultural Refinance Cor-

poration.

(x) The Industrial Development Bank 
of India.

(vi) Unit Trust of India.

(\ii) Life Insurance Corporation of 
India.

(xiii) General Insurance Corporation of 
India.
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(b) The number of such financial institu-
tions having their headquarters located at 
Bombay has not changed in recent years.

(c) and (d). No, Sir. These institutions 
open regional branch/offices Wherever 
necessary.

R e c o m m e n d a t i o n s  o f  T a t a  C o m m i t t e e

5169. SHRI SAMAR GUHA :
SHRI SHRIKRISHNA AGRA- 

WAL:
Will the Minister of TOURISM AND 

CIVIL AVIATION be pleased to state :
(a) whether Government have examined 

and accepted the recommendations of Tata 
Committee on checking and licensing of air-
lines pilots;

(b) if so, the broad outlines of the re-
commendations and the decision of Govern-
ment thereon;

(c) whethei international airlines also 
hase similar guidelines for the pilots for 
similai purposes; and

fd) tbe reaction of the pilot associations 
to the recommendations of the Tata Com-
mittee ?

TH1 MINISTER OF TOURISM AND 
C1V1I AVIATION (SHRI RAI BAHA-
DUR) ■ (a) and (b). The Tata Committee 
f>ct up to ?e\icw the organisational structure 
and functions of the Civil Aviation Depart-
ment has submitted itr  interim report and it 
will take some fime for the Government to 
lake a decision on its recommendations. A 
statement giving the gist of recommenda-
tions made by the Committee in its interim 
report on checking and licensing of air-
lines pilots is attached.

(c) All airlines are understood to have a 
system foi checking the proficiency of their 
pilots. In addition, many countries includ-
ing the U.S.A., the U.K. and France have 
Hid proficiency of pilots independently 
chccked by a Flight Inspection Organisation 
attached to the local civil aviation autho-
rity.

(d) While the Indian Pilots’ Guild has 
not submitted any memorandum, the Indian 
Commeicial Pilots’ Association in its memo-
randum to the Tata Committee felt that 
flying training and flying proficiency checks 
should come under Indian Airlines, and the

Director General of Civil Aviation should 
hold the airlines responsible in such 
matters.

S t a t e m e n t

Checking & Licensing of Pilots

In the light of some recent accidents and 
incidents in India, a system of independent 
checking by Government of the proficiency 
of flying crews of airlines should be intro-
duced. Tbe check pilots concerned would 
need not only to be fully trained as approv-
ed instructors and examiners, but also to 
keep in constant practice and have 'enroute' 
experience. After considering the pros and 
com  of the various alternative systems of 
providing flight inspection by Government, 
the Committee recommend the adoption ot 
a system, under which senior pilots of the 
airlines should be employed by Government 
as check pilots on a part-time basis, appro-
ximately half of their flying hours being 
spent on normal airlines duties as airlines 
employees and the rest as Government check 
pilots. The head of the Inspection Directo-
rate of the Civil Aviation Department and 
also his Deputy, if any, should be employed 
by Government on a full-time basis, if 
drawn from the Airlines, they would have 
to saver their connections with the latter 
and it drawn from the Air Force either on 
deputation or on retirement from the Ait 
Force, they should be fullv trained and 
certificated as Instractors/Examiners on at 
least one of the sophisticated types of 
aircraft used by the airlines which should 
initially be the Boeing 737, of Indian Air- 
lines.

B e n a m i  d e a l s  a m o n g  T e x t i l e  H a n d  
P r o c e s s in g  U n i t s

5170. SHRI JYOTIRMOY BOSU: Will 
the Minister of FINANCE be pleased to 
state :

(a) whether it has been alleged that 
benami deals are on the increased among tex-
tile hand processing units to circumvent the 
revised excise structure;

(b) if so, the modus operandi of the 
benami deals, and

(c) the nature of the cases brought to the 
notice of Government ?
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THE MINISTER OF STATE IN THB 
MINIS! RY OF FINANCE (SHRI K. R. 
GANESH) : (a) to (c). The information is 
being collected and will be laid on the Table 
of the House.

Se iz u r e  o p  C o n t r a b a n d  F a b r ic s

5171. SHRI JYOTIRMOY BOSU : Will 
the Minister of FINANCE be pleased to 
state :

(a) whether on 27th January, 1974 a 
foreign vessel carrying contraband fabrics 
and chemicals worth Rs. 11.5 lakhs was 
caught off at Hazira Port near Surat, by 
customs officials;

(b) if so, the broad features thereof; and 
(c) what action if any, has been taken in 
the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) to (c). On 27th January, 
1974 the Customs Officials at Bulsar inter-
cepted one vessel M.S.V. Jelani, coming 
from Dubai, near the cost of Hajira (Surat) 
with 95 packages of contraband goods. On 
examination 80 packages were found con-
taining about 30 thousand yards of synthetic 
fabrics of Japanese origin valued about 
Rs. 9.8 lakhs and 15 packages containing 
750 Kgs. of Niacinamide powder of U.S.A. 
origin valued about Rs. 1.5 lakhs. The 
goods in question in all valued Rs. 11.3 
lakhs were seized dong with the vessel 
valued about Rs. 2 lakhs. Ten crew mem-
bers on board the vessel wfere arrested. Fur-
ther investigations are in progress.

A m o u n t  o f  a s s is t a n c e  g iv e n  b y  IDBI
DURING 1973 TO VARIOUS INDUSTRIES

5172. SHRI A. K. M. 1SHAQUE :
SHRI S. N. SINGH DEO :

Will the Minister of FINANCE be pleas- 
ed to state :

(a) the total amount of assistance given 
by the Industrial Development Bank of 
India during 1973 to various industries, in-
dustry-wise, anti-wise and State-wise and the 
main grounds for giving the assistance; and

(b) amount sanctioned in this respcct and 
the amount actually disbursed during this 
.period, State-wise; and

(c) whether any State has failed to utilise 
the sanctioned amount, and if so/ the rea-
sons therefor?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN : (a) to (c). 
During the year 1975 (January—Decem-
ber), the Industrial Development Bank of 
India sanctioned total financial assistance of 
Rs. 172.4 crores to various industries. Indus-
try-wise distribution of this assistance sanc-
tioned and disbursed during the year 1973 
are given in the Statements I and II laid on 
the Table of the House. [Placed in Library. 
Set No. LT  6587/74)]

Unit-wise break-up of the direct assis-
tance (direct loans to industrial concerns, 
underwritings and direct loans for expot t) 
is given in Statement'HI laid on the Table 
of the Howe. [Placed in Library. See No. 
LT  6587/74.]

The Industrial Development Bank of 
India endeavours ensure that no worthwhile 
project suffers because of lack of institu-
tional finance. The industry-wise and State- 
wise distribution of assistance, however, 
depends on the industrial licences issued for 
the various industries wherever neccssaiy 
and the location of such industry; the loca-
tion is indicated in the industrial iicencc 
where required, while in other case it is 
decided by the entrepreneurs. The Indus-
trial Development Bank of India examine 
the suitability of location in all cases and 
sanctions assistance on being satisfied with 
the techno-economic viability of the project.

The unutilised sanctions mainly comprise 
large amount of loan and underwriting assis-
tance sanctioned during 1973 to some of the 
major projects in Maharashtra, West Ben-
gal, Tamil Nadu, Andhra Pradesh, Gujnrat, 
Punjab, Karnataka and Assam. Several of 
these companies are yet to execute the i eltt- 
rive agreements and drawal of assistance 
will be spread over a period of time syn-
chronising with the progress in the imple-
mentation of the project. The Industrial 
Development Bank of India keeps a close 
watch over the utilisation of assistance and 
tries to remove bottlenecks in the proccss of 
project implementation, with a view to 
reducing the avoidable time-lags between 
sanction and disbursement of assistance.
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E x p o r t  o f  E n g i n e e r i n g  G o o d s  b y  
W e s t  B e n g a l

5174. SHRI A. K. M. ISHAQUE : Will 
the Minister of COMMERCE be pleased to 
State :

(a) whether 60 per cent of the Engineer-
ing Goods exported were contributed by 
West Bengal;

(b ) if so, the contribution of West Ben-
gal in exporting engineering goods in com-
parison with other States during last three 
years; and

(c) the number of export oriented engi-
neering industries in the State during thc 
last three years ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) to (c). State-wise
export statistics are not maintained. A com-
parative statement showing the value of 
exports of engineering goods made during 
the last three years from different regions 
and their share as percentage to total exports 
is given below :

Value in Rs. crores

Year Total Exports Exports from Regions

Western
Region

Eastern
Region

Southern Northern 
Region Regio n

1970-71 116-59 60-00 23 -82 14-75 17-72

Sh!*re as to total 
1971-72

percentage exports 
126*04

51% 22% 
57 -55 25 -68

12%
16-80

15%
26-01

Share as to total percentage exports 46% 20% 13% 21 %

1972-73 142-00 60-51 25 -23 17-31 38 -95

Share asto total Percentage exports 46% 18% 12% 24%

Out of nearly 600 manufacturers—large, 
medium and small scale—who are members 
of the Engineering Export Promotion Coun-
cil in the Eastern Region, about 150 are 
regularly exporting.

I t e m s  e x p o r t e d  t o  U.S.S.R.

5175. SHRI A. K. M. ISHAQUE :
SHRI SOMNATH CHATTERJEE: 

Will the Minister of COMMERCE be 
pleased to sta te :

(a) the items we exported to Soviet 
Union during the last three years aiongwith 
their quantity;
5—28LSS/74

(b) whether we export to Soviet Union 
the production of Durgapur Opthalmic 
Glass Factory;

(c) if so, what was the quantity exportcvi 
and the price thereof;
(d) whether Government have made a 
study of the cost price and the export price 
of these goods; and

(e) if so, the ratio of the cost of produc-
tion and export price of these items ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) A statements is laid on

F u n c t io n in g  o f  I n d u s t r ia l  D e v e l o p m e n t  
Ba n k  o f  In d ia

5173. SHRI A. K. M. ISHAQUE; Will 
ihe Minister of FINANCE be pleased to 
state whether any step has ben taken for the 
effective functioning of Industrial Develop-
ment Bank of India ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : It is pro-
posed to restructure the Industrial Develop-
ment Bank of India in certain respects so as 
to enlarge further its role and to make it the 
principal financial institution financing in-
dustry and for more effectively co-ordinating 
thc working of thc other financial institu-
tions and banks engaged in the financing or 
promotion of development of industries. For 
this purpose a Bill known as the Public 
Financial Institutions Law (Amendment) 
Bill, 1973 has been introduced in the Lok 
Sabha on 22-12-1973. Thc Bill is ' being 
referred to a Joint Select Committee of both 
(he Houses of the Parliament.
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the Table of the House. [Placed in Library. 
See No. LT-6588/74.]

(b) Yes, Sir.
(c) Total quantity of opthalmic lenses 

exported to USSR so far is 9~ lakh pieces 
valued at Rs. 9,50,000/-.

(d) Yes, Sir.
(e) The ratio of the cost of production 

ancT export price is 3 : 1.

EXPORT OF FRESH FRUITS AND VEGETABLES 
TO U.K.

5176. SHRI JAGANNATH MISHRA: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether export of fresh fruits and 
vegetables to the U.K- from India have 
come to a standstill following steep in-
crease in the freight rate from Rs. 4.90 to 
Rs. 7 per flg. by Air India and other air-
lines from 1st February, 1974; and

(b) if so, the particulars regarding the 
reviewed policy of Government in this 
regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b) Conse-
quent on the increase in freight rate for 
fruits and vegetables from Rs. 4-90 to 
Rs. 7.00 per kg. effective from 1st Feb-
ruary 1974 there was a temporary stop-
page in export of fruits and vegetables to 
U.K. as a protest from exporters. Subse-
quent to this Air India consulted Vege* 
tables Exporters Association in Bombay 
and with the concurrence of the Associa-
tion lowered the rate to Rs- 5.50 per 
kg. and this was filed with International 
Air Transport Association. This rate 
came into effect from 1st March, 1974.

SCHEME, FOR CONSTRUCTING MORE HOTELS
IN DELHI FOR LOW INCOME TOURISTS 

DURING FIFTH PLAN

5177. SHRI JAGANNATH MISHRA : 
Will tbe Minister of TOURISM AND 
CIVIL AVIATION be pleased to state ;

(a) whether Government have prepar-
ed any scheme for constructing more 
hotels in Delhi to cater for the low- 

income tourists; and

(b) if sp. the broad outlines thereof 
and the provision of money that has been 
approved for this purpose during the 
Fifth Five Year Plan?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (Dr. SAROJ1NI MAHISHI)
(a) and (b): At present there are 25 
approved hotels in Delhi with 2635 
rooms. Of these, 15 hotels with 1059 
rooms are of the 3-star category and 
below. To meet the hotel accommodation 
requirements of middle and low income 
group tourists, a provision of Rs- 700 
lakhs has been proposed in the 5th Five 
Year Plan for the construction of a 3- 
star 600-room hotel by India Tourism 
Development Corporation, a public sector 
undertaking. In the private sector, 4 
hotel projects planned for the 3-star cate-
gory and below have been approved by 
the Department of Tourism from the 
point of view of their suitability for 
foreign tourists and on completion these 
are expected to provide about 600 rooms. 
Steps are being taken to make available 
more sites in Delhi for the construction of 
hotels of 2-3 star categories.

The Delhi Administration have also 
plans to put uf> a Travellers’ Lodge with 
a capacity of 100 beds at an estimated 
cost of Rs. 20 lakhs during the 5th Plao 
period.

Besides, two camping sites are function-
ing in Delhi, one at Jawaharlal Nehru 
Marg and the other near Inter-Stale Bus 
Terminal and two more are being consi-
dered. In the Fourth Plan period the 
Department of Tourism gave grants-in-aid 
of Rs. 6 lakhs to Vishwa Yuvak Kendra and 
Rs- 3,75 lakhs to Y.W.C.A. for augment- 
tatio* of inexpensive accommodation in 
Delhi.

O T .A . GIVEN RY RANKS TO THCIR E M -
PLOYEES DURING J  V  LY-D KCEMBBR, 1973

5178. SHRI JAGANNATH MISHRA: 
Will the Minister of FINANCE be pleased 
to state the amount of overtime paid by 
the different banks to their employees 
during July-December 1973 ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : Available
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information as reported by the State Bank THE MINISTER OF STATE IN THE
of India and fourteen nationalised banks is MINISTRY OF FINANCE (SHRI K-
as under:— R. GANESH): (a) No company in the

AMOUNT OF OVERTIME coal ta A W  has raised capital by
ALLOWANCE P A W  public issue of ****** caPital during the

(Rs. in lakhs lasl three years;
(Provisions!) (b) and (c). Do not arise.

July-Decem- 
ber 1973

1. State Bank of India 233 02

2. Central Bank of India 52 -72

3. Bank of India 38 -49*

4. Punjab National Bank 71 -17

5. BankofBaroda 52 00

6. United Commercial Bank 39 -80
7. Canara Bank 27 -58

8. United Bank of India 22-00

9. Dena Bank 28-32

10. Syndicate Bank 8-72

11. Union Bank of India 20-85
12 Allahabad Bank 19-50

13. Indian Bank . 12-77

14. Bank of Maharashtra 12-76

15 Indian Overseas Bank 16*26

‘’‘Information is for the period July- 
October, 1973.

C APITAL RAISED BY COMPANIES IN COAL 
INDUSTRY

5179. SHRI SOMCHAND SOLANKI: 
Will the Minister of FINANCE be pleas, 
ed to refer to the reply given to Unstarred 
Question No. 5735 on 21st December,
1973 and state :

(a) which of the companies in the coal 
industry have raised capital by public 
issue of share capital, equity or prefer* 
cnee during the last three years;

<b) the dates of the above issues and 
the total subscribed capital on the dates 
of issue as also on 31st January, 1973; and

(c) the quotations of the equity and 
reference shares on 31st January, 1973 
and 31st December, 1973 in all the stock 
exchanges 7

SHARI- HOLDING OF NATIONALISED BANKS 
AND FINANCIAL INSTtlUTIONS 

IN COMPANIES

5180. SHRI C. K. CHANDRAPPAN: 
SHRI D. K. PANDA :

Will the Minister vf FINANCE be 
pleased to state >.

(a) the share holding of the nationalis-
ed banks and public financial institutions 
in the companies operated and controlled 
by large industrial houscs;and

(b) the names of the Diiectors be-
longing to these two bodies in the Board 
of Directors of these companies of the 
large industrial houses?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) In-
formation relating to the share holding of 
the nationalised banks and public finan-
cial institutions m the companies operated 
and controlled by large industrial houses 
in respect of the Indsutrial Development 
Bank of India, the Industrial Finance 
Corporation of India, the Unit Trust of 
India and the Industrial Credit and In-
vestment Corporation cf India is given jn 
Annexure I. Similar information regard-
ing the Life Insurance Corporation is 
being collected and would be laid on the 
Table ol* the House to the extent available*

(b) The names of ihe directors com-
mon to the ICICI and the companies be-
longing to the large industrial houses are 
as follows:—

(1) Shri K. K. Birla
(2) Shri D. P. Goenka
(3) Shi i N- A. Palkhiwala
(4) Shri N. M. Wagltf
(5) Shri Bhaskar Milter
(6) Shri A. W. B. Hayward
(7) Shi i H. T. Parekh

W  Shri M. V. Sohonie

Similar information in respect of the 
other aforesaid institutions is being col-
lected and will also be laid on the Tablet
of the House, to the extent available.
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STATEMENT
Share holding o f NaUonaiaiscd Banks and Public financial Institutions in Companies operated 

and Controlled by Large Industrial Houses

[Name Position as on 
(Date)

Value of Shares 
Equity

(Rs. in lakhs) 
Preference

1. I.D.B.l.

2. I.F.C.I.

3. U.T.I.

4 . 1.C.I.C.I.
•

S. Nationalised Banks*

31-12-73 519-39 303*61
31-12-73 230*56 106 *96
22-13-74 3452 -54 1268 *54
31-12-73 194 00 298-00

31-12-69 136 *90 197-40

•Figures relate to investments of nationalised banks in shares of 20 largci industrial 
houses.

C o l l e c t i o n  o f  R e v e n u e  f r o m  d i r e c t  
T a x e s

5181. SHRI SHANKER RAO SAVANT: 
Will the Minister of FINANCE be pleased 
to state :

(a) what is thc State-wise break-up ol the 
receipt from Income-tax (including super 
tax), wealth tax and Estate duty duiing the 
years 1970-71 and 1971-72; and

(b) what k  the State-wise break-up of 
the arrears of these taxes during the years 
1970-71, 1971-72 and 1972-73 ?

THF MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K* R. 
GANESH) : (a) and (b). The State-wise 
information relating to direct taxes «  not 
maintained. However, such information w 
available according to the charges of Com-
missioners of Income-tax.

The Charge-wise collections of Income- 
tax (including super tax) during thc years 
1970-71 and 1971-72 are at Statement ‘A* 

laid on the Table of the House. [Placed in 
Library. See No. LT-6589/74.] Similar in-
formation in respect of Estate duty and 
Wealth-lax is at Statement ‘B’ laid on the 
TaWe of the House. [Placed in Library. 
See No. LT-658S/74.J

The particulars regarding the charge-wise 
break-up of gross and net arrears of Income- 
tax as at the end of 1970-71, 1971*72 and
1972-73 is at Statement ‘C  laid on the 
Table of the House. [Placed in Library. 
See No. LT-6589/74.) Similar information 
regarding Wealth-tax and Estate Duty b  at

Statements *D' and ‘E’ laid on the Table of 
tbe House. [Placed in Library. See No. LT- 
6589/74.]

Se iz u r k  o f  s m u g g l e d  o o o d s

5182. SHRI SHANKERRAO SAVANT : 
Will the Minister of FINANCE be pleased 
to state :

(a) the State-wise break-up of the value 
of smuggled goods seized by customs autho-
rities duting 1970-71, 1971-72 and 1972*73.

(b) the State-wise break-up of lines rea-
lised by the Customs Department in these 
years from smugglers;

(c) the State-wise break-up of fines im-
posed by courts in these years; and

(d) how much of tbe Tines imposed by 
the Customs Department and by the courts 
have been recovered in these yean in each 
of the States ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) Information is being col-
lected and will be laid on the table of thc 
House.

(b) to (d). Fines In smuggling cases arc 
inflicted by confiscation of goods and 
through punishments awarded by courts. It 
is not practicable to work out the State-wise 
break-up of fines imposed by the Customs 
Department and by the courts and recove-
ries of such fines, since for seizures made in 
a particular year, the imposition of tines and 
recoveries thereof may take place is  diffe-
rent years. Moreover compilation of <his
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data would require the scrutiny of tens of 
thousands of case files, for each year. 
A r r e a r s  o f  I n c o m e -t a x  a g a in s t  F i r m s /

INDIVIDUALS ABOVE RS. ONE LAJCH
5183. SHRI SHANKERRAO SAVANT: 

Will the Minister of FINANCE be pleased 
to state :

(a) the names of firms and persons who 
are at present in arrears of Income-tax (in-
cluding surcharge) exceeding Rs. one lakh;

(b) since when these arrears are pending; 
and

(c) what action has been taken so far to 
recover these arrears and with what result ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) The total number of 
assessees who were in arrears of Income-tax 
(including surcharge) exceeding Rs. On* 
Jakh runs into several thousands. In order 
to find out the requisite information in all 
these cases, complete record* of all snch 
assessees will have to be scrutinised 
thoroughly. This will involve a lot of time 
and labour. However, as on 31-12-1973, 
the number of non-company assessees 
(firms, H.U.Fs., individuals, etc.) 
against whom net arrears exceeding 
Rs. 10 lakhs were outstanding, was 339. The 
names of these assessees and the net arrears 
outstanding against them as on 31-12-1973 
ate given in the Statement [Ptaced in Lib- 
>arv. See No. LT 6590/74.]

(b) It is not possible to give the dates 
since when the arrears are outstanding with-
out scrutinising each and every file relating 
to these assessees. These arrears relate to 
assessment yean from 1941-42 to 1973-74.

(c) AH steps provided in law, Including 
the following, have been taken and are being 
taken depending upon the facts and cir-
cumstances of each case ;—

(1) Levy of penalty u/s 221 of the 
Income-tax Act, 1961 for non-
payment of tax.

(2) Attachment of money due to the 
u/s 226(3).

(3) Attachment of money in courts 
u /s 226(4).

(4) Distraint and sale of movable pro-
perty u/s 226(5).

(5) issue of Recovery Certificates u/s 
222.

(6) Attachment/sale of movable /im-
movable property.

(7) Detention of assessee in Civil Pri-
son.

Total number of cases (companies and 
non-companies) in which arrears exceeded 
Rs. 10 lakhs in each case as on 31-3-1973 
was 660 involving gross arrears of Ks. 200.03 
crores. As a result of the above steps hav-
ing been taken, the number of such cases 
has gone down to 539 as on 31-12-1973 with 
gross arrears of Rs. 156.34 crores.

Ex po r t  o f  Sh r im p s , Lo b s t e r s  a n d  F r o g  
Legs

5184. SHRI SHANKERRAO SAVANT: 
Will the Minister of COMMERCE be pleas-
ed to state :

(a) whether some foreign firms are en- 
gagged m the export of shripms, lobsters 
and frog legs and other fish;

(b) the extent of the export trade in these 
items of these firms;

(c) which of these firms sell their pro-
ducts at rates lower than the market rate 
and thereby resort to the trick of under in-
voicing; and

(d) what steps are taken to stop these 
undesirable practices?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C GEOROE) : (a) Some firms with majo-
rity foreign share holdings Hke Messrs 
Union Carbide. Britannia Seafoods, India 
Tobacco Company etc. are engaged m the 
export of shripmb, lobsters and froglegs and 
other fish.

(b) Marine products exports effected by 
these firms during 1973 were of the order 
of Rs. 328 lakhs.

(c) No specific case has been brought to 
the notice of the Government.

(d) Does not arise.

IMPORT OF R o u g h s  f r o m  L o n d o n

5185. SHRI GAIADHAR MAJHl: Will 
th e  M in u te r o f  C O M M E R C E  be p l « * d  lo  

state !
(a) whether Diamond Trading Company 

of London have decided to cut down the 
supplies of roughs to India;

(b) whether the Company, which sup-
plies their roughs every months to 42 firms
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in Bombay, has decided to offer goods only 
to 30 firms during the month of January; 
and

(c) if so, the broad features regarding 
the policy of Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A- 
C. GEORGE) : (a) and (b). Government 
do not have any information to this effect.

(c) The Diamond Trading Company of 
London selects firms in India to whom they 
supply rough diamonds. This is a commer-
cial relationship between the Company and 
the Indian firms and Government is not in* 
volved. These firms are given licences for 
the import of these rough stones.

E x po r t  o f  Si l k  F a b r ic k s

5186. SHRI GAJADHAR M A JH I: 
Will the Minister of COMMERCE b: 
pleased to sta te:

(a) whether exports of pure silk fabrics 
have declined; and

(b) if so, the broad outlines regarding 
the total exports during the first 10 months 
of the current financial year as compared to 
the same period of the last financial year ?

THE DEPUTY MINISTER OF THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE) : (a) No, Sir.

(b) Total exports—
(Lakhs)

April—-Dec, 1972 . Rs. 587.56
April—Dec, 1973 . .  Rs. 904.58

FREroHT-EQUAUSATION OF COTTON YARN

5187. SHRI B. K. DASCHOWDHURY: 
Will the Minister of COMMERCE be 
pleased to state :

(a) whether his Ministry has come to 
any decision in consultation with the Plan-
ing Commission regarding Freight-equalisa- 
tion of cotton yarn; and

(b) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF (COMMERCE (SHRI A. C. 
GEORFE) : (a) and (b). No proposal re-
garding frcight-cqualisation for cotton yarn 
is under consideration of the Government.

P r o d u c t io n  o p  C l o t h

5188. SHRI B. K. DASCHOWDHURY: 
Will the Minister of COMMERCE be 
pleased to sta te:

(a) the total production of cloth manu* 
factured from man-made fibre and cotton 
yarn, superfine cotton cloth, coarse cotton 
cloth for the last three years, separately 
showing the variation in prices thereof; and

(b) the quantities manufactured out of 
cotton yarn of various counts for the last 
three years, separately with its variation of 
prices from year to year 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE'(SHRI A. C. 
GEORGE) : (a) and (b). A statement is 
attached.

Statement

A. Production o f mill-made cotton Fabrics (Million Metrers)

Year Coarse Medium
B

Medium
A

Fine Superlin T

1971 503 1038 1753 247 416 3957
1972 590 1192 1917 205 341 4245
1973
(Jan.-Nov.)

555 1168 1432 322 329 3806

B Production o f cjtton Fabrics (Million Metres ) in the Decentralised Sectors

1971 . , 3399
1972 . . 3777
1973 . . 3326
(Jan. .Nov.)

Note- Categorywtse break-up not available.
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C  Man-Made Fibre Fabrics (Mil/s and Decentralised Sector) (Million Metres)

1971 
19*72 .
1973

(Jan -Sept)

973
919
685

Note Categorywise break-up not available

D Variation in prices o f nan-Controlled Cotton Cloth and man-made Fibrefabrics which arc 
bring produced continuously and for which DATA is Available is Given Below.

( h) Increase 
(—) Decrease

Category
Percentage Percentage 

Variation in Variation m
Priccs m Feb, Prices m Feb ,
1972 over Feb , 1973 over Feb , 

1971 1972

Percentage 
Variation m 

Prices in Feb , 
1974 over F eb , 

1973

Non-Controlled Cotton Cloth
<arsc 

Medium A 

Medium B 

Fine

Super Fine

f 1 27 

NA

r 7 92/+36 80 

- 1  57 

1 1 75/ } 8 33

-1 6 33 

f 48 25

12 04/ f 48 25 

h ll 11

—7 70/ i 11 94

Man-Made fibre fa b m  

—5 18/ H 8 57 —8 17/ t 3 63

4 23 80/-4* 33 *13 

-* 36 47

+  10 00/ -r25 73

T 100 00

4 61 90/i 102 46 

- 4  45/-t  71 25

No t e  Prices of Controlled Cloth remain unchanged since May 1968

txcisE  D u t y  Co l l e c t i o n  f r o m  T ea  Pr o -
d u c e d  in  G a y a  G an ga  T e a  Es t a t e

5189. SHRI B. K. DASCHOWDHURY. 
Will the Minister of FINANCE be pleased 
to • ta le :

(a) the totat quantity of tea produced 
by and total amount erf Central Excise 
Duty collected from Gaya Ganga Tea Es-
tate m Stfigun Sub-Division of Darjeeling 
District in West Bengal from 1970-71 to
1972-73 and during Ute first six months of
1973-74; and

(b) reasons for decline in realisation of 
excise revenue?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R 
GANESH) * (a) The required information 
« as fololws:

Year Total Total
quantity amount of
of tea Centra x-
produced cise duty 

collected

Kgs Rs

1970-71 5,22,820 1,51,386

1971-72 5,17,427 1,50,921

1972-73 3,28483 99,134

1973-74
(Firstsix months)

3,14,223 65,466

(b)The decline m Central Excise re\e- 
nue in the year 1972-73 is due to a short-
fall m production reported to have been 
caused by heavy hailstorm which damaged 
tea bushes and green leaf.

A *
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E x po r t  o f  M u l b e r r y  Si l k  a n d  T ass a r

5190. SHRI G. Y. KRISHNAN : Will
the Minister of COMMERCE be pleased 
to state :

(a) the names of the countries who are 
the biggest buyers of Indian mulberry silk 
ancTTassar; and

(b) the particular regarding the foreign 
exchange earned by India during the last 
two years through the export of silk and 
Tassar ready-made garments ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE : (a) West Germany, France, 
Malaysia, Singapore, USA, UK, Japan, 
Kenya, Switzeiland, Sweden, Denmark, 
Italy, Australia and Hong Kong.

(b) Foreign Exchange earned during
1971-72 was Rs. 59.51 lakhs and in 1972- 
73 Rs. 82.68 lakhs.

Ro a m in g  o f  Begg a r s  a t  pl a c e s  o f  
P i l g r im a g e

5191. SHRI G. Y. KRISHNAN : Will
the Minister of TOURISM AND CIVIL 
AVIATION, be pleased to state :

fa) whether our pilgrim centies aie 
visited by millions of people every year but 
beggars 10am all about these places and the 
priests incharge of these centres have made 
these centres a place of monopoly for earn-
ing money; and

(b) if so, whether Government propose 
to cnact any law and bring some change in 
this practice to maintain the prestige of 
:he>e ancient centres of our culture ?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINI MAH1SHI):

(a) and <b). It is a 'fac t that beggars 
tend to concentrate in places of tourist 
Interest and centres of pilgrimage. Dealing 
with this problem, especially the avoidance 
of harassment to tourists, is among the 
normal functions of the State Police forces.

Letters have been addressed to the State 
Chief Ministers emphasising the need for 
effective measures to avpid such harass-
ment to tourists and pilgrims. The need 
for enactment of special law to control 
beggars and touts at places o f  pilgrimage. 
Is being impressed on the State Govern-
ments.

I s s u e  o f  I m p o r t  L ic e n c e s  o n  Qu a n t it y  
Ba s is

5192. SHRI RANABAHADUR SINGH: 
Will the Minister of COMMERCE be pleas-
ed to state whether there is any proposal 
under the consideration of Government, in 
\ iew of the rising prices, to issue the import 
licences on quantity basis and not on value 
basto ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : No. Sir.

C u r b s  o n  I n t e r n a l  C o n s u m pt io n

5193. SHRI RANABAHADUR
SINGH: Will the Minister of COM-
MERCE be pleased to state :

(a) whet he i big export orders were re-
ceived from the Middle Eastern countries 
recently which are likely to be lost because 
of inter-ministerial differences on placing 
curb* on internal consumption;

(b) whether some Ministries arc said to 
be opposing measures to curtail raw mate- 
lials and essential consumer goods to avoid 
any adverse impact on prices and produc-
tion; and

(c) if so, the broad outlines of the orders 
and the decision of Government in this, 
regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) No, Sir.

(b) and (c). Do not arise.

C l n t r s l  a s s is t a n c e  t o  M a h a r a s h t r a  t o r  
Sc a r c it y  R e l i e f  W o r k s

5194. SHRI ANNASAHEB GOT- 
KHINDE : Will the Minister of FINANCE 
be pleased to state :

(a) whether any ceiling on expenditure 
on scarcity relief measures has not been 
fixed for the current year and the Central 
assistance has been released to Maharashtra 
on an ad-hoc basis;

(b) the total amount qs on 30th Septem-
ber, 1973 out of Central assistance *P«nt 
on various items by the State Ckwemmetu:

‘(c) the total amount of Central 
ance;
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(d) the assistance due from Government 
at the rale of 75 per cent of the expendi-
ture; and

(e) the balance amount of assistance at 
present due from Government and the time 
bv which the same would be given to tbe 
State Government?

THF MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K R

I / ”  <e> TheOf Maharashtra have reported a total ex-
penditure of Rs 145.13 crores up to 
September. 1973 on drought relief mea- 
Sl,,r  Thc ^Pendrture qualifying for Cen-
tral assistance is under review by the Ccn- 
JxiJ Te<>m and its report is awaited The 

amount of Central assistance admis-
sive to thc State Government will be 
>novNn onlN after the team's report is rc- 
c~'‘ ^ e  meantime a sum of Rs 102
uo.es has been released so far to the State 
•o' crnment on an ‘on account' basis

\sM v n \c r 's o n  on. r,ch  0 « „ ™ [s to  
Di vi loping Cotwnurs

SHRI YAMUNA PRASAD
MANDAl .
SHRI RAM PRAKASH •

Will thc Minister of FINANCE be plea- 
‘ J to state :

(■»> w-hether Governments attention has 
drawn to the World Bank statement 

1 h  developing countries face rmpossih’e 
" ; >?,0(n due t0 «h« increase «n oil prices 

™ oil r,ch countries should help them,

thereto*? ^  reilCl,on o f O in t m e n t

MINISTER OF TINANCE (SHRI 
'  ^HWANTRAO CHAVAN) : fa) The 
^o cmment is aware of the World Bank's 
•issessment that developing countries face a 
wfluult situation 6n account of increased 
Tfti oleum prices since the beginning of 
1 '74 and also the uncertain outlook for the 
fconomj of the industrialised countries 
which would have an impact on their ex- 
ro,t earnings and the shortage qf fertilizers 
tfl̂  It has assessed the additional 
sterna! capital requirements of developing 
countries os a result of the factors and has 
s«88ested Unt in mobilising such resources 
lhe o*l exporting countries could also con-
tribute for relieving the burden to a signi-
ficant extern.

(b) Increase in oil prices has created a 
problem for India’s balance of payments 
and the Government is already exploring 
with the oil exporting countries the ways in 
which the burden could be alleviated.

Ex port  o f  Hid es  a n d  Sk in s

5196 SHRI MADHU LIMAYE : Will 
the Minister of COMMERCE be pleased 
to state

(a) whether India is thc largest exporter 
of raw hides and skins,

(b) whether the Charmakars (leather 
workers) of Agra, Kanpur and other places 
have requested Government that export of 
raw hides should be discontinued becausc 
not only does it result in large scale un-
employment but also m loss of foreign ex-
change. and

(c) rf so, whether Government propose 
to bring about a change in its export policy 
m favour of these leather workers1

THE DEPUTY MINISTER IN THi 
MINISTRY OF COMMERCE (SHRI A 
C GFORGF) (a) to (c) Export of taw 
hides and skins is already banned

T a ke  ovrR o r  T rv de  in  C o t t o n  Te x t i l e

5197 SHRI ONKAR LAL BERWA 
Will the Minister of COMMFRCE b: 
pleased to state :

(a) whether Government propose to 
take over the entire trade m Cotton Tex-
tiles, and

lb ) if so, the outlines of the scheme 9

THF DEPUTY MINISTER IN THF 
MINISTRY OF COMMERCE (SHRI \
C GEORGE) (a) No. Sir.

(b ) Doe* not arise.

I i o  n c t :> i-or  E x po r t  o r  Indu st rial  snu  
ENGiNrcRiNG G oods

5198 SHRI SAKTI KUMAR SAR- 
KAR . Will the Minister of COMMERCf 
be pleased to state :

(a) whether at present Government deals 
with the exporters and not with tbe pro-
ducers of the exported goods,

(b) the number of licences sanctioned 
for evpoit of industrial and engineering 
goods through exporters during the last 
three years; and
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(c) whether Government have any pro* 
posaf to build up their own machinery for 
•exporting goods and not through the third 
agency exporting institution?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) Government policies 
and benefits on export of engineering goods 
are equally applicable to manufacturer— 
exporters and merchant exporters.

(b) There is no export licensing on engi-
neering goods.

(c) There is at present, no such proposal 
under consideration of the Government.

I n c r e a s e  in  E x po r t s  t o  USSR

5199. SHRI D. B. CHANDRA GOW-
DA : Will the Minister of COMMERCE 
he pleased to state :

(a) whether India's exports to Russia 
•could be raised five-fold if goods were sent 
by road between Delhi and Moscow to 
avoid shipping traffic troubles likely to arise 
us a result of more commodities coming 
from Moscow to India;

fb) whether it would take only ten Jays 
"by road for goods from India to reach 
USSR; and

(c) if so. whether any initiative has 
been taken by Indian Government in this 
regard and if so, the broad outlines there-
of ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C  GEORGE) : (a) to (c). There is no 
land route o p e r a t i v e  between India and 
USSR, nor is any such proposal under con-
sideration between the two Governments at 
present.

R e -St r u c t u r in g  o f  ITDC

5200. SHRI D. B. CHANDRA
GOWDA :

SHRI S. A. MURUGANAN- 
THAM :

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a) Whether the National Tourism 
Board has set up a group to look into the 
re-structuring o f India Tourism Develop-
ment Corporation; and

(b) if so, the broad features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURTSM AND CIVIL 
AVIATION (DR. SAROJINI MAHISHI):
(a) and (b). The National Tourism Board 
in its meeting held on 1st September 1973 
recommended the setting up of a group to 
study the re-structuring of India Tourism 
Development Corporation. It has sincc 
been decided that the ITDC would set up a 
suitable group to go into the scope of the 
Corporation’s work in the Fifth Plan, thc 
additional personnel required, and the most 
appropriate management structure for 
achieving the Corporation's objectives. The 
report of the group is awaited.

Re -o r g a n is a t io n  o f  P u b l ic  Se c t o r  
Ba n k s

5201. SHRI BHOGENDRA JHA : Will 
the Minister of FINANCE pleased to refer 
to the reply given to the Unstarred Ques-
tion No. 1490 on the 1st March, 1974 ne-
gating  Examination of recommendations 
of Banking Commission and state the rea-
sons advanced by the Banking Commission 
for regrouping of the public sector banks 
and the reasons for which Government 
have not accepted those proposals?

THE MINISTER OF FINANCE I SHRI 
YVSHWANTRAO CHAVAN : The
Banking Commission had recommended m 
general terms that public sector banks may 
be grouped into two or three all-India b.mU 
and six regional banks but no specific re-
grouping had been recommended by them. 
The Commission had indicated that the 
restructing of the public sector banks 
should be such that a fair proportion of 
well developed areas and backward areas 
are allotted among the constituent units; 
that is to say, there should be some mea-
sure of equalisation of both the nature and 
volume of banking business among the 
different units to be formed on restructur-
ing. As far as possible the units should b.* 
compact ones operating over areas that are 
geographically contiguous. The customer' 
should generally have a choice of at lean 
two or three banks particularly in larger 
centres of population. The Commission 
look into account economies of aealt a# fe* 
fleeted in the relationship between the costs 
and size of the bank* and noted that con-
siderations for widening the range o f *&• 
vices as well as effective impfetoettttttion 
the country’s monetary and credit
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'suggest the need for relatively large size 
of banks and the diseconomies of manage-
ment associated with big units c*n be 
effectively countered with available mana-
gement methods.

While any restructuring of the banking 
sector, which is a delicate and sensitive 
sector, would have far-reaching implica-
tions and repercussions, the proposed struc-
ture of the banking system as visualised by 
th: Commission regarding the restructuring 
does not promise any significant improve-
ment over the existing structure. On 
balance, Government have, therefoie, de-
cided not to accept the recommendations of 
the Commission regarding the restructuring 
of the banking system in the manner en- 
Msaged by them Government have, how-
ever. taken note to keep under continual 
ieview the question as to what would be 
the most appropriate structure for the 
banking system within the existing con- 
tnunts

1*1 RFORMANCE OF EXISTING FREE PORTS

S202 SHRI B V NAIK . Will the Mi-
nister of COMMERCE be pleased to refer 
to the reply given on ttye 1st March, 1974 
to Unstarred Question No. 1580 regarding 
Schemes to boost export in collaboration 
with major manufacturers abroad and 
state

(d) whether a free port without the sup-
port of an industrial free zone would result 
n>oie in imports rather than exports;

(b) which are the existing free ports in 
this country and what is their performance 
bv way of imports and exports; and

(t) whether an industrial free zone in 
the hinterland of Andaman free port with-
out either restrictions or incentives from 
( ovemment, will receive the attention of 
Government to boost production and pro-
vide )ob?

t h e  DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A 
C OEORGB) i (a) to (c). At present 
there is no free port b  the country. The 
wthno economic feasibility of a proposal 
[° c,taW»h a free port in one of the Nico- 
"ar woti* of islands has been undertaken, 
but no concubkms have been reached as\et

D e a l e r s  A p p o in t e d  t o  Su p p l y  K n it t in g  
W o o l  t o  G o v e r n m e n t  E m p l o y e e s  i n  

D e l h i

5203 SHRI NAWAL KISHORE 
SIN HA Will the Minister of COM- 
MERCF be nleased to state :

(a) whether Government have appointed 
some dealers in wool to supply/knitting 
wool to Government employees m Delhi at 
a fixed price,

<b) if so, the names of such dealers and 
their locations,

(c) whether Government have any con-
trol on the fixation of price of such knitting 
wool to be supplied to Government em-
ployees and if not, the reasons therefor, 
and

(d) the >teps taken to ensure that the 
quota of imported wool allotted to these 
traders for Government employees does 
not find its way in the black market0

rHfc DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A 
C GEORGE) (a) No, Sir.

(b) to (d) Do not arise.

P r o po s a l  t o  Su p p l y  Kn it t in g  Wo o l  t o  
G o v e r n m e n t  E m p l o y e f s  t h r o u g h  Co n -

s u m e r  Co o pe r a t iv e  So c ie t ie s

5204 SHRI N^WAL KISHORL 
SINHA Will the Minister of COM- 
MERCF be pleased to state

(a) whether there u> any proposal to 
supply knitting wool to Government em-
ployees through Central Government em-
ployees Consumer Co-operative Societies;

<b) if *o, the particulars thereof, and

(c) if not. the reasons therefor *»

THE DEPUTY MINISTER IN TH I' 
MINISTRY OF COMMERCE (SHRI A 
C GEORGE) : (a) No, Sir.

<b) Does not arise

(c) The Societies are so fai dealing m 
essential commodities usually required foi 
day-to-day use oi consumption There has 
been no request from them for supply ot 
knitting wool.
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I m p l e m e n t a t i o n  o f  R e c o m m e n d a t io n s  
o f  T h ir d  Pa y  C o m m is s io n

5205. SHRI NAWAL KISHORE 
SINHA :
DR. LAXMINARAIN 
PANDEYA:

Will the Minister of FINANCE be pleas-
ed to state :

U ) whether all the recommendations of 
the Third Pay Commission in respect of 
Central Government employees have not 
so far been accepted and implemented: 
and

(b) if so, the particulars of the recom-
mendations which are still under conside-
ration of Government and the time b> 
which decision on all these recommenda* 
tions Mill be taken?

THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN) : (a) and 
fb>. Government have already taken deci-
sions on the major recommendations of 
the Commission relating to pay scales, vari-
ous allowances and retirement benefits, etc., 
of employees in Classes II, III and IV. 
Pay scales of the common categories of 
posts and a majority of uncommon cate-
gories have been notified and orders have 
tven issued on a number of decisions relat-
ing to allowances and other benefits A 
\ew of these matters are being considered 
b> a Joint Committee of the National Coun-
cil (J.C.M.), whereafter necessary orders 
will be issued on them. Decision on re-
commendations relating to Class I Services 
are also expected to be taken shortly 
there are, however, certain general recom-
mendations like those relating to insurance 
scheme for payment of a uniform amount 
on death while in service, review of sys-
tems of gran: of overtime allowance to 
employees in Government industrial esta-
blishments and of weightage for night 
duty, adoption of job evaluation techni-
ques, staffing and efficiency in Government 
offices, etc., which are being examined in 
consultation with the various authorities 
concerned. It is not possible to indicate 
any firm time limit for announcement of 
decisions on all such recommendations 
though every effort is being made to expe-
dite their processing.

Su r pl u s  St a f f  i n  In d ia n  A i r l i n e s

5206. SHRI RAM PRAKASH :
SHRI RAM BHAGAT 
PASWAN :

Will the Minister of TOURISM ANE 
CIVIL AVIATION be pleased to state :

(a) whether the Indian Airlines has mad< 
any assessment about the surplus staff in th< 
Organisation;

(b) if so, the total surplus staff in eact 
category; and

(c) the steps being taken to utilise 
them ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAI BAHA-
DUR) : (a) to (c). Staff Assessment Com-
mittees set up by Indian Airlines for dii 
ferent Departments have yet to finalbt- 
their reports and as such it is not possible 
to indicate the extent of surplus staff in 
the Corporation with accuracy.

j t t t  iR v rct fn N n ffcfi 
* f* 5 * f* f tr  H v n x t f f t  w t n w

5 2 0 7 . i TUT vtafo :
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( v )  % s t a r  s r w
# f w r  *r$i%rrvrflr *

aft r r f tr  3*%  Srarf 3  an?T 
t r f r  s r e f o  t i f t r
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( * )  t r f a s *  f a f f r  f o r t  %  vsvm

(n) m  i t o t t  «pt fc m  
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n  $  ?



121 Written Answers  CHAITRA 8, 1896 (S A K A )  Written Answers 122
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C r e d i t  F a c i l i t i e s  b y  N a t i o n a l i s e d  B a n k l

TO W e a k e r  S e c t i o n s  o f  t h e  S o c i e t y

5208. SHRI G IR ID H A R  GOM ANGO : 
Will the Minister of FIN A N C E be pleased 
to state :

(a) the steps taken by Government to
provide credit facilities by the nationalised 
banks to the weaker sections of the society 
in the past;

(b) the new steps taken and proposed
by Government for easy and quicker faci-
lities to the weaker sections of the society 
in the F ifth Five Year Plan; and

(c) the objectives achieved so far in the
^.afferent States ?

TH E  M INISTER OF FIN A N C E (SHRI 
YASHW ANTRAO CHAV A N ) ; (a )  to
<c). The extension of credit to small
borrowers in the priority sectors is one of 
the im portant objectives being pursued by 
the public sector banks in the post-
nationalisation period. T ow ards 'th is  end, 
banks have evolved special credit scheme 
to suit the specific requirements of small 
borrowers pursuing different vocations. In 
order to facilitate increased flow of credit 
to  these sections, banks have also simpli-
fied their loan application forms, rationali-
sed their lending procedures and libera-
lised/relaxed their security requirements.

The_banks have also effected greaFer- 
delegation of power to the lower levels in 
•order to minimise the timelag in the sanc-
tioning of applications from  these persons.
As a result of the purposive policy pursued
by the public sector banks in this regard
during the last four years, the number of
borrowal accounts in the priority sectors
has gone up from  2.6 lakhs as at the end
of lune  1969 to 19.24 lakhs as at the end
of lune  1973. The am ount of advances
outstanding has also correspondingly in-
creased from  Rs. 441 crores to  Rs. 1295

crorcs over this period. The emphasis on 
assisting the weaker sections of the society 
to start new productive endeavours or make 
the existing ones viable is a continuing one 
and banks will be laying great stress in  the 
coming years also on evolving new pro-
grammes and making such changes in their 
procedures, etc. as to facilitate increased 
flow of funds to these sections.

The public sector banks are also imple-
menting the Differential Interest Rate 
Scheme, which is specially designed to 
assist the “poorer among the poor’ in their 
productive endeavours. U nder this Sche-
me, the public sector banks have advanced 
over Rs. 10 crores at 4% interest rate only, 
to nearly 2.3 lakh borrowers by the end 
of December. 1973.

State-wise data giving the number of 
borrowal accounts and am ount outstanding 
under the different priority sectors and 
under the D IR  Scheme as at the end of 
June 1973 and September 1973 respectively 
are set out in the Statement. {Placed in 
Library. See No. LT 6592/74.]

S e t t i n g  u p  o f  a  S p i n n i n g  M i l l  a t  R.^y a - 
GADA, O r i s s a

5209. SHRI G IR ID H A R  G OM ANGO ; 
Will the Minister of COM M ERCE be 
pleaded to state ;

(a ) whether his M inistry has received a
proposal from G overnment of Orissa to 
establish a spinning Mill at Rayagada in 
K oraput district in the F ifth  Five Y ear Plan 
on the cooperative basis;

(b) if so, the present stage of the pro-
posals; and

(c) whether the said mill will start in
first stage of construction in the first year 
of F ifth Five Y ear Plan ?

TH E D EPU TY  M INISTER IN  THE 
M INISTRY OF COM M ERCE (SHRI A. 
C. G EO R G E) : (a) to (c ) . ,A licence un-
der the Industries (Developm ent and Regu-
lations) Act, 1951 has been granted on
28th September, 1973 to the Orissa State
Powerlooms Servicing Cooperative Society
Ltd., Cuttack for the establishment of a  new
cotton spinning unit at Rayagada, K oraput
District of Orissa. In  terms of the licence
granted, the unit is to  be established within
a period of 12 months from  the date of
issue of the licence.
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D i r e c t  A ir  Se r v ic e  f r o m  Bh u b a n e s w a r  
t o  D e l h i

5210. SHRI GrRIDHAR GOMANGO : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state :

(a) whether his Ministry has received 
any proposal from the Government of 
Orissa to provide direct air service from 
Bhubanesnar to Delhi; and

(b) if so, the steps taken by his Ministry 
in the matter ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (.SHRI RAJ BAHA-
DUR) : (a) and <b>. Yes, Sir. Due to the 
very steep escalation in the prices of avia-
tion fuel, Indian Airlines has been com-
pelled not only to ground its Viscounts and 
Dakotas, but also to curtail some of its 
existing routes. The matter will be re-
examined when fuel prices 'itabilisc and the 
fleet position improves.

E x po r t  o f  M ica

5211. SHRI K. KODANDA RAMI 
REDDY : Will the Minister of COM-
MERCE be pleased to state :

(a) the figures with regard to the export 
of mica for the last three years;

(b) whether after the cenlisation, the 
fail in export has been very drastic; and

(c) if so, the reasons therefor ?
THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) Exports of processed 
Mica for the last three years were as un-
der :—

Year Value (Rs >

1971-72 15-23

1972-73 . 16 39

1973-74 10 >88

(up to Feb. 74)
Provisional

(b) and (c). There has been some dec-
line in export of processed mica in 1973-74 
due to fail in production and delay in 
fmaiisation of export contracts with some 
countries. However, remedial measures 
have been taken and exports are likely to 
improve considerably during 1974-75.

I n c r e a s e  i n  M in im u m  P r ic e  o f  R u b b e r

5212. SHRI M. KALYANASUNDA- 
RAM : Will the Minister of COMMERCE 
be pleased to state :

(a) whether Government are examining 
the question of enhancing minimum price 
of rubber;

(b) if so, the particulars thereof; and
(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGF) : (a) to (c). Since the ruling 
market prices of natural rubber are already 
above the level of the notified minimum 
prices, the quesiton of enhancing thc 
minimum notified prices does not arise 
now.

E x po r t  o f  s e m i-t a n n e d  L e a t h e r

5213. SHRI S- N. MISRA : Will the 
Minister of COMMERCE be pleased to 
state the value in rupees of semi-tanned 
leather goods exported and the value of 
finished leather goods imported during the 
years 1972-73 and 1973-74 upto 28th Feb-
ruary. 1974.

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : The value of vemi- 
tanned leather exported is as under :— 

Year Value
1972-73—Rs. 153.14 crores.
1973-74—Rs. 131.34 crores.
(upto 28th February. 1974)

(estimated >

The value of finished leather foods im-
ported i* negligible as shown below :—

Year Value
1972-73—Rs. 3.0 lakhs.
1973-74— Rs. 1.0 lakhs.
(April to Sept., 1973)

Figures upto 28th February. 1974 are 
not available.

$w w t  f»nw
WTWT

5215. W*ftWT : *PTT

(<r)*rroff<r

w m r  w  #  *r£
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‘<nrerpT q 'w r f t  §

% t r ^ f f  t i t  ?r®TT tfh : w rt,  1972
,sftT*rr# 1 9 7 3  % *rar c p f q ^ f f f
^ tc R ^ ^ P T sn  T W  | :—

(737*r ?nrar w f t  i f )

*TT#, 1 9 7 2 %  *??#, 1973
SPrf *T % SRT *r

(sH fan r)
rafrsfrf t i t  W&n 7 2 1 9  8 4 9 3
^PHTTT^T 9 5 2 .0 2  1 1 5 4 .4 9

Name of the aerodrome

Cochin 

Port Blair 

Jamshedpur . 

Pondicherry 

Calicut

Hubli-Dharwar

Investigation are also being made for 
possible construction of an aerodrome near 
Simla. The construction of the aerodrome 
at Barapani which was taken up during the 
Fourth Plan is expected to be completed 
during the Fifth Plan period.

M i f f * c\
5220 . «ft qTfft :

*ptt * 1f* m i  w t  f* n
t i v t f *  :

( v )  w r f r f o r t  $ *nrcftq- ^cft tit
1TT*T 9T? Tift | ;

( * )  fcff 
1972-73  *TR5T % f e f t

fs fa fr ^stt srfanjT t i t ; tfrx

(*r) tit W
3*ft*r arararr ^  m m x
3Tor w r  snm r M  f  ?

C o n s t ru c tio n  o f  mew a e ro d ro m e s  d u r -
in g  iF jm i PLAN

5219. SHRI M. S. PURTY :
SHRI K. MALLANNA :

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state 
the estimated cost of each aerodrome 
which Government propose to construct 
during the Fifth Five Year Plan ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : Proposals for the Fifth Plan in-
clude the following :—

250*00 inclusive of spill-over

335 00 of Rs. 330 *00 lakhs to the 
Sixth Plan

200 00 

200 00

110 *00 Exclusive of the cost of land 
which has already been acquired

52 *00 Exclusive of thc cost cf land 
wnich has been given f  ee by 
the local Municipal Corporation

m f w  W T W  *  ( « f t  XTO

v*m ) : ( * )  |

(»?) TTTTcfar =5rai % sftft % 
j£3T w ftz r r  sr?mfnTT,
apTOT, ^TFT, ’frfaRPT StT, *fo TJo
s m rta r ,  f a t *  ^rrfwRn f  i
1 9 7 2 - 7 3  % sfffsPT 1J2TT

tit Trftr 8 .  39  wirs ?m «ft i

(*r) m r :  sm rrcpr
V*  ^T?m t  TOHT ffTTT fa ir snr 
sm ^rt % & i * n rt % m i  m r  

W E v f % q r  i s  srfirmr til 
snarer srf^fgr f t  a rrft 1 1 scrfH- 
f o w , fW ?fr q r f c F  *m ^ t t ?  
* tfr%  50 srfiwRT t i t* x %  p i r f  w rit

I ,  3TOT %  «TT3T

f?*r <pt 10 srftorer

Estimated cost in lakhs 
Rs.
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E x po r t  o f  'g a n j a *

5221. SHRI M. S. PURTY : Will the 
Minister of FINANCE be pleased to state :

(a) the names of the States in which 
‘Ganja’ is being produced and the quan-
tity produced during last three years, State- 
wise and vtar-wise; and

(b) the quantity of 'Ganja* exported to 
xuiious countries and the amount of foreign

Name of State

Bihar

Madh>a Pradesh 

Orissa

West Bengai 

Tota i

(b) There have been no exports of 
GANJA, from India.

P r o j e c t s  r e p o r t s  r e c e iv e d  b y  I n d u s t r i a l

I)i \El_OPMFVr SANK OF iNDffA FOR WFST
Be n g a l

5222. SHRI S. N. SINGH DEO : Will 
the Minister of FINANCE be pleased to 
slate the number of project reports received 
by the Industrial Development Bank of India 
during the last half of 1973 for West Bengal 
>md the project reports accepted for sanc-
tion, industry-wise, from West Bengal 
during the said period ?

THE MINISTER OF FINANCfe (SHRI 
YASHWANTRAO CHAVAN) : During the 
period from July 1973 to December, 1973, 
the Industrial Development BBank of India 
leceivt’d 12 applications (5 for direct assist-
ance and 7 for refinance assistance) in res-
pect of industrial projects located in West 
Bengal. Out of the live applications for 
dircct assistance, two are in the advanced 
staire of processing and in respect of remain-
ing three, the applicants concerned are yet 
io obtain their licences. Out of the seven
> nplisaliam, for refinance assistance, two 
have been sanctioned and the remaining 
five were received in December, 1973.

exchange earned therefrom during the 
above period ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a). Ganja is produced in 
ths States of Bihar. Madhya Piade&b, 
Orrisa and West Bengal. The quantity of 
ganja produced during last three years. 
State-wise and year-wise is as follows

1970 1971 1972

24,852 27,180 11,767

40,030 33,595 23.321

10,739 10,632

16,697 19,179 2,806

94,663 90,693 48,526

Industry-wise distribution of direct and 
refinance assistance sanctioned by the Indus-
trial Development Bank of India during the 
period July, 1973 to December, 1973 (in-
cluding assistance against applications pend-
ing on 30-6-1973) in respect of industrial 
projects located in Wes<t Bengal is given in 
the attached Statement. [Placed is Library. 
See No. LT. 6595/74J.

N o n -u t iu s a t >o n  o r  a m o u n t  s a n c t io n e d  
BY INDUSTRIAL DF-VrLOPMENT BANK OF INDU

f o r  W e s t  Be n g a l  d u r in g  1973

5223. SHRI S. N. SINGH D EO : Will 
the Minister of FINANCE be pleased to 
state whether tbe Industrial Development 
Bank or the State Government made any 
review regarding the non-utilisation of 
amount sanctioned by the Industrial Deve-
lopment Bank of India, for West Bengal 
during 1973 ?

THE MINISTER OF FINANCE (SHRI 
YASHWANTRAO CHAVAN) : Since its 
inception in July. 1964 upto December,
1973, the Industrial Development of India 
vanciionsd and disbursed financial assistance 
aggiegating to Rs. 91.2 crores and Rs. 50.8 
crores respectively, under its various

Quantity fof ganja produced (Kgs.)
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schemes to unit located in West Bengal, as 
detailed below :—

_________________Rs. in crores
Assistance

Sanctioned Disbursed
1. Direct loans (other 

than for exports) 26-1 7*6
12. Underwriting and 

_ di.jBCt subscrip-
tions

3. Refinance of in-
dustrial loan;

2*1 0*9

12 -8 13-0*
\4 . Rediscount 25 -4 21 *6
£ 5 Export finance 24*8*"'

91 -2 t 50-8
^Inclusive of disbursements in respect 
of refinance sanctioned by the erstwhile 
Refinance Corporation for industry 
prior to its m-rger with the 1DBI in
September 1964.

In the course of its review of the position 
of disbursements against its sanctions, the 
Development Bank found that —

(i) in a maiority of cases, the units 
have yet to complete the necessary for-
malities :

(ii) tbe sanctioned assistance of Rs. 
J2 crores to one unit for its expansion/ 
rehabilitation programme will lie utilised 
in a phased manner only from 1974-75; 
and

Oiijthe utilisation ol export assistance 
is Holed with actual export* of enRtne;r- 
ing goods which in turn depends on 
several factors including availability of 
shipping space, completion of formalities 
like arranging for security etc.

Besides periodical review*, the Develop-
ment Bank also tries to icmove bottlenecks 
in the proccss of project implementation, 
with a view to reducing the avoidable time- 
lags between sanction and disbursement of 
assistance.

E x p o r t  o f  Se m j -t a n n c d  L e a i ^ r  \ n d  
H i d e s  n d  S k in s

5224. SHRI S. N. SINGH DEO ;
SHRI A. K. M. ISHAQUE :

Will the Minister of COMMERCE be 
pleased to state :

(a)the number of factories, small, me-
dium an j large scale, producing semi-tan-

ned leather and hides .and skins in West 
Bengal and how many of them had export* 
cd semi-tanned and blue-tanned bather 
during the years 1969-70, 1970*71 and
1971-72; and

(b) how many applications from the 
States were received for export quota for 
semi-tanned leather and how many of them 
were actuallv sanctioned ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE) : (a) The number of factories 
producing semi-tanned leather and hides and 
skins in West Bengal is 199. Of them, 22 
made exports during 1969-70. 22 during
1970-71 and 27 durine 1971-72.

(b ) A statement is attached.
St a t e m e n t

It mav be mentioned that exports are not 
made Statewide and that export quotas have 
also not been allotted statewise. The quotas 
ha\e been allotted to exporters (bath manu-
facturer and merchant) and non-exporting 
tanners. However, the required intormation 
lelatmp to units in each state is fjiven be-
low :

Name of the 
State

No. of No of 
applications exporters 
received and non- 

from exporting 
exporters tanners to 
and non- whom quo- 
exporting fas have 
tanners for been allot - 
allocation of ted 
quotas

Tamil Nadu 559 412

West Bengal 107 79

Maharashtra . 52 33

Andhra Prttdcsh 26 17

Uttar Pradesh is V

Karnataka 8 3

Punjab ,
Haryana
Delhi

5 5

tf fW f fTO  STWlUT fTT IJW Pf

5 2 25 . w b r ; m  ftm  tfsfr
<SPTH $<TT WT7T[ far

n  *m pre  % srfa nff a n t
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?r feT^TT-fecf^TT ?rriT ^

f e n  ?

TT5IT JT3T (isfT % o  

s t t t o  n 'ir^r); ^

t  ?ftT 'T^H ^n:

^ 3̂TW»fr I

C a s h  A s s i s t a n c e  f o r  e x p o r t  o f  

F.XPLOSIVES

5226. SHRI R. V. SWAMIN’ATHA N : 
SHRI P. M. M EHTA ;

Will the M inister of COM M ERCE be 
pleased to state :

(a ) whether Government have decided
lo  announce a cash assistance in respect of 
certain items;

(b) if so. the broad features of the pro
posed program m e; and

(c) when the cash aid for export of ex- 
plosivss is lilcely to be announced ?

T H E  D EPU TY  M INISTER IN  T H E  
M INISTRY O F COM M ERCE (SHRI A. C. 
•GEORGE) : (a )  and (b ) : Government
do not have any special program me imder
consideration for the grant of cash assis
tance. However, on individual commodities,
after scrutiny of cost da ta etc., the G o
vernm ent do grant cash assistance from time

•to time.
(c) Government have decided not to grant

ca sh , assistance on the export of explosives.

I n t r o d u c t i o n  o f  a  F i r e - r e t a r d a n t  5 a r e e

BY C e n t u r y  M i l l s

5227. Shri C. K. JA F F E R  SH ARIEF : 
W ill the M inister of COM M ERCE be plea- 
sJd lo state :

(a ) whether Century Mills has introduced
for the first time in the country a ‘fire- 
re ta rd an f saiee; and

(b) if so, Govrenm enf’s reactions re
garding its demand and prices ?

T H E  D EPU TY  M INISTER IN  T H E  
M INISTRY O F COM M ERCE (SHRI A. C. 
G E O R G E) : (a )  No ofBcial intim ation to 
this effect has been received from the Cen-
tui-y Mills. It is, however, understood tha t 
the mil! has produced, on aa  experimental 
tiasis. Sarees in superfine category with fire
-retardant property.

(b ) The cost of each saree is reported
to be quoted as Rs. 80/-. Since the pro
duction is only at an experimental stage, 
it is too early to have an idea about its 
demand.

J o i n t  v e n t u r e s  w i t h  M a l a y s i a

5228. SHRI C. K. JA F F E R  SH A R IEF ;
Will the M inister of COM M ERCE be plea
sed to slate : .

(a ) whether M alaysia has sought colla
boration with Ir.dia in a variety of rubber 
and forest-based industries ;

(b ) whether some agreements on joint
ventures have also been reached; and

(c) if so. the broad outlines thereof ?

TH E  D EPU TY  M INISTER IN T H E
M INISTRY O F  COM M ERCE (SHRJ A. C. 
G EO R G E) : (a ) to (c) : The M alaysian 
Government authorities have envinced in
terest in setting up Indian Industrial joint 
ventures in. M alaysia in a num ber of fields 
including rubber and also securing technical 
assistance from India for setting up indus-
trie-s in Malaysia. No specific proposal has 
bsen received or any agreement has teen  
arrived at in setting up any particular 
industry.

S c h e m e  f o r  a i t r a c t i n c  F o r e i c n  T o u r i s t s  

BY I n d i a  a n d  N e p a l

5229. SH RI C. K. JA FFE R  SH A R IEF : 
Will the M inister of TOURISM AND 
CIVIL AVIA TIO N be pleased to state :

(a ) whether any Scheme has been for
m ulated jointly by the Governments of 
India and Nepal for the attraction of foreign 

tourists;. and ' : |

(b ) if so. the broad outlines thereof ?

“ t h e  m i n i s t e r  o f  STATE IN' TH E 
M INISTRY OF TOURISM A N D CIV IL 

AVIATION (DR. SA RO JINI M A H ISH I) :
(a ) and (b ) : India and Nepal are m em 
bers of the South Asia Regional Travel
Commission (SARTC) of the International
Union of Official Travel Organisation
(lU O T O ). The aim and objective of
SARTC is to increase tourist tralFi: to this
area from the affluent countries by joint
cooperation. F or this purpose the SARTC
has been considering joint prom otion and
publicity, setting up of regional tourism
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(raining facilities, familiarisation tours by 
travel writers and ravel agents, special tra-
vel concessions for the development of 
cultural tourism and youth travel simplifi-
cation and uniformity of frontier formalities 
and facilities, etc.

In c r e a s e  in  E x po r t  o f  W o o l  a n d  
Wo o l l e n  G o o d s

5230. SHRt RAJDEO SINGH : Will th; 
Ministei of COMMERCFS be pleased to 
state :

(a) whether the export of the wool and 
woollen goods have registered an increase 
of 34 per cent in 1972-73 from the pre-
vious vears :

(b) the proportion in which wool and 
woollen goods were exported; and

(c ) whether wool or woollen goods have 
good international market ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE) : (a) Yes, Sir. The increase 
in fact is 36.6 per cent.

(b) The total export of wool and wool-
len goods during the year 1972-73 wa® of 
the order of Rs. 48.19 crores. Out of this, 
the export of raw wool was of the order of 
Rs. 601.41 lakhs which comes to 12.48 per 
cent of the total export.

(c) Yes, Sir.

E x po r t  o f  H.P.S. V a r ie t y  o f  G r o u n d n u t s

5232. SHRI P. M. MEHTA : Will the 
Minister of COMMERCE be pleased to 
state : - j

(a) whether Union Government haw
tur&eu down the Gujarat Government’s re-
quest to examine the issue of export of
HPS variety of groundnut to foreign coun-
tries;

(b) if so. the reasons for the rejection;
(c) whether the) Advisor to the Governor 

has Once again requested the Central Go-
vernment to consider the issue; and

(d) if so, whether Government have de-
cided to reconsider the issue ?

THE DEPUTY MINISTER IN  THE 
J f p S y  OF COMMERCE (SHRI A. C. 
GEOROE) : (a) and (b). The Gujarat 
Government had come up with a proposal

in 1973, to ban the exports of HPS ground-
nuts temporarily. This was not accepted by 
the Union Government as U was found not 
to accord with the overall interests of the 
economy.

(c) No, Sir.
(d) Does not arise.

O p e r a t io n  o r  C a n a d ia n  Ba n k  i n  In d ia

5233. SHRI P. M. MEHTA ;
SHRI P. A. SAMINATHAN;

Will the Minister of FINANCE be plea-
sed to state :

(a) whether for the first time the Cana-
dian Bank will start functioning in India 
from the March, 1974;

(b) if so, whether this bank would help 
India in meeting its foreign exchange re-
quirements; and

(c) to what extent will it benefit India 7

THE MINISTER OF FINANCE CSHRI 
(YESHWANTRAO CHAVAN) : (a) 
to (c). It is presumed that the HonTjle 
Members have in mind a proposal received 
bv the Reserve Bank of India in Septem-
ber. 1973 from the Bank of Montreal to 
establi »h a Representative Office in New 
Delhi. The Reserve Bank has informed 
that it had intimated the Bank of Montreal 
that the permission of the Reserve Bank 
of India or the Government of India would 
not be necessary for opening a purely Re- 
preventative Office (not conducting banking 
business) jr. India. The Reserve Bank 
has also observed that the Representative 
Office of the Bank of Montreal, >yhen open-
ed. will be functioning purely as a liaison 
office assisting its Canadian clients visiting 
India in their business activities and will 
endeavour to promote Indian exports bv 
introducing Indian busnessmen abroad not 
only in Canada but aSso elsewhere in the 
world whre the bank is located.

M e m o r a n d u m  f r o m  C o n s u m e r s  C o u n c il  
o f  I n d ia

5234. SHRI K. M. MADHUKAR : Will 
the Minister of FINANCE be ofeased to
state *.

(a) whether Government have received 
a memorandum from the Consumer's Coun-
cil of India regarding Budget proposals; 
and
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/ (b )  if  so, the m ain  features th ereo f and
G overnm en t’s reaction  there to  ?

T H E  M IN IS T E R  O F  F IN A N C E  fS H R I 
(Y E S H W A N T R A O  C H A V A N ) ; (a )
Yes, Sir.

(b )  T he m em o ran d u m  fro m  the  C on- 
su m e r’i' C ouncil o f In d ia  voices a  p ro test 
against the raising  o f revenue th ro u g h  in -
d irec t taxes, an d  the  im pact thereo f on  con-
sum ers. Tt a lso  draw s a tten tio n  to  m al-
practices by  an ti-social elem ents. W hile it 
apprecia tes the re lief given in d irect tax a -
tio n . it states th a t this has been  counter-
acted by the add itional excise duties im posed 
in the  Budget.

G overnm en t have alw ays tried  to  see th a t 
n sw  im posts do no t affect the com m gn .man 
a s  fa r  as possible, and the com m odities 
selected fo r taxa tion  are  selected w ith this 
c riterion  in view.

T h e  m em orandum  also deals with 
such m atters ' as increasing  the p roduction  
o f  consum er goods, and enforcing  equitable
d istribution  o f the  sam e. G overnm ent
fu lly  appreciate the  fact th a t a  check on
inflationary  pressures can  best be exercised
th rough  increased p roduction , and the
c o u n try ’s F ive Y ear P lans aim  a t this. As
fo r  d istribuion, th e  P lanning  C om m ission
h ad  appointed  a  C om m ittee  on Essential
C om m odities and  A rticles o f M ass C on-
sum ption  and the  rep o rt o f the  C om m ittee
is p resen tly  u n d e r exam ination .

In  so fa r  as the  checking o f anti-social 
activ ities lib s  h o ard ing  and profiteering  a re  
concerned, adequate  pow ers have been 
given to the S ta te  G overnm ents un d er the 
E ssential C om m odities A ct and the  D e-
fence of Ind ia  Rules.

W e l f a r e  s c h e m e s  f o r  E m p l o y e e s  o f  
A k b a r  a n d  A s h o k a  H o t e l s

5235. SH R I K. M . M A D H U K A R  : W ill 
the Min-'ster o f  T O U R IS M  A N D  C IV IL  
A V IA T IO N  be pleased to  sta te  :

( a )  w hether the A k b a r H o te l does not 
have  any  w elfare scheme fo r its ernployees;

(b )  if  so, the reasons therefo r;

(c )  W hether in A shoka  H o te l there  are 
a  num ber o f w elfare schem es fo r  the  em -
ployees; and

(d )  if  so, the particu lars th e re o f?

T H E  M IN IS T E R  O F  ST A T E  IN  T H E  
M IN IS T R Y  O F  T O U R IS M  A N D  C IV IL  
A V IA T IO N  ; (D R . S A R O JIN I M A H I- 
S H I) : (a )  and ( b ) .  A k b a r H o te l has wel-
fa re  m easures like re -im bursem cnt o f m edi-
cal expenses, subsidised m eals fro m  the  
H otel canteen, in te rest-free  loans an d  a 
g roup insurance schem e.

(c )  and (d ) .  Yes, Sir. T he w eifare 
schem es include m easures like m ed ical a id  
fro m  the  H o te l dispensary , re -im bursem ent 
o f m edical expenses, m edical assistajice
to  TB patients, p rov ision  o f staff canteen ,
in terest free loans and  advances an d  finan-
cial assistance fo r  d augh ter’s and  de.^en- 
dent sister’s m arriage.

I n c r e a s e  i n  E x p o r t  o f  M a r i n e  P r o d u c t s

5236. S H R I K . M . M A D H U K A R  ; Will 
the M in ister o f C O M M ER C El be  p leased  lo  
state  :

(a )  w hether the  export o f m arine  p ro -
ducts has h it all tim e high;

(b )  if  SO, the b ro ad  featu res thereof;

(c )  the nam es o f the exporters w ho are 
dealing in  this;

(d )  w hether these exporters a re  financed 
by G overnm ent; and

(e )  w hether any large industria l houses 
are dealing in it ?

T H E  D E P U T Y  M IN IS T E R  IN  T H E  
M IN IS T R Y  O F  C O M M E R C E  (S H R I A. C. 
G E O R G E ) : (a )  Yes. Sir.

(b )  D uring  1973 m arine 
reached  an  all tim e h igh 
valued a t Rs. 79.58 crores. 
w ere m ain ly  responsible 
F ro z e n  froglegs. frozen  fish, 
dried p raw ns an d  fish m eal 
substantia l progress in the

p ro d u c tj exports 
a t 48785 tonnes 
F ro zen  shrim ps 
fo r  th is rise, 
canned  shrim ps, 
have a lso  m ade 

export fro n t.

(c )  T h ere  a re  o ver th ree  h u n d red  ex-
p o rters w ho  are dealing  w ith this. T h e  top  
ten exporters a re  ;—

(1 )  M /s .  M elay il In dustria l an d  C om -
m erc ia l E nterprises.

(2 )  M /s . E sm ario  E x p o rt E nterprises.

(3 )  M /s . E as te rn  Seafood E x p o rts  P ri-
vate L td.
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(4 )  M/s' .  K erala  Fo o d  Packers.

(5 )  M /s .  Indo  M arine  Agencies 
(K e ra la ) .

(6 )  M /s . G eorge M aijo.

(7 )  M /s . Southern  Seafoods Pvt. L td.

(8 )  M /s .  O ceanic P roducts E xporting  
C om pany .

(9 )  M /s . B harath  Seafoods.

(1 0 ) M /s . Ind ia  T obacco C om pany.

(d )  N o. Sir.

(e )  L arge industrial houses like M /s .  
T a ta -O il M ills, M /s . U nion  C arb ide Ind ia  
P rivate  L td., M  /s. Ind ia  T obacca  C om pany, 
etc., are also exporting  m arine  products.

T T T lft 5TTT 3Tq% ^  3 T fU ^

5237. «ff f»T«r : mr
i M t  ^cTT% ^  i:qT  ^  %  ;

(^)  ̂^  1972-

73 T4T 1973-74 ^

T T w f ^

Trfin’ ^  Terr

I ;
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% o

s n T o  : ( ^ )  { ^ s )  : t i w
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A i r  S e r v i c e  t o  B e l g a u m  f r o m  B o m b .w  
AND B a n g a l o r e

5239. S H R l P. R. SH E N O Y  : W ill the 
M inister o f T O U R IS M  A N D  C IV IL  
A V IA T IO N  be pleased to  state  :

(a )  w hether the a ir service to  B elgaum
from  Bom bay and B angalore has been res-
to red ; and '

(b )  if not, w hen will this service ba  
resto red  ?

T H E  M IN IST E R  O F  T O U R IS M  A N D  
C IV IL  A V IA T IO N  (SH R I R A I B A H A -
D U R ) ; (a )  and (b ) .  T he a ir  service bet-
ween B elgaum  and B om bay was restored  
with twice weekly frequency, w ith effect 
fro m  18th M arch 1974 w hen the  new  sche-
dule cam e into effect. H ow ever, in  view 
of the steep rise in the price  o f fuel, Ind ian  
A irlines have d iscontinued som e services, 
including the B elgaum /B angalo re  service.

I m p o r t  o f  R a w  C a s h e w

5240. SH R I P. R. S H E N O Y  : W ill the: 
M in ister o f C O M M E R C E  be pleased to 
state  :

(a )  w hat is the to ta l quan tity  o f raw  
cashew  im ported  during  Ihs years 1971-72: 
and 1972-73; and
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(b ) how was this imported cashew dis-
tributed, State-wise and unit-wise ?

TH E D EPU TY  M INISTER IN  THE 
M INISTRY OF COM M ERCE (SHRI A. 
C. G EO R G E) : (a)

(Quantity in Metric Tonnes) 
( i) 1972-73 . . 2,01,471
(ii) 1972-74 . . 2,01,471

(b ) The im port of cashewnuts was cana-
lised through Cashew Corporation of India 
w.e.f. 1st September 1970. The allocations
were made to the eligible factories in the 
states during 1971-72 and 1972-73 as 
follows :—

(Q uantity in M etric Tonnes)

1971-72
Kerala . . .
Mysore . . .

Processed direct by
Cashew Corporation of
Ind ia  L td  . . .

T o t a l  . .

1,52,404 
3 850

1,203

1,57.457

1972-73

Ke ala . . .

Mysoie . . .

Processed direct by 
Cashew Corporation of 
India Ltd. . . .

T o t a l  . .

1,92,334

7,483

1,654

2,01,471

O u t s t a n d i n g  a m o u n t  o f  L o a n  a g a i n s t  
S t a t e s

5241. SHRI P. R. SHENOY : Will the 
Minister of FIN A N C E bs pleased to state :

(a ) the am ount of present total out-
standing of loans payable by States (i) to 
the Centre and (ii) to the Reserve Bank of 
India, State-w'ise: and

(b) whether the States are regular in
repaying these loans and if not, which are 
the defaulting States ?

THE M INISTER OF FIN A N C E (SHRI 
YESHWANTRAO CHAV A N ) : (a ) A
statement showing the total outstanding 
loans payable by States on 31st March 
1973 (i) to the Central Government and 
(ii) to the Reserve Bank of India, State- 
wise is laid on the Table. [Placed in Library.
See Nc. LT-6596/74.]

(b) No major defaults have come to the
notice cf the Government of India.

R e d u c t i o n  i n  P r e m i u m  R a t e s  o f  L.I.C.

5242. PROF. M ADHU DANDA- 
VATE :
SHRI VASANT SATHE :

Will the Minister of FIN A N C E be 
pleased to state :

(a ) whether in view of the decreasing
mortality and increased span of life. G ov-
ernment have any proposal to reduce rates 
of premium on L.I.C. policies;

(b) if so. the salient features thereof;

(c) whether Government have proposed
any steps to check the erosion of intrinsic 
value of the am ount paid as premium by 
the policy holders; and

(d) if so, an outline thereof ?

THE M INISTER OF FIN A N C E (SHRI 
YESHW ANTRAO CHAVANJ ; (a ) and
(b ) . After a detailed review, LIC has re-
duced the premium rates under certain 
without profit plans of assurance, with 
effect from  1st February 1970 and certain 
other without profit plans with effect from  
1st March 1971. The rates applicable to 
annuity plan have been liberalised with 
effect from  1st March 1972. The detailed 
review, however, indicated that in view of 
the uncertainty of the trend of future ex-
penses, it was desirable to defer consider-
ation of any revision of rates under vfith 
profits plans till such time as expenses 
have stabilised.

(c) and (d ) . life insurance policies are
financial contracts and do not stipulate any 
compensation for depreciation in money 
value. However, in the case of with profit 
policies, bonuses serve' to provide some 
relief.

5 2 43. 3TO qftlT :

( ^ )  1 9 7 2 - 7 3  #

pT|;
( ^ )  ^  ^  1 9 7 3 - 7 4  #  f e r r

fjpTf̂ T pTtjfftg' % ?PT?TR STT ?
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V io l a t io n  o f  P r o v is io n s  o f  W e a l t h  T a x  
A c t  b y  A s s e s s e e s  in  G u j a r a t

5245. SHRI P, G. MAVALANKAR : 
Will the Minister of FINANCE be pleased 
to state :

(a) whether any assessees in Cujarat 
have recently been found violating the pro-
visions of the Wealth Tax Act;

(b) if so, the facts of these cases; and

(c > steps taken by Government to re-
cover the amount and punish the offen-
ders?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) to (c). The question is 
very wide in its scope. Violation of the 
provisions of Wealth-tax Act by assessees 
may, inteialia, be on account of any one 
or more of the following :

(a) Failure to furnish, without reason-
able cause, return under Section 14 
(1) or in response to notice under 
Section 14(2) or Section 17;

(b) Failure to comply, without reason-
able cause, with a notice undet sec-
tion 16(2) or 16(4);

(c) Concealment of the pait'culais of 
any assets oi furnishing maccuiute 
particulars of any assets or dcbis;

(d ) Failure to pay tax on self assess-
ment as laid down unJci Section 
I SB.

(e) Failure to pay tax demanded on pro-
visional assessment or legular asses- 
smenl \Mthin thc time a'^vvt-d,

(t> I ailuie to respond to Mimmons 
issued under Section 37; 

ftf) Failure to pav inter«.*s\ fine or 
penalty demanded vuthin <he time 
uliov.ed.

2. Penalty and or prosecution i provided 
for these failures. Steps taken tui ieco\ei- 
ing the tax demanded which the assessce 
had failed to pay unge from imposition or 
penalty to attachment and sale of propn- 
ties of the defaulter or even detention in 
civil prison.

3. It would be a very laboiious and 
time-consuming process to collect the in-
formation relating to the failures listed 
above in respect of all Wealth-tax assessees 
in Gujarat, facts of these cases and steps 
taken by the Government to recover the 
amount and punish the offenders, even if 
such information were to relate to a short 
period.

4. Apparently the Hon1>le Member h  
having in mind violation of the provisions 
of the Wealth-tax Act by assesses on 
account of concealment of the particulars
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I

■of any assets or furnishing inaccurate parti-
culars of any assets o r debts. In these 
circumstances, information in respect of 
penalties levied under Section 18(1 )(c )  
and prosecution launched during the period 
from  1st April 1973 to  28th February 1974 
alone is furnished.

5. D uring the period from  1st April 1973
to  28th February 1974 penalty under sec-
tion 18(1 ) ( c )  o f the W ealth-tax Act for 
concealment of assets such as bank account, 
plot of land, compensation receivable for 
land acquisition, share in development re-
bate reserve etc. or for furnishing inaccu-
rate particulars of assets was levied in the 
■cases o f 19 assessees involving 66 proceed-
ings.

6. D uring the same period prosecution
•was launched against one assessee by filing
■of a complaint under Section 36(2) of the
W ealth-tax Act on 23rd .lanuary 1974 in
the court of City Magistrate, Ahmedabad
for failure to disclose in the return of
v/ealth filed for the assessment year 1963-
64, the balance to  his credit in a foreign
ta n k  account. Reassessment of wealth had
also  been made in this case.

E x p o r t s  f r o m  G u j a r a t

5246. SHRI P. G. M AVALANKAR :
Will the M inister of COM M ERCE be
pleased to state :

(a) the commodities produced in G uja-
ra t  and exported abroad during the last and 
first quarters of 1973 and 1974 respectively.

(b ) the ^amount of foreign exchange
earned; and

(c) whether the said exports showed any
increase over those during..the correspond-
ing periods in the last two y^iars ?

TH E D EPU TY  M INISTER IN  THE 
M INISTRY O F COM M ERCE (SHRI A. 
C . G EO R G E) : (a )  to (c ) . State-wise Ex-
port Statistics are not maintained.

R e c e i v i n g  o f  P e n s i o n  b y  B r i t i s h  N a -
t i o n a l s  FROM I n d i a  i n  F o r e i g n  E x c h a n g e

5247. SHRI PRABODH C HA ND RA  : 
Will the M inister of FIN A N C E  be pleased 
to  state :

(a )  whether some British nationals are 
still receiving pension from  our country 
in  pound sterling; and

(b ) if so, Ihe reasons therefo r?

THE M INISTER OF i IN AN CE (SH RI 
YESHW ANTRAO C H A V A N ) : (a )  Yes, 
Sir-

(b ) As a  result of the AgreemeM w ith
the Government of U . K .  in 1955, the 
liability for sterling pensions in respect of 
officers who had retired tiom  service under 
the Government of India o r the Govern-
ment of a State in India, was transferred 
to U.K. Government with effect from  1st 
April, 1955. Pensions to the British N a-
tionals. who retired in India after Indepen-
dence and who are not covered by the 
above Agreement, are payable by the G ov-
ernment o f India.

Further, a non-Indian OiTicer (other 
than an offi^cer belonged to T.C.S.), who 
entered service before the 10th September, 
1949 and who on retirem ent takes up his 
resider.ce in U.K.. or in any of the speci-
fied territories, could be paid his pens'on 
in sterling.

Payment of pension in sterling to for-
mer Secretary ■of State Scrvice Officers in-
cluding I.e .S . Officers is being made on a 
provisional basis-

*E xpO R T  OF E l e p h a n t s  t o  M a l a y s ia

5248. SHRI C. lA N A R D H A N A N  ; Will 
the M inister of COM M ERCE be pleased to 
state :

(a ) whether Government have decided
to export elephants to Malaysia;

(b ) if so, the broad features thereof;
and

(c) whether trained elephants from  K e-
rala will be exported ?

TH E DEPU TY  M INISTER IN  T H E  
M INISTRY OF COM M ERCE (SH RI A. 
C. G EO R G E) : (a )  to (c ) . According to
the existing export policy valid upto
31-3-74 export of elephants from  any re-
gion in India can be made by Registered
Exporters on production of a certificate
from  Chief Wild Life W arden/C hief C on-
servator of Forests of the State concerned
to the effect that the anipials tendered fo r
export have been procured through legal
means.
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Se t t »n u  o f  Jo in t  V e n t u r e s  w it h  M a la y -
s i a  S in g a po r e  a n d  T h a il a n d

5243 SHRI K. MALLANNA : Will the 
Minister of COMMERCE be pleased to 
state :

(a) whether any high-level team was sent 
by Governmtnt to Malaysia, Singapoie and 
Thailand in the wake of the oil crisis when 
the need for earning more foreign ex-
change quickly became vital to explore 
possibilities of setting up joint ventuics in 
these countries: and

(b) if so, the findings of this tram and 
the reaction of Government thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A 
C. GEORGF) : (a) and (b). A delegation 
headed by Secretary, Ministry' of Heavy 
Industry recently visited Mahysiu and 
Smgapoie to explore the prospects foi 
India l i s t in g  these countries in setting up 
turnkc\ projects in sectors like power, 
stTuc(t*< >1 fabrications etc The delegation 
found jLoods scope foi co-opciution in these 
fields ?nd also for rendering consultancy 
seiviccs for specific piojects in setting up 
joint ventures. No specific agreement has 
however been drawn up by the delegation

Furiher detailed discussions are to take 
place, ,is a follow up. Ministry of HeUvy 
Industry has planned to send a team of 
experts to visit South Asian countries. Two 
tea n r of experts from Malaysia are also 
expectcd to visit India for similar discus-
sions and to be able to see for themselves 
the technological base th^t has already 
been developed in this country

L O 'n  f r o m  W o r l d  Ba n k  f o r  Sm a l l  
Sc a l e  I n d u s t r ie s

5250 SHRI K. MALLANNA : Will the 
Minister of FINANCE be pleased to state:

(a) whether World Bank loans in free 
foreign exchange on soft terms will be 
majfe available to small-scale industries in 
the country foe export promotion; and

(b) whether any Bank team has made 
any *><ydy~for export growth and their fin-
ancial requirements for the purpose; and

(?) if so, the mam features thereof?
THE MINISTER Ofp FINANCE (SHRI 

YESHWANTRAO CHAVAN) : (a) Tbe 
Woptd Bank group has provided a credit

for the capital needs of smsil and medium* 
sized enterprises. Government of India is 
exploring the possibility of getting addi-
tional assistance from the World Bank- 
group to promote the growth of small-scale 
industries includjrg those with an export 
potential.

(b) and (c) A World Bank team had 
recently visited India to identify a  project 
for which additional World Bank group 
assistance could be made available and its 
report has not yet become available.

CRFATION OF TLA DfcMA.NO ON NEWER
F o r m s

5251 SHRI K. MALLANNA : Will the 
Minister of COMMERCE be pleased to 
state •

(a) whether our tea industry is in a 
position to create demand for tea in newer 
forms by their own research and innova-
tion. to be one step ahead of other coun-
tries by selling it in bottles like cold drinks; 
and

t b)if not, the reasons therefor ?

THF DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C GEORGE) : (a) and (b). Research on 
the production of new forms of tea such 
as instant tea and bottled tea is being un-
dertaken at the Central Food Technological 
Research Institute. Mysore under a scheme 
sponsored and financed by the Tea Board. 
A scheme foi research on the development 
of instant tea process is also being imple-
mented at the Tocklai Experimental Station 
of the Tea Research Association- Once die 
tea Industry goes into commercial produc-
tion of these newer forms of tea, it would 
be possible to create a demand for these 
products both at home and abroad.

N a tio n a l is a t io n  o p  Jtme I m w r n r

5252. SHRI 1NDRAJIT COTTA : Will 
the Minister of COMMERCE be phased to 
state :

(a) whether Government ate aware of 
the report releafed by die fudfait dank 
Association on lute Industry; *

(b) if so. Government reaction Mtereto; 
and

(6) whether Governs**# w f tf ta f f a  «*' 
tionalise jute industry t  ’
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THE D EPU TY  M INISTER IN  TH E 
MINISTRY OF COM M ERCE (SHRI A. 
C. GEORGE) ; (a )  The Iixiian Banks As- 
sociatien has published a study in Febru-
ary, 1974 captioned “A Profile of Jute
Industry" ana'-ysing data on various fin- 
anc'al aspects, such as assets, liabilities,
capital structure, sales, turnover, inven-
tories, etc. of some 34 jute mills on the
basis of their published accounts for 1971 
and 1972.

(b) The study is meant primarily for
comnier;ial banks a rd  in respect of some 
of the mills the financial position reflected 
relates to their combined activity v/hich 
incCudrs products like cement, chemicals, 
cotton textiles, etc. in addition to jute. 
!f the financial results of these companijs
are excluded, the complexion of the finan-
cial picture would be different from  that
indicated in the study.

(c) G overnment have no proposal to
nationalise jute industry.

R a id s  t o  U n e a r t h  B l a c k  M o n e y

5253. SHRI SAT PAL K APUR : Will 
the Minister of FIN A N C E be pleased to 
state :

(a ) the number of raids carried out by
the Income-tax Officers jn  various parts of 
the country to unearth black money dur-
ing the year 1973 and upto 15th March. 
1974, State-wise and U nion Territory-wise; 
and

( b )  th e  a m o u n t  o f  b la c k  m o n e y  r e c o v e r -
e d  a s  a  r e s u l t  t h e r e o f  a n d  th e  p a r t i c u la r s  
Of th e  p r o s e c u t io n  la u n c h e d  a g a in s t  th e  
o ff e n d e rs  ?

TH E M INISTER OF STATE IN  THE
MINISTRY O F FIN A N C E (SHRI K- R.
GANELSH) : (a ) The num ber of searches
made by the Income-tax Departm ent dur-
ing the period 1-1-1973 to 28-2-1974 in
the various charges of Commissioners of
Income-tax is as follows. These details are
not maintained state-wise.

Commissioner o f
Income-tax charge
Bombay
Delhi
Kanpur
Madras
Poona
West Bengal

No. of searches

112
71
80
89
45
57 .

Andhra Pradesb 13
K erala 6
M ysore 2
N agpur 4
Lucknow 32
G ujarat 20
Bhopal 41
Patiala 22
Jaipur 9
Orissa 8

. (b ) As a result of the searches assets
of the value of Rs. 527.20 lakhs have been 
seized. Regular assessments in. most of 
these cases are still pending and prosecution 
will be launched, wherever necessary, on 
completion of assessments.

A l l e g e d  I n v o l v e m e n t  o f  C u s t o m s  
O f f i c i a l s  i n  S m u g g l i n g

5254. SHRI SAT PAL K APUR . Will 
the Minister of FIN A N C E be pleased to 
refer to the reply given to U nstarred Ques-
tion No. 886 on the 16th November, 1973. 
regarding alleged involvement of Customs 
officials in smuggling activities, and state :

(a) whether the enquiries into the m at-
ter have since been completed; and

(b) if so, the outcome thereof and the
action taken in the m atter ?

TH E M INISTER O F STATE IN  T H E  
M INISTRY OF FIN A N C E (SH RI K. R. 
G A N ESH ) : (a ) and (b ) Sine? the 
Chowkidar, who made the original com -
plaint was not able to give a descript'on 
of the goods attempted to be removed and 
since he retracted in an affidavit sworn be-
fore S.D.M. on 3-9-1973, the police autho-
rities have filed the F I.R. lodged with the 
Police Station. The Chowkidars has been 
absconding. Three of the five officers in-
volved in the alleged incident continue to 
be under suspension and the question of 
taking departmental action against all the 
five officers is still under consideration.

W o o l l e n  Y a r n  f o r  C a r p e t  E x p o r t e r s

5255, SHRI ISHAQUE SAM BHALl : 
Will the Minister of COM M ERCE be plea-
sed to state :

(a ) whether enough woollen yarn is not 
available for carpet exporters;' and

(b ) if so, the reasons th e reo f?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C GEORGE) : (a) and (b) WWle avail-
ability is not a problem, exporters had 

complained about rising prices of woollen 
yam for carpet manufacture. The reason 
for this was comparatively larger exports 
o f raw wool from India encouraged by 
rise in international prices.

m ar i m
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5257. SHRI SHYAM &UNDFR MOHA- 
PATRA • Will tbr Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state •

(a) whether lumbo flights aie giving 
profitable dividend or are showing signs of 
loss; and

(b) the steps taken by Government to 
improve income from these flights ?

THE MINISTER Ol- TOURISM A>*D 
CIVIL AVIATION (SHRI RAI BAHA-
DUR) : (a) Air India’s Boeing 747 
(Jumbo) aircraft am operating at what 
would normally be considered as » jjffrc; 
tory load factors. Increased 0per#tHHJ*| 
costs due to the steep escalation i« w «  
orices has, however, adversely »Hecte» the« 
proAtabttity for the time bdog.

(b) Air India. Is making « W  • # ( « t0 
enforce economy 1whenever po«ftfle and w 
also making slremious d fo rn  «o 
Us sdks and revenue*.



1 53 Written Answers CHATTRA 8, 1396 (SAKA) Written Answers 154

Am u b m s  o f  In c o m e -ta x  a g a in s t  
Btru P a t n a ik  a pt o  m s Co m p a n ie s

5258. SHRI SHYAM SUNDER MOHA- 
PATRA : Will the Minister of FINANCE 
be pleased to state :

(a) what is the amount of income-tax 
due from Shri Biju Patnaik in Orissa and 
from his companies at present; and

(b) how many writ petitions in Income- 
tax cases are pending on his behalf in 
High Court?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI KL R. 
GANESH) : (a) income-tax dues outstand-
ing against Shri Biju Patnaik Croup of 
cases as on 1st March, 1974 are given in 
Statement ‘A* laid on the Table of the 
House. [Placed in Library. See. No. LT- 
6*97/74 ]

(b) Forty-one (41) writ petitions filed by 
Shri Biju Patnaik, his companies, the num-
bers of his family and other concerns with 
which he is associated are pending In the 
High Court.

Ch a n g e  i n  t h e  Ro l e  o p  F o r w a r d  
Ma r k e t s  C o m m is s io n  i n  Bo m b a y

5259. SHRI SHY \M  SUNDER MOHA- 
PATRA: Will the Minister of COM-
MERCE be pleased to state whether Go-
vernment propose any change in the role 
of Forward Markets Commission in Bom-
bay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): No* Sir. Government have 
no proposal under consideration contain* 
plating any change in the role of the For-
ward Market* Comttuasion* Bombay.

Orders f o *  D eclaw n q  Em ployees as 
QUASI.PE1MAMBMT W INCOME T*X 

Dbpaktm bnt 

5260. SHRI JHARKHANDE RAI: 
Will the Minister of FINANCE be pleased 
to state:

(a) whether Ddhi Aayakar Ssayukt 
Karamchari Seagh tow Kpeatedly requested 
th* Commissioner 4  Income-tax Delhi-1 
J* declaring the ettgffcfe employee* who 
h» e  put fo t a m  4fattt three $B*n of •#** 
vlcc <juasi-|Hfn»aiwart; w d

(b) if so, whether the Commissioner of 
Income-tax has taken any action on such 
representation and whether any communi-
cation has been sent to the Sangh, and if 
sot, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) and (b). A list showing 
the names of ten peons for declaring them 
as quad-permanent was received from the 
Delhi Aayakar Sanyukt Karamchari Sangh 
in July, 1973. All the ten persons have 
since declared as quasi-permanent and a 
rep ly  to this effect has been sent to the 
General Secretary of the Sangh.

Ag r e e m e n t  w r ra  Ba n g l a d e s h  f o r  Im p o r t  
o f  HAW JUTE

5261. SHRI MADHU UMAYE : Will 
the Minister of COMMERCE be pleased to 
state .

(a) whether an agreement has been reach-
ed with the Government of Bangladesh on 
the import by India of raw jute ?

(b) if so, the quantities likely to be im-
ported during the current season; and

(c) the price per quintal that win be paid 
to Bangladesh for this import ?

T H E  DEPUTY MINISTER IN THE 
MINISTRY O F  COM M ERCE (SHRI A. C. 
G E O R G E : (a) A n agreement to import 
t  lakh bales o f raw jute was reached in 
January 1974. These imports will be under 
the Balanced Trade & Payments Agreement.

(b) This entire quantity will be imported 
during the current jute season.

(c) The price is based on ***
price of raw jute prevailing the  time of
agreement in January. 1974.

o f  Sa l e s  T a x  by  E xcise  
D u t y

r e p l a c e m e n t

r *  h . P. SHARMA : Will the 
Minister of FINANCE be pleased to state ■

(a) whether a n v M ^ ^ ?  
taken by Gowmmem or

avoiding Sales Tax; and
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(b) if so, the decision taken and action 
taken in pursuance thereof and if not, the 
reasons for the delay ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 

•GANESH; (a) and (b) Wanchoo Commit-
tee’s recommendation for replacing sries- 

'tax by additional excise duties haa not been 
accepted by the Government. Replacement 
of sate-tax by excise duty on any commo-
dity would require the unanimous approval 
of the Stales. In this connection, the Fifth 
Finance Commission had stated as under:—

“In view of the general opposition 
of the States, there is obviously no 
scope for extending the arrangements 
to other items or commodities in the 
foreseeable future.”

This recommendation of the Fifth Finance 
Commission has been accepted by the 
•Government.

RAlIONALiSATTON SCHEMES OF INDIAN
a i r l i n e s  a n d  A i r  In d ia

5264. DR. H. P. SHARMA .Will the 
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the currOni petroi?um 
shortage and the increased petroleum prices 
have impelled the Indian Airlines and the 
Air India to rationalise their services;

(b ) if so. the broad outlines of their 
rationalisation schemes and

(c) how far the unutilized capacity in 
the flights is likely to be minimised/ 
eliminated by tuch rationalisation schemes ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) :<a) to (c) :
Indian Airlines:

pue  to the steep iucrcaafe in the price of 
aviation fuel, it has become necessary for 
Indian Airlines to phase out the Viscount s 
and Dakotas from their fleet. In  accordance 
with their revised schedule effective from 
JJMh March, 1974, air services to. $gme 
cities hav© been discontinued and fitquext- 
•cfc* aervkes to some other cities have 
he*n reduced, in formulating the revised

"scSeSSST tikte dWporation have kept V  
view the need for optirrmtn utilisation of 
their fleet, evenne potential of the routes 
served and man-power resources.

Air-1 tidta

As a result of reduced fuel availability 
in certain countries. Air-India had to reduce 
frequencies during February and March,
1974 on the India-USA-lndia, UK-USA-UK 
and India-Japan-Indta routes. Cuts in ser-
vices imposed due to the fuel crisis have 
been selective and only such flights as ope-
rated during the mid-week or had }ower 
load-factor* have been cancelled. Airgndia 
have also decided to defer the purchase of 
the fifth Boeing 747 in view of the uncer-
tain fuel situation Air-India have planned 
to step up fleet utilisation in 1974-75. 

O pe r a t io n  o i  N a t io n a l is e d  B a n k * i n  
T r ipu r a

5265. SHRI DASARAIHA DEB . Will 
tbe Minister of FINANCE b t pleaded to 
state;

(a) the names of the Nationalised Banks 
in operation in Tripura;

(b) whethei they are obseivins the Uiiec- 
tiom of Central Government regarding thc 
reservation of vacancies for Swheduled 
Castes and Scheduled Tribes in the matter 
of recruitment; and

(c) if, so, die total number of person' 
recruited to various cadres so far in each of 
these Banks and the total number of Sche-
duled Tribes and Scheduled Castes, cate-
gory-wise, in each bank, separately 7

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) :

fa) Only two of the nationalised banK 
namely, United Commercial Bank and 
United Bank of India, have branches in 
Tnpara State.

<b) These banks reported that th.n 
are observing the Coveroswmt’a instruction' 
regarding reservation of vacancies for 
Scheduled Castes/Scheduled Tribes in dbcct 
recruitment.

si*
<«) The total number of persons neetuit- 

ed sin** nationalisation in the 
jrones of bank employees In Iklpm *ni the
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number Scheduled C ufet and Scheduled Tribes among them is g i^ a  belowty 1 V . V .. {  f_T--T n(- - n p-n—tn-1 ...-“- I-T . ~ti i 
United Commercial Bank * United Bank of India 

Total SC/ST Total SC/ST 

Officers r. 1 1 ! i • * ~

Clerks . . . .  2 54 2

Subordinate Staff . . .  2 24 2

* recruited on all India basis

R e c r u i t m e n t  o f  E m p l o y e e s  in  Ag a r t a l a  
Br a n c h  o f  U n it e d  Ba n k  o f  In d ia - 

T r ipu r a

5266. SHRI DASARATHA D E B : Will 
the Minister of FINANCE be pleased to
state :

(a) tbe total number of employees 
recruited *> far at the Agartala Branch 
office, Tripura of the United Bank of India;

(b) how Many o f them are local people;
(c) whether any preference is being 

given to local candidates in thc matter of 
recruitment; and

<d) whether in the matter of recruitment 
the circular of the Government of India ic-
g.udiijg the reservation of posts for Sche-
duled Castes and Scheduled Tribes is being
l olio wed ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): (a) to
<c). The bank has informed that it has, after 
nationalisation, recruited 26 employees at 
its Agartala Brawh. According to the bank, 
aU these persons belong to Tripura State, 
out o f which 19 employee* are residents of 
Agartala. The bank’s recruitment to clerical 
and subordinate staff )s made State-wise/ 
region-wise and persons belonging to a
particular region/State air ordinarily
recruited for the brunch/offices Of the bank 
Jn that region/State*

Jd) The bajik has reported that Jt is 
following Government’s instructions ̂ rega- 
>ding reservations of Scheduled Castfcs and 
Scheduled Tribes in direct recruitment.

Senrao u*  <m j u t e  m i u  m Qaisu 
5267, SHIU CJtiNTAMANI PAN!-GRABI i Will the Minister of COMMER- 

CE be pleated to state;
. (a) whjrti*er the w ort for setting up of a 
I«te n*m in  Orissa to*  made soy headway

m  if» > w h e a itk b e in g « e tu p ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE) : (a) The letter of intent has al- 
ready b:en converted into a License, the 
land has been acquired and financial 
arrangements have been made.

(b) It is estimated that the work an the 
setting up of the mill is likely to be com-
pleted in about 21 years time.

I m p o r t  o f  r o c k  Ph o s p h a t e  t h r o u g h
M.M T.C.

<268 SHRI CHINTAMANI PAN1G- 
RAH! Will the Minister of COMMERCE 
be pleased to state :

(a) whether Minerals and Metals Trad-
ing Corporation is tiying to impoit two 
million tonnes of rock phosphate this y^ar;

(b) v.hat is our annual requirement; and 
U ) what steps haws been taken to m-

ctease production of rock phosphate in the 
country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE) : (a) The M.M.T.C. proposes 
to import 1.1 million toraes during 1974-75.

(b) The total requirements are estimated 
as 1.405 million tonnes for the year 1974- 
75.

(c) The following s'eps have been taken 
for the development of deposits in Udaipur, 
Rajasthan:—
Jkmarkotnt Rock Phosphate Deposits: 

These deposits were discovered by the 
Department of Mines and Geology, Gov-
ernment of Rajasthan in 1968. Of all the 
know deposits of rock phosphate in the 
country. JhamaAotra is the most promis-
ing. A  Feasibility Study has been piepared 
by a foreign firm of Consultants, through 
the World Bank with financial assistance 
trom the UNDP. As p'oper planning and 
large scale investment is required far the ex-
ploitation of these deposits, a high level com. 
mittec has been set up in the Ministry of
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Petroleum and Chemicals, whJcb will go 
into the technical aspects of the Feasibility, 
Study and also decide the organisational 
structuie cf the Centre-State participation 
for the exploitation o t these deposits. At 
riesent the State Government is exploiting 
Blocks B and D of these deposits and the 
monthly production is about 12-13 thousand 
tonnes

Maton Rvik Phosphate Deposits’—

Steps are being taken to exploit these 
deposits by Hindustan Zinc Limited, a 
Public Sector Undertaking under Depart-
ment of Mioes.Administrative approval was 
accorded to the Co. (Hindustan Zinc Ltd.) 
in August, 1972, for the development of the 
rock phosphate mine at Maton and benefi- 
ciation facilities at a cost of Rs. £35 crores. 
Work or, the benefidatkm plant at Maton 
was since been taken up and In the mean* 
v hile beneficiation of Maton Rock Phos-
phate is being tried in the Company's 
beneficiation facilities at Zawar.

i n d o -h u n g a w a n  j o i n t  v e n t u r e s  i n  w e s t

ASIAN COUNTRIES

52*9. SHRI S. R. DAMANI: Will the 
Minister of COMMERCE be pleased to 
state ;

(a) whether the Hungarian Trade Dele-
gation which visited India in early January 
this year expressed a desire to start Hung-
arian joint ventures in West Asian coun-
tries;

(b ) if so, what are the items of manu- 
factune suggested and on what terms; and

(c) the progress made in this connection'?

THE DEPUTY MINISTER IN  THE 
MINISTRY OP COMMERCE (SHRI A. 
C. G EO R G E): (a) to (c). Some general 
discussion on this subject, without reference 
to any specific region, has taken place dur-
ing Meetings between the Hungarian and 
Indian trade delegations. Both sides have 
welcome the idea but no concrete proposals 
have been formulated by cither side as yet 

StiteMS OP SUMMARY ASSESSMENT IN
I n c o m e  Tax Dsr*ttmsNT

5 p 0  SHRI P A U P  SIN G H : Will the 
Minister of FINANCE be phased to sta te : 

(*) whether the Central Board of Direct 
Taxes has initiated a  schcme o f Summary 
Assessment in the income-tax Department;

<b) whether the Income-tax Department 
observed the Mass Communication Week 
throughout India and spot assessments were 
completed;

(c) if so, the total number of spot as-
sessments completed during the financial 
year upto 31st December, 1973 and what 
steps Government have taken to check tax 
evasion/concealment; and

(d) the number of cases where assess-
m en t were completed on the spot, or as-
sessment were completed later, without any 
query raised by the Department ?

THE MINISTER OF STATE IN  THE 
MINISTRY OF FINANCE (SHRI K. R»
GANESH) : (a) Yes, Sir.

(b) The Income-tax Department obser-
ved the Mass Communication Week through 
out India and Spot Assessment were com-
pleted in the financial year 1972-73. Ia  the 
financial year 1973-74, only the Mass Com- 
munication Week programme was conducted.

(c) Does not arise.
(d) Does not arise.

D i r e c t  A w  L in k  2e t w e e t  A k m s d a b a o  
a n d  Im p o r t a n t  C i t i e s  i n  G u j a r a t

5271. SHRI P. G. MAVALANKAR : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to sta te :

(a) whether Government are aware that 
Ahroedabad is not linked directly by air 
with several important cities in the State, 
like Rajkot, Jamnagar, Bhavnagar, Bhuj, 
Surat and Bulsar whereas some of the said 
cities are already so triked with Bombay;

(b) whether Government propose to 
establish direct air link between Ahmedar 
bad and other places in Gujarat;

(c) if when; and
(d) if not, the reasons therefor 7

THE MINISTER O F TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAifA 
D U R ): (a) Yes, Sir.

(b) It is hardly possible in the present 
circumstances with exceedingly steep Iise hi 
cost of fuel and limited fleet available.

(«) Does not arise.
(d) Due to the steep increase In the 

price of aviation fuel and the dec;Won to 
phase out the Viscount* and %  m m  *>
then fleet, it became necessary fa r  W a n. * i
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Airlines to rescast their schedule from 18. 
3,74, resulting im the discontinuance of air 
services to some cities and reduction in 
frequencies of services to some others.
C l o t h  *o r  DamuBintON i n  K b im l a  S t a t f

5272. SHRI C. H. MOHAMBD 
KOYA: Will the Minister of COMMERCE 
be pleased to state :

fa) the quantity of mill made coarse 
cloth given to Kerala for distribution at 
controlled rate;

(b) whether Kerala Government has 
requested Textile Commissioner to allot 
sarees, dhoties and medium varieties of 
cloth; and

(c) if so. the reaction of Government 
thereon >

THE DEPUTY MINISTER IN THF 
MINISTRY OF COMMERCE (SHRI A 
C GEORGE) (a) A statement showing 
the qmntity of conttolled cloth allotted to 
the S ale of Kerala, during the last six 
months is attached

(b) and (c) Requests for increased 
allotment of controlled cloth to the State 
of Kerala during the festivals of Onam and 
Christmas weie received. Against their 
icqiiest for allotment of controlled doth for 
the Onam festival, 61 bales of Dhoties, 
777 I (A bales of long cloth and 629 3/4 
bales of shirting were allotted to Kerala 
immediately. Subsequently, 851 3/4 bales 
<>f controlled cloth were allotted on accep-
tance by the Stale Government of certain 
qu ilities of cloth Against their request fot 
illotment of controlled cloth for Christmas 
festival, I3 i i | / 4  bales, comprising of long 
cloth and shirting were allotted In the 
month of Decembet 1973, and 1121 1/4 
M es of dhoties, long cloth and shirting 
wctc allotted in January 1974.

St a t e m e n t  
Qiumiltv o f controller cloth allotted to the 

State o f Kerala

Quantity AH« ted 
Mo«th (Bales of I50d

____  metres each)
October, 1973 827
November, 1973 . S83
December, 1973 , 1.311
Jam***, 1 9 ^  . * 1,121
Pebniary. *974 , 488
March 1*2* . . 358
?-28L$$/74

W it h d r a w a l  or C a s h  I n c e n t iv e s  t o  
E x po r t e r s  o f  Bic y c l e s

5273. SHRI E. V. VIKHE PAUL : Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether Government have decided 
to withdraw cash incentives to exporters of 
bicycles; and

(b) the particulars of other commodities 
on which cash incentives have been with* 
drawn in 1974 ?

1 HE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE fSHRI A. 
C. GEORGE) • (a) Yes, Sir.

fb)The other items on export of which 
i ash compensatory support has been with-
drawn m 1974 are ■

Tiansmission line towers, galvanised 
(mild steel).

Steel pipes and tubes, galvanised and 
ungalvanised 

Bicycle tube valves
Paper board (including straw boards 

and mill boards).
Paper not elsewhere specified 
Tissue paper other than cigarette tissue 

paper.
Other articles not elsewhere specified 

made mainly of paper, special paper 
or card boards, and boards and 
packaging and paper conversions 
made out of paper, special paper 
boards and packaging items made out 
%»f any such materials, including con-
tainers, wrappers, boxes bags etc. 
iwithout contents).

Account Books 
Exercise Books.
Envelops and witting pads 
Bamboo pulp.

FXPORT OF NON-TMDrnONAL AGRICUL-
TURAL P r o d u c t s

S274 SHRI E. V. VIKHE PATIL • Will 
the Minister of COMMERCE be pleased 
*o sta te :

(a) the efforts Government have made 
during 1974 to promo'e export of non-tradi- 
tional agricultural products; and

(b) the efforts made for export of goods 
manufactured through cottage and village 
industries?
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THE DEPUTY MINISTER IN THE 
MINISTRY O F COMMERCE (SHRI A. 
C. GEORGE) : (a) Incentives in the form 
of import replenishment, draw-back, cash 
compensatory allowance, allocation of sugar 
at levy price etc. are being given for pro-
moting the export of non-traditional agri-
cultural products and efforts ere being made 
to increase unit value realisation. A com-
mittee has beet, set to work out a plan of 
action for Increasing export of processed 
food items. Export of limited quantities of 
rubber out of surpluses to domestic con-
sumption has been allowed during the cur-
rent year. It is also proposed to send 
Sales-cum-S udy Teams to foreign markets 
for exploring possibilities of increasing ex-
port of non-traditional agricultural products

(b) Export Promotion Councils provide 
necessary assistance and guidance to manu-
facturers of goods for export puiposes

E x po r t  o f  Si l v e r  Bu l l io n , S i l v e r  Sh e e t s  
a n d  P l a t e s

3275. SHRI R. P. ULGANAMBI: Will 
the Minister of FINANCE be pleased to 
slate .

(a) whether the silver bullion,, silver 
sheets and plates are permitted to be export-
ed to JBast European countries and if so, 
the quantity exported to these countries 
month-wise since October, 1973 till the 
!5th March, 1974;

(b) other countries to which exports of 
silver iirany form have taken place, month- 
wise during that period; and

(c) the price at which it was allowed to 
be exported to each country in terms of 
f o.b. realisations ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) to (c). 
There was » ban on export of silver bullion, 
silver sfepeto and platen imposed on the 7th 
October, 1966. This* app&ed to all coun-
tries abroad uniformly. This ban was lifted 
on (fee 17th F<bbruary, 1974. Data relating 
to exports made, if any, and the prices 
obtained, since that date are not yet avail-
able. 3# far as East European countries 
are aoaefcnMd. the exports to these coun-
tries are confined? to Heats included in the 
Trad* Haas finalised mutually on an 
annual basis.

E x p o r t  o r  S ilv e r

„ 5276. SHRI R. P. ULAGANAMW: 
Will the Minister of FINANCE be pleased 
to sta'e

ta ) whether some of the Indian firms 
exported silver to Bast European countries 
Jandestineiy in forms other than silver
u i tides;

(b) if so, the value thereof; and
\c)  whether any punishment was impos-

ed on the parties concerned?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K, R» 
GANESH) : (a) to (c). Information is 
being collected and will be laid on the tab'e 
of the House.

E x po r t  o f  R a w  H id e s  a n d  Sk in s

5277 SHRI R P. ULAGANAMBI : 
Will the Minister of COMERCE be pleased 
to state

(a) whether export of raw hides/skins 
are freely allowed without any Hmit in csae 
of established exporters of hides/skins T

(b) whether any conditions have been 
imposed in case of new entrants in the field 
of exports of hides business;

(c) whether exports of hides and skins 
are made oafly to the countries which have 
been traditionally importing the same from 
India or to some new countries also; and

(d) what is the quantum and value of 
hides and skins exported during January to 
December, 1973?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C GEORGE) :

(a) No, Sir. Tbe export of raw hides 
and sldns is totally banned.

(b) No new entrant is now allowed to 
export semi-processed hides and skins.

(c) No, Sir.
(d) The estimated quantum m i  valuer 

of semtaaoae* hides and skins export*! 
during January to December, 1973 is 5 Oft 
crores f t 'ta y m * , valued at Rs. 173.47 
crores.

Eco no m ic  Cr isi s  in  In d ia

5278. SHRI S. R. DAM AN!; Wilt the 
Minister of FINANCE he pleasarf to m«l»;

(a) whether Government aim awase Holt 
the present dejncsstay| economic e t a #  $*
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the country is likely to lead to recession on 
the top of the prevailing inflation;

(b) If to, what urgent stops are being 
tikes to toest this trend; and

(c) if not, what ai* the factors relied 
upon by Government to allay such fpan of 
the enlightened public ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHANVAN) ; (a) to
(c). Government does not subscribe to the 
view that the economic difficulties which the 
country is experiencing today would lead to 
any economic recession. The planning 
mechanism of the country together with the 
production oriented budgetary policies are 
build-in-stabilizers against the occurrence 
of any such recession. However, there ate 
certain industries whose capacities are under, 
utilised for various reasons. These bottle-
necks are sought to be removed through 
appropriate policies combined with the shift 
of plan expenditures towards sectors of cri-
tical shortages.

Se t t  In c  u p  o f  a  Ju t f  M i l l  in  T r ip u r a - 
d u r in g  F i f t h  P l a n

5279. SHRI DASARATHA DEB • WiU 
the Minister of COMMERCE he pleased 
to state:

(a) whether any allocation of funds has 
been made for setting up a lute mill in 
Tripura during the Fifth Five Year Plan;

(b) if so, the amount allocated for the 
purposed; and

(e) when it is Hkely to be set up ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 

GEORGE) : (a) Yes* Sir.
(b) The provision during the Plan is 

Rs. l crore and for the year 1974-75 around 
Rs. 40 lakhs has been provided for;

<c) The mHI is likely to be set up in a 
period of about two years.

Pr o po s a l  t o  b e s o m e  1a n *t a  s e r v ic e  o p  
Ag u m e s  C a l c u it a -  \ g a r t a l a -

SECTOR

DASARATHA DEB : Will

™ s s  5 j s r . i T  o " t

£ f ? « W S i K K E
^•*Ai»«il»HKhow»i. Kamalpur. Kai-

lashahar Sector in view of the normalcy 
returning fast in flights of Indian Airline*; 
and

(b) if so, when?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAI BAHA-
DUR) : (a) and (b). This service had 
hitherto been operated with Dakota aircraft. 
With effect from 18-3-1974, Indian Airlines 
have phased out Dakotas from their service. 
In view of the fleet, fuel and financial pro-
blems it would not be possible to relink 
some of these stations in the near future.

DLVfcLOPMfcNT AND EXPANSION OF LEATHER
In d u s t r y

5281. SHRI M. RAM GOPAL REDDY : 
Will the Minister ot COMMERCE be pleas-

e d  to state :

(a) what follow-up measures have been 
taken by Government to implement the 
recommendations of the Sitaramayya Com-
mittee for the development and expansion 
of leather industry; and

(b) whether Government have analyse 
the effect of the measures taken by them in 
this regard and if so, with what results ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) : (a) Astatement is placed 
on the Table of the House.

(b) As these measures have been taken 
only recently, it is too early to assess the 
results.

STVffMPNT

The following measures have been taken 
for the development and expansion of the 
leather iitdiu>tiy : ~

(i) The licensing procedure has been sim-
plified so that manufacturers of semi-finish-
ed leather can instal capacity to manufac-
ture finished leather to tbe full extent of 
their semi-processed capacity, without having 
to obtain ticerees for the purpose.

(li) In the import policy for the register, 
ed iwcporeTs, a provision has been made that 
against the 3% import repltHushmem allow-
ed ftgnftat exports o f E j. tatmcd and chrome 
hm* and skins, at least 2/3rd theitof will 
C0ihp6&*my be ntfflsttf only for the import 
of machinery, tools and equipment required
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•for balancing, modernisation and authorised 
expansion.

(iii) A standing list of machinery fa being 
maintained, which is allowed to be imported 
by registered exporters Against their reple-
nishment licences, without going in for indi-
genous clearance every time. This list is 
being further expanded.

(iv) The list of chemicals and dyes 
allowed to be imported against replenish-
ment licences has also been expanded.

(v) Tbe Ministry of Industrial Develop-
ment and the State Governments are taking 
necessary action to set up common facility 
centres, to enable the small tanners to 
switch-over to production of finished leather.

(vi) The Tamil Nadu Government has 
drawn up a scheme for granting financial, 
assistance, through their financial iastitu- 
tions, to the small units for purchase of 
machinery, etc. This scheme has been for-
warded to other State Governments, who 
are concerned with the leather trade.

(yu) An intensive campaign to help the 
t^nnen to modernise their tanneries was 
conducted recently in collaboration with the 
national Small Industries Corporation.

P r o d u c t io n  a n d  E x po r t  o f  T ea

5282. SHRI A. K. M. ISHAQUE : Will 
the Minister of COMMERCE be pleased to 
state :

(a) the qua lity  of tea produced during 
the last three years, State-wise;

(b) the quantity of tea required for home 
consumption ?

<c) the quantity and value of tea export-
ed during tbe last three years; and

(d j: the foreign exchange earned there-
■■

T lfe  IW U T Y  MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE) ; {&) Information is given in 
Stafe&eot I laid on <he TaWe of the House. 
[Placai in lJbrwy' 3«N o.X T -6598/74.J

' (b); ta  (4 ), Morm*tion is given in Siate- 
m cotM  o f House, ■. I ..

Se t t in g  u p  o f  To u r i s t Ho t jjW

5233. SHRI M. 3. SANJfiEVI RAO ; 
Will the Minister 6t TOURISM AND 
CIVIL AVIATION be pleased to stste :

(a) whether proposals for setting up of
tourist hotels during the 1st year of Fifth 
Plan have been finalised; *

(b) if so, the number of hotels proposed 
to be set up; and

(c) the location and capacity of each 7
THE MINISTER OF STATE IN THE 

MINISTRY OF TOURISM AND CIVIL 
AVIATION (OR. SAROJINI MAHISHI):
(a) to (c). A  statement showing the ac-

commodation projects to be taken up by the 
Indian Tourism Development Corporation,, 
a public sector undertaking, during the first 
year of the 5th Five Year Plan is attached.

Air India also have plans for the construc-
tion of two hotels at Bombay, one at Santa 
Cruz Airport and the other at Juhu Beach. 
The Airport Hotel is already under construc-
tion and is expected to be commissioned 
with 300 rooms, by August/September this 
year. The construction of the hotel at Juhu 
Beach, with 350 rooms in the first phase, is 
expected to start towards the end of the year.

St a t e m e n t

india Tourism Development Corporations 
Accommodation Projects for 1974-75 

(Excluding Renovation)

Name of the scheme Rooms
I 2

I. Continuing Schemes
I. Varanasi Hotel, Varanasi 50
2. Kovaiam Hotel, Kovalani 100'
3, Airport Hotel at Calcutta 156
4. Expansion of Hotel Ashoka,

Bangalore 100
5. Expansion of Aurangabad

Hotel, Aurangabad 50
6. Gulmarg Hotel, Guimarg SO
7. Hotel at Patna : 50'
8. Conversion of Lallt Mahal

Palace into a hoteU Mysore 19
:: : ■/;’ ̂ ls‘ :■ >'•' 585

ii. New 2 ^ % $ ^
' ■ ta ) n m t s  ' r'iti: *. •
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1

50

(b ) Hotels 
5. Agn 
2, Jaipur

Tc) Cottages 
I. Goa

111. Expansion A  Renovation of 
Hotels A  Traveller? lodges

1. Akbar Hotel, New Delhi
2. LaUt Mahal Palace Hotel, 

Mysore
3. TL Bhubaneshwar

150

50 
25 

225

Grand Total 1660
B r a n c h e s  o p  n a t io n a l is e d  b a n k s  pr o po s e d  
t o  » r  OPENED IN DELHI DURING THE NEXT 

SIX MONTHS
5284. SHRI M. S. SANJEEVI RAO : 

Will the Minister of FINANCE be pleased 
to state the number of branches of Nationa-
lised Banks proposed to be opened during 
the next six months in thc Union Territory 
of Delhi ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) . In pur-
suance of the directive of the Reserve Bank 
at India, commercial banks are now requir-
ed to formulate three-year rolling plans for 
inanch expansion The plan for the first
> ear is a detailed one, while that for the 
subsequent two yean is in aggregative terms. 
Banks are currently engaged in the formula-
tion of the three-year plan covering the 
period 1974-76. The Reserve Bank of India 
has, however, reported that, as at the end 
of January 1974, the public sector banka had 
on hand $0 licences / allotments for opening 
bank offices hi the Union Territory of Delhi. 
I hese offices are likely to be opened in the 
near future.
Issuing o f  w s m ic n o N s  t o  C e n t r a l  
v ig i l a n c e  C om m ission re g a rd in g  FUNC-

TION! NO OF NATIONALISED BANKS

5285, SHRI H. 11. PATEL; Will the 
Minister o* FINANCE be pleased to state: 

l») whether Government have asked tbe 
Central Vigilance CotpWrn to keep a 
watch over die functioning o f  the nationalis-
ed banka;

(b) Whether Vigilance Commission has 
submitted any m&xt fe m  xegw*. awt

(c) if so, the findings of tbe Vigilance 
Commission and action, if any, proposed 
on various observation and recommenda-
tions ?

THE MINISTER OF FINANCE (SHRl 
YESHWANTRAO CHAVAN*) : (a) No 
Sir.

(b) and (c). Does not arise.
F o r f ig n  a id  c o m m i t t e d  b y  W o r l d  b a n k

AND ITS AGENCIES IN FIFTH PLAN
5286 SHRI H. M. PATEL: Will the 

Minister of FINANCE be pleased to state :
(a) total amount of financial aid com-

mitted by the World Bank, IDA and IMF 
for the Fifth Five Year Plan; and

(b) whether the aid committed by the 
World Bank and its agencies is as per our 
expectations and if not the reaction of Gov-
ernment over hesitation of the World Bank 
to commit sufficient aid for financing the 
Tifth Five Year Plan?

THE MINISTER OF FINANCE (SHRI 
"V ESHWANTRAO CHAVAN) • (a) and
( b )  The World Bank and the International 
Development Association provide resources 
on  an annual basis subject to  a\ ailabilitv 
o f lesources The aid committed by the 
Woild Bank group has been according to  
oui expectations in the past. Subject to re-
plenishment of IDA resources, India can 
expect a reasonable level of assistance from 
this agen.'y during the Fifth Five Yeaf Plan 
period.
12-00 hrs.
CALLING ATTENTION TO MATTER OF 

URGENT PUBLIC IMPORTANCE 
Mt c h a n is a t io n  IN Com In d u s t r y  r e s u l t -

in g  IN LARGE SCALE UNEMPIOYMENT IN 
K e r a l a

SHRI A. K. GOPALAN (Palghat) Sir, 
I call the attention of the Minister of In-
dustrial Development and Science and 
Technology to the following matter of ur-
gent public importance and I request that 
he mav make a statement thereon

T h e  reported serious situation arising 
out of the mechanisation in Coir Industry 
resulting in large scale unemployment m 
Kerala.”
THE DEPUTY MINISTER IN THE 

MINISTRY OF INDUSTRIAL DEVE- 
tOPMENT (SHRI » A U *  RAHMAN 
A vjcARn • Sir, Government’s policy re-
garding naecfranistitkm in the coir todwtry
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[Shri Ziaur Rahman Ansari] 
has been clarified on more than one occa-
sion in Parliament and elsewhere. In gene-
ral Government are opposed to the substitu-
tion of men by machines merely for speed-
ing up » certain operation or for providing 
greater returns to the owners. At the same 
time, the need for productivity improve-
ment, quality enhancement, and export pro* 
motion are factors that are relevant in regu-
lating the activities of thTs like that of any 
other, industry.

Government attach very great importance 
to the need for protecting and promoting 
the employment component in the coir in- 
dustry, particularly in the situation prevail-
ing m Kerala. It has been reported that m 
the xetting sector of this industry certain 

units are using mechanical defibring machi-
nes for extracting fibre out of coconut 
husks. These are locally fabricated machines 
requiring no licence. It is understood that 
there are about 283 locally fabricated 
machines in operation in Kerala. While the 
use of these machines will bring some reduc-
tion in cost ar/J accelerate the production 
process and improve quality it may have a 
certain impact on the employment situation 
as well. However there is no reliable esti-
mate of Che number of persons rendered sur-
plus as a result. The State Government of 
Kerala took steps and prohibited introduc-
tion (5f these machines some time back.

3. fn the matting sector a decision was 
taken as early as 1961 to mechanise one- 
third of the production. Government are 
not awate of any new mechanisation having 
been introduced in any other $ec'or.of this 
industry. In fact it has been reported that 
the ban on defibring machines has perhaps 
had the effect of retarding production and 
consequent lower employment. The State 
Government is keeping the situation under 
constant review and will take all necessary 
steps to meet any situation that may arise. 
As a development measure, the State Gov-
ernment have initiated steps to revitalise 
the /cooperative sector in this industry. The 
Central Government on their part have re-
cently granted an assistance of Rs. 100 lakhs 
to the State Government over and above the 
Plan ceiling to implement this programme 
and It Is hoped that the industry wit! get 
sta&flM  in course o t t im .

SH# A. K. OOPALAN: Tfc (Utanttt
is » m atu re  o f confusion t a d  also admission.

The Minister has admitted that in certain’ 
places, however, there is no reliable estimate 
of the number of persons rendered surplus 
as a rsult. So, the most important thing is 
that he must know how many persons are 
unemployed. They do not know how many 
persons are unemployed.

Then, it is said :

“ . . .  and export promotion arc factors 
that are relevant in regulating the activi-
ties of this, like that of any other industry.*’
This industry is not like that of any other 

industry. It is a cottage industry. As far 
as the factors that are stated here, that the 
export will be more if these machines are 
introduced, it is not correct. As far as the 
»eports and also figures are concerned, the 
export value has risen without introduction 
of these machines.

So, it is only a factor whith is brought 
about by the monopoly exporters that, if 
machines are not introduced, there will be 
no exports. That also is wrong,

fn the statement it has been admitted 
that :

"Government a-ttach very great impor-
tance to the need for protecting and pro-
moting the employment component in the 
coir irdustry, particularly in the situation 
prevailing in Kerala.”

1 want to say that it is important not only 
because of employment but also because of 
toieigo exchange earnings. Rs. 17 to 18 
crores arc the foreign exchange earned from 
this industry; also the Central Government 
sets Rs. I crore as levy and duty. So, it is 
very important from the poiat of view of 
loreign exchange also. There are ten lakhs 
of workers employed in the Industry, and 
ttve lakhs of workers ate dependent on thh 
for their livelihood. That is also an impor-
tant issue. The argument of promotion of 
more exports Is only a myth. Even now the 
exports are more. It is not correct to say 
that because of not using the machines the 
quality has not improved. By introducing 
the machines, do y6u want to starve the 
teVhs and lakhs of workers who aae employ-
ed in that industry ?

rt m dso  said In the statement:
“— it may hftv« a certain impact 
the emjrtoyment aitUKtbn as «*$>. 
ensr, there b no telfcMg estimate W H*
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ttutnber cff persons rendered surplus as a 
restrtt. IThe State Government ^  Kerala 
toot steps and prohibited introduction of 
these machines some time bade/’

They ate small machines. But I am talking 
of the new machines that have come in the 
retting sector. In some places they are in-
troduced. The Kerala Government has 
banned introduction of these machines only 
Hi three dis ricts. What we want is that it 
must he banned in all the districts; if it is 
banned only in three districts, (hen the 
machines will go to the other districts. More 
titan a lakh of people who are employed, 
especially in the coastal areas, mainly wo-
men workers., who earn their livelihood on 
icttmg of the fibre, will be thrown out of 
employment if machines are introduced.

1 also want to know from the hon. Minis-
ter whether on 11-2-1974 the Kerala Indus-
tries Minister had sent a note to the Central 
Government saying that, if the money 
allotted by the Plan—he has not shown it 
here; that is Rs. 5,17,00,000—is not given 
by February, the whole industry would be 
paialysed; theie will be acute unemploy-
ment and starvation. That letter was sent 
on 11-2-1974 or near about that date. Here 
in the statement it is also said :

“As a development measure, the State
Government have Initiated steps to revita-
lise the cooperative sector in this indus-
try.”

This is not correct. The State Goverirnent 
cannot revitalise or reorganise the industry 
because they did not get any help* from the 
c entral Government. The Central Govern-
ment has given only Rs. 100 lakhs according 
to the statement. I warn to point out that, 
in the year 1963, the Kerala Government 
sent a scheme—because 4he whole industry 
was in confusion—to reorganize the indus-
try . Then tbe Planning Commission ap-
pointed a  Study Group or a Committee and 
tha*. Committee recommended that* for 
three years consecutively, every year five 
crores of rupees must he given to levffaKse 
the industry, to leoteeato the cooperative 
sector. But diet was «ot given. This year 
they have given only Its. 100 lakhs. So, 
there will he » total destruction of the Indus* 
try. As Ihe $tete Industries Minister has 

thatlfce Oentrttt Government 
win give Rt. 5  titit#* thejr to t**  some

orders for teorpmiziftg the cooperative 
societies and abo passed a price control 
order controlling the price <tf raw husk and 
soaked husk. We know what is usually the 
result of control.Like any other control, this 
control also made the people unemployed— 
tho&e who were working in the coir industry. 
The monopolists did not purchase tfie raw 
husk and soak i t  Things came to a Stand-
still because the order was not implemented. 
The State Government was not able to give 
any help to the cooperatives because the 
Central Government did not give them the 
promised help.

The Planning Commission said that 
Rs. 15 crores should be given but they have 
given only Rs. 100 hfkhs this year. It was 
promised that Rs. 5.17 crores will be given. 
May I know whether there will be a total 
banning of the machines not only in the 
weaving sector but also in the spinning sec-
tor. In the statement is sand that he does 
not know whether machines have come m 
thc spinning sector. Not only it is intro-
duced in the spinning sector but 1 have a 
telegram that it is introduced not only in 
'he weaving sector hut also In the sphering 
vector it is introduced. That is why I put 
this call attention. So not only in the spin-
ning sector but also in the retting sector 
machines are introduced and about a lakh 
of workers, especially women workers in 
rural areas will be unemployed. I  want to 
krow whether the Introduction of machines 
in these sectors will be banned by the Gov-
ernment not only in one District but in the 
whole of the State.

I also want to know whether according 
to the scheme that was accepted by the 
Planning Commission as also by the Cent-
ral Government, of giving Rs. 15 crores 
in three years, Rs. 5 crores every year 
consecutively, the balance amount will be 
given so that the co-operatives may be 
organised.

I also want to know whether this Gov-
ernment is aware of the statement made 
by the Industries Minister there that if 
in Fehruary they do not get this amount, 
the whole industry will be paralysed and 
there will be not only that introduction 
of machines will cause some unemploy-
ment, at least 50% unemployment, but if 
the help is not given, then the whole in-
dustry will he paralysed and there will be_
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unemployment and starvation. Will this 
Central Government which tay that the 
whole object of the Plan is to give employ-
ment—this is job-oriented—in order to 
see that fifteen lakhs of people who are 
employed are not thrown on the streets, 
will they accept the scheme, give the 
amount of Rs. 5.17 crores and see that 
there is a total banning of tbe machinery?

I want to have answers to these ques-
tions.

SHRI DINEN BHATTACHARYYA 
(Serampore): Shri George may reply. He 
comes from Kerala. He knows better.

SHRI ZIAUR RAHMAN ANSARI: 
As far as unemployment of workers en-
gaged in the retting sector is concerned, 
if these 283 machines in the retting sector 
ure allowed to work, it is true that about 
1 lakh persons will be unemployed and it 
was because of this fact that the Govern-
ment of Kerala took the steps and banned 
under DIR the use of these machine* 
which were locally fabricated. As far as 
the machines used in other sectors. . .

SHRI A. K. GOPALAN : Does he
agree to that? Will he say that it will 
be banned in all the Districts?

SHRI ZIAUR RAHMAN ANSARI : 
As far as my knowledge goes, Kerala 
Government has banned use of machines 
in the retting sector. These 283 machines 
are for use in the retting sector.

As far as other sectors are concerned, 
viz., spinning sector and the manufactur-
ing sector. In the spinning sector, as far 
as my knowledge goes, there is so  infor-
mation about tbe introduction of any 
machinery. But in the manufacturing sec-
tor, as far back as 1961, a  decision was 
taken by the Government to mechanise 
one-third of the total production of the 
coir products and since then, three units 
were set up—one in the public sector 
under Coir Board and two in the private 
sector* These three units are working 
there according to the decision taken in 
1961.

As far as the schemes for revitalisation, 
probafcjy there is one scheme sent by the 
State <$0vcrnment for revitalising; the 
coir industry through co-operatives and

the State Government sent up a scheme 
of Rs. 15 crores. That is true, but a 
Study Group of the Planning Commission, 
after discussing this Rs. 15 crores scheme, 
recommended a scheme of about Rs. 7 
crores. Out of this Rs. 7 crores which 
the Study Group of the Planning Com* 
mission recommended,_the State Govern-
ment, the financial institutions and the 
Central Government, all have to contribute 
for its revitalisation in the co-operative 
sector. Out of this Rs. 7 crores, Rs. 1 
crore has already been given to the Gov-
ernment of Kerala in the. year 1973-74. 
One croie of rupees has been provided in 
the present Budget for 1974-75 and, in 
1975-76 we shall see what can be done to 
provide funds for the revitalisation 
scheme.

SHRI A. K. GOPALAN : I wanted
an answer whether they got a letter from 
the Industries Minister of Kerala that if 
in February they do not get this Rs. 5 
ci ores, the whole industry will be para-
lysed and that there will be acute and full 
unemployment and starvation. This is a 
very important thing. I want to know 
whether they have got a letter by the 
State Minister saying that the industry 
will be paralysed.

MR, DEPUTY-SPEAKER: Have you 
anything to say to that?

SHRI ZIAUR RAHMAN ANSARI : 
At present 1 have no information regard-
ing that letter. The Government of 
Kerala has demanded Rs. 5.17 crores for 
the year 1973-74 and out of that, the 
Government of India has already given 
Rs, 1 crores.

SHRI IYOTIRMOY BOSU (Diamond 
Harbour): Will he ascertain from tbe 
Kerala Government and make a  state-
ment cm the floor of the House on Tues-
day ?

SHRI DINEN BHATTACHARYYA :
1 will put simply some questions.. .

SHRI C. K. CHANDRAPPAN (Telli- 
cherry): Not simply, Dada.

MR. DfiPtTTY'SPEAICER: Ft* a
change.

SHRI SOMN^TH CHATTRRJEE 
(Burdwan): He is going to put qweatfcms. 
but th« Minister know* nothing.
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SHRI DINEN BHATTACHARYYA :
X want to know whether it is a fact that 
Dtis »  a cottage industry or not, employ-
ing ncarabout 16 lakhs of workers, men 
and women and mostly these are workers 
coming from the Depressed Classes and 
their condition is very precarious. Al-
ready... w f

MR. DEPUTY-SPEAKER: You said 
you will simply put the question.

SHRI D1NEN BHATTACHARYYA : 
These are the questions.

The Government's policy so far us I 
understand and so far as my little know-
ledge goes and which several tiroes they 
have reiterated is that in respect of any 
industry if it is newly started or if it is 
an old industry, their policy will be that 
it is labour-intensive. And, what is the 
stand of the present Government ? They 
have shifted from their old policy, just 
like they are issuing licences to the big 
.md monopoly houses. There i„ a clcar- 
siide-back from the established policy.

In this mattei, mj first question is : 
whether it is a cottage industry. So in no 
case should there be any mechanisation be-
cause if you go through the figuies of 
exports and their money value, it will be 
•*een that in 1973-74 tbe coir material* ex-
ported brought more money than it was 
pjeviously with the larger quantity of ex-
ports. Is it a fact or not even with the 
existing system that is there and without 
improving them and whether tbe Kciala 
Government has written to you and nlso 
repeatedly represented that Rs. 15 crores 
is necessary for its improvement ? Heie 
*n your statement you have mentioned 
that one hundred lakhs of rupe«—to 
magnify the figure he has done that,—he 
could not just say Rs. 1 crone.. .

SHRI ZIAUR RAHMAN ANSARI : 
In my statement ! have said Rs. 1 crore. 
1 have not said Rs. 100 lakhs.

SHRI A. K. GOPALAN : In his state-
ment it is said Rs. 100 lakhs is given. He 
^ys that he did not say th a t.. .  (Inter- 
options).

MU DEPUTY-SPEAKER; Yon 
Parted by saying that you would simply 
put tt* question*. Now pfeftae put the 
questions...> {intvrrupttem) Have you 

yonr questions?

SHRI DINEN BHATTACHARYYA :
How can I finish?

1 have addressed lakhs of workers—
MR. DEPUTY-SPEAKER: Nobody

doubts that you have addressed tekks of 
workers.

SHRI DINEN BHATTACHARYYA : 
My point is *. whether they are going to 
treat it as a cottage industry and stop all 
soi t\ of mechanisation and rationalisation. 
Whatever promise you may give here, I 
know sevetal times when these textile 
mills were modernised and when the iute 
mills weic modernised, here in this House 
they said and gave assurances that this 
was lationalisation, that this was mechani-
sation without tears. May I know from 
the Minister whether he knows that in the 
jute mills where thtee lakhs of workers 
w c jc  thetc previously, now only by virtue 
of your policy, one lakh of workers have 
been swallowed. And same is the position 
with regard to textile mills in Bombay. If 
you are going to do the same thing for 
the Keiala people, they will not tolerate 
whatever be your policy. Thc> will 
say.. .

MR. DFPUTY-SPEAKER: You are
making a speech Please put your ques-
tion.

SHRI JYOTIRMOY BOSU : That is 
so, Sir,

SHRI DINEN BHATTACHARYYA : 
I want to know whether it is a fact that 
the units are decentralised to avoid all 
iorts of restrictions put by the Kerala 
(jovernmcnt or by the Centtal Govern-
ment, whether the employers there are 
decentralising the units there or not May 
I know whether the Government will 
adopt a policy to nationalise fully this 
expo it trade of coir and coir ptoducts » 
Coir Companies should directly produce 
coir goods and should become a leading 
producer. Are you going to do »t or 
not—

MR. DEPUTY-SPEAKER: No, no. 1 
cannot allow. You cannot go on making 
a speech for one hour... (interruption) 
Please finish.

SHRI DINEN BHATTACHARYYA : 
May I  know from the Minister that 
licences should not be issued to units em-
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[Shri Dtaen Bhattacharyy*} 
ploying a minimum of 25 workers be-
cause they are bringing down the number 
of workers and getting licences to avoid 
all legislation regarding workers and com-
panies?

MR. DEPUTY-SPEAKER: You are 
spoiling a good case made by Mt. 
Gopalan.

SHRI JYOTIRMOY BOSU : We need 
no guidance from the Chair in this.

SHRI DINEN BHATTACHARYYA : 
You do not know the history, Sir___

MR. DEPUTY-SPEAKER: I may
not know but I am concerned with your 
questions.

SHRI DINEN BHATTACHARYYA : 
M> next question is this. More units 
should be re-organized on a co-operulivc 
basis. Do you accept it or not 9 Licences 
should not be given to exporters unless 
they themselves see that the number of 
employees in this industry is not reduccd. 
This is my question and I want a cate-
gorical answer whether you are sticking to 
that policy that all industries will b-* 
labour intensive and no machinery will 
lepiace the working-man.

SHRI ZIAUR RAHMAN ANSARI : 
Mr. Deputy Speaker, Sir, this a known 
fact that Coir industry in Kerala is one 
of our biggest cottage industries and u> 
far as the policy of the Government unn 
regard to  the mechanisation is concerned 
I have already said in my statement abjut 
o u j approach to any sort of such mechani-
sation which creates the problem of un-
employment. But, Sir at the moment we 
have to see how to develop the indust! y 
as such by using now technology and 
methods and therefore our policy basically 
is that of cautious modernisation of thc 
industry. It was became of that policy 
to discourage mechanisation, the Govern-
ment of Kerala has taken steps and not 
to aHow such machines to be operated. 
The second point is about revitalisation of 
the cooperative*, a«d it is our endeavour 
to encourage cooperative societies and to 
revitalise those cooperative societies which 
are potentially viable, to make them vi-
able by giving them assistance and we 
are tsfetag steps in that direction. The 
Goverttoiettt o f Kerala Is taking steps in 
that detection. And for that purpose we

have allotted the amount. Of course 
that amount itself will not do unless some-
thing is being taken from other financial1 
institutions. The State Government of 
Kerala shall have to contribute its own 
share in that scheme of revitalisation and 
therefore I specifically stress and say Ghat 
our stress is on the revitalisation of thc 
coopeiativ'es, got only for this coir indus-
try, but for other cottage industries. Wi 
want to bring the cottage industries more 
and more under cooperative sectot. There 
is one moie important point regarding ex-
port which was laised. There ate some 
conflicting views in the Board meeting. 
All India Trade Union Congress and 
others weie represented; by and large 
people were of the view that the total ex-
ports of the Coir industi y and Coi» pro-
ducts should be nationalised. There was 
also a minority view to the effect that this 
should not be done because it will damage 
the industry itself. Government is con- 
sulering thc different aspects and a 
balanced view will be taken In the Minis-
try of Commerce.

SHRI C. K. CHANDRAPPAN : 1 am 
su rp rised  by thc answers given by thc 
Minister. The previous speaker has said 
that this is one of the very important cot-
tage industries employing about a million 
or mote people throughout the coastal 
area of that State.

It is earning a lot of foreign exchange. 
If you take the foreign exchange earnings* 
it cannot be next to many other industries 
in the country. In regard to such an im-
portant industry,* when there is a crisis, 
such a callous, indifferent and lethargic 
attitude takeft by the Cetttre is unfortunate. 
That gives me a tittle surprise. There fa 
a saying among the coir workers that 
there is a kind o f Mu^hals style in the 
manner of the ruling in die Centre parti-
cularly in dealing with the matters con-
nected with the coir industry. The cal-
lous, indifferent and lethargic manner, io 
wMdb these people are admiiiisteriag, the 
same is applieaWe to  these iWttJemen.

Coming to the points—1 will not take 
a lot of time—there is a new aspect which 
1 would like to  impress upon fte  
ter. That is. apart from Die dangers «  
mechanisation of the industry hi 
os was pointed out by my two 
there is toother aspect o f t t e  &

\
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is about setting up of mechanised units of 
coir factories outside Kerala. These highly 
sophisticated and mechanised otftr units 
are established in the neighbouring states 
of Kerala,. <■.#., for the information of thc 
hon. Minister, ! can give the name of 
Mangalore which is in Karnataka State. 
One of the industrialists from Kerala—if 
you want the name I- can mention that 
—Shri Ravi Karunakaran, has set 
up a sophisticated and highly advanced coir 
built for which the machinery has been 
imported from Holland. This was import-
ed from that country and set up in Manga-
lore. They are now canvassing around 
Kerala to set up more industries of the 
name nature. Sir, you should understand 
that the result will be that, after some time, 
from Kerala, the entire industry will be 
shifted to nearby States and Kerala will bs 
reduced to a kind of raw material exporftng 
base of the old colonial type.

MR. DFPUTY SPEAKER : Why
should Poland export it ?

SHRI C. K. CHANDRAPPAN: Not 
Poland but Holland—a capitalist country. 
Your doubt is genuine—Poland cannot do 
that. It came from Holland.

The point is whether, in future, when 
vou give permission to set up a lactoiy 
like this outside Kerala, will you put a 
cutb on that ? Will you ban such fac-
tories from b^ing set up outside Kerala 
with the imported, or whatever it is, 
machinery? This is my first point. My 
second point i s : I think the Minuter
enumerated a very strange philosophy, 
(hat he is guided by the minority opinion 
of the Coir Board. Sir, I am a member 
of the Coir Board and Shri Ravi is also 
u member of the Coir Board. There *as 
a discussion in the Board about how the 
exports of coir should be reorganised. A 
statement was also made by Shri L. N. 
Mi&hra whan he was Hie Minister of 
foreign Trade. He <*aid that we would 
nationalise the exports of coir or chan- 
mine them, Th«r* v m  a resolution of 
the A.I.T.l?<C. whfcfc was discussed iu the 
c °ir Board wherein, toe, the people’s re* 
presemativBs .. « » fe*ciit»tives «f the Kerala 
c.overnment—by an o M n M l i  au fr- 
rity in the C otrB derd rfupported that view 
*>at i t  thouk) be aMtotwHmA  Who m m

the people then who opposed it?  Only
the industrialists—big export house*—
Shri Ravi Karunakaraa and others-foisted 
it on the Minister in coming here and sa>- 
ing that he is guided by the minority 
members. It is a very shameless manner and 
callous way of telling the Parliament that 
you are guided by minority opinion. You 
should not do it.

Now I would like to ask one question, 
to thc hon. Minister. This is a very im-
portant matter. He has stated in his state-
ment that we have to take the productivity, 
export promotion etc. into account. But. 
what is happening actually? You are
nowhere near the coir industry. And jou
do not know how that is run. This medi-
aeval type of eighteenth-century brutal ex-
ploitation is going on in these industries 
The woikets are exploited and their mar-
rows are taken out. This is how ex p lo s-
ion is going on, and the export hocres are 
minting money. If the export trade i' 
rationalised, these exploiters can be elimi-
nated and the industry can be helped in a 
big way. So, my pointed questions to 
the hon. Minister are the following. Will 
he impose a ban on these industrial units' 
which are setting up outside and in States 
around Kerala which have mechanised 
the industry? Will he take a firji deci-
sion in tune with the majority decision of 
the Coir Board and the decision of th«.v 
Kerala Government to nationalise the ex-
port trade in coir industry products ? What 
steps has he taken to revitalise the coir 
industry? I am thoroughly disappointed 
at the fact that whereas Rs. 15 crores tuuf 
been asked, he has given a puny little sum 
of Rs. 100 lakhs and the industry ii go-
ing to face a serious crisis in the coming 
days. What is he going to do ? Will h * 
give a little more money or will he say 
W ?

MR. DEPUTY SPEAKER : Only
three questions are involved.

SHRI 2IAUR RAHMAN ANSAR I :
I have to make certain clarifications. With 
regard to nationalisation, my hon. friend 
has rather misrepresented what J had said.
I have not said that Government is direct-
ed by the minority view. I have said that 
there are two views. Of course, there *  
a minority view...

SMU C. K. CHANDRAPPAN t WHE 
he implement the majority view?
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SHRI ZIAUR RAHMAN ANSARI ; 
Xet me have my say. Government always 
look at all these things, taking into ac-
count the feasibility of the scheme. It is 
true that Government have not taken any 
decision. There ar£ two views. The 
majority view is in favour of nationalisa-
tion of export of coir industry products. 
But there is a minority view also. . . .

SHRI VAYALAR RAVI (ChirayinkM). 
In the consultative committee they had 
decided to channelise the coir industry. 
What is his opinion about it?

SHRI ZIAUR RAHMAN ANSARI • 
Let me make it clear that Gd/emment 
have not taken any decision on Ibis 
matter, and Government have not given 
any weightage to the minority view or the 
majority view. This is unfortunate___

SHRI VAYALAR RAVI : ChannJkv 
tion was a unanimous decision.

SHRI ZIAUR RAHMAN ANSARI : It 
is unfortunate that I have been misunder-
stood. 1 just put the fact be foie the 
House. A decision is still to be taken.

SHRI C. K. CHANDRAPPAN : When 
is he going to take the decision? we 
have been waiting for years and years and 
he says only that a decision will be taken 
Jater. When will it be taken?

SHRI ZIAUR RAHMAN ANSARI : 
With regard to the mechanised units or 
big units in Mangalore or somewhere else,
1 am sorry I have no information. But 
I  may tell him that the Ministry of Com' 
merce had convened a meeting on 25th 
February, 1974 and decided the strategy 
and discussed the steps for modernisaUon 
o f th* coir industry to boost up expoit of 
coir products, but tbe State Government 
of Kerala took objection to it, and on the 
objection of the Kerala Government, tbe 
'Whole scheme which was under considera 
tion by the Commerce Ministry was post-
poned.

saw VAYALAR RAVI : There »  „ 
<Soir Boaid. It js a very relevant 
■fning...,

SHRI ZIAUR RAHMAN ANSARI : I 
am making my submissions. If the hon. 
Member wants___

SHRI VAYALAR RAVI : It is an 
fcregtfar thing. There it « Coir Board. 
le t  them discuss it. What these

people in Delhi doing ? Let them con-
sult the Coir Board. He does not know 
the subject and what the problem is-----

SHRI ZIAUR flAHMAN ANSARI : 
What a funny state of affairs! I do not 
know the subject. So, let the subject be 
transferred to Shri Vayalar Ravi.

12.39 Has.

RE : MOTION FOR ADJOURNMENT
PROF. MADHU DANDAVATE (Raja* 

pui): 1 had tabled an adjournment 
motion. Government have miserably failed 
in their experiment on socialisation of the 
wholesale trade in foodgrains. Thera is a 
total collapse of the distribution machi-
nery. There is privation and artificial 
scarcity. It is a serious problem ...,

SHRI JYOTIRMOY BOSU (Diamond 
Harboui): You might have gone through 
the proceeding? and found that yesterday 
wc had made the submission that theie 
should bs a debate on the ioodgrains 
policy----

MR. DEPUTY SPFAKUR • Order, 
please. If all of you speak, nothing can 
be heard. (Interruptions) Please sit 
down. You can make your submission-; 
briefly, but all of you should not speak 
together. Otherwise nothing goes into the 
record and nothing is understood.

PROF. MADHU DANDAVATE : Let 
us know what has happened to the Ad-
journment Motions tabled by us.

MR. DEPUTY SPEAKER : I dp not 
know. There is only one Adjournment 
Motion that came to my attention this 
morning,

PROF. MADHU DANDAVATE: We 
had submitted it in time. I am informed 
that it has been received. (Intenuptkms) 

MR. DEPUTY SPEAKER : I  will 
give you the information. Now, two Ad-
journment Motions were placed before me 
this morning.

AN HON. MEMBER ; Who are they? 
MR, DEPUTY SPEAKER : Lam go-

ing to tell you. You m* to  impatient. 
No. 1 is, seeking to discuss the Oovero* 
ment policy regarding the take-over of # •
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wholesale trade in wheat. (Interruption*) 
Order, please. It is abuot the statement 
which the Government made yesterday. 
Another is from Shrt Jyotirmoy Bosu with 
regard to the alleged atrocities on the 
Hatffons.

SHRI SAMAR GUHA (Contai): I have 
{ilso given an Adjournment Motion.

MR. DEPUTY SPEAKER: Well; your 
name is Also there, and also that of Prof. 
Madhu Dandavate. It is with regard to 
the discussion on the policy about the 
take-over of the wholesale trade in wheat, 
This is the motion.
- PROF. MADHU DANDAVATF • May 
1 request you to read the motion ? You 
first ?aid by mistake that only one Ad-
journment Motion had been received.

MR. DEPUTY SPEAKER: ‘‘Failure of 
the Government t« implement the policy 
icgarding the take-over of the wholesale 
tiade in whent.. and so on and so forth. 
{IntmnpUon) Why don’t you allow me to 
finish ? Now, the discussion on the 
Demands for Grants under the control of 
the Ministry of Agriculture is coming.

SHRI S. M. BANERJEE (Kanpm) : 
Will you kindly hear me ?

MR. DEPUTY SPEAKER: Hear me 
hrst. It is coming within a few days and I 
understand that there is a desire to push 
this discussion forward as early as possible 
so a s  to give the Members an opportunity 
to discuss it. This Adjournment Motion 
i elates to the Ministry' of Agriculture, and 
according to the rules, I  cannot admit an 
Adjournment Motion on the subject-matter 
of which a discussion is pending. Therefore 
I do not allow the Adjournment Motion.

PROF. MADHU DANDAVATE: Be-
fore your ruling, I  may be permitted to 
make a submission about the procedure that 
you are suggesting.

MR. DEPUTY SPEAKER: r am per-
sonally conveying to you the decision that 
has been made. You canont make any com* 
ment on that,

PROF. MADHU DANDAVATE; I 
w»nt to refer to tbe interpretation. t  want 
to submit that h tfe* discussion of the 
remands lor Grants this issue cannot be 
taken up. Ym wfrmt to the Demands 
for Grata* *bd I want to make a submission 
regarding that.

MR. DEPUTY SPEAKER : I cannot re-
view it. I cannot change an important deci-
sion.

PROF. MADHU DANDAVATE: We 
have more faith in your conviction. Let me 
make a submission. You have just now 
said that since the Demands under the 
Ministry of Agriculture are coming up, and 
since there would be enough opportunities 
to discuss this problem there, you cannot 
admit the Adjournment Motion. I  wish to 
point out to you that no doubt we can dis-
cus*. a number of problems during the 
debate on the Demands for Grants under 
the Ministry of Agriculture, but I am inter-
ested in pinpointing the failure of the 
Ministry acd the/Government regarding the 
implementation of the wholesale trade 
experiment that has led to a total collapse 
of thc distribution machinery, that has led

starvation and artificial scarcity and relat-
ed problems. And so, there has to be an 
element of censure introduced which is 
possible only on ao Adjournment Motion 
and that element of cen&uie cannot be in-
troduced in the discussion on the Demands 
tor Grants. Therefore, I insist that I  be 
permitted to move my Adjournment 
Motion.

SHRI H. N. MUKERJEE (Calcutta— 
North-East) : My submission on this point 
ft that while the Chair is surely entitled to 
point out that in the near future a discussion 
of some sort is likely on the subject now 
before us, I wish you very closely consider 
whether during the Budget session when the 
Ministiy has come before us for a review 
and for securing acceptance of their de-
mands for grants by the House, that is an 
occasion for overall examination of the 
working of the Ministry from different 
points of view and this is therefore no occa-
sion for reviewing the kind of decision which 
the Government just announced in the 
House yesterday. The Government chose 
to do something which was a  reversal of a 
pieviously accepted policies as a result of 
the non-application of the method of con-
sultation with different parties in the House. 
The Government has taken a decision which 
has affected the economic position of the 
country in the most disastrous fashion, Do 
the Government expect the House to swal-
low a decision which they announced tn » 
hectoring fashion suddenly in this House ? 
This is a matter which goes against the



187 ft* Motion 1or MARCH 29, 1974 Adi&ummmt 188

jShii H. N. Mufcerjeej 
grain o f parliamentary decency -and If the 
Chair does not uphold the right* of the 
iiouse as against the hectoring Government, 
I do not kftaw what the parliamentary sys-
tem is for. Yon must consider this matter 
very much more closely than you have done 
>o tar,

SHRI SAMAR GUHA : I wish to draw 
attention to the fact that this is a sud-
den change of policy, not only a change but 
it is also an admission of abject failure of 
the Government policy, as has been rightly 
pointed out by Shri Muflcerjee . (Interrup-
tions). You will remember that no! for 
one day, not for one hour but for hours to-
gether this was discussed in meetings in 
which the Cabinet Ministers were present

MR. DEPUTY SPEAKER : We are on 
the question of admissibility now.

SHRI SAMAR GUHA • Leaders of the 
Opposition belonging to all parties in the 
Lok Sabha and Raiya Sabha were present 
in that meeting to consider whether wheat 
trade should be taken over or not, whether 
rice trade should be taken over or not. The 
matter was discussed several times. This 
is not a matter that can come up in the 
form of discussion on demands for grants 
suddenly without consulting anybody they 
change the policy; they do not cam to dis-
cuss or inform the leaders of the opposition. 
In future also, do they expect that the 
leaders of the opposition will meet the 
Prime Minister and the Food Minis er ?

MIL DEPUTY SPEAKER • Please con-
clude now. What rs your point ?

SHRI SAMAR G U H A : Strictures
should be passed against this Government 
without informing us or giving us the rea- 
-sons* they have changed that police. That 
is why the censure motion should be accept-
ed.

MR. DEPUTY SPEAKER : Before I  call 
upon some other ho*. Members, let me 
make this point very clear. I have convey-
ed to you the decision. Even so, because 
members a#e so worked up; I have given 
them an opportunity. If you have any 
fresh point to being- in, I  shall consider this. 
This is not an occaaicn lor your to go over 
everjjthing, whom you met, whew you met, 
w h ttw u r f f to r d to iM ttd a  AH that is 

* r*B ia t.

SHRI SAMAR GUHA : They did not 
care to consult the Members.

MR. DEPUTY SPEAKER : I am here 
concerned only with this question : whether 
this should be re-oponed; please confine 
yourself to that.

SHRI SEZH1YAN (Kumbakonam) : 
Mr. Deputy Speaker, Sir, regarding the 
observation that there is scope for discus-
sion under the Demands for Grants of a 
particular Ministry, and therefore, the 
adjournment motion need not be taken, I 
have to say this During the last Budget 
Session when Demands were yet to be dis-
cussed, an adjournment motion was allowed 
to be moved in t.he House and the matter 
wars discussed There is a precedent. During 
previous Budget Sessions, adjournment 
motions have been allowed even though a 
particular Ministry’s demands were yet to 
be disctis'^d This is on record There is a 
precedent This can be allowed if the Chair 
wants.

SHRI A  K. GOPALAN (Palghat) : 
Your argument, is because there h> scope 
for discussion under the Demands for 
Grants, there should not be an adjournment 
motion This question is very Important. 
An adjournment motion h  entirely different 
from a discussion. Government’s policy is 
a legalising profiteering and black-market- 
tng. When the newspapers reported that 
the question of changing the procurement 
policy was being considered* T submitted a 
memorandum and saw the Prime Minister 
and told her 'There is news that the Chief 
Ministers are meeting and that the policy 
will be reversed’; I also submitted that if 
the policy is reversed, there will be p cala-
mity; prises wHl increase and not only (fist, 
there will be food scarcity. We met the 
Prime Minister, submitted a memorandum 
and told her that this is a very important 
question and this should not be done tike 
that; without a discussion in Parliament It 
is very necessary that Government must he 
censured for reversing the policy which i* 
ruinous to the whole country. What WiM 
happen ? ff this policy is implemented, 
Government wifi be understood by (fa < for* 
1 foment that they are not fttfe to l i t y p ^  
ffe decision thtey took last yeqr* 
Kindly allow the adjournment n t f c  I» 
cMe you do not aHow th», at f te e  
must be a  discussion on tbit.
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m u  a  Mi BANERJEE: Mr. Deputy 
Speaker, Sir, the *otats in favour of t&» 
adjournment motion w e, firstly, this 4eci« 
si«o lifts been take* fey the Cabinet without 
referring it to thia House. They had enough 
opportunity. This House assembled a 
month back. This wa«. also coming up in 
the newspapers dally, in one form or the 
other. The Opposition has not been con-
sulted. This decision has been taken with-
out association of this House. They took 
a party decision, which is extremely bad. 
My second point is, with the announce-
ment, yesterday itself, the price of wheat in 
the open market, which was selling at Rs. 2 
or Rs. 2.30 has gone up by 30 or 40 paise. 
You can imagine the condition of the ordi-
nary people who have to purchase this. 
Prices have gone up. This cannot be dis-
cussed in the ordinary way. I hope you 
will kindly allow this adjournment motion 
or a separate discussion so that we are able 
to censure this Government. Apart from 
legalising black-marketing and hoarding, as 
so ably pointed out by Shri Mukerjee and 
Shri Gopalan, I  would mention here that 
they have gone back on their promises.

MR. DEPUTY SPEAKER • You are 
making a long speech.

SHRI S. M. BANERJEE : I do not make 
a long speech.

MR. DEPUTY-SPEAKER : Bring out 
tbe points for me to reconsider the ques-
tion

SHRI S. M. BANERJEE : Had I that 
much control over language, I would have 
don# it.

MR. DEPUTY SPEAKER: You have.
PROF. MADHU DANDAYATE: He is 

capable o f a longer speech.
SHRI S. M. BANBRJEE: So either you 

should gtv* it ehMtoe to os to censure Gov-
ernment or you tfhould allow a  separate 
discussion. U  they faftv* r n  objection to 
ihe admission of m  u tyM M u m  motion 
against their shameless action, let them 
ac<*pt a (ftscusston today or on Tuesday on 
‘his specific Ian* to  Hmt a it able to 
e*pove their ?»Bow dogan o f socWfem.

«ft ^  f M *  ) t  m m

mm % ft *****
t  fcfo* * w m  |  f t

*rfs*rt 3 witptt *fhc m  m
50 5rilrM <?f*W

IT? fftfir t  fap 
*Pt, eft % 97^ I
^  ^  »rf w  f w  t f k  %
k  TTtftW ^T ^  I wWt

f*RF**fr f  i snfoF t o t
q ta n r fw r r  wrfqr i

^ p r  f  i ^ Tu f o wRm
sftfw T O T  » r

^  * p s f r  |  \
^f5rtT apt w f zf7j Jf^rr w  

< r ^ f r t R  «r^r f w r i  j

SHRI S. A. SHAMIM (Srinagar) : The 
demand for the adjournment motion being 
admitted should be seen in the proper pers-
pective. This is not a question of just a 
change in the policy. Tliis is a question of 
betrayal, betrayal in the background of this 
fact that only a  few days ago, Shri Vajpayee 
met the Prime Minister and he had refused 
to disclose what transpired at that meeting. 
We suspect that Goveraemnt is in collu-
sion with the Jan Sangh and that is why it 
has succumbed to this demand of the traders 
and taken this decision. Therefore, we 
must discuss this right new and let the dis-
cussion be thorough.

s f lm f tg r t t  wnrcift ( m r i im ) :

<n€f
fiprrc 3  vtftrcr *rf $  i
v m  3ft #  W  w w  t o f t

fVW ^  I
m  #  f r a g *

^nrf i

m v m r * $ * * , w  wm x y m * #  
warn ww % %

wnwt ’jPw uft
i w m t

*
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arssr TO fcfr] 

*tt ajrr^, *ff<rc vm v m m $  
*pRft t 1 Mffia& r *fa«*r 3  w m  
$*rr*T  ^ « p ^ t t s f e * 1 1

MR. DEPUTY-SPEAKER: Do not go 
into the merits. The question is whether 
this decision can be reopened.

«nrw wrotoft : squaw r
m r  t m  ?fr ^  f ta fc R ’ ?rt

*rorc |  »^rfwTT f r r r # ^
f  fap wrc *fNrrr ^m$RT
^  OT TO5T *TC a^sffr #
^ f r  vatf O T  ?T^T ^ap t
% I fTSfr ff'fotT **% f t  SWT I  %  %m 
f f a  W 5FT ^  *3TFTT ®PT W f iTST #
5tt t f l r  v t  *Frrf f a m  srm w  
i f o r  ^TFT <TT *f=ft =5Rf ?>?r> 
:̂ T%r ?finr ĵ*T * r t  * t* r* ftr
afriw t fa m  t i t  'ift VJ&T ^Tf»r i «fr 
W ^Ycr ITR3T *ftr sft 1WWR Tfa apt 
Ŝ Sf 3TT̂  *T <RT SPIRT t \  ^ ^ f * T ^ f R T  
=5rrftr i

SHRI JYOTIRMOY BOSU : I would 
like you to look into the record of yester-
day. The Chair had made some observa-
tions about admission of a prober debate.
13.00 Hus.

MR. DEPUTY SPEAKER: There is 
only one valid point made by the hon. 
members in their submissions for reopening 
the (Question whether there should be an 
adjournment motion, namely that in an 
adjournment motion you can censure the 
Government whereas on the discussion on 
the Demands of the Food and Agriculture 
Ministry you cannot censure the Govern- 
m eat But may I point out that it is not 
correct because even on the Demands, you 
have cut motions and you can carry the 
cut motions and vote out the demands, 
which amounts to a censure. So, this point 
also is not tenable. Therefore (he question 
of adjournment motion is ruled " out and 
there cannot be a  reopening of it. Even so, 
whef *o many members are anxious about 
havifcg a  discussion, t  agree to a discussion 
Let them be a discussion,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH) : Government also would w»U 
come a discussion because it is an itapor- 
tant matter. If you like* the date and time 
etc. can be fixed by the Business Advisory 
Committee.

MR. DEPUTY-SPEAKER : We will have 
a meeting of the Business Advisory Com-
mittee at 4.30 P.M. to fix the date, time and 
duration of the discussion.

SHRI K. S. CHAVDA (Patau) : What 
about Mr. Bosu’s adjournment motion 
about the attack on Harijam ?

SHRI JYOTIRMOY BOSU : Kindly read 
ii out.

MR DEPUTY SPEAKER: Mr. Bosu 
has given an adjournment motion on Hari- 
jans. Many other members have given 
notice under 377, on the same subject and 
that has been admitted. Therefore, let us 
not go into that now. Shri P. K. Deo 
feel, exercised. Naturally when our own 
people die of starvation, we feel exercised 
I shall allow him also under rule 377.

SHRI ATAL BrIHARI V\JPAYEE : 
What about my notice under rule 377 
The Transport Minister has announced on 
TV last night that the bus fares in Delhi 
will be raised. This should have been 
announced in the House.

SHRI S, M. BANERJEE : It amounts to 
contempt of the House.

MR DEPUTY SPEAKER: I will exa-
mine it. So many things cannot be done in 
the course of one day

Only a short while ago I got notice of 
anothet subject, which I consider to be 
important and urgent, from Mr. Serfrfyan 
relating to the situation in Pondicherry, be-
cause the budget is not thane, vole m  
account has not been passed etc. I  will 
allow him also under rule 377 to rai*e l i

SHRI JYOTIRBOY BOSU; Witt the 
discussion on food procurement po&cy bo 
under rule 193 or some other rule?

MR. DEPUTY SPEAKER ? St 1$11 be 
decided by the Busings Advivow Com-
mittee, How can I say off hand*

•Now, papers to be laid. '  '
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13.05 r a o .

PAPERS LAID ON THE TABLE

D e ta i l s ©  D e m a n d s  f o r  g r a n t s  w »  
1974-75* P O .  S a v in g s  B an k s  (A m d t.)  
r u l e s  1974, D e l h i  S a le s  T a x  ( 3 r d  
A m d t.)  R u le s ,  1974 a n © N o t i f i c a t i o n s  
u n d e r  C u s to m s  A c t*  1962 a n d  C e n t r a l  

E x c is e  R u le s ,  1944

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : I beg to lay on the Table :

U ) A copy each of the Detail Demands 
ior Grants (Hindi and English versions) of 
the following Ministries/Departments for
1974-75 :—

(i) Ministry of Education and Social 
Welfare

(ii> Ministry of External Affairs.
(lil) Department of Culture.
(iv) Department of Space.
(v) Parliament, Department of Par-

liamentary Affairs, Secretariats of 
the Presideiv and Vice-President 
and Union Public Service Com-
mission.

[Placed m Library. See No. LT-6573 / 7 f ]

(2) A copy of the Pcfet Office Savings 
Banks (Amendments Rules 1974) (Hindi 
and English versions) published in Notifi-
cation No. G S R  133(E) in Gazette of 
India dated 15th March, 1974, under bub- 
itction (3) of section 15 of the Govern-
ment Savings Banks Act, 1973. [Placed in 
Library. See No. LT-6574/74.]

(1) A copy of the Delhi Sales Tax 
(Third Amendment) Rule*, 1974 (Hindi 
ana English versions) published m Notifica-
tion No F,4(8 5 )/71-Fin (G) in Delhi 
Ga/ette dated the 15th March, 1974, under 
sub section (4) of section 26 of the Bengal 
Finance (Sales Tax) Act, 1941, as in foice 
m the Union Territory of Delhi. [Placed in 
1‘brary. See No. LT-6575/74.J

(4) A copy of Notification No. G.S.R. 
*42 (E) (Hindi and English versions) pub- 
l'shed in Gazette of India dated the 23rd 
March. 1974,, under section 159 of the 
Customs Act, m %  together with an expia-
t o r y  memorandum. [Placed In Library. 
See No. LT*6576/74.]

(5) A copy of Nbtifiaktioii No. G.S.R. 
274 (Hindi and English versions) publi hed 
in Gazette of India dated the 16th March, 
1974, issued under the Central Excise Rules, 
1944 together with an explanatory memo-
randum. [Placed in Library. See No, LT- 
6577/74.]

fa q r i (a fa r )  : anft aft 
% s ix r ?4r sit 

t  *r "fTSJf ?r*rr ^«rti w t  % 
w f  i n  s n w r  *rrar ^  art* 

efN m - ^ r r  f? fw; qM efotore %
TRT «ft 23 *Ft ^rfV fO T  JPTT 
?n^TR KZ  % SW R t T t  
XJT& 3RTRT 3flT sprspR-
v n r  farm i ^  ^  m m

% 3*trt f r f a  fo r r  |  far are *r«ft 
sft w r r  m  ^nrtr

^  ^rrf^q; a f t r s f tw t  
s r tfe f^ v H  cTc^r
*rm% 3t r t  ^rf^tr i ^
*fr sra s r r  % gm Fft q r

r̂r eft f r  src q^rm
w  w w  tr^TT^r t o  «rr fo  q f  

arrarT sftT 3*r
w m  fo rr  *tt 
arr r̂ ^rnt 

^ r r  i

fojpr 3f s % m*n?fr«TTts
«rrsrarrcr 

f ^ r  qfif «rr i 3H«t r

^  «n i w z  ?r q r*  
w i t  %' fax* f r q r o
% «Pr i am r *t ° ’ft*  v t ^ t pt

g t |  T *f»F ^  5T«TT ^tfsfq&TJFT 
^  ?pt 3|ttt |  i $

3ft *rte fe r r  m i  t
aftr if  armTr f^ rn rr  =^crr

“This notification seels to enhance the 
rate of export duty on caipet backing by 

Rs. 450 per tonne and that of hessian by
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Rs, 400 per tonne as well as to reimpose 
the export duty on sacking (cloth and 
bags) at the rale of Rs. ISO par tonne. 
This enhancement in the rate of export 
duty has been made in the context of 
present price trends and other relevant 
factors.

The additional revenue likely to accrue 
to the exchequer consequent on the revi-
sion erf duties is estimated to be Rs. 18-55 
crores in a year."

% SmRTrff *T ausr ^  h i
OT5T arerrfrf f i r *  *5% w a  «rr
arh: wti ftwrfe* ww
apr 5ft JrfrnRT ^  m  i

f a  fa*rcr s t s t  
w jr r  v n

* *  i t  v £ ? fa  <$rrq% ^

^  ^ t R  s^w  .̂* Sr facr
TTf f̂ TOT *n ? 3PTC W

srs antrsrfirer 
f a  gj£ % srnrR f % s n r  i f  
aRncfcffto M M i  *  t o
4  %q[ aft tf t 3TFT 37T S»T, 3^%

i

arrnnr W q ' ^ ^ t ^ r f q r ^ r r ^  \ 
w r  iff  ^T cr «n f a  2ti  crrfter v t  wt 

ffRrnmr*rr Trf%<rr- 
jfar ®Ft ftw r<r *t f^n? srrcrr
sftT f*r^ 23 rrrrt^r y r  sftfefofoH  
srnr f  ci% % srm%
apflr srr t  ? «f t t  *fr ssfsrct 

fa  >̂5T * ffe r  fetrr «tt sftr
t r t r j t  % *ft 3fr *rcr ^  ^ F t  

qrcrr w  fa
s f a f a p :  srrsi-ft ^ n r f ^ t ^ r
f a  *j?t  i^ p  ^ f s s t o p r  % *rra%

r$ r  |  ? if t
irw srr f a w  *pt f̂V w m r | s f h :  
n t^ s fe *  srcr *r? $  f a  tnRrfr? 

$  f r r o  sir *rf, ^ w r t  « rm r

*nrr?ft a n m T n ffw r?
W T  ^erreT if t  f t a r  i

SHRI K. R. GANESH : This is his view* 
point and he is entitled to hold that view. 
There is nothing new in that. But I must 
deny Die allegation made by the hon. 
Member that Rs. 5 crores has been taken 
as a result of which there was this re-
duction and then increase in the rates. It 
is a motivated statement; that is all (hat 
I can say.

SHRI A. K. M. ISHAQUE (Bastrhat) : 
Malicious allegation.

SHRI K. R. GANESH : Coming to the 
other question, this notification was issued 
on the 23 rd March under the relevant pro-
visions of the Customs Act- According to 
the Lok Sabha procedure or conventions, 
the notifications of the Finance Ministry 
are placed on the Table on their question 
day, which happens to be today After 
23rd March which was a Saturday, this 
is the first Questions day on which. I am 
told, we normally place the Notifications 
on the Table of the House.

«m ffcfflt : *RT
3TPT qft s tfl*  W  |  ? «T$

•* T * rm ? rrti H W afri R1
r fc frw  H w trr anrr, i

( s n f f w r ) :
^TTRT5T 3R ^T , ^  f^TT
t  * *  f̂ PTnfr *ft fa * srrifriT,

1 1  *Rflr fsRft aflr f o r

MR. DEPUTY SPEAKER : Well, both 
of you have said a number of things. They 
are on record. I will look into all these 
things I cannot just say anything off-band 
about it. It is a question of Customs and 
Excise duties. I wiU have to examine »*•
R eview  k  A n n u a l  R e p o r t  o f  Handi-
c r a f t s  AND HANDLOOMS EXPORTS CORPO-

RATION o p  In d ia  f o r  1*972-73
THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI K  
C. G EO R G E): I  beg to lay on the TaW« 
a copy of the following papers (Hind1
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and finfftife venw w ) w»d*r sub-action
(I )  of section 619A of the Companies Act, 
1956

(1) Review by the Government oa 
the working of the Handicrafts and 

Handlooms Exports Corporation of India 
Limited, New Delhi, for the year 1972- 
73.

(4) The Gujarat State TigwUturs (Pete* 
gation of Powers) Bill, 1974,

(5) The B am om k  Offences (feafplfcft-
bility of Limitation) Bill, 1974.

(6) The Gujarat Appropriation BH, 
1974.

(2) Annual Repent of the Handicrafts 
and Handlooms Exports Corporation of 
India Limited, New Delhi, for the year
1972-73 along with the Audited Accounts 
and the comments of the Comptroller 
and Auditor General thereon. [Placed in 
Library. See No. LT-6578/74J

A g r e e m e n t  b e t w e e n  G o v e r n m e n t  o p  
In d ia  a n d  Go v e r n m e n t  o f  t h e  Re p u b l ic

I*AQ FOR lNDO>lKAQ JOINT COMMISSION

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : I  beg 

to lay oa the Table a copy of the Agree-
ment between the Government of India 
and the Government of the Republic of 
Iraq for the establishment of a permanent 
Indo-Iraq Joint Commission for Economic 
and Technical Cooperation signed in New 
Delhi oa the 2Sth March, 1974. [Placed in 
Library. See No. LT-6580/74.]

13.12 HRS.

ASSENT TO BILLS

SECRETARY-GENERAL: Sir, I lay 
on the Table following six Bills passed by 
the Houses of Parliament during the cur-
rent session and assented to since a report 
was last made to the House on the 21st 
February, 1974

(1) The Appropriation (Vote on Ac-
count Bill, 1974.

(2) The North-Eastern Areas (Reorgani-
sation) Amendment Bfll, 1974.

(3) The Appropriation (Railways) Bill,
1974.

13.124 Has.

STATEMENT BY MEMBER RE. INFOR-
MATION GIVEN BY MINISTER ON 
ALLOCATION OF FOOD SUPPLIES 1© 

STATES

SHRI JYOTJRMOY BOSU (Diamond 
Harbour) : I am in possession of facts to 
prove that whilst the Government reduced 
the supply of foodgraint from the Central 
pool to many States, in case of U.P. and 
Orissa, where there were mid-term elec-
tions, Government in order to further its 
party cause made greater supply of food- 
grains in the months preceding the elections 
in 1974.

To high light this on 21-3-7.4, during the 
Debate on Bihar, I jyud the following

“(Page 12187) And what is the Cen-
tral Government doing? When their de-
mand was one lakh tonnes they made 
allocation of 35,000 tonnes and they ac-
tually gave only 30,000 tonnes. For No-
vember when the demand was one lakh 
tonnes the allocation was 25,000 tonnes 
and the supply was 21,000 tonnes. The 
same figures were there for the next month 
also. So the Centre is also playing poli-
tics on food there”

The Minister of Home Affairs, Shri Uma 
Shanfenr Dikshit, while replying to the 
Debate stated:

“ (Page 12378/9) What I said was that 
from October allocation of quantities had 
been reduced for all States.*1

I regret to say that the Minister has 
deliberately misled the House by saying 
something which be knew to be untrue and 
the following facts will substantiate my al-
legations. 4
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tShri Jyotirmoy Boro] for Food gave the following figures:

In reply to my Starred Question No. 325 
dated 18-3-74 Shri Shinde, Minister of State

(In ’000 metric tonnes)

Orissa November December January

D e m a n d ........................................................ 25*0 15*0 20*0

A l lo c a t io n .......................................................  8-0 9*0 8*0

S u p p l y ........................................................ 5 *9 6-6 8 *6

U.P. October November December January

Demand 80 0 114 0 114*0 114*0
Allocation . 25 -0 ^•O 50*0 50 0

Supplv • 22*0 25 -7 43* 53*9

It could thus be seen that Mr. U nu 
Shankar Dikshit’s statement is far from 
true. In case of U.P. the rise was even 
230% when compared between October and 
January supplies. This is very serious 
matter and the Minister must give his ex* 
planation before the House.

THE MINISTER OF HOME AFFAIRS 
(SHRf UMA SHANKAR DTKSHIT) : Sir, 
during my speech in this Hoyse on the 21st 
March. 1974 on the Bihar situation. I had 
made references to the general food situa-
tion and supply of foodgrains from the 
Central pool to Bihar. In reply to the 
point made by one Hon’bVe Member that 
the foodgrains allocated to Bihar were less 
than the demand, I  had said, I quote :

‘There was a general pattern of re-
duction, and reduction took place about 
the month of October when tbe new 
crop began to come ” (page 12337).
When my figures were challenged I had 

said :
“I am giving the information which 

has been given by responsible quarters 
in the Ministry of Food today itself.” 
(page 12338).

Upon this Shri Jyotirmoy Bosu said, I 
quote :

“My point of Order is this The Hon’ 
blc Minister has stated that ‘these are the 
figures that have been given to me by 
responsible quarters.’ I want a further 
clarification. Will the Minister kiftdty

take the responsibility for what he says
.............. ? He should clearly state h en
whether he takes full responsibility for 
what he has stated with regard to the 
supply and procurement of foodgrains to 
Bihar from the Centre" (page 12340).
I had in reply said :

“If I have made a factual error I will 
either correct it myself or the HonlAa 
member can always come up and raise 
it. I will be open to correction or open 
to criticism,'* (page 12340).
I have since consulted the records in-

cluding the statement furnished by the 
Minister of State for Food in reply to 
Starred question No. 325 dated March 18,
1974. After I have completed the speech 
and Shri Madhu Limaye again referred to 
the allocations to Bihar I said :

“What I said was that from October 
allocations of quantities had been re-
duced for all States." (page 12379). 
While the statement furnished by the 

Minister of State for Food lends support 
to the general pattern that I had earlier 
talked about both in relation to total sup-
plies and the allocation to a majority of 
Stales, it shows that in respect of six 

States namely Himachal Pradesh, Megha-
laya, Punjab, Tamilnadu, UP and Wert 
Bengal, this general pattern did not ob-
tain inasmuch as Che allocations for th# 
months immediately following October
1973 were not reduced. The reference to 
all States in my statement was inadvertent-
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A* ftu* as I can recollect and have been 
able to ascertain from the records Shri 
Jyotirmoy Bosu did not make any reference 

lo  th? allocation) to any State other than 
Bihar, He said :

“And what is the Central Government 
doing? When their demand was 100 
thousand tons they made an allocation 
of 35 thousand tons and tney actually 
gave only 30 thousand tons. For No-
vember when the demand was 100 thou-
sand tons the allocation was thousand 
tons and the supply was 21 thousand 
tons.”

Apart from this and his statement challeng-
ing my figures to which I have earlier re-
ferred, Shri Jyotirmoy Bosu did noi to the 
best of my recollection, raise any other 
point relating to allocation of foodgrains.

1 had confined myself to a description of 
the situation in Bihar because the debate 
was on Bihar and had made certain points 
regarding the supply of foodgrains fiom 
the C'ential pool to Bihar in the overall 
context of the allocation from the Central 
pool. There was no question of any in-
tention oi misleading the House.

SHRI JYOTIRMOY BOSU : On a point 
of otder. The hon. Home Minister should 
know that it is immaterial whether I have 
stated this or some other Member has 
stated this because when somebody makes 
a statement . . .

MR. DEPUTY-SPEAKER : You rose on 
a point of order.

SHRI JYOTIRMOY BOSU : When
something comes on the floor of the House, 
•t becomes the property of the House. My 
point of order is that the Home Minister 
is again throwing dust into the eyes of 
the House.

*ro (w far) :
i r r r  ws? I  i

% anft 3ft ssrn l * t  
f W  fa s fs r

a f a  S rfa rn *  fc i

f a  1 9 7 3  %
1 9 7 4  m j j k  srrar $  v tf& fc
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27  s r f a w  spttw fc*rr sw  f v
7 3 M To Vi d 8^7 %T<T

75 srfomvrforr *rar i 
% ^rre-sr spr *pt f*r*rr 1 1 

t t  ?ft fsrf^vrsr * t  sm m  z & n  
i

MR. DEPUTY-SPEAKER: There is no 
poi.it of order.

SHRI SAMAR GUHA (Contai) : I wish 
to submit one thing- It is not a point of 
order I met you . . .

MR. DEPUTY-SPEAKER: Order
please I cannot do irregular things. Why 
do you want me to do irregular things?
I don’t want to mention the subject. That 
means something else, which is very differ-
ent. I would advise you not to bring this.

SHRI SAMAR GUHA : I am sorry. Sir, 
if 1 cannot do it.

MR. DEPUTY-SPEAKER: This is not 
the proper time.

SHRI SAMAR GUHA : I am not exact-
ly raising the issue of food, but it is in 
connection with it.

MR. DEPUTY-SPEAKER: Don’t bring 
in such things. Shri Vayalar Ravi.

SHRI SAMAR GUHA: Sir, my sub-
mission is this . . .

MR. DEPUTY-SPEAKER: Mr. Samar 
Guha, don’t force me to do irreg ular 
things. That creates difficulty for everybody.

SHRI SAMAR GUHA: Charges are 
levelled against me that I instigated Anand 
Marg and other things. I have done lot of 
things to get the information, Sir. I have 
written to you.

MR. DEPUTY-SPEAKER: Writing to 
me does not mean that you got my per-
mission, you met me; I explained the diffi-
culty. I think that must be enough. Or-
der please.

SHRI SAMAR GUHA : Two minutes, 
Sir.

MR. DEPUTY-SPEAKER: I wfll give 
eveo more than two minutes if it it a 
regular thing. If it is irregular I cannot 
give. Shri Vayalar Ravi.
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(i) Rep o rte d  a tr o ci ti e s  o n  Harijan s  in  
Go wd a  Dist ri ct , U.P.

SHRI VAYALAR RAVI (Chirayinkil) :
I call the attention of yourself and the 
House to the report of the burning in-
flicted on Harijan villagers in Gonda. This 
is not a new thing. Reprisals on Harijans 
are reported all over the country. Now it 
has happened in Achalanagar. 9 Harijans 
are injured; 12 Harijans are missing. This 
is not a new thing. Even during the earlier 
part of this month, on the ll th  of this 
month, the same thing happened hi Meerut. 
The police had not taken any action. It 
happened in Buran village. It was report* 
•d  to the Police. No action was taken. 
These atrocities are being committed. 
Police do not taken action- This happened 
because there was a real threat to these 
people and they were told, don't exercise 
your franchise, if you exercise your fran-
chise in favour of the congress you will be 
looted, you will be killed Kulaks and ex-
ploiters are threatening them. BKD and 
other parties have been doing it. to bring 
pressure on the Harijans. My only request 
is this that Harijans must be given full 
protection. They are honest citizens of 
the country and they must he allowed to 
live peacefully. Full police protection 
should be given to them. Regarding 
Meerut, the Memorandum was submit ed 
to the Chief Minister. No action has been 
taken so far. If action had been 
against those who committed the atrocities, 
such things woukl have stopped. My re-
quest to you and to the Home Minister is 
th is : Please take this seriously. Although 
this issue has been raised several times in 
the House, I am sorry to say that no ac-
tion has been taken so far and such inci-
dents have not been prevented so far. You 
could not prevent that so far They were 
allowed to go scot-free. I expect the hon- 
Home Minister to  give his attention to this 
very serious matter and to give protection 
to the harijans,

SHRI JYOTIRMOY BOSU (Diamond 
H arbour): Sir, may I  make a submission ?

MR. DEPUTY-SH2AJCER: I  shall come 
to  yofe, Your name comes later, Shri 
Bhaura.

t i l l  ms. ( i t t e r r )  s t j f r i f r
xTSRT m  I TRWTW 2 5 0  

tfto <t*o % s f w f i  <rc
fv m ...............(w pw rw r)_____

% arenm  |  ? S ffq s  3  
w r r l ?  ........... (w w w w ).............

Sir. this is absolutely wrong. It Is a 
concocted story. This House is being used 
for maligning the Members.

MR. DEPUTY-SPEAKER: Let him
read it out.

SHRI B. S. BHAURA : Sir, I read from 
the Patriot dated 29-3-74 I quote :

“An attack by about 250 workers of the 
C P  M. on tfie harijans of a village in 
Govindgarh tehsil in Alwar district and 
setting their houses on fire was the sub-
ject of an adjournment motion in the 
Rajasthan Assembly today.”

SHRI JYOTIRMOY BOSU : First of all 
let me state that whatever is said here has 
gone on record. The happenings concern-
ing harijans are going on in the last th/ee 
years. In the State of U.P. alone, series 
of incidents of atrocities on harijans have 
taken place and the figures are :—

First year 94
Second year 164 j

!
I should congraturate Shri Dikshit for 

this jump from 94 to 164. Last year, 265 
cases of atrocities on harijans were com-
mitted. This is happening in Gonda. And 
on last Tuesday, in a village, named, 
Jalnagar 30 k.m. from Gonda, this unfor* 
tunate incident took place wherein a hari- 
jan villager was set on fire and nine others 
were seriously injured and 12 others— 
women and children—have been kidnapped.

My submission specifically is this. You 
are here and the Minister is also here*
And I would like you to advise (he Home 
Minister to make a factual statement 
what has happened and what stcyps they 
have taken in the matter. If they do 0°* ;
do that, we shall consider it that they are 
hand-in-glove with the police end the* 
upper class Hindus in suppressing the facts.
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sh ri a  ac. b a n sh ee  ohmm) ;
Please allow me a  minute.

MR. DEPUTY-SPEAKER : I am attend, 
ing to sqom bmiaou. Why do you inter* 
pose. How c m you intervene ?

THE MINISTER OF HOME AFFAIRS 
(SHRI UMA SHANKAR DIKSHIT) : Sir.
I personally spoke to the Chief Minister 
of U.P. over the telephone regarding the 
very unfortunate incidents ia Gonda. The 
Chief Minister told me that the matter was 
laised in the State Legislative Assembly also. 
He has already directed the D-I.G. (Hari- 
jan Cell) to proceed immediately. By now, 
he must have left for the spot to make 
a complete inquiry. He has also told me 
that four persons, suspected to have com-
mitted the alleged atrocities, have been ar-
rested and he has assured me that severe 
action as may be called for on the basis 
of this inquiry shall be takea.

This inquiry relates to this place only. 
For the other places, the fact* relating to 
Meerut etc., will be placed before the 
House after they are collected, l  assure 
\ou that with, the cooperation of the Chief 
Minister, we shall be able to take a very 
severe action against those found guilty. 
We have no sympathy lor the people who 
had done this.

SHRI JYOTIRMOY BOSU : In spite of 
that why are figures going up?

SHRI UMA SHANKAR DIKSHIT: I 
and the hon. Member are h» the same 
position. We have to collect the infor-
mation.

areu f r grf l  wrefrft (*nf?nn:) :

t  i %ar*r % arhr
*1$ |  i

% 8F9Nrt  tp? t o w s *
%rpgr ^  1 1  *t o t r

^  sn^ir *  $ f a  *r?t m **
fofti mi, afh: %

a n * fr* n f |tn  i f m  
tfr^«rC T itr ***$■ 

t  vtffa w rit arc |  \
t o w  it****  %

m m  m t i t  f a r  v x  * h r  w

Rule 377
MR. DEPUTY-SPEAKER : I  think that 

that is a good suggestion.

SHRI JYOTIRMOY BOSU : The police 
has been involved w  these atrocities on 
Harijans many times.

SHRI S- M. BANERJEE: Let him make 
a statement in regard to the incident in 
Rajasthan also. It has come out in the 
newspapers and it was discussed in the 
Rajasthan Assembly. Some statement 
should come in regacd to the incidents in 
Bihar and Rajasthan also.

MR. DEPUTY-SPEAKER: The hon. 
Minister says that he will collect the figure* 
about other States also. He has s>aid that

SHRI R. P. ULAGANAMBI (Vellore) : 
The police people always collude with the 
casie-Htndus. Let a parliamentary com-
mittee visit that place make an inquiry 
and submit a report.

w  fan tf (*t*T) : ^ n r s w  
' m t z  m s; 8 u t r $ i

w  % s r t  srt m m
^rrair, a n ^  ?

qw sr^nf aftr fa ^ R
ST?* 75R rr«n ..............

MR. DEPUTY-SPEAKER: So many
others have also raised i t

•ft U n f a i r * :  ?R VW> 5FTT SfRT
i a t  f r o  *  

s r s m  «n, srrr f t  a *  *t t

w  * t  3t r t  ?

w t  ^

t  ?
ifft : fsPTfl

1TW 5T$*r % e f t  *  «f «TT, anTfT^WTV 

i

9*nr iftfw r

i
nrt| f a n *  : w f a r r  m *



207 Matters under Rule 377 MARCH 29, 1974 Matters under Rule 377 208

3WT fNnc r̂VfQTcT : W f  Should take notice of this qttestkm.
*  »

(ii) Re p o t t e d  St a r v a t io n  D e a t h s  in  
Ori ss a

SHRI P. K. DEO (Kalahandi) : I want 
to bring to the notice of the House a mat-
ter of grave concern, namely that as many 
as six people have died of starvation in 
village Palas in the Junagarh Panchayat 
Satniti, Kalahandi district, and it has been 
brought to my notice by the chairman of 
the Panchayat Samiti. '1 he reason is that that 
being a predominantly agricultural district 
there is no industry and there is no oppor-
tunity for employment in the oft seasons. 
Sq. the people ace not getting any work; 
all the development works which were 
started by the previous Government have 
been suspended now, and as a result, the 
people are not getting any work. Six 
peqple have already died of starvation 
deaths, and some are facing death. The 
Panchayat Samiti chairman has urged in 
his letter to provide adequate relief work 
in that area so that people could get em-
ployment.

If you view this in the perspective of the 
post-election period, you will find that 
there has been a systematic attempt to per-
secute the voters who have voted the Op-
position parties.

Kalahandi district, from the very begin-
ning. has been voting the non-Congress 
MLAs and that is why immediately after 
the Congress came into power, all relief 
works were suspended.

.  ̂ *®quest the Minister concerned to
issue a directive to the State Government 
to see that such a thing is not repeated 
and adequate relief work is provided to 
the people.

Secondly. I would like to bring to your 
notice the fact that to demoralise the Op- 
Powtion parties, just prior to the Rajya 
Sabha elections, one MLA was arrested 
the son of Mr. R. N. Singh Deo . . .

MR, DEPUTY-SPEAKER: That has 
nothing to do with what he wanted to raise. 
Now he is raising another matter.

(iii) Co n s t i t u t io n a l  Sa n c t io n  o p  Ex -
pe n d it u r e  TO BE INCURRED IN PONDICHERRY 

a f t e r  1s t  A p r i l , 1974

SHRI SEZHIYAN (Kumbakonam) : 
I thank you for giving me pei mission to 
raise this matter. I would not have raised 
it unless I had been convinced that there 
is a grave constitutional predicament caused 
by Parliament not being given the oppor-
tunity to pass a vote on account for the 
Union territory of Pondicheirv wheie the 
Assembly had been dissolved and Presi-
dent's rule had been imposed. I want to 
make it very clear that this is a very grave 
constitutional deadlock which has been 
overlooked by Government. But before 1 
go into that, I want to make a basic and 
fundamental observation namely that no 
amount could be withdrawn from the Con-
solidated Fund unless it is specifically ganr. 
tioned by the legislature concerned. If it 
is to be drawn from the Consolidated Fund 
of India, Parliament should give a specific 
sanction. No amount of ordinances r an 
avoid or take the place of a specific sanc-
tion by Parliament. If it is to be with- 
diawn from the Consolidated Fund of a 
State Legislature, it is the Skate Legislature 
which is charged with that function of 
sanctioning it; if it is a Union Territory, 
the legislature of the Union territory is 
charged with that function.

But in times when there is a suspension 
or dissolution of the concerned States or 
Union Territory legislature, their functions 
are taken over by Parliament. Then Par-
liament becomes the supreme or author^ 
tative body that should sanction these 
things. It can be only done by the Appro-
priation Bill, vote on account is a method 
evolved to give a part sanction for this.
But still the sanction should be given by 
Parliament itself.

SHRI P. K. D EO : A systematic attempt 
has been going on to demoralise the Op-
position parties. I  request that tin  House

Before I go further, l  would like to 
give -one or two points that may be put 
forward by Government in support of 
their stand because time is running short 
and today is the last day when atfiott 
should be taken in this regard; otherwise, 
I would have waited for the Law Minister 
to make these points. But I  am deling 
with these and will show that
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meats which they may advance do not 
JhOld water.

Yesterday* while laying oa the Table a 
copy of the Proclamation, Shri Ram Niwas 
Mirdha said :

“The President has also made an 
Order under section 51 of the Govern-
ment of Union Territories Act, 1963, 
suspending, for a period of six months, 
certain provisions of the Act and making 
certain incidental and consequential pro* 
visions including dissolution of the Legis-
lative Assembly”.

Withdrawal of funds frojn the Consoli-
dated Fund is not and cannot be classified 
as an ‘incidental and consequential’ pro-
vision I can quote any number of autho-
rities. May Shakdher and other authorities, 
in support of this contention that it is a 
basic and fundamental provision.

I will be very brief* Two or three 
things have been done by the Proclamation. 
First, the President takes the place of the 
Administrator. As for the provisions of 
the sections of this Act. namely 23. 27-31 
(both inclusive), 48 and 49, reference to 
the Legislative Assembly of the Union 
Territory by whatever form or words itn 
so fai as it relates to the functions and 
powers shall be construed as reference to 
Parliament. If we take 26 and 27, they 
relate to financial matters; 27 relates to 
the annual financial statement. 28 to the 
procedures of the Legislative Assembly in 
respect of estimates and 29 to the Appro-
priation Bill. There also it says ;

“As soon as may be after the grants 
under section 28 have been made by the 
Assembly there shall be introduced a 
Biir.

Therefore, it is incumbent on the Adminis-
trator to go into it only after the Assembly 
of the State concerned gives the powers. 
Here Parliament is in session. Suppose 
Parliament were not in session. Then I 
can understand the excuse. Even then, I 
maintain it could not be done. Parlia-
ment should be convened before 31 March 
<wd a vote on account taken. It cannot 
be done by anybody else.

MR DEPUTY-SPEAKER: You have 
aade the point.

SHRI SEZHIYAN: I  would like to 
make one or two points more because I 
want to be very clear to you and to the 
House. There is one section, 32. Re-
course may be had to that by the Govern-
ment spokesman. Section 32 says :

“Notwithstanding anything in the fore-
going provisions of this part, the Admi-
nistrator may authorise such expenditure 
from the Consolidated Fund of the 
Union Territory as he deems necessary 
for a period of not more than six months 
beginning with the date of the constitu-
tion of the Consolidated Fund of the 
Union Territory pending the sanction of 
such expenditure by the Legislative As-
sembly of the Union Territory".

Here Administrator’ bas been replaced by 
‘President’. Shri Mirdha also says about 
the period of six months. I had some in-
kling at the back of my mind that they 
may rely on this. But look at what it 
says :

"The Administrator may authorise 
such expenditure from the Consolidated 
Fund of the Union Territory as he 
deems necessary for a period of not 
more than six months beginning with 
the date of the constitution of the Con-
solidated Fund of the Union Territory”.

That means six months from the time 
when this was put into force in 1963. They 
wanted these six months to make adjust-
ments beginning with the date of the con-
stitution of the Consolidated Fund. That 
cannot be invoked now because those six 
months were already over.

It is very clear from our Constitution 
and the rules of procedure that no amount 
could be taken out of the Consolidated 
Fund without Parliament’s express and 
legal sanction. Here the State legislature 
has been substituted by Parliament and 
when Parliament is in session, they should 
not have done it. Even if Parliament were 
not in session, there is no excuse.

MR. DEPUTY-SPEAKER: You have 
said that

SHRI SEZHIYAN: The Constitution
says that no amount could be withdrawn 
out of the Consolidated Fund without the 
specific sanction by the Parliament. I do 
not know how they are going to do it* 
without the sanction of Parliament, if they
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(Shri Sezhiyaa]
Withdraw any amount, it is illegal tad  
unconstitutional.

 ̂ «nj frm H  : * $ m ,
3 n w t ^f*RR

2 6 ( 3 )  :

“Subject to the other provisions of 
this Act, no money shall be withdrawn 
from the Consolidated Fund of the 
Union territory except under appropria-
tion made by law asked in accordance 
with the provisions of this section.*’

^  1 %  stsr q r f t f f t  % $trc 
S*m R  V *  **TT v v *  ^THT $,

f f f a i f r o  sfK *.Tijpfr ansnT
w  s it *

i w l f r  s *  ai^qrrr
a w s *  v t< rra n $ -
f i w r t ,  f^nr ' m r ^ f ^ i r r
|  or 3p r  < 7 * 7 ^  fsr?r c rm  

f s r r $ ? r c ? r *  ^  t f t  ^  * 7

5TO-IT ^  £ |

p m  ^?rm r f a  <?ftro.5f»
afff $  STVTT 5HT * 7 ^  3 J I  ?

2 4 0  HT’ T

t  ^ r m  *prr | :

“The President may make regulations 
for the peace, progress and good govern-
ment of the Union territory .

jt pt  f a r  w  £ frm *
* f t |  g r w « n i r ^ f | T | :

“Provided that when any body is 
created under article 239A to function 
as a  Legislature for the Union territory 

of Goa, Daman and Diu or Pondicherry 
or Mizoram, the President shall not 
make any regulation for the peace, pro-
gress and good government of the Union 
territory with effect from the date ap-
pointed for the first meeting of the Legis-
lature.”

W W U f f :

“ Provided that when any body is 
criated under article 2J9A,”—when any 
body i* dissolved-**

TO71T |  W *
1 r**T  fam q m

* T # n f
»rf t  l i f t *  ?ft t  1 13% f*n*
240  *V a$?T $ 4 \ v z  %
s m ,  5frf%f̂ F>%¥F?r % « m  wt v a n * *  
v  ffiTr w  «rr«T tr^ r^ e  v t  t o  
<*$■ f  1 w f a q  t o  a w *  *
mr 3TR- ^  *rr »jf
*rt s r i^ r  s i r  fo  35% *- «r^% ^  
fc w rt t f i r  w m ^ p r t a i f i F  
m i * s r * j f  tflsnfrpp fiqfcT

SHRI K. MAYATHEVAR (Dindigul) : 
Mr. Deputy-Speaker, Sir, in Pondicherry, 
the Congress Party which is the luting 
party at the Centre, has defeated the Anna* 
DMK Government on the motion for vote 
on account expenditure. Itierefore, this 
hon. Government here is entertaining a 
reasonable doubt and it has a fear in its 
mind to put forward the same accounts of 
expenditure for the vote before this hon. 
House. Therefore, 1 support the azgu- 
ments put forward by leaders like Shri 
Sezhiyan and Shri Madhu Limaye I re-
quest the concerned Ministry and the Minis, 
ter to discuss the matter in this hon. House 
before any action is taken by the President 
and the Government of India If any ac-
tion is taken without the consent of this 
hon. House, it will be unparliamentary and 
unconstitutional and it may amount 
to taking away the sovereign powers fend 
functions of this House-

ffV s rau  flr ik ^

i k  a rm ft faw r eft . .

MR. DEPUTY-SPEAKER : I have al-
lowed those who have given their names. 
The points have been made; otherwise H 
becomes a discussion.

«TT VPSM H ^TtT r n m m  * v p t

% f a  m t n  u $



v f  *nf w r  w p  v f  m̂ i w j  w  flfrj,
(  s x v n r  ?5PRfr t :

“The President may during the period 
of such dissolution or suspension make 
regulations lor the peace, progress and 
good Government in that Union Terri-
tory.”

% fo r v m  w i  *T?nr,
%9 % v m  tin, stfo  aft?
y y i w tf rg  % f ^ [  fa m  
$ m  i 3*% fm. tft TTtgqfa f̂ xr*r 
JTTT |  *$ arw ? ^ « i |  240 
$ aft «r̂ r mt |  t«% 3?tt ?n*r ^
$ > r r t  1

^  * r* s r  v[ arm 
*V*r$ | :

“The Budget of a State under the 
President’s rule is presented to Lok Sabha 
and the Lok Sabha votes the grants. 
Parliament passes the Appropriation Bill 
for the withdrawal of moneys from the 
Consolidated Fund of the State con-
cerned.”

*r$ aflT ^  «pr
’T? T n ^ r f r  H ft * r  t  t

|  m fc  % tt r m  w r t  
^ t ? t t  ^? rr 1 *r$ fo s r

*rfa*mr $>rr 1 («nw«n*r)
^  ?ft sm Wt̂ HVf Wt 3pR5f %ft
*flp * n r # 1  *m  t f h ra u r  *r?r
an ^ fr sft ?*r f  i f t  f a  tT ^ ra m  *ft
3TFT?r| t

SHRI H. N. MUKERJEE (Calcutta— 
North-East) : Shall we have a statement 
as asked for by Mr. Limaye before we 
rise today, became we are all befuddled the 
Government should tell us something about 
the position.

SHRI ARAVINDA BALA PAJANOR 
(Pondicherry): I atn the only representa-
tive from that place.

MR. DEPUTY-SPEAKER: Thm are 
<*rt*to rate* W* welcome you. You 
*&©uM get a copy o f the *ulas.
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SHRI ARAVINDA BALA PAJANOR: 
I will not make this i  convention. I want 
to submit that it i» very unfortunate that 
the Government of India is not coming 
forward with a statement Why have they 
not presented a budget before this Assem-
bly and asked for a vote on account? I  
know the reasons. Because they are going 
to present the same budget which their 
partymen voted down in Pondicherry. 
Sever* members of the ruling Congress 
party in Pondicherry voted down our Gov-
ernment. But here the Central Govern-
ment controlled by the same ruling Cong-
ress wants to present the same accounts, 
the same budget In the last elections in 
21 constituencies people have voted for us.

MR. DEPUTY-SPEAKER: You have 
made your point. It was said that there 
were certain constitutional questions; Mem-
bers have pointed them out to the House 
and so let the Government take note of it 
and see what they could do in the matter 
. . .  (Interruptions) The Minister is here; 
he has taken note. He is a live-wire Minis-
ter of Parliamentary Affairs; he will consi-
der these matters.

SHRT ATAL B’HARI VAJPAYEE: 
What about my 377 ?

MR. DEPUTY-SPEAKER : Not too
many.

are*  fw^rO : s w * *
sn fo n q fr  § f  t  i 

fa f T7 % fern |  fa  fccw)-

% *5$ i
MR. DEPUTY-SPEAKER: We will see 

it. I do not know. Let me examine it.
Before we resume discussion on the 

Demands of the Ministry of Information 
and Broadcasting, I want to say this. Yes-
terday Mr. Madhu Limaye raised certain 
issues about alleged atrocities com-
mitted by the members of the Railway Pro-
tection Force. 1 had directed the Minister 
to make a statement. The Minister has now 
come forward and he will make a statement 
at about 3.30, before we take up private 
Members’ business

There is also another important state-
ment to be made by the Minister of Com- 
merce relring to the revised Controlled 
Cloth Policy. These two statements win be 
made before we take up Private Members' 
Business.

Mutters under 214
Rule 377
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13.51 HRS.
DEMANDS FOR GRANTS, 1974-75— 

Con/d.
M in is try  o f  I n fo rm a tio n  a n d  B ro a d , 

c a s tin g — C ontd.
MR. DEPUTY SPEAKER : We now re-

sume discussion on the Demands for Grants 
in respect of the Ministry of Information 
and Broadcasting.

SHRI SOMNATH CHATTERJEE (Burd- 
wan) : Mr. Deputy Speaker, Sir, I rise to 
oppose the Demands for Grants in respect 
of the Ministry of Information and Broad-
casting. Ihe  record of this Ministry has 
been that of an intensely partisan adminis-
tration. By its policies, this Ministry has 
brought exclusively under its control and 
hegemony almost all the means of mass 
media and they have now been converted 
into an exclusive mouth-piece of the ruling 
party.

Various matters have been raised in this 
House during the course of discussion on the 
Demands for Grants of this Ministry. Yes. 
terday, Prof. Mukerjee referred to the case 
of Metro Cinema. Sir, I feel this matter i& 
of great importance.
13.52 h r s .

ISHRI NAw a l  Kj s h o r e  S i n h a  in the 
Chair],

With your permission, I would like to 
place before this hon. House some more 
details about the way in which this matter 
has been handled and I would say, this ha; 
almost assumed scandalous proportions. 
ITm s  Metro Cinema, Calcutta is owned by 
an American company and shares were held 
by American citizens. Some time in J972, 
it appears these American shareholders 
transferred their shares to a Swiss concern, 
called Tram am  and suddenly, there was a 
change in the constitution of the Board of 
Directors of Metro Theatres (Calcutta) 
Limited, which is an American comnany. 
What happened thereafter? One Shri Shiv 
Shanlotr Lai Gupta was appointed as the 
Attorney of this company in respect of 
Metro Cinema’* business in Calcutta, 
nierefore, a modus operandi was adopted 

by which an Indian citizen gained complete 
control of the entire affairs of Metro Thea-
tres (Calcutta) Limited in respect of Metro 
Cinema* What happened thereafter ? This 
Shiv Shankar Lai Gupta, in bis turn, ap- 
pointed an Attorney or agent of his own,

thereby, instead of the American Directors, 
instead of this Swiss concern, two or three 
Indian citizens came to acquire complete 
control of the entire affairs, so far as thh 
business is concerned. The employees be-
came terribly apprehensive because this 
gentleman. Shiv Shankar Lai Gupta’s past 
leeords are known. They are not only 
known to the employees, but also known to 
the Government. In the past, he has spe-
cialised in smuggling, profiteering ani 
racketeering. When the matter was brought 
up before the House, Mr. L. N. Mishra, the 
then Minister of Foreign Trade, admitted 
that a clandestine deal had been entered into 
and this has to be looked into.

There was a Call Attention Motion on the 
floor of this House on the 12th March last 
year and Mr. K. R. Ganesh, while replying 
to the Call Attention Motion said that there 
was a -shady deal. Sir, with your permis-
sion 1 would read out only a few lines of 
his answer. In the course ot his answer, 
he said :

“From the facts available, these Gupta 
Brothers have been at the back of this 
deal. There is reason to believe that they 
entered into this fraudulent deal and they 
are the actual purchasers of thfc and not 
Tramarsa :

This was not anybody’s complaint. This 
was the s'atement of a Minister of the 
Government of India.

He said further i
’The culprits have been identified ani 

their records as far as customs, etc. and 
various other things are concerned, are 
known to the Enforcement Directorate... 
The Information & Broadcasting Ministry 
ts going into the whole question of the 
import of foreign films after the expiry of 
the agreement.'’

“We have reason to believe that this is 
not a straight dead between Tramarsa 
and MGM and certain Indian parties are 
involved. If Indian parties are not In 
volved in it, the legal position would be 
different. There is sufficient material 
with Enforcement Directorate to come to 
the conclusion that this is a fraudulent 
deal”

Dealing with Mr. Gupta, Mr, Ganesh 
‘There are three brothers, One Jives 

in Geneva, the second ift Bombay ***
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the third In Brazil. Sir, It is a good 
background for a Hollywood story which 
we are trying to unravel”

This was what the Minister of Finance of 
the Government of India said on the floor 
of the House. The matter was brought to 
the notice of Mr. Gujral and Mr. Ganesh 
on a number of occasions. On 29th May 
1973 it was stated that the matter had been 
referred to the Company Law Board and 
the Ministry of Law, Justice and Company 
Affairs was also made aware of the posi-
tion. In July 73 it appeared in the news-
papers that the Ministry of Information 
and Broadcasting was considering the pro* 
posal for taking over the management. On 
l9th "July, Mr. Ganesh said that the Gov-
ernment was considering it. In September 
Mr. Gujral said to Prof. H. N. Mukerjee, 
who is the President of the Metro Cinema 
Employees’ Union that the matter was re-
ceiving Government’s attention. On 22nd 
December, i.e. three months back, it was 
stated by Mr. Gujral in the Rajya Sabha 
that the final decision had been taken about 
taking over of the company and a sale price 
for the take-over had been agreed upon by 
both sides and progress had been made in 
the matter of taking over the Metro 
Ciroma Company in Calcutta. This Is 
what appeared in the newspaper report and 
I believe it correctly sets out the question 
and answer. Today we are at the end of 
March and nothing has happened.

When the Government was procrastinat- 
»np, the employees went to the Calcutta 
High Court and filed an injunction appli-
cation restraining the take-over by the 
Ciuptas. It was repeatedly brought to the 
noticc of Government that the case is 
ponding and Government was made a 
paify to these proceedings. Instead of 
helping the workers before the court, the 
Government lawyer told the judge “we ate 
not going to participate in these proceed-
ings; we have been wrongly made a  party'*. 
When we won the case before the learned 
trial court, the company went on appeal.
* then the matter was brought to the 
notice of Government repeatedly and we 
sa‘J> "Why don’t you come and try to 
piotcct the interests of the employees and 
|hc concern against this onslaught of the 
international speculators?” But there was 
complete silence. Nothing has been done 
and now because the appellate court in the

Calcutta High Court modified the injunc-
tion order, the employees are completely 
at the mercy of this international crook, 
described as such by the minister on the 
floor of the House and the Ministries o f  
Finance and Information & Broadcasting 
are mute spectators. Only yesterday we 
heard the Deputy Minister saying, “We are 
still considering the matter”. There must 
be a limit to this vacillation. If a  policy 
decision has been taken, it ought to b j 
implemented. They have been telling the 
employees and the country, “We have 
taken a decision to take over this business'* 
but that has not been kept. I charge this 
Government with having developed cold 
feet in this case. Why is this shift in the 
policy from time to time when a clear 
declaration was made and the Parliament 
taken into confidence?
14.00 HRS.

With regard to the All India Radio One 
matter which deserves important and im-
mediate consideration is the demand of 
the staff artistes. It is said that they are 
the lowest paid intellectual and creative 
workers in the world, working alTiost 
under humiliating conditions. This is the 
statement of the Qeneral Secretary of the 
AIR Staff Artistes Union. The association 
has been agitating for the last one year 
against the. irrational policies resulting in 
patronage, favouritism and nepotism in 
favour of a certain class of contract staff 
who have been inducted into the radio and 
TV through arbitrary and irregular pro-
cedure in selection. This matter was 
brought to the notice of the Prime Minis-
ter by a number of Members of Parlia-
ment. Rut 1 am sorry to say that this 
matter is still hanging fire and no final 
decision has been taken on the legitimate 
grievances of the AIR staff artistes.

Coming to radio. I do not wish to repeat 
how the ruling party is monopolising the 
time of the AH India Radio. We are con-
cerned with the quality of the programme 
of the All India Radio from different 
centres. So far as TV programmes are 
conccrned, though I had only very few 
occasions to watch them, my experience is 
that they have a soporific effect. The films 
that are exhibited are the worst films. 
They are well-known flops and yet they 
are shown on the TV. 1 do not know the 
reason for it. Perhaps, they get it free
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from the distributors. This require# orient- 
tation and a change in attitude.

I  would like to say a word about Vivjdh 
Bharathi. This has become one of Hie 
most corrupting influences in this country. 
1 fed that commercialism should not be 
allowed to overtake culture. For the pur-
pose of g etting  to m e  money out of adver-
tisement, out of commercial programmes, 
there is a programme called Vividh
Bharathi, which is nothing but film music. 
It has a deleterious effect on impression-
able young people. It is a common ex-
perience in every household that growing 
children listen only to this programme, 
completely ignoring the regular prog-
rammes. My mother is unfortunately 
side. When I  asked her to listen to the 
radio, she said that it adds to her mental 
agony in addition to her physical agony. 
I  want this Government to consider veiy 
seriously whether this should be continued 
for the purpose of getting some money. If 
you want to commercialise culture, that is
a different matter; if you want to earn
money at any cost, it is different. Even 
then some imaginative programmes may 
be thought of for Vividh Bharathi. Is 
there nothing in this country to be given 
to the people except Hindi film music? 
Is this the position in this country ?

Coming to Calcutta station of the AIR, 
we find that we aie not able to hear the 
programmes in Delhi except late in the 
evening. I do not know the technical r-osi- 
tion. So, I would request the hon. Minis-
ter to see that a more powerful transmitter 
is set up in Calcutta.

In Silchar, I am told, there is an agita-
tion for Manipuri programmes. They arc 
also demanding for programmes in Vi shnu - 
puri language, which is the local language.

Coming to advertisements distributed by 
DA VP, which comes under this Ministry, 
I am told that the Amrit Bazar Patrika 
secured advertisements worth about Ri. 14 
lakh*. Even though 75 per cent of the 
advertisements come from the public scctor 
undertakings, very few advertisements go 
to the smaller newspapers.

It is essential that the Government 
draws up a policy to help the smaller news-
papers whose circulation is small and tvho 
cannot compete with the bigger news-

papers in pr&uring newsprint at blask- 
market rate. They should be given
priority in advertisements. 1 would re-
quest the hon. Minister to see that the 
pubMc sector undertakings also follow a 
particular policy whioh this Government 
should draw up in giving advertisements, 
particularly, to smaller newspapers. I can 
appreciate an argument that in respect of 
important matters, the larger newspapers 
which have a larger circulation thould
publish the advertisements. But & should 
not be at the expense of the smaller news-
papers which require Government hdp. 
Therefore, this is a  matter which requires 
immediate attention of the Government

Before I sit down, there are two im-
portant matters to which I wish to draw 
the attention of the hon. Minister. One is 
about the professed policy of this Govern-
ment with regard to delinking and diffusion 
of the press. It appears, diffusion has
now become a past story. Now, from 
diffusion, it has come down to delinking. 
Even about delinking, for years they can-
not formulate a legislation. Although the 
Government is aware how the press barons 
are misusing the powers, they are not do-
ing anything. What is the position in the 
Stale smart ? I do not wish to go into de-
tails. But there is one thing that I would 
like to mention here. When the Union 
Labour Minister wanted to intervene in 
the matter and arbitrate in the dispute 
between the Statesman's management and 
its employees, the Statesman's manage-
ment had the cheek to refuse arbitration 
by the Union Labour Minister. Now, not 
only the employees are completely at the 
mercy of the Statesman’s management but 
they can even dictate to the Government 
whether they shall allow the Union Labour 
Minister to intervene in the dispute or not. 
These are longstanding grievances of the 
Statesmans employees. I do not have 
time to go into the charges in detail. This 
must be looked into.

I submit that the Government should 
immediately come out with a  Bitt v'ith re-
gard to delinking. It appears, there n  a 
slide-back in the policy probably because 
of the new rapproachment that is being 
seen amongst the Government, the ruling 
party, and some of the press Barons in 
some of the cases. Probably, that it the
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rt/m n  why the G owarawtt m sliding 
back from its declared policy.

I  would request the ban. Minister to deal 
with time matters and, particularly, I 
would request him to deal with the case of 
Metro Cinema, apart from other things.

SHRI GIRIDHAR GOMANGO (Kora- 
put) : Mr. Chairman, Sir, I rise to support 
the demands for grants under the control 
of the Ministry of Information and Broad-
casting.

Firstly, I would deal with Broadcasting 
side of it. In Orissa, there are three radio 
stations at Cuttack, Jeypore and Sambhal- 
pur. The name is “All India Radio”. But 
if you go there, you will actually feel that 
it is not “All India Radio** but it is “All 
Koraput Radio*’ because it is not audible 
even 200 miles away from Koraput District. 
Though the bon. Minister has taken steps 
to increase the KW power of the radio sta-
tions at Cuttack, Jeypore and Sambhal- 
pur, more emphasis should have been given 
to them previously.

Another point is that we are having a 
television oentre m the near future at 
Cuttack. The proposal to produce televi-
sion seta at Sonabeda is under the control 
of the Ministry of Industrial Development.
I request that that should come up as soon 
as possible along with the television oentre.

I would like to submit to the hon. 
Minister that though the radio stations ate 
in the tribal districts, the tribal people 
should participate more and more in thj 
programmes. This is the only Ministry 
which is giving some money to the people. 
If the tribals can participate in large .lum-
bers,' they will get something from this 
Ministry.

Secondly, I come to the Information 
side of it. I would like to give one im-
portant information to this House. Once 
I raised a Question regarding photography 
in the tribal areas.

cutta’ magazine tea  published the nude 
photograph of a  tribal woman without 
mentioning below in the article the real 
facts. If in the article they aav that it is 
the cult ire of a particular tribe or that 
it is the economic condition of the tribats,
I have nothing to say. The photo and die 
article should be related to each other. 
There have been complaints against using 
nude photos in papers and magazines just 
as advertisements. Government should 
come forward and ban taking nude photos 
in the tribal areas and publishing them in 
magazines and papers.

The regional language papers in Orissa 
are very few. Government should en-
courage regional papers. There are only 
three important newspapers now published 
in Orissa, namely, The Samaj, Klathrubumi 
and Prajafantra. There is only one Eng-
lish paper. And the magazines which are 
published are also few.

About films I have nothing to say be-
cause my friends have already spoken 
about the present condition of films. 
There should not be vulgarity and violence 
in films. Nudity is there in temple struc-
tures, in literature, in books. I hope the 
recommendations of the Khosla Commis-
sion will be implemented by the Govern-
ment. Government should check nudity, 
vulgarity and obsenity in films. It will b: 
good for our younger generation, for the 
society as a whole.

The letter ‘F’ in the word 7-ILM' 
should stand for ‘facts relating to life*; the 
letter V for information'—giving good 
and useful information—; the letter *L* 
should stand for ‘language*—a good langu-
age in dialogues and songs—; and the 
letter ‘m* should stand for ‘moral’—a 
good moral. This is how a film should 
be made.

My humble submission to the bon. 
Minister is that he should ban taking, 
photographs in the tribal areas. The visi-
tors who are going to the tribal areas are 
taking nude photograph) of our mothers 
and sisters and are publishing them in 
papers and magazines. The museums arc 
keeping these photos to attract visitors. 1 
will give an illustration. The ’Oh*! Cal-

Lastly 1 will deal with the press which 
is important for our nation and in fact for 
the whole world. At present the press is 
conti oiled by a few. My hon. friends 
have discussed about delinking of the 
press. It is a good proposal because Gov* 
emment of India have adopted the policy 
of socialistic pattern of society. If big 
business people control the press, they will 
publish only the capitalist thought and not 
the socialist thought. It is the duty of our
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[Shri Giridhar Gomango] 
politicians and the Government to give 
the real facts to the people so that people 
can guide the nation in the proper way. 
A good newspaper should give the news; 
as Mr. Benjamin said, "news’ means it 
should cover the four corners of the 
world, i.e., north, east, west and south. 
But if you see our newspapers, they covet 
only some parts; they co\er only the 
towns, not the villages. Though a large 
percentage of our population live in the 
villages, nobody knows what is happening 
in the villages and in the entire country. 
So, my humble submission before the 
Ministry is that the newspaper which is 
controlling the country should control the 
mind of the people also. They should 
watch the word, they should watch the 
action, they should watch the thought, they 
should watch the character, they should 
watch the heart of the people also. I 
think that will be better for our country 
and better for our people also.

Lastly, I represent the most down-trod-
den people of the country, that is, the 
tribals. 1 have something to say about 
my people. What do they get from this 
Ministry ? 1 want a separate allocation to 
the tribals areas. 1 think the hon. Minis-
ter will kindly note this and he would 
allocate money for the backward and the 
tribal areas and open recreation centres, 
and provide radios there because most of 
the people of this country arc poor and 
illiterate. Those illiterate persons who re-
main in the interior parts of the country— 
what is their position ? What will they 
do with the paper? For those who are 
poor, what is the use of the radio ? Radio 
for the deaf and TV for the blind ? So,
I hope that in the Fifth Five Year Plan, 
the Government will do something for the 
development of the radio and other mast 
media, especially in the backward and tri-
bal areas of this country.

Ttsr m l  ( i g x i j * ) :
t o  tflr

*?t t  ^  #  s h  f w r  'TTfff
¥TT*r ^  I *  3rT5TT<t %•

sqpr w$cr
g ?  %  sRtwr I ,  q f ro r r  *Y

•ft tjw ft t t *  flift : ^  *ft tf
§rfa*r ^  fa?

nfqa; foiTT |  a fo  i r f r o  

aftr qfarawt WK W t  * p w  |  I %'faR
tffcTCT q-f T??T I  f a  *  fa tf

tttt g i m  fc*rr *  fa irpr
Vfr iT f r ^ T  $ I %*

faw nr st t  *warr
t f c ’P t'd  S% ?qT 2TRT
^  t  1 arfr f  J^TT falTZt

SRTcTT I  wft
msrr ^  fwm |  i fa s ra ft%  

w s r  fa*r rrft% % qpRr s#', fas?
crfi% % s*#‘, araqFt fa,*r
% ’srmT s t f t  * ro  t o  fa v m  % 
ffw  *  1 1 r a  fa*n*r % 3 , ^ ^  ^  

W r t r Q  t  1 % fT^rrcr *1
ftr  ^  wi^rr «r?crr |  f o  b r p h w t , *rr
cj¥ STTST, *PT clffaT, fa ’SpT

sfrfiwt «TT 3Jl«rifT5T I  I ^  t f w t
1 aT T 'sr^n^

^  q f  t  1 1 ? tf fa fr  ^  if t
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I ,  f t e m  
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I ,  gft % »rft*5r 
|  % 3TT?rr ?pth f a #  
q?rr w e r  t  aflT yrfargT «tt 
g f k  1 1  w t m  u ?  |  fip
w s r  *f t  ^  anr t
fsRT ?r ? t ct  3 n ^  t ,
3fT sfl̂ TTT f a r c r ^ i  SWiar
?T q̂ cTT f t  I 3TT3r a5#  ^TT^fl ^  8fTS%<P

^  I  n m *  t  t  ^  
* r t  f t  n r ?r f t  1 ^  sm*

m  |  ? ^  ^  nx qfflfr 
w r  | » tfrtiefr fc.
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fftWRT, vft*n WR EHll^Ji*T t  ffWflTJL .V  - A *». *>■ —A. . ... *
*i8|^|WITi afTT pWnWT vT f lw R I T ■ ■
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*npK% % W*ff % im  f w t
9 *t«L$S/74

n i t ,  w % frrn %  w r tn f fh ^ a G w *  
^fW t a fa  ^ ftfircw, aft* mm ?fk 
3r v?ifN?hr, q r lta fr  $  ^
W3T

arrar <wf i w' a r r f  f a  
»r*rsr t r i t  f a  faw  ? r ^  w tt a ^ r  v j t  
nTKraT3fh: %tt ^raifr 
^ r  ^  #  i ^ fT'^r apt w  «mr v r
W^H TTTT ^t^l» FF t̂ T ^Vn <̂fT «PT 
m  5 t t o  T sm  1 1  w  'Rtsft % ^ r 
iR h ^R  *t  *rnr apr t»r Trf^wt ^  afj?r 
*rz ^ N t^ rf fq : 3ftr  ^ r f W r  
qfrsra’T ? r t  ^nfgn 1

% t  f a  ? rm t^  m m  % ^  
| ,  ?̂r ^r ^ ^

t f t i  afhr g i-art ^rqf^nf! 
frr ^ r r  1 1 ??r ^  ^ n r  qT^f—
?pfwr—opt ^  ^ fa?r f̂Vfir ^  fa  
q«<H^Tg s th t |  1 a rp  #  fa rta t 
qnferf fa  w w ?  anw 1
%fa^r sto q*t ^ tm  % ^  3ft
y r r - fa TPf>T, sfh:
s r r  ^ r ,  t^ -a f ta r  ^fft 
^  %fr ?rrf^r v \  ^  

t »

«ft Tm  T?nf i m f : *n?Rk *»f

«T5RT 5pf T f ?  I

«fV igptf r n r  ^  <r^rf?r 
*r*TT3T Vt fa» n ^  ^  ^ lTT f3?T o 1 
^  wm *f?t s m t  sft^pft 3<U an% 
r«4M T ^  fwr% #  ifPTT fan t  W  

^ s r ^ m ^ r  fsrr 1

t  f a  q m t n ^ T  *rr r f t ^ T T  %  * s r
r n p q T € f f f 3 ? r ^ ^ ^ ^ 5  
«nr afttiTT # f T f ^ T
^ r  i f c n  trm 1 &ft f t r t  ^ rr“ 
fp r  qgr h t #  arw ^  ^
^  ^  ^  «pt  |  «nf *t  ^ 5 ? r  %



227 D.G., 1974-75 MARCH 29, 1974 D.G., 1974-75 22S

f e I ,  s f t r  ?rnT^ ^pfr

? i? t  I  I ^ | t  w  ^ ^

3 r r a r t ,% f% ^  ^rn :^  ^ ^ n r r s r  ^

inr JT̂ I
<(sa TI, q l5 ^ ^ F < r ,  ^

% HFT ^  r̂?7Tr I
s f l r  % rr ^  ^  ’TTTrf

% ?m r3r ^ e r t ^^t p t t | ,

3ntr qi: ^  sr'im :^tw |, f>r% 
f̂ ?nf«nff % feRTtfr qr ^  wr r̂̂ rfir 
I  I ^  ^  ^  ^■■H'W pFIOT

^ % (<Hiî  f '̂Mi ^wi ^  I ^ r f e r  K  

•^ '^r^ 'a i 3 f tr  ? n f ^  ^  ftr?TT % ^

^ ^  5Tm̂ qf^ I, ^  3H^ I, aftr 
A ' ^  an^T  % ?rnT ^  ^  =^11^

i ,  {% ^ H |f  I I 4 '

J T f t ^  ^ Wr?7TT i ^

W T T  ^j'iF^'^K ^ I 'PTT
I, »ITCT ^  ^  ?RFiT I, ^  % ¥TT 
3Tf<?r ^^rrfw f ^  % 3h h r  ^
w m  % m m̂nff qrt ^  r̂rTr
■ îT̂ i* I

SH RI P. G. M AVALANKAR (Ahme- 
dab ad ): Mr. Chairm an, Sir, this debate on 
the demands fo r grants for the Ministry 
o f Inform ation and Broadcasting has Keen 
very interesting and instructive and, I  am 
sure, the hon. M inister who has listened 
to  alm ost all the speeches will agree with 
m e when I say that this debate has also 
brought out a  num ber of im portant points. 
I  hope that G overnment will do something 
in  terms of implementing some of the 
m ore urgent issues brought out in  this de-
bate.

I  am  particularly glad tha t this debate 
has come this year because, last year, we 
were denied this opportunity. This is a 
very im portant ministry with several com-
ponents and constituent units which are 
useful and valuable.

As a  teacher myself, professor in a 
sollege and later as Principal a t Ahmcd-

abad and also as an  Editor o f some journals 
in English, H indi and G ujarati and also, if 
1 m ay say so, as a columnist in various 
newspapers, I  have an obvious interest in 
watching how well functioning of this 
particular ministry takes place. I  believe 
that this ministry is, as much concerned, as 
some o f us are, concerned with the p ro-
blems and tasks of strengthening of dem o-
cratic Institutions in ou r ancient land.

In  tha t context, the contribution c f  the 
M inistry of Inform ation and Broadcasting, 
particularly, in a  developing democracy, is 
very significant because, it is only in a  demo-
cracy th a t free opinion is counted and in-
deed respected. I  would say tha t free 
opinion is the basis o f democracy and dis-
sent is an essence o f democracy. There-
fore, it is very valuable to  ensure tha t a 
democratic Governm ent functions in  such a 
way that it does two things together alm ost 
side by side— one th a t it  goes on keeping 
the public— the citizens— inform ed about 
w hat the G overnment aspires and w hat the 
Governm ent does. A t the same time, it 
also is obliged— that is, the G overnm ent is 
obliged— to listen to various points o f view 
with regard to  various public issues. In  
o ther words, there is a  two-way traffic in 
which G overnm ent goes on functional—  
the G overnment informs. Indeed, the 
people, and the government also, goes on 
being informed by the people. I f  this two-
way traffic takes place, I  am  sure tha t such 
a  M inistry of Inform ation will be able to 
contribute significantly to  any democracy.

I  was amazed yesterday while listtcing 
to  some of the Members from  the Cong-
ress Party  making w hat I thought a  fan-
tastic point that compared to  all other 
democratic countries in the world, India 
was the only country where the Opposition 
points of view and Opposition speakers 
etc. were reported extensively. Indeed, 
one of them  went to  the extent of saying 
that nowhere else in the world— in the 
democratic world, o f course, he meant, 
I  hope the Opposition parties were given 
so much time etc. To say the least, this 
is completely uninformed comment. For, 
if you take any democratic country, you 
will find tha t if it is a  genuine democracy, 
most o f the m edia are not in the hands 
directly of Government. But I shall not 
go into  these details because I want . to 
suggest some more im p o n ^ t  and funda-
mental points. '
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As I was saying, if the ho!i. Minister 
ensures this two-way traffic, he woiikt 
have done a great job. I want to ask 
w hether during the last 27 years of our 
freedom, this two-way traffic has been 
inaintained. I  am not going to  say that 
tliere has never been a  two-way iinilic. 
•O) course, G overnm ent have been recep- 
iive to a number of suggestions and com -
ments. Of course, a number of people 

;ha\rng differest points o f view have been 
-enabled to express Jiietnselves fairly frceiy, 
if not quite freely, on  the radio and 
through other media. But by and iarge, 
I  am sorry to -say that the overall impres-
sion one ^ets is that this has not happened. 
This Ministry has been responsible more 

' for its enthusiasm to  keep people inform -
ed about its point o f view, not necessarily 
about the facts of the case, and has not 
bothered as much to be informed about 
the aspirations, anxieties, concerns and 
angers and agitations of the people them -
selves.

The various constituents and components 
of the Inform ation and Broadcasting 
Ministry in themselves are such that create 
a  potent weapon, a  delicate instnunent, a  
vital means, a  crucial technique in the 
hands of those who wield (hesc instru-
ments are a  great blessing, but in (he hands 
of a dem ocrat, these techniques and instru-
ments are a great blessiiTg, but in the hantls 
o f a dictator o r demagogue, these can be 
converted into terrible tools. T sometimes 
feel that the latter also happens, that Is, 
in the name of democracy, the Minisiry 
■of Inform ation and Broadcasting tries to 
lUse some of the techniques available at its 
disposal io r  stifling free opinion and tlis- 
sent.

Let me now go to the question of All 
India Radio. It is a sad story. W hen l '  
talk about AIR, 1 am not unmindful of 
some of the obvious progress' that the 
radio has made in our country. But 
:by and large in our country has acted as 
a m ere Governm ent department, ;md what 
is worse, it has become almost an extend-
ed wing o f the ruling party, particularly 
of the Prim e M inister ho m atter who the 
Prime M inister is. Of coursc. I  agree that 
the Prim e M inister must have a  large share, 
because the Prime M inister is responsible 
fo r enunciating policy and fo r inaplement- 
ing it. Tberefore, whatever the Prime 
M inister says and does becomes news. But

one finds over a period o f years that w hat-
ever the Prime M inister and o ther Ministers 
say, not necessarily do, becomes very much 
a part and parcel of the news bulletins of 
AIR. The popular criticism is not quite 
invalid when it says tha t All India Radio is 
fast becoming, All India Radio. I  do not 
want to  go into this personalised criticism. 
I abhor such personalised criticism. But I 
do want to suggest to the hon. M inister that 
if even educated people go on saying this,—  
even though it may be by way of a  sracastic 
rem ark,— increasingly that Ail India Radio 
is fast becoming All Indira Radio, it means 
that there is something wrong with the 
functioning of AIR. I hojw the hon. Minis-
ter will not take my point amiss when I 
say this about him also, because this has 
nothing to do only with the present Minis-
ter of Inform ation and Broadcasting bu t it 
concerns all Ministers o f Inform ation and 
Broadcasting, beginning from  Indepen-
dence; the point is that whatever the Minis-
ter of Inform ation and Broadcasting does 
o r says in any part of the country must 
inevitably find a place in  the nev/s bulle-
tin ! I ask why ? Unless a particular
thing has some news value, why
should it be included ? There
is a  certain form  of flattery in this. I  w ant
to  suggest, therefore, that the hon. Minis-
ter should himself move in the m atter and 
see to it that he is reported every tim e he 
says something o r makes a speech o r distri-
butes prizes a t a particular college func-
tion. He must go seriously into the 
question of making A IR  an autonomous 
unit. We have the C handa Committee’s re-
port on AIR. F or w ant of time, I shall 
read ou t only three sm all bu t significant 
recommendations. The first is recom m en-
dation No. 157 at page 244 of the report 
which read thus ;

'‘.AlR’s failures dtisc from  organisa-
tional deficiencies and inadequate finan-
cial resources. Its functioning as an 
Attached Otrice o f the G overnm ent of 
India creates several difficulties fo r the 
organisation. I t is over centralised”. 

Secondly,—
“ 163. The form ation of a Corporation 

by itself would not bring about a  psy-
chological transform ation. A IR  must be-
come a national authority in which 
major national interests would be repre-
sented and it should also be financially 
independent”.



231 D .C., 1974-75 M ARCH 29, 1974 D.G.. 1971-75 232

[Shri P. G. MavaJankar]
And, finally, 167 (same report) ;

“Considerations fo r making A IR  au to-
nomous are many. In  a  democratic 
socicty, broadcasting should present in-
form ation and education impartially and 
objectively and not seek to propagate 
the policies and attitudes o f the party  in 
power. Tt mu*;! act as a trustee in the 
national interest".
If  you contrast this with what is happen-

ing in regard to the BBC, it is revealing. 
The BBC' is a unique institution of tl'.- 
Hritish community. In the “BBC Haiul- 
hook, 1973”, this is ■tthat Sir William 
Haley, who was D irector General of BBC
■ limost 26 years hack, had to  say about the 
BBC ; ’

"The Corporation's constitution.il 
organisation has been preserved. I t le 
mains an independent body. I t has chargc 
of its own affairs. Its programmes art- 
safeguarded from  outside interference. Its 
position within the community and the 
corollary of its tn ist of im partiality re-
main".
.Again ise says :

“The real justification is that it is an 
instrum ent of social purpose au.1 a mean . 
to raise public taste".
1 u an i ic> suggest in ail humility that 

MR is far fa r away from  this desired 
objective in a democracy. I  would thcre- 
lore like my good friend, Shri Gujral, to 
take active liteps so that .MR’;; functioning 
'-■oes in that direction of making this an 
■tutonomous corporation.

W ith regard to  the programmes o f AIR.
I feel that a lot of improvement is needed.
Discussions on the a ir are good, but they
need to  be more free, m oie stimulating and
more enjoyable. TTiie trouble is that in 
India often when you tune in and a dis-
cussion starts, you switch it off. The test of
.1 good discussion programme is that even if
you tune in accidentally and a discussion is 
v)n, you should be able to  go on listening
lo it. That does not hapi^en.

Then as regard the y (/r Vani o r youth
programme, 1 am sorry to say that al-
1 hough the Yuv Vani feature is good, the
programmcs have no imagination and they
lack proper planning. yMthough on p. 14 of
ihc Report they say that the programmes
jre  going to be rationalised and reoriented,
we have not been given inform ation as to

how they are going to be rationalised and 
reoriented. 1 want the younger generation 
to take more interest in this media in this 
way. I hope the M inister will do some-
thing about it.

As regards news bulletins, I  h a \c  a sug-
gestion to make on the lines of wliat is 
done in the BBC. H ere when you start 
the news, you give the headlines. Wl-.en 
yon end, you repeat the headlines. So far 
so good. But 1 should like AIR to follow 
I tie BBC"s example in this. Instead of end-
ing again u ilh  icnetitioii of the headlines, 
Ihc news hnlleliii should end with giving a 
lc\s more delails hy saying that these arc 
ihc nuiin points, so that if you have, by 
any chance been lale by half a niirAUe or 
so ill liming in, you will at least by the time 
viui come lo itic en.,1 gel the major points 
o i Ihc parlieulai news ilem. Thai would 
Iv \ery  usei'ul. It is only by constant 
improvements that the radio habit can be 
developed.

Then 1 would iiige the e.xp.uisii'n of the 
Ahmedabad and Baroda stalions. Parti-
cularly the station at Sural should be 
opened as early as possible. 1 believe Shri 
(.lujral had gone into this question in sonic
■ leplh. If  so. 1 wonder why Government 
are not takiii-' the necessary steps. A t pre-
sent the whole of South G ujarat, the adivasi 
areas and border areas are completely 
neglected, I would like him to have a look 
into this matter.

I would also tike to raise the question of 
TV  for Ahmedabad. He has been repea-
tedly saying that this is going to happen. 
Hut I do not find any mention of it in the 
Ministry ,\nnual Report. I  am not wor- 
lied; speaking for myself. 1 can wait for a 
vcar or two more. I do not think it should 
gel top priority. But the point is that if 
ytui are going to  have TV centrcs in so 
many placcs, .\hm edabad being the main 
cil\ of Ciujarat and also being near the 
bordci- of Pakistan nuist h a \c  a T \ '  centrc.

He may al.so reply to one querv a,-, to 
\\li\ uhen the TV programme last \e a r here 
in Delhi with Ved Mehta, the blind acade- 
mician-scholar v>as on, his comments were 
switched olf dnri ig ihc miirSle of the pro 
gramme.

\bou t go\jiivmeiit adserliscm eul', 1 just 
want lo sa\ this, 1 have one spccimcn here, 
It savs : 'Violence hurts us all; helps 
goondas. profitcess ..  So far so good, be-
cause violence niiisi nol be tolerated in a
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democracy. But 1 would invite attention to 
one particular port of this advertisement 
which says : 'Violence creates a situation in 
which goonilas thrive and looting is wide-
spread. It all happened in Gujarat and 
Bihar".

AN HON. MEMBER : It is a fact.
SHRI P. G. -MAVALANKAR : It may 

be a fact. Is it not a fact chat corruption 
has taken place in Gujarat ? Ts it not a 
fact that anti-social activities have b:cn 
indulged in ? Why don’t you refer to 
those things to advertisements ? Violence 
is also a form of corruption. It must b- 
opposed. But, my point is that while there 
may be many more of such advertisements; 
do not give only partial facts or comments 
in such advertisements.

1 am coming to the end of my spcech 
Therefore, I say that these advertisements 
also need to be improved. In the laies-t 
agitation in Gujarat, I know that the Gov-
ernment used the All India Radio, pani 
ciilarly the ChiSf Minister who had uU.' 
matcly to go,— used the All India Radio in 
such a way that the credibility of the radio 
was also damaged. Therefore, I want to 
suggest that if ladio, TV, newspapers, 
ad\ertisements, all these information media 
are to be kept clean, vital and fresh and 
imaginative and intelligent, then, the only 
thing to do is to make these media as free 
and iis independent as possible of Govern-
ment departments.

I want to make one final suggestion and ' 
that is my final point. I was very happy 
to read the various points in the report. I 
would not take the time of the House by 
mentioning this, and perhaps I will write 
to the Minister and I am sure he vvill look 
into this point; I have read this report with 
considerable interest and benefit. But I do 
want to cite one example of a publica-
tion called the “Indian Annual Register”. It 
was a very valuable and useful publication;
It was an annual digest of public affairs of 
India recording the nation’s activities each 
year in matters political economic, indus-
trial, educational, social, etc. It was edited 
by Shri Nripendranath Mitra. It was a six- 
rionthly publication, two volumes, every 
year. But what a tragedy ? ft ceased 
publication when freedom began. One indi-
vidual in Calcutta, West Bengal, could be a 
tremendous ffiob in creating an encyclo- 
puedia of infor.mation. Why should not the 
Ministry do some such kind of work every

year, twice, so that the people all over the 
world get accurate, analytical, objective in-
formation and an accoufct of events chro-
nologically on all matters regarding the 
events and happenings in this country ?

MR. CHAIRMAN : Professor, you have 
such a fertile mind that you can speak for 
hours on this subject. But you will have 
to kindly look to me; it is just not possible 
to go on like that.

SHRI P. G. MAVALANKAR: I am 
finishing, I am, therefore, saying let the 
Minister look into all these problems from 
the point of view of creating public opinion 
and strengthening public opinion in the 
democratic ways of our country.

With these words, I thank you, and I 
apologise to you for taking a little more 
lime :
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* w « t »  «pt3r**im*fT v t « i t  ^ t m  
f ? r f ^  v t  *rt f a  %??r? 
it f^Firt w t  fst^Vwr * r*rra fa  
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arrr f^RRi m  ^  w \m  ft ^ 3 m t

«e?m
I  f t  ^ f r  ^ r |  i v f i r m r  w ^ r r ,  
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PW T I,  '̂'T^r ^T t
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[*ft *rHNr snrr? s i s * ]  
sndjT I $TT *TFT % f ^ T T  I  far 

TOT #  *mr Tfavt s rp rr  t t  f*r 
^  m w r  WTT I

"V  *ftar A  *ft f s r ^ r  *st* t
g  far f«r®r v f  v k  m f a i iA v r  

% w a r n  i f  art apr*f**r fflr*rr ih ttt  fc, 
w r  ^  ^ r t  ^ j t r  , f«|%  

iR im r T w ff* r i t ^ r t  *  <re *rrc 
% tfw f t  *£**  v*r s * r  *% I »
T O  fi&Tfrf $  f r  z t m  ^  JTipf

y 7 *rfc m w m  < rw ffa
^  s r t t  *TTom *r %rNr̂ r>

^T T  ^Tfrrv I

* n  w i t  «rs ?f far
»r j j ?4.k  irfafiwft % r«rpr t * 

«̂ >rr % v m v r  % fa n  fw w iT  
W  *rf*fr*T irfeT ?ftfr

w r f a  *r^R y -ft ?nni
9 *  f a n  fr, im  *rr 4

A li i ?  i i ,NlsrrirR 0 F  i n f o r m a t i o n
AND flROAiX ASflNC (SHRI J. k . 
<jLiJRAL> . Mr. Chairman, Sir, it does not 
happen very often that one gets the oppor* 
tanity of diacuating this Ministry at length 
tn ihts Home. I am, therefore, fraiefui to 
th* hon- ********* for having taken so much 
of interest in thh  debate m which *omc 
very worthwhile wiggestions have emerged.

Befurt I come to the various points which 
my hon friends have raised, j would 
hke to say that in this House we should 
have a brood consensus on the national 
c^m unicatiott policy We mint keep in 
m ad basically the fact that very unfor- 
Innately in tbi* countiy illiteracy still 
dominate* a very strong end m y  big 
«eclion of our society, aho unfortunately 
Poverty j« still « very duotfttaiing factor 
***' fey ««* *«rgc, the charactei 0f out’ 
«*iety i» M l  rural. Keeping these facts 
® view, we have to evolve a  media noiicv 
wfcfch sboold aim at fitting o r bridging Z 
<wmtHtme*Uou gap became not only 
<*» f*ople *> not read and write in the

t i m

aram rr

formal sense of literacy but also, uirfor* 
tunately. during the dark ages of out 
growth, it was not possible for u* to build 
h i thiti country any media which could 
pjuably communiv. ate with the society as 
a whole. The re«tult of it ha, been that 
even in spite of the fact that in the last 
25*26 yeais of number of steps have been 
taken to built up the media in this country, 
they are -still \ery limited in their reach,

Newspapers—wc have a very big numbei 
of them Quite a few of them uic very 
respectable, \ery learned and they write 
verv well The\ are \e n  *ell motivated 
but the diflSculfv still remain* that in tpite 
of the fact that then numbei is large, theii 
rea*.h is very limited We have >n India 
about 11.000 newspapers and periodicals 
including about KOI) d:nl> new spa pen*. 
Hut b> ami Luge then rciteh us ! have 
said verv often and { will not take >ou< 
tin>e in repeating tt. remains confined to 
the uiban areas It also remains confined
10 what are compaiaftvelv called the upper 
strata of the society. The*<fore, the teach 
of .he printed media has remained \er> 
hmired

Simdaily and unfortunuteh. (he rc.^ch 
of the radio, in «p«te of the fact that tt has 
spread m the last 40 >eam comuleraWy, 
is <ttdl very limited. If I talk m te rm  Ot 
ftgunes, today we claim that we cover aKwi 
H5% of the population Statistically ft 
may be all right, but, in reality, it has many 
other complexion*. For instance, even to-
day, the areas which we do not reach are 
those area* which are sockRy mo«t vulner-
able For instance, a very big part of out 
bordet areas still remains uncovered and 
radio docs not reach there. In  ft!* Inferior 
pans of the country vast areas of the society 
which are social! * more backward haw  
very little acccu to the radio and my fd tnd  
from O rm a has pointed out that in tribal 
belt foi instance, radio cannot be beftrd hr- 
cau* even today even in Itow arm wbM* 
*e claim that we are reaching radio s«t» 
are no' available. Somettmea when t|»ei» h  
t o m  affluence felt in the cotimry. m ty *  
body Pitts «om« money and with the ft»tfas 
is able to purehaie it transistor yd. In 
atbtut areas it does look visiMt but 1 
not think h really rcppnotfi Hmt
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pictuje. Although we do claim that we 
have approximately a crore and a half o* 
licences in India, yet a survey that we 
did conduct—a survey was recently m ad e - 
made m  realise that even today only about 
l$t)r o f the total number of sets are in the 
rural areas- Only 15% of the crore and a 
half are *n the rural areas and evea in the 
urban areas itself, m the sad situation of 
poverty there aie people who ate not in 
a position to purchase a set or participate 
even m this normal economic life of the 
cuuntr). A survey was done m Bombay 
ior instance. which is our metropolis in 
man> n vn«e of ihc word There it wa** 
said that esen for listening to the pro* 
gramme of Vividh Bharatt—1 am not 
commenting on its merit even on that pro-
gramme which is considered to be popu-
lar in the mill workers’ area onh 8# 
ot the population had access to radio set 
therefore, the picture of rudio as it is 
emerging, as a media, to a very large ex-
tent continues to b e  f o r  t h e  u s e  of the 
upper middle clas*. middle class and a 
particular section of the society « has not 
penetiated This »* our social crux as 
such,

1 ilnvs—much was talked on it and at a 
gicat length. 1 come to the other part ot 
tike him policy later f am only talking 
fiom the point of view t*f the communi-
cations, gap for our large population India 
has got only 7,800 cinemas Compated to 
this, the Soviet Union, for instance, with 
a population of one-touith or one*fifth of 
this country, Has approximately 1,50,000 
dnema*. So. the result «rf it again is 
that the luxur> of going to cinemas which 
i* very eipemive compared to the average 
income of an Indian is only confined to a 
ver> Kmiled section of the society- Any 
other media that you talk of—hooks. I  will 
not mention feecauw book* are still out of 
the retch of many. Therefore, (he entire 
c'jtmmutticittum media in the country is as 
such and what >ou ste »  that we h»*e 
M  a  media potfs* ia this country which, 
unfortunately* w confined to a very limited 
uMtion of the aoctci*

SHRI Sk A SHAMIM <Sr»na*ar)„ 
V fa m  fmH i»

S m t - K  Q W A L  : t b j
• m  m  «**•>>>“ * * ?  ‘“ I1
MWUng! * *  «l* t o  only «IUi o**

thing, and that is. that we have been am-
bivalent so tar as our communication 
policy is concerned.

SHRI S. A. SHAMIM : Again, whose 
fault ?

SHRI I K. GU1RAL: Youis and mine.
—both It m not only a question of! whether 
one Mte on this bench or that bench It 
is also a question of what type of social 
consciousness we have about the media 
itself If mv friend Mr. Shamim. running 
.i newspaper, has not been able to build a 
puWiv opmion on this i^ue that investment 
in vummumcation is an investment which 
must have priontv, then, if 1 have iVited 
a>* .1 Minister,--and I confess that I have, 
~ni. friend Mr. Shamim also equally 

> iiied, bci.iuse he has not been able to 
sommuntcait thii> thing

SHRI S’ A SH\M1M No! equatlv

SHRI 1 k  GUJR \L  * All right, s pe 
ccnt lev. * But. Sir, the mam point remains 
In this House particularly we must eiecidi 
what t\pe of communication pol»o w< 
want to build in India. When we come tc 
the Plan, when we look at the Fifth plan 
investments these items of Radio. T.V and 
Films have a low priorlt). It doe* not 
have even parity with Education and 
1 do feel that it should have panli wtth 
LUue.it *on. Becausc, 1 do fed that 
unless we start looking at the 
media as a part of Education system itself, 
the media will never succeed Therefore, 
t think, in todays context, the first thing 
that we must decide ts this. The scene will 
not change because some of us feci con-
cerned. Ihe scene will not aho change 
because some of us condemn the thing 
The a>ceitc will also not change because we 
tec) that the radio or any othei media *s 
not playing ro le. But f do say. the 
\ccrw will change onlv if soc«et> «h a whole 
decides that communication rs a priority 
aiea, that the social investment has to be 
made on that basu* Only then the scene 
will change It will change onh if we 
make the radio to be within the reach of 
everv citUKn. it will changc when nun 
comes within the rcach of every citiaea 
Untaa we make that possible* till then, *H 
that luxur> of printed media, the lo*# ry  
of the electronic* media, ate, will be mate* 
ly confined to»—|f  I ma» be permitted
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!Shri 1_ K_ (illjral!

In use that ,vc>r".---llIl' fe\\ urban elite .111d

it will nor pcnctr.uc turthcr.

Today \\C ;1(,Cp!_ Sir, that we mu I

expand. Weal C \ cr, keen that W~ mu-,t
c:\!1;tnd.---cxpansioll not onlv in terms ,J
hardware as I have: ,;.lid just now. b~lt -"l'
shoul.! think in tcrm-, of the policy which
\\C want 10 build un on the media i.seli.
And it is in this context that 1 must say
(hat I am grateful that most of the Mem-
bers who participated in the Debate tried
10 put before us how they were looking
at the scene, And there again I do fed
that the media-mix has to be made in a
very intelligent way, We should see jhat
all jhc essential components arc used
cilectivcly. In India fortunately, Sir, we
have a very rich tradition, about 0111' ira-
ditional medias for instance, what we still
do in the villages, our Rarnlilas, our
nutul:s, our nuutankics and our iumashas,
They arc still the real root of our cultural
growth and wc should try to effectively
perform the weddiug of our uaditionul
media through the electronic channels so
that the media remains eomprehendabk,
anti whether you PUt it through a film or
television, it should become ;t familiar
method of projecting the message us we
want to project it.

Whatever our political views may be,
the aspect of social change is corning. \\\;
c.m differ in details. We can say we do
not Iike a particular thing, But the
greater social changes are fairly obvious,
It has many implications in terms of com-
munication and generation gap, also in
terms of the new social relationships that
have been formed in depth in this coun-
try. Although J. will not like to take the
time of the House in developing this point
further, in this context, I would just Iikc
to point out that Culture becomes a very
relevant factor. Such a new culture is
taking shape, Now, what are the new in-
gredients of that culture? How can the
media play its role in furthering the cul-
tural revolution that i~ taking place? Cul-
tural change. whenever it comes, needs
assistance from the media itself. And that
is why, a, I have said earlier on, the entire
media policy must be looked at :IS a 'Cul-
rural input',

I! i-. 'I;UI " que-Lion of rccrc ation .ilonc.
It is nOI :: l;lle,;rion of w hat is thc content
lIt a son~_ The question is: how effectively
it is going 10 drat with a certain point.
\\'hal J \\"u:!I ..! l'lnph:t~!se upon here is this.
Unless \\C arc in a position 10 decide that
media h~lS a role 10 play in cultural trans-
form'llion. neither the: media will succeed
nor the cultural transformution will take
the di rcct iun that the society may like to
give it.

To a great extent, in this context, Mr.
Chairman, emphasis has been laid on films.
T share most of the concern that my hun.
friends have expressed here. And, as you
would have been seeing, for the last couple
of years particularly, I have been giving a
great deal of auention- Time and again 1
have s:Jid that the type of films that we arc
offering to our people arc films which our
people do not deserve-not in the sense
that our people arc averse to that-but our
people's cultural heritage is far better than
the t~pe of film', that we are olf'crinz 10

them. Our cultural heritage or 0111- cultural
background and the attitude towards the
society have been in the process of a
change, As such, they deserve much bet-
IeI' films, But, why are better film, not
made? I think this a question which we
have to ask ourselves also. We have tried
time and again to give this type of films.
But, the: scene of the film-makers has not
changed, It will not change because, the
society, as a \1hale, has not nude any in-
vestment ill. iilms as such, Fifteen years
ago. we set up the Film Finance Corpo-
ration. I am very sad to s.ry here that
the total investment made by us through
the Film Corporation is Rs. 1 crore only-
India makes everyyear approximately iour
hundred films.

\Vc arc now the biggest film-makers in
the world. Unfortunately, investment in
films comes from those sectors of society
which have no social attitude, to say the
least; the money that is available to film-
makers comes only from those quarters
who want to have-I would only call
them formula films-the formula films that
make use of sex, sensation etc., etc. But,
why have we not made the investment is the
basic issue. The film scene has Hot only a
cultural impact on our society but it also

~ :~

••

L



253 D.Cf., 1974-75 CHAITR.^ 8, 1896 (SAKA) D.G., 1974-75 254

gives a  substantial income tbrough eater- 
tainment tax.

The total income from  the entertain-
ment tax in this country is estimated to bo 
of the value o f Rs. 60 to  70 crores c'lily. 
The States have nothing whatsoever to 
pay even a  penny to  the films as such. 
The result o f it is tha t a  person m 3kes a  
film only fo r the sake of earning a  profit. 
The responsibility fo r the type o f films 
that you are having does no t lie on  the 
C entral Board of F ilm  Censors alone- We 
are, in  ou r personal lives, fathers also. We 
know that even children cannot be m end-
ed only by censorship. You cannot have 
only don’ts bu t you m ust have some do’s 
also. Therefore, when you want to acti-
vely-----

MR. CHA IRM A N  : I think you would 
like to  have some m ore time.

SH RI I. K. G U JR A L : I  thought I was 
going to be given one hour.

T H E  M INISTER OF PA RLIA M EN -
TARY  A FFA IR S (SH RI K. RAG HU  
R A M A IA H ) : The non-official business 
may come after half an hour.

MR. CH A IRM A N  : I think it would be 
better if you continue your speech next 
time. H ow long will you take ?

SHRI I. K. G U JR A L : I  shail finish it 
within half-an-hour’s time.

I PiT?: ^  ^  n̂ 'WTt %
t ’ I

SHRI K. RA G H U  RAM AIAH : The 
non-official business may be taken up after 
15 minutes. You please finish it within 15 
minutes.

MR. C H A IR M A N  : I think it would be 
better if you continue next lime.

SHRI I. K. G U JRA L : My. hon. friend, 
Shri Limaye is here. I  have only one 
submission to  m ake personally. U nfortu-
nately, I  have to  go out of Delhi fo r a 
week. If you perm it me, in another half- 
an-hour I  shall finish the whole thing. I 
was under the impression that I would be 
given an hour’s time.

MR. C H A IR M A N : All right, the hon. 
M inister may continue.

SHRI I. K. G U JRA L : The basic point 
that I was trying to make was this. Unless 
we invest in films, mere censorship will 
not solve the problems. And fo r this pur-
pose, we are now form ulating a new 
scheme that we should levy a ccss of five 
paise on every ticket. We should give 
some help to film-makers. We should be 
in a position to  influence the scene in a 
much better way than we can do now. 
A bout censorship of films, you know that 
we have been very m uch T^orried about 
that. We set up the K hosla Committee for 
this very purpose. And, as a result of the 
Khosla Committee’s Report, I  have come 
before this House with a  Bill to amend the 
censorship law. The m om ent it Is approv-
ed by this House— may be the next month 
o r so— after the budget is through, our
intention is to completely change the con -
cept o f censorship in this country.

A t the moment, there is only one whole-
time person in the entire system of cen -
sorship. The others are all on honorary 
committees. The result of it is that we 
are not in a  position to  enforce any un i-
form  policy. U nder the new scheme 
we are going to  have six whole-time m em -
bers and it is being made incumbent that 
every film must be seen by at least one 
whole-time member. I  hope that with 
that, things will change.

Before I pass on to  the next point. 1 
would only like to say this that in today’s 
context, the type of films, particularly in 
the context of violence and sex, which are 
being made, is strongly disapproved ol by 
us. D uring the last one year, our record 
o f cuts has been fa r higher than in any 
other year before. We also refused certi-
fication to  many films this year, compared 
to any other year. The length of cuts 
imposed during 1973 hy the board conies 
to about 15,000 metres compared to 
11,000 metres and 7000 in the previous 
years. Similarly, this year we have banned, 
I think, approximately 23 films.

PROF- M A D H U  D AN D A V A TE (Raia- 
pur) : Is it the physical length o f the cut 
or the quality o f the fflmTttaT m atters ?

SHRI I. K. G U JR A L : The quality 
matters more.

The idea of the length is only this, that 
if a  producer does not listen to  the voice 
o f sanity, then the cut is so long that the
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film becomes totally disfigured and it does 
not rem ain worth-while fo r him  to project 
his film. I  w ant to  say here that the main 
idea is that strong action against this type 
of films will continue, because violence is 
Jiot only debasing of hum an values, not 
only does it affect society rather badly but 
particularly so fa r  as the children and 
young people are concerned, it makes 
them immune to the effect of violence and 
debases th em . . .

SHRI S. A. SH A M IM : Does the certi-
fication ‘Adults only' help the film to run 
longer than it would otherwise do or not ?

SHRI I. K. G U JRA L ; Very interest-
ingly, till about I wo years ago. whenever 
any producer got a film certified as adult 
lilm, he was very happy. But during the 
last year o r so, the situation has changed 
completely. Now  if you give adult certi-
ficate to  any film-maker, he is completely 
in tears because hs thinks that is not going 
to  run. This is because the social attitude 
has c h a n g e d ...

SHRI S. A. SH A M IM : I think that 
somebody has misinformed him. All the 
adult certificate films have a much longer 
boxoffice run.

SHRI I. K. G U JRA L : I t depends upon 
the age ground. The main point that I am 
making i,s this. As a m atter of inform a-
tion, I may tell him that it is a  fact, and 
I am  not asham ed of replying to  it. that we 
are confronted even today with the diffi-
culty that even when we have adult certi-
fication. . .

SHRI S. R. DA.MANI (Sholapur) : Has 
he seen ‘Bobby’ and ‘M anoranjan’ ? Does 
he think that they will have good effect on 
children ?

SHRI I. K, G U JR A L ; Unfortunately,
I have not seen the film ‘Bobby’. Proba-
bly, my hon. friend has obviously been 
Hfl'ected by it. The main point that 1 am 
trying to make is that it is not a question 
of this film o r that film; the question basi-
cally is that by and large the scene has to 
change, and not only in the context of 
quality films, and that is why social invest-
ment is called for, and that is why we 
must see that as in Francs, UK. and G er-
many, money is made available. Only 
censorship will not serve the purpose— for 
production of quality film';. My hon. friend

the Planninc M inister Nfr. D har is here, 
and I hope the Planning M inister wilt help 
me in this, because unless investment in 
quality films is made, the films would 
never chiingc. . .  -

T H E  M INISTER O F PLA N N IN G  
(SH RI D. P. D H A R ) : I  would like to 
know in what age group Mr. Shamim 
comes.

SHRI S. A. S H A M IM : I am  in the 
Bobby age group.

SHRI 1. K. G U JRA L : Regarding news-
print, I must say that many o f my frieads 
have drawn my attention to this during 
th- debate. 1 was thinking tha t during the 
discussion here an objective view would be 
taken of the newsprint situation :vs such. 
N aturally, I do not want to take your time 
ag.iin on an issue of old on which 1 have 
talked here a number of limes, namely 
that the newsprint situation is bad all the 
world over. I have some press cuttings 
h e re . .  .

SHRI S. A. SH .\M IM  : What about the 
criticism made by Shri A. M. Tariq ?

SHRI I. K. G UJRA L : 1 will deal with it
separately.

It is unfortunate that newsprint shortage 
is there. In  India, although we consume 
only 300,000 tonnes of newsprint, we are 
not able to meet our needs from  im port 
and indigenous production. The situation 
is now changing because our indigenous 
production is coming up. I  am only hop,- 
ing that we will be in a position to  do 
something in the course o f the next two 
or three years to change the scene very 
considerably.

This year the situation will continue to 
be strain-causing. We have not yet finalis-
ed our policy. W hen if is done, I will 
come before the House. We do feel difTi- 
culties are there because newsprint is not 
available abroad. I would only like to 
point out that the biggest crcdit which 
should be given to this Ministry, in spile 
of this newsprint shortage being so acute 
and in spite o f the fact that we have not 
been able to get adequate supplies from 
outside, is that uc have not allowed a sin-
gle paper to lose down during th : year;
we ha\c  not allowed even a single work-
ing journalist to be retrenched due to-
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•shortage of newsprint. On these two 
issues, we have always been effectively 
dealing with the situation.

SHRI S. A. SHAM IM  ; The Illustrated 
W eekly  and other Times of India Publica-
tions were dosed  down.

SHRI I. K. G U JR A L : If he puts tliat 
pointed question, the answer is that some 
of the Bennet Coleman publications were 
closed because, unfortunately, their inter-
nal management was very faulty. They 
have agreed with us on this. May I  also 
add that periodicals, by and large, in India 
are not printed in newsprint; they are 
printed on white printing paper. They 
have some difficulty there. The difficulty 
is not of our creation.

I need not take your time to reb u t, the 
political demogogy indulged in by Shri 
Piloo Mody who is not here as I  would 
not like to  say anything in  his absence. I  
would only like to  sny that his accusa-
tions are not well placed.

As for the point made by Shri Bhatta- 
charyya tha t popular agitations are not 
reported by AIR, I consider it a  very un-
fortunate presentation of the situation. If 
by popular agitation he means those agi-
tations in which violence is mdulged in, 
property is burnt and there is arson m ak-
ing the common m an’s life difficult, natu-
rally my concept does no t agree with his. 
If he thinks that popular movements are 
those as a result of which people cannot 
get their normal things because of agita-
tions, bandhs and so on, I  am sori-y I 
cannot subscribe to  that definition of a 
popular movement.

SH RIM ATI ROZA DESH PAN DE 
(Bombay C entral) : In Bombay, the Shiv 
Sena demonstrations and meetings were 
given the widest publicity in TV.

SH RI I. K. G U JR A L : You will kindly 
keep in mind what is the meaning of pub-
licity. W henever such a ghastly o r con- 
demnable movement is resorted to  as the 
Shiv Sena’s was, we project it in such an 
angle as to  enable the people to see how 
anti-social it is.

SH RIM ATI ROZA D ESH PA N D E : 
But that was not how it was done. It was 
projected in a  way which would not help 
achieve that. .
10—28LSS/74

SHRI I. K. G U JR A L : Shri Patil was 
talking about helping small newspapers. 
This is a subject we have discussed here
many times. I  will no t take your time
again. Although Shri Shamim referred to 
it, I  would only like to  say a v/ord about 
it, that our sympathy and support fo r the 
small papers continues and we will do the 
best we can fo r them.

Delinking has come in fo r a great deal 
of discussion by many friends. Again, 
there was a full half an hour debate on 
this motion of my worthy friend. Shri H . 
N. Mukerjee. I  had tried to say then and 
I repeat it now that Government stand 
committed to  this policy and we are trying 
to work out how we can get over the pio- 
blem created by the Supreme C ourt judg-
m ent and then come to you.

AN HON. M EM BER : W hen ? -

SHRI I. K. G U JR A L : I t is difficult for 
me to  say. The Law Ministry is examin-
ing it from  various angles. I am  equally 
impatient. I  have said so. I  am hoping 
that we will be able to come to  you very 
soon with our proposals.

My. hon. friend, Shri Bhaura, has 
rightly drawn attention to  the language of 
A IR  and said that A IR  should do some-
thing to simplify the language. I  am in 
total agreement with him, because I  think 
a  new trend is growing in ou r counti-y 
which is very sad in every language. In 
the name of purism, if it is Punjabi it 
must be stiff Punjabi; if it is U rdu it must 
be Persianised U rdu; if it is Hindi, it must 
be Sanskritised H indi; the result is that the 
comm unication gap to  which I have drawn 
your attention gets widened and the real 
purpose of comm unication is not served. 
I  am all fo r simplifying every language of 
comm unication so that the man-in-the 
street can understand it and tha t is the 
language and that is the purpose of the 
message tha t has to be pu t across-

My friend, Shri N awal Kishore Sharma, 
has talked in terms o f simplifying Hindi 
and Urdu. The issue is not whether Hindi 
is Urduised o r Hindi is Sanskritised. The 
issue basically is whether the language 
that is put on the radio is understood by 
the people or not'. I  think, therefore, that 
we must resist definitelv the tem ptation in 
the name of purism and the puristf" lan-
guage. A ny development o f language is
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primarily the job of universities. They can 
do whatever they like in the Ministry of 
Education—

SHRI B. V. N A IK  ; Have you given 
thought to the basic H indi o r any other 
language fo r that purpose, a basic lan-
guage on the lines o f the basic English 
which is understood by every Englishman ?

SHRI I. K. G U JRA L : I have given 
thought only to one thing, and as my col-
league said, All India Radio does not have 
a language policy; it has only a  comm uni-
cation policy. I  think we should have a 
language-mix o r we have.language— what-
ever it is— which, as I said, m ust be such 
that the man-in-the-street understands it; 
and the evolution of a  language is not 
the responsibility entrusted to me. I t is 
the responsibility given to  the Ministry of 
Education which m ay do whatever they 
possibly can.

Shri Bhaura and some other hon. friends 
have also drawn my attention to the 
external service of A ll India Radio. U n-
fortunately, again, like other aspects o f the 
radio, our investment in  external services 
IS still very limited. We are not heard the 
world over. We are heard only in  a  lim it-
ed section of the world. We make some in-
vestment but still the investment is exceed-
ingly limited. And with the present pace,
I cannot promise that I will be heard the 
world over in the course o f the next one 
century. (h itenuptions)

AN HON. MEMBER ; One century ?

SHRI I. K. G U JR A L : Yes; I want this 
House to know tha t I am making a  very 
candid statement, because I want this 
House to know what a meagre investment 
is made in this media. Unless you make 
some m ore investment in this media, nei-
ther in India will you be heard nor in the 
world over you will be heard. If  you want 
your voice to  be heard, then you must 
think in terms of investment. I am sorry 
my friend the Planning Minister has left, 
because this is the time that he should 
have heard me- {Interruptions') F o r me 
to say that Peking cannot hear me, as 
S h ri' Shashi Bhushan said— yes, we cannot 
be heard In Peking and we will not be 
heard in Peking because our investment is 
very meagre, and even with the two trans-
mitters that we have set up in Calcutta and

Rajkot on medium-wave, their reach is
very limited. The reach of our short-wave
transmitters is only on some sectors, and
I am sorry I cannot promise a better per-
formance.

The same difficulty is there fo r the inter-
nal services. F o r instance, Shri Chatterjee 
has said that Calcutta cannot be heard in 
Delhi. F o r instance, again, somebody said 
that Hyderabad canont be heard in Delhi. 
O ur policy up till now has been, let us be 
heard in the region a t least and later on 
we will go on in terms of being heard: 
inter-regionally also. A t the moment, our 
stations are weak.

sfr

SHRI I. K. G U JRA L : I am all for it.
I hope you will help me in getting money 
for this. I canont possibly promise any-
thing for the time being.

My friend, Shri Shashi Bhushan, has 
drawn my attention to the PTI and the 
U N I. I will not be taking m ore of your 
time, but I would only say tha t this again 
is receiving our attention. W hen we think 
in terms of delinking, this is going to form  
part of our total policy as to what we can 
do to make these two agencies, PTI and 
U N I, a t least more effective, because a 
very sad thing is happening in these news 
agencies. I t  is not only tha t they are 
controlled by certain sections of news-
papers but also it is unfortunate that over 
the last two or three years, the Boards 
of Management are undergoing, a  change 
in such a way that increasingly they are 
now being managed by managers -■>f news-
papers and not by the editors. This I 

think is a  very sad development w hich 
needs to  receive our attention.

AN HON. MEM BER ; W hat about 
Hindustan Samachar ?

SHRI I. K. G U JRA L : Hindustan 
Samachar is a category by itself, because 
It is said to be a co-operative society. But 
Hamachar Dharati is receiving, as I said, 
our attention. News from  neighbouring 
countries is also very limited and very 
meagre, again because our investment in 
the news agencies has no t gone to  the 
extent as it should be. The result of it is. 
as I have said earlier many times, the

V
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entire scene of news is covered by those 
which have got to be called foreign news 
agencies. They feed into our newspapers. 
Unless we are able to have our own inter-
national network, we will not succeed. Mr. 
Das Munshi has expressed a great deal of 
resentment about cultural inputs in ' films 
which I have dealt with already. The only 
other point which I have to talk about is 
the Statesman. My friend Mr. Naval 
Kishore Sharma has drawn my attention. 
It is unfortunate that this very leading 
institution which has a tradition is being 
run in the way it is being run. Lest I 
should be mismlQerstood, I should like to 
say that even those friends in this House 
who have a disposition in favour of the 
Statesman should have a look at it, be-
cause I think it is an issue which should 
cause concern to  all persons. The initia-
tive has gradually travelled from the edito-
rial room to the managerial room.

The managing director controls every-
thing including the editorial policy; he is 
not interested in running it as a good 
newspaper.

SHRi  JYOTIRMOY BOSU ; By arrange-
ment with Shri Sidhartha_ Shankar Ray.

SHRI I. K. GUJRAL : By arrangement 
with many of you . . .  (Interruptions)

SHRI SOMNATH CHATTERJEE : 
What about the Labour Minister’s offer to 
mediate in the m atter?

SHRI I. K. G U JR A L : In my own
under-statement I have tried to say what-
ever I would like to say.

About the Film Finance Corporation 
my friend Mr. Krishnan has expressed 
concern. The total investment is very
meagre, but even then films of all lan-
guages have been attended to. I shall send 
him the figures so that I need not take 
time of the House. Shri Shamim has talk-
ed about IMPEC. IMPEC was started in 
1963. We have been trying to build the 
export market. Indian films fortunately 
seem to  have good export potential. We 
can get considerably more return than
what we are getting at present. That was 
one of the reasons why IMPEC was set 
up.

Shri Shamim has said something about 
the retiring chairman. I do not want to 
comment on it because he had been a 
Member of Parliament and he is a friend • 
of quite a few of us.

SHRI S. A. SHAMIM : So what ?

SHRI I. K. GUJRAL : I do not want 
to comment in the personal way in which 
Shri Shamim did. So far as IMPEC is 
concerned we are trying to improve it. 
The responsibility for running IMPEC has 
been transferred to the Ministry of Infor-
mation and Broadcasting only about three 
months ago.

SHRI S. A. SHAMIM : He has levelled 
serious charges of smuggling prints, nega-
tives etc. What have you to say about it ?

SHRI JYOTIRMOY BOSU: He has 
said two sets of Bobby had been smuggled 
out.

SHRI I. K. GUJRAL : So far as smug-
gling is concerned if anybody makes a 
specific charge I shall look into it.

SHRI S- A. SHAMIM : He has already 
made. Have you read the Hindustan Times 
of yesterday ? He has accused you also.

SHRI I. K. GUJRAL : Not me, not yet. 
I am going to refer that issue to the En-
forcement Directorate. We are trying to 
meet this problem in different ways. We 
are trying to have a direct arrangement 
with the Government of Afghanistan so 
that the films cannot be smuggled in. 
Similarly we are trying to have arrange-
ments with other countries. Now we have 
canalised the export of films through the 
Films Binance Corporation. In consulta-
tion with my friend in the Ministry of 
Finance, we are setting up a small com-
mittee of Enforcement Directorate, the 
Ministry of Infoimation and the Ministry 
of Commerce, to devise effective ways and 
means of checking smuggling.

I agree with my hon. friend Shri Sharma 
about setting up art theatres. Some provi-
sion has been made for this purpose in the 
Fifth Plan, About the demand for parti-
cipation of adivasis, in the Radio I take 
the point very well. I will try to see what 
I can do about it.

Then, the issue about Metro. My 
friends Mr. Mukerjee and Mr. Chatterjee 
have drawn my attention to this. I v/ould 
like to say that the questions and answers 
and the discussions which hon. friends had 
with the Minister of Finance resulted in 
this, that we in this Ministry said that we 
would like to take over Metro if we can. 
At that stage, we were told that the Ame-
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rican owners were willing to sell it and we 
set up a small negotiating committee also. 
Now, we receive an advise that they are 
not willing to negotiate. Therefore. I have 
drawn the attention of the Ministry of 
Finance and I have been told by them that 
they have instructed the Reserve Bank of 
India not to permit any transferance of 
property or transfer of shares to any party 
without reference to us. According to the 
information given to me, the Enforcement 

Directorate is looking into this, into all 
the charges that you have made and I 
hope something wOl come out of this. 
But, so far as I am concerned, I can say 
only this that we will be very keen to take 
over this property.

SHRI SOMNATH CHATTERJEE : 
This is not a new discovery because it has 
been repeatedly said on the floor of this 
House that this is a clandestine deal; this 
is a shady deal and that these persons are 
international speculators and they should 
not be allowed to take the benefit of this 
illegal transfer. What is there to further 
enquire into this ? If the management of 
Indian Iron and Steel can be taken over 
without compensation, why not the Metro 
management be taken over without com-
pensation, from a foreign concern which 
is now being run by these smugglers ?

SHRI I. K. GUJRAL : I am willing to 
consider even this suggestion, that you 
have macie.

SHRI INDRAJIT GUPTA (Alipore) : 
The suggestion was made one year ago.

SHRI I. K. GUJRAL : At that time, 
the proposal made to us was that the 
American owners were willing to sell and 
so, we set up a negotiating committee. 
Now, they have backed out. Therefore, a 
new situation has arisen. In this new 
situation, the suggestion made by Mr. 
Spmnath Chatterjee, will receive our atten-
tion.

SHRI SOMNATH CHATTERJEE : 
May I know from the hon. Minister why 
the Governmf-nt of India did not appear 
before the Court ? Repeatedly, they were 
requ“«ted to take part in the Court pro- 
ceeHi'nes. 'Hiat would h a v e  heloed the 
wo’'k»r<! who have bee” to save
this couptrv from the clutches of these 
intP^’iat;oT\!ii crooks.

SHRI I. K. GUJRAL : I hope my hon. 
friend does not want me to make a state-
ment on this issue on the floor of this 
House. I will talk to him privately. It is 
not in the wider interest. It is not in the 
interest of the issue itself, for me to make 
a statement.

SHRI H. N. MUKERJEE : I  hope the 
hon. Minister will explain, how is it that 
after the Government, represented by the 
Ministry of Finance, Ministry of Law, 
Justice and Company Affairs, Ministry of 
Information and Broadcasting and Minis-
try of Commerce, had known of the alleg-
ed transfer having already taken place 
from the hands of the American concern 
to a body of people in Switzerland and the 
appearance of an Indian intermediary as 
a nominee of the new people in Switzer-
land, how is it that after taking notice of 
this fact and the Minister of Information 
and Broadcasting getting into the picture 
and announcing repeatedly in Parliament 
that they were examining the taking over 
of this concern, nothing had happened ? 
How can it be rationally explained ?

SHRI L K. G U JRA L: Nothing hap-
pened because unfortunately, these people 
transferred their shares, as they say, out-
side India. Naturally, the bonafides of 
transfer, and whatever happened, is being 
gone into by the Enforcement Directorate. 
A t one stagp, they themselves told the 
Enforcement Directorate that they were 
willing to sell it to the Government. The 
moment Government expressed their readi-
ness, they backed out.

SHRI SOMNATH CHATTERJEE : I
had the privilege to appear for the workers 
in the litigation- The company lawyers 

openly said that the Government would 
not touch them.

SHRI JYOTIRMOY 
know that.

BO SU ; We all

SHRI SOMNATH CHATTERJEE: I
was trying to avoid this. It was openly said 
that they will never appear—the Govern-
ment of India will never appear—in this 
case because ‘they would not touch us’. 
This was openly said in the Court.

SHRI I. K. GUJRAL : Now, you have 
raised this issue. I was trying to avoid 
saying this in public. Please do not pro-
voke me. Please do not ask me again.
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It is not in the wider interest. I will not 
get provoked on this issue.

SHRI JYOTIRMOY BDSU : You must 
give an assurance.

SHRI I. K. GUIRAL : I can assure you 
one thing.

SHRI SOMNATH CHATTERJEE : Save 
the employees and save the concern; noth-
ing more we want.

SHR[ I. K. GUJRAL : On these two 
aspects, I hereby commit myself that we 
want to do it. .

SHRI H. N. M UKERIEE: Do you 
give us the guarantee that the employees 
would be safeguarded against any gadbad 
committed by these dubious people who 
have got into the bargain ?

. SHRI I. K. GUJRAL ; Don’t take me to 
that extent. You are talking about tak-
ing over Metre. I  commit myself to the 
fact that Government will try to explore 
ways and means of taking over Metro. I 
commit upto here, no further.

Shri Limaye spoke about moral judgment 
of creative work. There is no question of 
our trj'ing to make moral judgments of 
creative work, but we do feel that certain 
norms regarding public conduct, public 
taste, violence and sex should be observed 
which are in eonformity with the cultural 
background which I have dealt with at 
length.

SHRI B. V. NAIK ; What about public 
sector newspaper ?

SHRI I. K. GUJRAL : Mr. Naik made 
two points. He said, free society means 
permissive society. I do not agree with 
that. {Interruptions') Regarding the second 
point, I am against a Government news-
paper; we have no intention of starting 
any.
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About the radio, my friends have ex-
pressed a great deal of concern about pro-
gramming particularly. This year for the 
first time, we are going to make a consi-
derable investment on audience research, 
training of programme side and also re-
search and development on the programme 
side. We are developing the concept of 
Yuv Vani, about which I have dealt with) 
at length. We are trying to change the 
format of the Vividh Bharti. It is totally 
film music now. We are trying to build 
within it light music with national orches-
tra, group singing etc., so that we are in 
a position to make our own light music 
which is more woi;tl]. while. We are go-
ing to start this year a science cell in the 
radio, so that scientific education ’for the 
common man may be imparted- We will 
start three new statio"hs—one at Tawaog at 
a height of 11.000 ft., which will be the 
second highest station, second at Gorakh-
pur and the third at Rohtak. 10 of the 
transmitters will be strengthened including 
the one at Jeypore.

Besides thanking my, friend for taking 
so much interest, I would say, our policy 
is that the mass media, somehow or other, 
should become instruments of social change 
and national policy of building up a taste 
in the country as such.

We are very concerned with the service 
conditions of the staff artistes. So, we had 
set up a job evaluation committee. The
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National Productivity Council has already 
given its report. We are awaiting the com-
ment of the Staff Artistes’ Association on 
the National Productivity Council Report. 
The moment the comments are received, 
We will lake a decision.

MR. CHAIRMAN : I will put cut mo-
tions Nos. 1 to 19 by Shri Jyotirmoy Bosu: 
to the vote of thei House.

Cut motions Nos. 1 to 19 were put and 
negatived.

MR. CHAIRMAN : I will now put cut 
motions Nos. 20 to 30 and 36 to 40 by 
Dr. Laxminarain Pandya to the vote of the 
House.

Cut motions Nos. 20 to 30 and 36 to 40 
were put and negatived.

MR. CHAIRMAN : I will now put cut 
motion Nos. 31 to 35 by Shri H. N. 
Mukerjee to the vote of the House.

Cut motions Nos. 31 to 35 were put and 
■ negatived,

MR. CH \IRM AN : I will now put cut 
motion Nos. 41 to 45 by Shri Surendra 
Mohanty to the vote of the House.

Cut motions Nos. 41 to 45 were put and 
negatived.

MR. CHAIRMAN : The question is :

“That the respective sums not exceed-
ing the amounts on Revenue Account 
and Capital Account shown in the 
fourth column of the Order Paper be 
granted to the President to complete the 
sums necessary to defray the charges that 
will come in course of payment during 
the year ending the 31st day of March, 
1975. in respect of the heads of de-
mands entered in the second column 
thereof against Demands Nos. 60, 61 and 
62 relating to the Ministry of Informa-
tion and Broadcasting.”

The motion was adopted.

[The motions for Demands for Grants 
which were adopted by the Lok Sabha, are 
reproduced betow.— Ed.] "

Alleged Atrocities by 268 
R.P.F. Personnel (Stat.)

D e m a n d  N o . 60— M i n i s t r y  o f  I n f o r m .a -
TION AND BROADCASTING

“That a sum not exceeding Rs. 26,66,000 
on Revenue Account be granted to the 
President to complete the sum necessary to 
defray the charges which will come in 
course of payment during the year ending 
the 31st day of March, 1975, in respect of 
‘Ministry of Information and Broadcasting’.’’

D e m a n d  N o . 6 1 — I n f o r m a t i o n  a n d  
P u b l i c i t y

“That a sum not exceeding Rs.
9.98.84.000 on Revenue Account and not
exceeding Rs. 1,72,92,000 on Capital Ac-
count be granted to the President to com-
plete the sum necessary to defray the charg-
es which will coine in course of payment 
during the year ending the 31st day of 
March. 1975, in respect of ‘Information and 
Publicity’.” . _ .

D e m a n d  No. 62— B r o a d c a s t i n g

“That a sum not exceeding Rs.
16.99.69.000 on Revenue Account and not 
exceeding Rs. 14,68.33,000 on Capital 
Account be granted to the President to 
complete the sum necessary to defray the 
charges which will come in course of pay-
ment during the year ending the 31st day 
of March, 1975, in respect of Broadcast-
ing’.”

16.92 hrs.

STATEMENT RE. ALLEGED BURKING 
OF RAILWAY PROPERTY AND 
OTHER ATROCITIES COMMITTED BY 

RPF PERSONNEL AT LAKHISARAI 
RAILWAY STATION

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : At about 
15.30 hrs. on 19-3-74, a mob of about 3 
to 4 thousand persons attacked Railway 
Station, Lakhisarai on Mokemeh-Kiul Sec-
tion of Eastern Railway. The agitation 
started with pelting of stones and subse-
quently assumed serious proportions as fire 
arms and explosives were also used by the 
rioters. The G.R.P. staff assisted by 
R.P.F. gave repeated v/arnings to the as-
sembly which went unheeded. There was 
no Magistrate available with the Force at 
that time at this Station. The agitated mob



269 Alleged Atrocities by CHAITRA 8, 1896 (SAK A ) Revised Controlled 
R.P.F. Personnel iStat.) . Cloth Policy {Stat.)

270

J -

had by then become more violent and set 
fire to the Booking and Parcel Offices and 
also looted some parcel consignments ly-
ing in the Parcel Office. The R.P.F. bar-
rack located near the Railway Station was 
also attacked. Its door was broken open 
and the belongings of the R.P.F. staff loot-
ed. The mob also disconnected the tele-
phones and removed fish-plates on the 
D o w d  line near the cabin which resulted 
in movements of all trains in Lakhisarai 
Station being suspended for one hour till' 
the track was put right.

The heavy brickbatting, cracker-throw-
ing and use of fire arms resulted in injuries 
to 27 persons of whom 12 belonged to the 
R.P.F., 5 to G.R.P., 7 to District Police, 
one Railway employee and two members 
of the public.

Since a large number of Police and 
R.P.F. personnel, Railway employees and 
some members of the public had received 
injuries and there was an imminent danger 
to the lives and property of the Railway 
em.ployees and the members of the public 
present at the Station and as repeated 
warnings had no effect, there was no alter-
native left with the Police and the R.P.F. 
personnel but to use force to save the lives 
and property by use of force.

As a result of the firing, 3 persons died 
on the spot and 7 persons aged between 
13-30 years were arrested by the Police 
with gun-shot injuries.

A case was registered by G.R.P. Kiul on 
Crime No. 7 dated 20-3-74 under Sections 
395/436/337 IPC and the investigation is 
still in progress.

On a search of the area surrounding the 
Station 2 packages and 9 cloth bales which' 
had been looted by the rioters were later 
found abandoned in the neighbourhood.

No bayonet charge was ordered by the 
Police or the R.P.F. staff engaged in dis-
persing the mob. It has, however, been 
ascertained that 5 persons arrested by the 
Police had received punctured injuries. 
The definite cause of the injuries cannot be 
indicated at this stage as the investigations 
are still in progress.
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PROF. MADHU DANDAVATE (Raja- 
pur) ; The DeputyjSpeaker had directed 
the Minister to make a statement because 
SShri Madhu Limaye 'had raised certain 
specific issues. He made it clear that the 
matter was so serious that a full-fledged 
statement should come forward. Some of 
the issues which Shri Madhu Limaye had 
raised are not even cursorily touched in 
the statement made by the Minister. We 
Wiint your protection. Kindly direct the 
Minister to clarify the points raised by 
Shri Madhu Limaye.

16.08 hrs.

STATEMENT RE. REVISED CONTROL-
'  LED CLOTH POLICY

THE DEPUTY MINISTER IN  THE 
MINISRY o f  COMMERCE CSHRI A. C. 
G E O R ® ) ; Government have been con-
sidering for some time revision of the 
policy relating to controlled varieties of 
cloth which are in demand for the com-
mon man. The existing scheme provides 
for 400 million metres of cloth per annum 
at prices fixed as far back as May, 1968. 
The Industry including the National Textile
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Corporation Mills, have been representing 
that these prices need upward revision in 
view of the currently increased cost of 
production. Government also have been 
anxious to increase the quantum of the 
controlled varieties of doth.

Government have now formulated a 
revised policy to this end. The main fea-
tures of this policy are that the quantum 
of controlled cloth will be increased from 
the present level of 400 million metres to 
800 million metres per annum, and the 
varieties will now include the medium 'A' 
category of cloth also in the commonly 
used five varieties of sarees. dhoties, drill, 
shirting and longdoth. Even though costs 
of production have risen much higer it 
has been decided that an increase of only 
30% over the May 1968, prices will be 
allotted. In order to safeguard comumet 
interests, selvedge printing of prices on 
every meter of cloth will be progressively 
introduced and the distribution machinery 
will be strengthened. The distribution 
marpin has been pro\ided at 20% of ex- 
mtll prices to meet currently increased 
costs of transport and distribution. The 
penally for non-fulfilment of controlled 
clpth obligation will be enhanced from the 
present level of Rc 1 /- per metre to 
Rs 2.50 per metre.

In the light of thu> enhanced obligation 
on textile mills to produce controlled cloth, 
vuitabl© pjom ion is being made in the 
Scheme to sustain the requisite export 
effort

The revised policy will ba brought into 
effect from the Im of April, 1974.

MR. CHAIRMAN • Wc now take up 
the Pm  ate Members’ Business. Mr, Go* 
mango.

16.10 fcrs.

COMMITTEE ON PRIVATE MEMBERS’ 
BILLS AND RESOLUTIONS

T h o t v -e ic h t h  Rstc*r
SHRI GUUDHAR GOMANGO (Kora* 

pH): I beg to move :
"That this House do with the 

TMitMsfcffi Report of the Committee

Potky re. Prices 4  2 7 2
Asr. Production (He*/,)

on Private Members' Bills and Resold 
tions presented to the House on the 27th 
March, 1974.”

MR. CHAIRMAN ; The question is : 
“That this House do agree with the 

Thirty-eighth Report of the Committee 
on Piivat* Members’ Bills and Resolu-
tions presented to the House on the 27th 
March. 1974.”

The motion was adopted.

16.11 hrs.

RESOl irriO N  RE- : POLICY IN RES-
PECT OF PRICES AND AGRICULTU-

RAL PRODUCTION—contd.
MR. CHAIRMAN : We now resume fur-

ther discussion on the Resolution regarding 
pi ices and agricultural production. Mr. 
Madhu l.imayc

SHRI MADHU LIMAYE (Banka) : 
The Resolution which I have already mov-
ed reads as follows :

“This House is of opinion that the Gov-
ernment should recast its policy with 
regard to prices and agricultural produc-
tion in such a way that—

(a) esMrntial articles of consumption 
•►cH at I t  times the cost of pro-
duction. including transport charg- 
c , i*'Kes and profits, 

fb) !hcrc shall prevail parify between 
the prices of industrial jrotKh and 
agricultural produce;

<c) fluctuations in foodgrain prices of 
more than 1? per cent shall not bo 
pet milted;

Id) the Government shall take the 
responsibility of purchasing cot-

ton. sugarcane, raw jute, food- 
grains and other produce at support 
prices which may take into ac-
count the cost of production plus 
a reasonable tpargfa for the 
farmers;

<e) electricity rate per unit for agrk 
cultural purposes shall not be 
more thin ten pate; and 

ff) fertilisers shall be mid* available 
to the KUam with tad HflKfaj* 
of less than ten acre* «t tftbtktiaa* 
rate* art the irritation r*t«s M l 
I* by ZJ per ew#*



t f  w f w m  * W t ^  fa®*fr i n  
SflT %!tfr qnprtf TT

«fr *r$ «m m  f¥  w * m #
fappTT * W  v r w f f  afST*T fiTSf

IP ?  *rsrtfrt vJx  ^ tfw rfrir % w m  
T Tf^jr n̂rarr & *3^rr w m  
^  *ft rnmnr f  m  <rr wm
% faTr ftWT 3TRTT £ I
s r *  4 t ^ r r  far wt ^ r o  fmtm 
WK SPOT* I r  v fc w  fETT W  T^TT 

WTfar fff swrra *rr m > fo  
s fa  ***% fasfsfr * t  w * m  *n*r m *  

&nx xnfm PwfoM sftfw «r 
#TOFPft *Tl*tT f f f a  sTTt

*s t o t ?t  % iiT»nT #  w » r -M ^  *p t h  
fewr *r <m f*r Tsrmr t

*  w t  v g m  * t 
$ ^ft f o n fw
*sfa*rr w m  tr i *m rrr 3  O m  27

*  ^ r t t t  s> r ^  fn^T 3f
«rraT^»r ^  w  * r n r  f*prf*Rr
^srmT f  spfHn r m  ^ %  fn r t  
f w f  'TT p r  «rk Sflf* q ^ r  q rf f 
*reft *rm t?h f  fc stwt rr faim  
?rm Trffn; 1 yts&nmr ^  
nfhfr ®ft if*=r snrr *? f*mi ^ t r ,  
*rofarfa*p fo r^ r  &mvsr *  wpfr 
^ifiw  f w  qfgxft v  w m >
*? STO  $*r sfrc <rw f » spr
«ftwr m  v wte m  * f t  .
Vilf far ^  W  fafaw* %ftr ^  
fwm\ % «m  «n^ *Ft t r  ^

1 «nr mm M «r %itr f ? m w  
i f f  fftsn ^mpcft ( 1

^  t  f¥  #  w f W t  n w w n t  
&  tim %xt nft v t  «n^i 

fW  *W  ̂ f ir  iw r % n ^ d ^ r  
t i f t  t  %  wt aN w w m  ^fNTf 

f w  flifihRT «ini% f w r  f^nr, 
i p p  ifa ft  i^ if  f
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% 3̂ TT f^faW «̂STT WT r̂r ; 
afta’ir^Kf* #^rr ^  ss*rr®dT ?FT%|rr 
eRT?r ^ i T i  ^ r  Wf^hnr ^  
<t !r t  f  i %m *rzm ^ f t
> 5 ^  »frfxr?r ^  T»srr 3t pt  j ^fajsr

»FWT
& wHV f, wYm f,
t o t  iT?r> I  p3mr f«RT
*reT*«T m»rt ^
w ?ft i y*rf?itT 5r w r̂ f?r **3̂  
% arrc it  ^r f̂ SFT ^  ?tt*t *pt *
SptTPT fRT :3fT%r ffcc 9R *R»T-
sfĤ r vV ^  *fr*r « m  ?rt if rro fc

rt^F Wlf^tr I ft**T ^  W
r?" ^fT ^Tf^rr %ftz ^  trf^FT 
% 3ft »?rf t ^ r t  »ft 
snrnr r̂srr «nfk”; 1 *rfe *P*T¥Tr 
^ r ,  rnrTf*pr, ?nw, M
cPTTTR" TT 3rt t
»r iflr q ^ s r jp r  rft Hrai7^  3̂n?rr ^  

'rT rr^ r f^WV. 
%nf»R ^ r ,  *¥sm

z m  fn ^ r r  1 ir w r n  ? , -
H«7 a^r SrfV̂ t r r  t  f«*PT

tftsfl firfr sfV
3iTrf?P |ft »ri ^ ^
STft-?lft fwr f  fr
fanrt n r r  srfT «  ^  a/&
| f  aft r»'r ^  w  T^%
|  m TO VtfaWI ^ f t  M 97T 
j?T<rr *r? |  % f ^ r  %

M t  4Mt * iM  aitfc * t

& tor f*rr «pr 3*rc**r ^ w r  

^»f W
n> w t  ait ^ n r  m vt?r «ir 

^  wrairr n *** &
^ f t  iff 

«ft m  w  (P w w n f f )

^TT *f|f f? TOfT I
« f t E f f o r t  . f S w ^ r ^ i w t | t

1896 (SAKA) Atr. Production 274
(Red.)
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[* ft fw*rir]

sl«ff ^  #  w
TfT |  arh: * r ? f t  t f t  «?* f t m  |

s s r  v  wre *  ircft f w  *rvT f 1  
fft 70 arfwwrw vV sr^t

i *n» «pt *t  f .r a r t7 « * r  arro

jfvirT q-T fe*r w t  |  sfhc
^ t  n f  % $• t f t  3?TT %

^  *T*n: vf m ?h  |  srhr
s t m  *  f^ r ? f \  f 1

?rsp sw i ‘ * r  *m*rsr £  f*r*FT 
*rrsr *?% m  a n r i  f a r  *  j d 7 I

k: W P T  % 1 9 7  3 w. ^ ? n r r t

t o  w n r  stt ^Tt? j^rmTT s r : ^  
*r & arfr *;;* $t gr*f *  i m  w; 
*r* n  wsfrrr wtn % yarnr w i  <Jm%
<*T r i  & t 3«t ’n fnrr & fa
1 9 7 J -7 J  *  3ft m  »ffe

w r fw r  f t  m  v  ^*tt !srBr?rT ft f«r -an 
su re  fir*  ?  « m  * .t <£ * i

W m f W q f t  arr f*r*  *ranfc £  n

*** vr so srfwrr »Tfr rrtVfigr fffr i 
$  3 r r r i  w  *rz* % **t $  j
*ft ^ 5 f t  f*PTt V  £T*T iq r ^ r

«trV, *mrr fcnrr % s rn  vf( * t  narrtpr- 
V t f r  ’dftK f t f i  *> 3JT5T, %fV«fr if; apTT, 
% rtf* R  wr arw  w m T  fev flr  

*ft *n? wr ^  f ,

* r r  ^*rr* ^  f%. arrar w«ft * r?k ^  **r 
snror € t  m w r  « r  %  ^

*forr wtt *r«rm fc n r i m  
* r  snrra * m ,  vr. ^  
? m  sjV?- ?fnr % ap*r qrnr 9 :

’N  sfr *f# wm# «nr ?tm

^  ^  far?PW «TW T #  % vjbzt ^ r

s^T m v m  w j . w
'̂*r % ^ s tp t f v r o r  vm snr 1

tw a  fm $  m w n  {  ^  # f r %  
iSf «rh: aftt n f i rt ,  * m  #  wt»rt 

« t  ff^m r vnw r « r o r  1 m %

WIT #  1% ^  OTTW W T  f  ^0T
«rrsftr s*r wnr *f?r f t  W w r ^ f w r  
w » re f t% * p ir f iw r« n i  m  
% «nr n  t f t  v f r  «rr ^  w i  f
*nsft ^nglflw *r 23 ^*rr^ wft trr:

“In India prices of agricultural com-
modities have genet ally shown a relatively 
greuiei rise than the prices of manufac-
tured goods. But the elemenH of specu-
lation do plav a large part in the trade 
of agricultural commodities."

ar* 3  irrfY m f e z  *  w  
%— 3m  sfofr € r  ifr r r  ^ r f w —
1668  #' »r«rr w c t i  «Pt 3 f r r  ^%wr 

ar>r g-1̂ % 3iT«m?T v  ^ m r r  v  tnr 
f t ^ r  ^ t  15  ^ « rr  ^ n r  fw rw r,« iT  
aftr *3*t ^ rs frt ^  ^-Jfr 2o
TOT qrT *WfT i\ f T f̂t \w* *71
«ft I 1 » 7 > 7 4  ^  ^  a?T^S?7T t.
T^ni: >i *nar™r ^  ^  m
!f^  ^  V ff»TR *T WT *T f̂ PTT
»wr i '4 ffr f^5 r*r aft? ^.#r ^  tt .*?t t ,« %»
13 ^r»r ^  ?rm nft fstr rrrr >f?T «rr^ 

WTtr % «PT W
m ^ r r  i % f r r ^  srnfr^ «

^  TT ? W  W  I  ? m r  ^ 7 T  iy 

^  rq n  f r ^ 't  % fjwr?r *T f v r  

It »

?  N? m r *  n  
#i w.t aft otw | n̂r ̂ p̂twri
f  UT fxmt ^  ^?T *11% C 8TfJT ip
*Rf?rw?rsrfw. ^ f t i r ^ f f  t —^ r * r «  

??>n H: i srnr fr# r m f\ % 
sftfow » a m v r  r̂̂ TT m  h  
«rf #  |  i fo * r# t *w wt 
if t ^ ? r  m $ t  w m t  b, $ m i  «rer% I* 

^  ^  arr f u f t  ^  
v r  w  * rr« r t  t s i m  <?r*r 

w r  v r ^ r q ^ w t f a r r ^  \m &

<tm afrt w r w n  % « n S  *  < n t  f t

i .
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r R f  ^  I  1

m

1 ^ 5  f W  3 m r ?T TFT |f » f t

^

: |  I - R ' % ^  ?iTTq- ^ ' t  ^ T fT

^

T T  ? rrs rR w  ^  |  i

nT^

^

^3^^
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^ r r  ^ramr sfrr ^  i 4
^ r r  f o  zr$ aft f o s t w  fc 
%  # ? ft  *rr *rr?r affa: v n s n f k  *n?r—  
^  $)?rr ̂ n % ,

wrCTT^nf t^  i

*n w  *r 15 sfrren-r ^  a r f e *  q f o n f a  ^  
f^ TT T T % r  l 3TFT % *p f STJFff %  3f«TW t

i *  nprr
fc, w r  I ,  arrcr % *r$ * m  $ fir *$%
*T 20-25 3^h: 30 STfw^T ?TO «Tfol?fa
^ j t  |  s * H  « t? t  * t  ?ft an*r atpr^  
jft j  * ’ w  *ps*ft v r  w r  srr «rmT ft ?ft 

sm T  insr *nfr t  arprr $,
^ s r m  fa r ^ r r f r f  arte^ n * ^ ir  s r ft* %

*T̂ PT 3TRft mf?T $]
a w f t  ?r£ 3rr% *r ?fr fa ir  wre
■31% t^ T  ?TPTT £, " 3 ^  50-60 3TfgTp?ntr
^ p t  «rrrr % t fspir *n% % 
* m  *  i s s f ^ m S t  a r f w 'r f r a P T *  ^  

-fif??n 1 1 5  gf?pppT g «*f*ra **$rr 
t o  I  for r??r *.t « r i  m r ,  w t  
*r *tstt fssrtrr & *ft - j? m  ^  **tt error—  
^*rf*re *4 15 s f w r  3 H  r *  *?r | n

*t*t v&  I  f r  * p t t t  fsfrtrssrrfv

*flft ̂ f ^ r r  %  ^  ^  j tp t  §, fasrt-
f w  srtm qrt *r w  j arar y ^ m a m

^  qr fosfr ̂  ̂  zq ftj?

^  $  »l?ft f ^ -  T $ t  £ ,  
*w*fo jr r  z t t  $  irry h f rw *  m  $ 

1 *  ^ ^ n P T « r  i f t f k  fft  i n  f*w ft  
• w n r  » y  sftfir ifr, s r t  ?wt s n r w r  ^  
i f ^ T W R  a r k  t ^ f t  ^ i f t ,  f i r r o  
« » w t  ^  ^  em m  «rw
^  sftfimt m m  f  1

n r  m*t m ftfy
f t f ^ r  1 ^ % ^

3TK t ?t t  ® rm r 1% wtsgryp:
«Ft3rrsrfF«rf?rwT^ » t ? f r q ? r ^ ^ f w  

Sr; *> i f t  «h* $  f* m  |  > 
t o t  ^  m»tr wf?Rr f*nrr |  f ^  

f% arrr % aft *rar i-~
m f c m t w r x v  irar m t f t  jtw wrfrr 
t o  «n— ^  arm  % r M
w r i  5 ^0 n w  k m  |

^ f t  % 3tfT 15^0  ^?rr t ,  fy rr f^R % 
*& ?r»r q r  15 *0 ^  i %f*R
^  ^  ^ f^ f t  % ^n r ^  f  ip*
flflrV ? r  if t w&ft *nft aftr anr « r -  
^srtft f t  »rift t — % f % a r t ^ V  
10 w ,  f* ro f^ r  j*r «tt 25 w r ,  

2 5 W T  I «?T ¥ tH T T l^
tf% ^R T ’T r ^ t r r ^ v t ^ f p r s q f t ^ t  
f»r v t  *n«r aftr fcr* i m
hH  ?ft ??w ift £ * m ? r  ^^=[7 |  fap v t i  
* 3 ^  ?nft fv  irrtwf T t «hrf, o t t t t  w  
?frr» : ^ r  »rf% fr , t t x t ^  «rr ’ f ^ r

i r r  71TT I W  >TT 95T 
^  WTT 3TPTT srfuanrt % % W
*?*r ^ p -  ^  a r w ,  ¥ar?r ?nft arwT 
sftT *rN  srft ?r> nrsfr 1

j**rr fwr *i»t r̂tir S p ^ r % ^  f  f r  

^  t t  T T r ^ t r ^ r  &>it ^n^rrr, 
«fT M ir  w  irtffT .
^ ’ r w t  *m^r if f«r m m  n  *1 
*ftfor w  It, ^ r %  ir^r «ppft M  
^  t  artr 3nR t  ?ft « rm #  | ,  ^ r  ^ i f t  
^  y rny^n r. wr*r**n ^  s ^ n r  n w r  
^  faforr, k  f m j  ^  ^  m %  1
nT w n  WW T O  |[ TV wVaTFTV «WTWT
^j*fr «>r!% «fhc n t ^ r

w.ir i i w l v w v r f ^ i i r f i F r  
f*wrw *riW T  M w  ?nc| ^  IfU fU r 

?fr m  f k r  ?

m  m  N V  ^  m  ^ « t «
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 ̂ 'ftfey %  2 0
Mt % w I
f̂TTR  «ft, ̂?T% 'TT̂T  STH
5T̂7 sTT al'  T̂ f% 5 00 ■50

SiTTOrr %€t  ^
I I  T̂ ft'frsjt ?T̂ f

3TPT f ?r JFfa 'T:|ift  ̂srrif' i sfK
;jT? =5rr|crr f̂ f̂

 ̂̂>ff  firSr,
'̂t wft,  '̂t sft-K

%  >̂jft ̂  ̂"t
sq-̂̂sTT %  T̂?̂r  % sn̂rnr
 ̂f ?r TST  T̂ arrr ̂irrarR f=r̂
srmr̂  ^ 1 T̂ ̂
BTPT̂t sr̂jfn:  ft 'li’TT i

arrr JT̂ %̂t ̂  srirr̂  f f̂?ft

 ̂ ¥7 5t', ̂q11% iT| ̂ tr̂
sr'irr̂ ŝrarsft |  fkr tc 

ĵTrjft ̂r̂jfr   ̂ qr jif %

t' I 'Tî srrq" ?flr̂  # i ̂
I  ̂ft

3TW?fft ̂iTT̂T I 3Trq- ̂qr̂r  q̂-

t f ̂  ̂3rn%
®tf ferr 11  t̂W  3rrq%  ^

€t I sftT  STTTK̂fr  3TFI%
îTRF TT̂̂ f! t,  3Tmr % fsFT t ̂ff
 ̂=?tft ?Tff SF̂ I ̂    ̂̂  ̂T
f5TH% 'Tf̂T 3T%f?3̂ 3TTM | TT'î ̂ 
 ̂ j  ̂ T̂T̂rrx 

srr'T ^
?Tf)r ̂.̂fn  3Trr  ̂ f
sft  3TTF3T ̂  t  SITT 3RT̂

f̂f t'srtT ̂ >̂r sTPT̂
jm'RKr W'!THt ?rf ̂  I '̂rx 

îff TT  11 ̂ ^
I  Prtjff̂ ?nft ̂ ̂<+tt 

3T̂T̂ 5~fr ̂r% ̂wit 3rrT% Tr̂r 
arrq’T sftT stj f̂t’ft ^

5fTif ftrn

Agr. Production  282 
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3TT̂̂ 3)T?̂m ferr
«TT  ^ 57 ̂̂qTT  ^

if̂r̂  5̂: ̂
 ̂ 3n̂ ̂TTM if',  if',
sTRrm- v[, r̂?PT ^
ÎTT  2̂: SPT  fjmr,
srrq-̂ q-̂rr ̂?f̂r

^ fir̂r I I  T̂T 51TR I
qt=̂f  iftsrTT  ̂1w
srrq'#  | ? arm

p̂rr I;

“The rate of growth of output in the 
agricultural sector envisaged for the 
Fifth Plan period is 4.67 per cent per 
annum. The fulfilment of this target will 
make the countrynotonlyself-sufficient 
in respect offoodgrainsbut alsoleavea 
cushionforbuildingabuffer stock.’’
4.67 q"̂̂ spt ?T ̂ mx frft-
T̂ 3TFT ̂  T̂?rr  f  frft-
%  sTTT̂  jftsr̂TT

5t' ̂>f  ?Tff ̂  Tff
C— 3re?rtH I I prft qtsr̂r 
•̂1% srfsr̂Tl'  f,
'w ̂ ^̂Tfcff, t̂rfV fTTRTxnr
% ̂ mT̂ f
Jrft  OTw I % ̂ftsrnKT ̂
 ̂ ?RW I '3'ĤT qfe T̂TnUT̂t
JpT̂Tr I %

% siq'T srrq'̂>T ̂  ̂gTRwr
 ̂̂TTrsrr̂  i  ?TfTr,

3̂ WtqHi?jr % sniw ft
î<4'*i I I

crra’ ̂T î mn" |  qrf? arrr 
T̂f̂r*T̂T?3r>T̂>f̂3rrf?̂T itto 

q̂' % ̂ qi?r̂ 
qririr i # 's?r?r  qr̂ir 
q̂p  ̂'T̂ fT̂rr̂r qT̂ i ̂Tcf̂srr ̂Tf
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S > t t ,  i t  f r ? r c  v t  wrer 
* r « f * r r ^ f r * » $ * T T ,  i r m s r ,  w w  w ^ r r  
p i  ^ r i v t  *  f a e f t  * T * f t * r  w v t t  w ft r  ?

^ p w t  i # w  *r f a  * f s r  are * t n %  <re 
t o t  t t  a rm  * r r m  * m ^ r  

t  ?ft s f a  f a r m  g ta* raft <n: aciT^t aftr 
^ r r  w r  aftr *  % arrr^pt <£*t if t  
f*T5T s r m t » 3T?rt #  ^ r a r r
|  f r f r
w m  * ? rU T  t |  f  a f a f f f a  f^Frm % 
f i r ^ t  *nrfa?r $> ?jft |  s *  <re 

r a f c w r a j t a r o f t f  W fr $  fa
< w w ^ r r * w  w r  t t  *r ijfa ? r  

s m w r^ fP n r , a rfa^  w *  fa**V  
i m & m  5% f a * * * a rrR ^ f tq r  s m  
t m  snrnr $  w fo x m & rir *ft £w*r
* * i r r r * r  *rr « H w r  ^  ¥ f * w  t t  s « t * h  
2 m  m r s ir fa*nr i p n s f t  3rVr w s r t f t  
t V  wur %  * r o  »r a rre *r r n f r  i ? rt£ *T  r r ^  
*rft 3 rrr < m n w  » s * r f r *  ^ w ta r * f r  

ftrwr t  —

Electricity rate per umt for agricultural 
purposes shall not be more than 10 P

am 3ctw t w  srr«r#3 & w ftm t  
% n  a rrw r m  P m
a? U TRFfT *n tf 8 T  $ 1  *  *TF Tft^m  ff 
<»lT3f r r « ^ M * w * T  apt K*npr 3f¥F %  f a w  
4 rr*»w *r |  ^ f r *  fg v m r r  % tp f -  
^ r f t i r r s r * r * i f r £ ?  f r  5 5 im r 
w h  w t t ^ t  ^ r r r r  « r ^  r  ft *39 * T  

^  ^  *r qr*r * n r ?r
1 5 0 « r o i r a T r * * * W T  

a r m  io$*r<&  vfcre ?rr*r 

w| itf «f*TO*rprr̂ frWr trfa 
•grerer vt *rfam arw cr̂ Ĵ m 
m M m t i w r t t i *  m m  m m  
fkxfit timr vtfirq fa an% wr%

% fa q  m  v fa  f f r s  m

« r w f f f r * f l f * to $  i© 4 fc* a rfiiw * $ f 
t|*rr 1 ffcfcr y w frffr

HW W*T 4  9jil if f tw  S f J l f  
w » rr w n p r r ^ t f  n f | f %  w
S1^f%WTV^WTX!11TVIIfW1̂
afrr srfirv ift̂  wv < a<w <W
#  t  a fK  w  v r  i f r

s r ^ ^ ^ ^ % f r * r r ? r » f H a r w  m  
«f t  «ft anp^ wr f  arfk s«nr 

%ft «wr% ^  ^  1 1 t o  % flw rw  i f
?Wi WWlWi f  Tf* TnHTWr 3fT flTTK f
frm  w wri o t* t i?o flf^rr % l i  
« r r ^  t o o * *  i  
f w r r  ^ T a ^ ' r p r a n ^ i T ^ w w ^ r r ^  
P̂r*ft ^  f r  f»r 5 w t  frsrt % 

ffsrrnr % ^ 9% #  1 ( w r r o w r )

*? TiRTWTifmr, 
f*p«rRt m m  srr wt«t ^  ^ r v t  ? m t 
£ir
4?r srartsr TVfsrff afhc n r  w  ^  fa*r# 
spr ar-Tf^r a t w  «rcnr*rf arr ▼irr t ,  

f*rgrr^»- jst v t w  <gnrryr arrfir^ f^ncrtygr 
% M  w w  <hTf ^r% &  arrcr i  i #

apt sm ft T O  

w r r  f  f r  m  f w r f  v x  m  ^fsw j
3rw ^ n r i T  t t  vm  ^ tt 
^ f r i r p f t  sit 3 m m > ift am rrr
' r r f w ^ n n w  1 a n w ^ ? r r f 5 T v t i ! T * r » ^  

i3 rw w * rr f tr^ « ? w ^  
w t  w t  i  n t  # * if t v *
am ^fftsft^rfirn * ^  >j«r nfWt ^  «T ^
I  f r ^ f r s f t ^ r r » T t * r  a iv r r f f r  w  
$  t?5% % f r  r * T j^  3rr*rf?ft ffanarV ^ f< fr

* m  | »4% mf«an<®

^ ^ 5 r ^ T 3 r n !w ^ if T « tv f r  #w sm r 
J  art f r  s fm tp r rr  «*wr 11%  * i
t o t  1 1 1 ^  w t^w
T T i f t i *  %f r ? r f o y t f r w ? r a r m | m ^  

^ ir  ^f t  frr^Blf a m  fan ^ c ^  H r  
tnm # r  » n !f t  |  ♦ mm ? i r t
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f 3 2 I tT^o

sn ^ o  ^  ;j3TT?T 3THT?^ I

3TT'T T̂JTtr 

% ^=^TfTzfr ^  3TR ^  i r t  f i r
f  m  iT ^  I

f^^Rf % m=^ % ^:tf t^TT
5T|i t '  : 'T l^  H riT T f^  f̂ TT̂ r ^

^  ^ ? T T ^  pSRTO JTT

^ i ^ T  ^ ' f ^

%t?R qf T̂q̂ ir W m'T ^
fftfcT ?rff ^ 1

% 3?TT

^ra, TT̂ '̂T ^ ^fRT, 
s ^ % f ? r f r  €■[ I ,  ^  ?nTPT

^'Tiff ^  ^??TT^ ?a?tr ?> ^ a 'T  1 1
^ ^ t T  q r

sTTTT̂ r % ?mm ^ ?rrrT 'S ^  ^̂ nrRTo •
I  ^  f5fq STPT t̂f̂ OTq' K

'TfT^ra'H' #  ?rr^  i ' r f w ^  ?!t t  t

^ ' f f  7Tff SPT

% v r t^  g i '  T"?: t w

% f?r? TT^ar HT^TTf ^  ^TSJT 

I sff twH ^ ^fsR-1 
WT’T fiT̂ ?JR ^T ^  T̂
5RW■o '

?fV^ ^  ^

n̂_ ^ fsp T̂T| ^  t^€%?R 
% ^ ^ f i r ^  ^

^f%<T TTT̂ S f i r  f i i  ^ .X

fsra- ^ ? rr^

? ? % r ^  s;^T% I  ^5T #: I

TTfTTrcj ^  ^ f

q fT T rc f if  STsT I  ff.' T O

?ftn f fft 12 TTTft f?T^Tf fir?rdT

I  WK T O  ^ 'tn f  ^  T T ^- % f ^
■4t f s R lf  ^ |t  fJ T ^ l I I cfT 

% TO sf-T f;’=%frr?f %m  $ rM ^  
3T tfi^m  -t;-?:  ̂ ^ .
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gTHTfsr̂  ^R T̂?ft, fri% 
^ 5rrc?TT^ ^ ^T?ft JT>5T?rT$ m T  

^ w ^ R
^  ? r^  o q ^ « rr  ^ ^ rt |  jt^  *sIcit

fefTT 5TT '̂ 3T|’<TT I

^ ^  ?Rm I, m  
 ̂ ?Rm ft ^T I  ĵ^=5rR,

<rv o
^T1 ?rrq frtf̂ -̂ rr

% fsr^-^a' % m ? ;^ , t

^iTRt 3t r ^t^  ?rfr 
^ 5?r if^r ^T

^.'s k  ^ I ?ftT ^?T%

?rflf srSTT^

iT#>, ’RHX ?fr?; {̂?r? ¥5Fr ?ftT f^tjR 
^T^rmr % n ^ ' f  % 75t

cTf«' srfe+ '^uf ^  T m - '

f?m T ?>TT 1 ^  #  ?m T

fT 5̂JJ5R ferr, -^R m 5Tfe-
^ r ^ f? n  spt I  I 5TT  ̂

?r?̂ 'f % jR ^ Iff 3fR ?!T In# t f^
?TT'T qT: t̂t^Vr  P̂t

^ T  H ?:#, ^?=F HT?r§ I

ftp ^JEJT^K  ^ fr rs ra  f ^ T  ?^iTTfr 

d <4'ti'r ^t^rt I h s in I

?rrq- fan^ ^ 1 ^ , ?r|t ^ 11
MR. CH A IRM A N  : Resolution moved :

“This House is of- opinion that the
Government should re-cast its policy 

. with regard to prices and agricultural
production in such a way that—

(a) essential articles of consumption 
sell at l i  times the cost of produc-
tion, including transport charges, 
taxes and profits;

(b ) there shall prevail parity between 
the prices of industrial goods and 
agricultural produce;

(c) fluctuations in foodgrain prices of
more than 15 per cent shall not be
permitted;
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[Mr. Chairman],
(d) the Government shall take the res-

ponsibility of purchasing cotton, 
sugar-cane, raw jute, foodgrates 
and other produce at support prices 
which may take into account the 
cost of production plus a reasonable 
margin for the farmers;

(e) electricity rate per unit for agricul-
tural purposes shall not be more

than ten paise and
<f) fertilizers shall be made available 

to the Kuans with land holdings of 
less than ten acres at subsidised rates 
and the irrigation rales shall be re-
duced by 25 per cent.”

There are some notices of amendments. 
Members who are desuous of moving them 
mav move them Shri Bibhuti Mfctoa— 
absent. Shri B K. Daschowdhury.

SHRI B K. DASCHOWDHURY 
Kooch-Behar) . I move .

‘Phut in the resolution in part (a),—
for "essential articles of consumption 

sell at H timei” substitute—
“dll essential agricultural produce sell 

at l i  time*”
<2)

SHRI JYOT1RMOY BOSU (Diamond 
Harbour) I move :

‘ Fhat in the resolution.— 
add at the end—

(g) tbe Government should establish 
its decisive command over the production 
and distribution of vital agricultural com-
modities and agricultural inputs; 
and therefore, recommends nationalisa-
tion of Su&ar Industry, raw jute trade, 
fertiliser production and distribution of 
diesel and kerosene oil with immediate 
effect"’ (3)

w  r m  f a s t  {sn  f t r ) :
wpmr, f a r o  ^ t  *  sft sr*?nw

* qsr f w  t ,  *pn£r®rmr sfrr 
w *  artm  s tf tt*  

f \  V *  *  v m x  % $
3r m x  w i r  n  w s  

fa r* p rr *rt w r m  m

fo rr  «ft
* r w  5* &  m  w rfi n

W ®  i » t c  * t
« r f t  ? , & \  w

*  * r i t  % i %
i t  m  m  m m  I  f v  m x  h n  % 
s fta rc p * v  f w * r  «tftr  K x t f t  
* * ? f t  |  v t  ^ R tm n T *3 n rp rr  t ,
^  iP fa  f t  m  r a w  «rr * f t *
m m f w r  ?*tpt $  5m *  m  «rmf
*ft f a r a * r t  v *  w n *r Jit w s a  fc, cti 
i t ?  q f r z r v T  ^  w t  1 t m t f i r  
%  w f V  oft m  v r  srzw *  t

« r f r ^ r  ®ft a tm  f  f r  ? w r f r  
errr a r n n f t  s w ^ r  *  s f t r  r  m * r
*  fpfTR - jh  tevrr*  %

?rm fca t o  tfY* «r.w ro  
srt * r t  sr? irrfrre  * t * n  t *  f * r *

§ *r  %  f w  h n i r  ¥ r a n
*rrr f a ^ i  h m

m  sfaqT^r «rr* f w f r’Jr
W  f  ^  f T * T H  T T  ’*l'T flTTft* H R  
?rm f a *  f^r*w *j*t rrpf^T *r*% 
* t t  3ft ^  T * r r r  $ m  *  ??? *?i 

^ t t ^ t  s r r f r R  m » n 4 t  snr4»T f r m ? r  
» r n ^ r  ^ t  a r r r  « fT 7  ^ m v r r  ^  m  
T w rn  z h  t a  ?fr w t  ^

?ftr *tT?r »r 'fiRpr ?  «Vv 
^  f»T ? fR T  ?nr spt t t r s t t  
« r » R  « p n f t  * n 3 r c w i  m  T r n m w  arffm r 
^ a r t  m n m  m  l i ,  1f t 7 
^ W w v ,  1H  *VX S P F  ^qr waft® 

?flr
*f  37TT, c n i r ( t

% 3 m  ^  ~f i  n  f a m w  f t ,  u f  *rrtfl 
w t  «frr

^  w w i f w n w r t i m - m i m T *  
p *  3ft  f r r o  v m  ^  a r i w ^ r T  ^  * f t  
w r  w » r  i f t  f o r
^ n r f  ^ t  ? t k  a ft im  
f w  » r ^ f t  t r f i f t  f s r o  c t  T O f t  

^ r r x  i m  3 W | * r  f i r #  1
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tr*  *rar«rr s i r i r  aftr tT r g, 

*m prr *ft T̂T̂ Tf'fV ft f f  

fffa STOH m  ft, 75 f t l S t  m*T ^
y fa  q r  arn rr r ^  ft, *t, t o  
arV fs’nr *T f ts fr  % **r t t  
tFT <TPTre*T 9fT̂ T ft *Tt rr5T**T#Tfa 
urt ?ri *r tŝ rnsrr *r??i ^ t t  i 
F fa  #  h i  *r jt ts t ^ i * £ # s  
frfa  % srfr# 'T^T *fr% arnrr ^refr 
% 3r?m*r f t  rftx *r i$ t# #w>
tr e t  w  spt  tn r r  f t  w r r  |  
sftr fart ^  ?nft ^ h fr  *t art arteftfay  
'smmrr ?ft i f  *rrrt s fr* $ ? r 
ifcrarrct r̂f*T®Fr f t  t * #  w mo «\ ft
<ftt t j t  T * f t  ft i ^  g fogf m  * k * u  
tf t tf r it f t  |  s f tr  m  f t  zn rrr  ft { 
3fb- w  f r r *  f t  j f  ?r£t Tf*Tr far*r f t  
anr? % jt *  <s?rr far drift *ft f t  
5*T ^9T #  fffa  T  far# I f T  «F® T ^T T  ft, 
^ F T  3TT ^?TPPT TT *TRt $fHlf*Pf> 
i t i  frr 5 rw  t v t  ft 5 s 3rVr f f a
f r  4 (>7 sf|T :j**f far# f % gqg
m  #  fT3R^ f w  ft ifalTC t rftr

w

% i f  t i t  ft, 3*r f t  ^ t t t t  ffurr srr 
3T3T ft I a n *  m  fT«T f?fa f  3TS5T 
■??WT * m  #  **r *rts *rr ft 
f a r c r f t  4  a r r r  t t  s i r  fc w H T  

*T fT f$  i * * * * * *  % 3f5^r t h t  fo r  
f t  T fr ft, 3 *  f t  fTPrrar ig*r i f  
*rf ft <afe<fiy *rc *  ?tto #  s r h m n  
spnr $srr ft m f a s r  ft f v w t  
f  qnr*r ^ft %wrr ft, i t  «rr 
fansrsft % w it #  w m  ft m  f  far# 
i f t  f t f  sm f r f t  ft i i o  «fto #  
*RT1 % S^TH #5T ss fr far ift̂ T ?ft?r 
faw #  ?fta fiansft ^  t t

f r o t  « J t» *rt ?rr<?j f i ^ f t f t i n f t
ft, f t  * * f t  ft

f ^ #  0  >i# 1  # i * t  ff?n«r 
f t  fasrar 20 t e r  *r w*rm « t^ r  
^  «nft fa*T*r f t  ^  t o ,  m  20 

u — i n i s s i n

pftTT x t t t  IT T̂ TT fw *m  3R  'PT 
wfr «tt «t^ptt ft ?n ? w if  rr 
arprr ft i ?rt i t # *

?Tft, ir^sff ^ r ,  farr ?w ?w r 
T f  HT?T $  ff?TPT f t  far l?r 3TCRT
ITTiVT I f T l  I ^ ts ft f t  faPTPT f t  
T«ft ft i wt: f t  infhspT f t  ft 
^raR w ? t  f t  ? t  f f r  f n  i f ?  
i^ rrs^r sfrt fa^rr r̂r®r i Ttjr^r
s i t r  v s :  v r  vrw f f d t  * t t  w n  i w r

T r ,  ifV3R #  jfT ^  faWT?T f t  
=3rrfj?# i f  f%  fa?T t  ^ t r  #  » rm T  
T trrr i fa??T srwrr ^  ^ft jthxt ^  

m w w w n ip iFr m z  i t  ^ rn r» hr=Rt 
^ tk  annr n f r  ** m  i f  <  i s  w * r  
ft i ?^r * tf t  f^TTT qfd>qrr n rT v t t  % 
r^TH  fapm ft 28, 29  f
WTHTT 3T*Rt *TFT 38 ^ 7 ^  ^  f t  
5W?TT 7T 7 f  f ,  -3R f f  T O

<>0 *r 6 0  »T 80  5TT̂ r 27T f t  ft } ?ft T f?- 
^ ry g T f  qr^t f w ^ r  f t  s w w r ^ T T
fapTFT f t  W ?  «TT ^T  f  TT»T STR 
IPTt i t t  f a #  fffJT f  3TfT# VPT fa- 
I t^ W T  f t f l W  ft f  ?TO »Ts» '
q ^ T H  f t  « r i« r r  TT*rr s t t o t  
ft f u r  Jt # f  f a i tv i fF r  ? t  **r i r^r 
!T*rnT i t i f t  ^  arfr#  17  H f  3*1t
i t p a w n P T T T iT f a r i O T  ffHT^r f t  
f a ^ r i f  fa ^ T fT « ftrn :fa ^ r  w  |  artt  
f f f  TT 3T*m inpTT jfTVRTT f t  H T ft » 

CTPT r f  f t  9 ftfa# l ^ T T im T ? T  
T^ r̂T ft ^ 1  f f  n i  TT 1UT V31HT f t  
wrr?r?prTqry?fTft i s t te T T T T ft in f s p T  
i f a r  %  9T>T »fT ^  f  I T»T H T faw  «FT 

T *  T * % ff'TPT F l iq T  f t  ?Tm
farr ?t% %n % f a ^  in ffC T  f t  ® *n^r 
f t  HW% TT r r o  7WT t  ' m r  $n  

i f a i r i t  ’sfNrr f t  fm ^ n  f t  «tt% 
« i5 m  f t  *n*frr i f i r  wTift s w v n h  
f t  faa1f??r * \ ,  m  v r m  » 
f *3  ̂ f t  a r nxvt  f t  t o >  3f R
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[*ft TW fa trf)
f r o ,  iot  arp #  |  w am w

I ,  ^ r t r o  f  i s  ft?
fa? f w t  m s *  *«mr «rnr, % <ffar *ir s  

^  i srrsr % $ t*  <r»r 3r w  ^  qrfr 

I  ^ r  % i r t  5*rnsT qrcrfTO

f r  f  i ?ft w rw w r i *r$ £■ fa; 
£*r ^  #  f®  5OTT ^  i w* * m r  anw» 
*  srrnr ? c w r  «rft ?nr ^  s f k  farcrR 

fsFr *foifr JTi fcT  ^Tfrr t  ^  * 5  * m  

t o  *FT, ^  ^  *HTT*r q*T *tft

«Ft ?t *t  apT i t o *  *rt

?W *  W R V c?TT?r % SP^T- ? ^ | T  faf.tTT 
sftr *i<? 3r ^ r  «w fit  qTW^ ts t  

3TTO 3  O T  *T% ^T «TfT f, I m  
w m r r * T O  *rr s r t  f,T  r fa*PT 

* t  *3*r #  q s r o r  r r  z m  srt t o

ar? *r?TT f t ,  r̂rit ’F rm  f t ,  r̂r  ̂ fa r? *

fT s t*  ^  *nr qFT ^  f t  i -aw *rnrY 
wlr»fr fc, sm t r r  f& fc m  x *  w t
*rr*nr 3t t  fprrsr t o  $ t  ^  sftr o t  Tt
T ’T ?TT *prrftR Tflffil9iT apr, ’3TT C

wm> s f ^ w r  v r  Isr T*r ^r

^fnfr t t  g7t% tf tr  f a r  s tfa r  t  t o t  
*tt% * ra t  ^tefr apV »fV ?r*r f w n r  «nw? 
<^k \ srnpr% 3 ? ^ f t 3$ srw^m 
r t  t o  TO«yr t * fa% sftr
W1 *ft T̂FTT W %% q f  I t*T *TTT

rr*; f r o F  t o  v r  ?r»r ^  t o  t *
T*T T̂ F̂TT v t  qr^Nt zfPFTT i{ FTTF- 

^  sft TO5TT ^Tff 3fWV>
sfpt f  1 o t  «rt ^q < r t #  * f m r  

m r r  % rr w rffn  q?r^ r r  

q ^ r f ’T TfrsFrrm $  k  t *  <rr & m r  

wtm ?rfr f r o  1 zh-r tv  *ftm r? r*t 
?! rqrH f r o  m fm  «ft t o  % ^  
3^TT TO^fr ?»T % H f, ^ fr s t  ITTft
« r?r^  farfa  T ftro tn  ^  s»ft t t  
t o f t  IwifH %*r JTt^Pt x r t r o  t  
T 5 t | 1 PT qrar?TT f̂tTRT ^  f ^ T  ^  
< n m  |  wH i? ft^  snt?r

f ^ r o  ^  t ^ t  ^  | r a w  f t  ^  

t ,  ^»r ^  srmt ^rt Ssr m. T O ftw - 
t c  * t> to  w fip \  1

^  *ift *F$Err f^j wrr t a r  qvt 10 
q% % trf; irp rj ^ n r  1

^  T rnn  ^  12  srfgr ^  «n: 
fw ^ft ?ft n̂r?fr 1 1 ?crR firatft % fm,
ii q?T srfa tifyr vfcr. % jftfsrn i 

^  fsrfTRT % if bp *i 
Tr t o ^ t  sp rr 3nT?rr f- 1 im  «rs*r 

3Tff ^ sfr ?r f^fTFr f , 3ft
N tt *?r sJT̂ r«rT f t  1

?rr»fjTr5,̂ sTWT srfaFT qrr 3R WIT
s V  % fr rr  vft % «mr
q-?% H *TT«̂ T ITT fap riT ^r ^ t  q^ft’TT? 
ifr*- f< iR t f^Ft *rr t ^ftirsR  ^  
^  rr iJt T?r % t f ^  r̂ 5q?W?T
?rf r ^  t w r  n-̂ r ^  i %mt t t^
fr» fi* n^ ' f¥̂ TT?T ITT ffT^lf $ f

rft rr4. vrfxr *  «Trm«H «PT 
afTF? *rr% *T tq ^  « m f p ff fr  c t t f t  

?r ^  «nr s^xrr f  *J»fT rrsp
(T«Tf ?̂>T *»T T P 1?  *RT<sr l 5 ->u T qif

«nprr ^ . ar*«7T* wr rft q r  30
t o  ^  flfpn 1 1 *fi? ^'t wrr Trq q r  W t

f  *r *r?t ir «rrr f r  %?rm
fTVq^T *?n  *1 $ it *$*r V*r # t f t r  

w 7% *t iw vpr k H pn m  f  f r  %̂ mr 
ip r r t w t  W  TOJf «Ft wM JpTOf 
#  ^ H  r w  f f w r r  p f r  %arr* it 
«fr#r9R ^*r m  «^nrr «t *m t t  » 
fi?t q r̂ ami rrf«TT»R «ff?r w w r 
qri^t, y r % qr ifsrw ?ft%̂ n>w
arr^'t *rr f c r f F  w  r r  w  

*F^n J: flV  T«?f?fcr i m  t  
f^r T»r v t  ?<ft 3rr?n =arr%cr 1 «r*rrftnr^t 
% *3t*T TU m  w w rit, ?TT ^Plv 
5ft w r  ft*rr 1 w*rfw w  »mfV
^rsfr 4 t o  4 %  fr, f *? ^rir w r 
vt wrfKir >



*rrsr % s m  ftarroY «Ft % f a *  

sft ®T*WT t o t  % % t o  1* tit m  
fr»tft fr t f l r  m  *r f a r o  T t *m rti t o
t o s r r f r t i  < r^  * m  * Tntft 
fs trc  $wr fr «ftr t o  ? f t? t u$ fr ft: 
Vt*t » w  fr f *  tit t o T i  & vfcft
^  55TRT \ r  <rs|r t o t  T t =aR% % forr
^  t ? t  *nr*n t W  STTO t o t  T t *T*aft 
^ r ^ w r r f f  pft tr*r »̂ srrar ^r*^ft^nr 
T ^ r  3  *̂t t  w r r  f t  t o  $  ’ap*
*m t t  **? T*r f t  it pt t  fr s V  sfrft T t 

r*r * t «rpft f  i ?it tri? m
IT W T  f a  5 T T  ^  fa FT  1 F 5 T  %  f a i r

f ^  f tm  *n vfrr t o  
Tffr 9Pr7  *f '5'*T f^cT TT rrirg: ir ift 

m w m m  fr i fn r r  T f  f a n  sm 
t o  ^  m  fV T H t TT TT̂ T ^  ^

’ Tffr T * r t  vrVr t o m  t t  %  » r o  t t  
t o  t o  snm rr i t» t ^ r «np sp t"  5̂ -  
f t ? m  t o  *ft w r  T  JTR- smnrsR 
qr sflFt Tt̂ TT 1 £«rfarr tftop ^3T 
«F1 * - T O  3R T?J - n *  f a  *T 3R?r «PTT 
’  T V  T  * R * T P  T T f a t f t  f a f a ^ J T  P R  T t  

£ firw  *T f a  t o  T T  IT m -
v m  t t  vfrr t * t o t i  t t  m  t t  t o t t
1 1

* r t o  **r t o t t o  a f r  <tf fr *rr%
$  ^ q jr  3^  % fgRTrr *  qyq fa

* n  m  t  -sit toT fc$»rc fc*n 
»nt t  7 *r f r  3  ?FTi^rr w ^tt ^ 1 *  

¥{*? srr*mr f  fT » f  ^ n r p r
f« n  ^  ^  p ^  ^  ^  ^  

*f*r « V  *fr srrgt apr

iw  i % t i
t o «  ^  *Tms»r t ’t t t  f  1 4  strrcr Tn=nr 
fnJt ^ r̂r jpftfr A m m t  
*tot n r  «tt t o  t o r r  v r e  r>»r «ftr 

^  t o p -  wpr% m ?ffq'̂ r?rr f  1 

^  * w  f t  ?f fs i% ^ t o t
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?r 33T * r  rtrx rr nwŝ z 
?fr ?*r T i^ t *rmft^TT 5r f s p ^  v r  
i  » **r y r  » r t o  f tr  f r  5Bt 
w w  t o  m  % * r t o  ^  |  w tr 
tmr TngrT v t t  7T^r 1 1  ?nrrrr m n  v r 
w m  aRTT f?t «rnr w
m ffa^r t e r  f?n ?*t ?frt ^?r ^  s r r ? ^  
r r  ^ r ^ n r j R  wm t t— *m  15 
< p %  r r  m  s i f t — t o ? T T  q r w ^  » n w
^  'PT fW B R  n  T̂TptflT ^  OT̂ TT ■??TTr” 

fT T ^ n ^ R  wt ^ r r to  
^  t o  5 r m ^  wt ^rrfir« m  t o  
^  w nff^r ^  arr«f m n  t t  *fr O ^ n fiw  
m t o  n  m  *tt?t < m r *n 4t 
«nr«rr n  ^  t 7  n r€ r^ rr  'jp f:

tit ^ T ? t  f  I M f*7 SpsfR 
W|?T JTTTfiTl «FraTT ^ f*T TT 

t t  t o i  Ir 1 *r§ ^  s«nw  
m n  f  \ < n t rnf irgrrsR m

f^5 T̂fT T? *TTTT f  \ 5TFT TT I?T
JTrn «rr?n t 1, ^ «V  m  j r t o
t t  W ^E f ^  T rnfr TTt^rJT^TT ^ft3RT 
w f t  ^  ^  ̂  ir« n  T t T rq rr ??t 1

»r̂  t  gnrr ^  r*r x r « f tw  t t  *rf 3*
% ^  TTT r n  «>T ?m  f q i  fr,

?»T TT ^ 5  Tt ?PRt ?  »
4  w  < w  3^r w  w ^nrt **prr w ^ r r  
«rV w  * r t o  Tt t  *n^ ? ^ t sn ^ r r

t t  rn  sr^RTrT t p t  ^r*t t t  
^  n r  T nr^  rrsrpT
T fPTT 4  ttTTTT f  fa r n  h ^ f t  T^- 
ynr*TT T  <FTT flTsft ’TffTT ^fi^n  %tw 

s?m  ^rrffn f? ^  ?ryr |? t t  w tr 
wk sift tf rr  n?: ^  ft *ftr ^  

>t1fr « ^ t fr t s f a r r* r  vt ifcr  ? tw -  
%* t t  Tt ^ r  ^  T tf  
TTsft TTfftr j Tqf?Trr 3THT A ?*T aiTT ?»T 

fTTf *7 5T̂ T TTPfT ÎT̂ TT TT ^  f?RT ŜPPT 
t^ P T  TT?TT WTfTT ?  fiT f*T W  % ffT O  

^  wfaR t t  *fqfT”f t  *n ^ r  ^  5*r
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5JW xr*r M i ]

*R*t *  «ftr «m T  ifcf*rc *ft *  t 
*rra if t % tfN r $  %tt* *p t^  

ipsfr* ^  * *  1Rr r ^  *  t o t  $  i w fc n r  
art f^TT t o t  t ,  *f*rT*r?rrT
#  trv iTf^r 7W?n |  I * fvr%̂ T

f% ®r? tr*P ^ n r r f t  m v%  |  
%fn <rr*ff xtoTT q?t < T t s ^  #' aft w w  
srrr % far# f , &r «*rr ir*rc

s m  TT=eftar t o t  =arr^ | ,  tf tsH s rc m *
#  ^  i r f  <TT*r?rr % 3?rc sbt t t  *Ft irw fttm

faHTC f m  «ftT fspr f*S 
arrcff q r  ww % ^ t h t  ^  fa*n | ,  «ftr 
frrc  w?t < r r r^  qrarct ^ f t^ n  #  f iw i
ft, v3»i *Ft VrynC 2PT % ÊT*T n'W f fWT
ttftr **r fr sN rot v t  w m  
w f t f h r n  srtft afr *rr<r «rrqt^rafr*rtw 
v r w r | ,  ^ i r ^ ^ t t f r ^ i T T  i

*  *TT«r f  « M t w m  m w
w v m f  \

SHRI JYOTIRMOY BOSU: Sir, I  want 
to read out my amendment:

Add at the end,
“the Government should establish its 

decisive command over the production 
and distribution of vital agricultural 
commodities and agricultural inputs;

and therefore, recommends nationalisa-
tion of Sugar Industry, raw jute trade, 
fertiliser production and distribution and 
distribution of diesel and kerosene oil 
with immediate effect/'

Shri Umaye has mentioned about growth 
of agriculture. 1 maintain that unless there 
is true and effective land reform in the 
country, there cannot be any growth of 
agriculture. That is the first requirement. 
1 would deal with certain items of inputs 
a* well as outputs. Both these vital sectors 
are mostly in the hands of unscrupulous 
traders, hoarders, profiteers and black- 
marketeers- The middle and small peasan-
try are exploited while th<y boy their re-
quirements and again they are exploited 

when they sell their commodities. Take

fertilisers. 1 have asked time and again 
why in a country where the per capita in-
come is the lowest in the world, the 
poor peasant has to pay the highest price 
for fertilisers. In Ceylon, per tonn ot am-
monium sulphate, the price is Rs. 1583, 
according to the information I got from the 
Ministry on the 6th March, 1974, which 
is the latest figure I have.
17.00  H as.

In India for the same commodity you 
pay Rs. 2,665. Take another very vital 
commodity, urea. The prices are : USA Rs- 
1,470, Ceylon Rs. 1,185 and India Rs. 
2.085. Why should it be so 7 Take a coun-
try like Australia, where the per capita 
income is very high, where the peasant is 
very affluent. There a man is required to 
pay Rs. 1,688 fbr a tonae of ammonium 
sulphate while a peasant in India will have 
to pay Rs. 2,665- Similarly, in New Zea-
land. another affluent country, the farmer 
will pay Rs. 1,793 while we pay Rs. 2,665. 
For every item of fertilizer we are paying 
a much higher price. Why is it so ?  Is 
it because you have completely surrendered 
yourself to the private sector monopolists, 
both foreign and Indian ? Is it not a fact 
that you have allowed them complete free-
dom in the matter of price fixation ?

Then, what are the profit figure*? Or 
let us take the utilisation of installed capa-
city. In the public sector it Is 28 per cent 
while in the private sector there are plants 
where it is as much as 95 per cent. Are 
vou playing into their hands* Shri Dhar ? 
How can you explain and justify this? 
Shri Shahnawa* Khan tries to Justify things 
in his own manner, which is not under-
standable to us. I do not read his hrngu* 
age.

Take the Gujarat Fertiliser Company* 
which is not a public aector plant hut in 
the private sector- The gross profits as on 
31st March 1972, after providing for deve-
lopment rebate and reserves «* Rs. 807 
lakhs and the net profits come to Rv 374 
lakhs. In the case of Coromandel Ferti-
lisers. after taxation it come* to Rs. 455 
lakhs as on 31st December, 1972. It is a 
wonderful example of socialism and garibi 
hutao of your party. Then come* the In-
dian Explosives, owned by British mono-
polies, very good P6C3&. who were instal-
led in power here.
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The profits of the private sector before
lax for 1970-71 was Rs. 1,091 lakhs. In
J 97[-72 it rose by 50 per cent and reached
Rs. f .529 Iakhs. Every year it is jumping
up. That is why every small peasant and
the middle peasantry in our country have
to get their requirements of fertilizer at a
control'ed price, wbich is the highest in
t:,c wcrl.i. Even that controlled orice is
D0'. snicrlv enforced. When the controlled
price fer 50 kg is Rs. 52~ in some areas
a farmc" has to pay as much as Rs 200.
N"l or.!- that. in most of the cases the
feriilizt'r is either sub-standard or highly
~Idtlltc;;:ed. So. you are beyond cure. Shri
]\f:1dhu Lirnaye talks of the Chinese pat-
t~, n. r.!:: [ am not living in a fools' para-
dise or a castle in the air- I know you
I't'npl(:' w ill never do it because you belong
to the monopolists.

Thcr: I come to the lack of supply of
b"lal!lt:u iertilizers, Your own report says--
perhaps, you arc not aware of it,-in
J 970·" from the Central pool supply of
1.6 million tonnes of fertilizers. only 17
per cent were in complex form. Can you
c\pbin that to us?

Now T come to another item. pesticides,
r, very s rnall requirement. Why is the con-
surnptic i of pesticides.;;o low? I quote:

"Indian die contains 0.27 (m.g.) of
D.O-T.. said Dr. M. K. Mazumdar,
Chief of Presidency division at the Cen-
tral Food Technological Research Insti-
tute in \[ysore. And the level of D.O.T.
in body of an Indian is the highest in
the world although per hectare con-
sumption of pesticides is much less here
compared to the USA or Japan."

Why is it that the use of pesticides
here ;" ,0 low?

SHRI D. P. OHAR: It shows that the
pests are less here.

SHRI JYOTIRMOY BOSU: That the
pests aTe having a time they never had
before The gentlemen sitting opposite to
us, if you don't mind it. I would describe
them to be a social pest.

Further, I quote:

"Apart from the lack of knowledge
about handling such pesticides which
have often led to serious ailments among

;Igr. Production
(Resl.)

f armer-, and consequently they have be-
come superstttiou-, about their uses, the
demand has also fallen due to the recent-
withdrawal of the subsidised sale of
pesticides ,.

There l., no propngandn; there is no avail-
avilitv of inputs to small and middle pea-
santry.

':r
Then .. there are a lot of shady deals.
will not go into them.

About diesel, I\Jr. Madhu Lirnaye has
very clearlv said-Mr. Mirdha also said it
-that yOU are not able to give diesel. elec-
tricitv and water for minor irrigation even
today, after 27 years of rule. and noes not
exceed to my knowledge-I am subject to
cOiTection-22 per cent of the cuitiv.. eJ
land in the country. That is your perfu.-
rnance. Even till last year. you could not
spend the whole amount for spending in
the drought-affected areas although you are
all the time delivering speeches and shedina
crocodile tears. -.

Coming to seeds, what is the perfor-
mance of the National Seeds Corporation,
II is on the honours list. It is a wonderful
performance. Half of the seeds do not
germinate. It is seething with corruption.

About electricity. my hon friend has
just now mentioned that you are reluctant
to give cheap electricity to peasants but
\ au are verv generous to other people.
There was a paper report that you promised
to pav R,. 10 crores to the Calcutta Elec-
tric Supply Corporation. You have not
contradicted the report although you said,
no. It does not convince me- The OV.C.
se!ls electricity at the rate of 6.75 p. per
unit and the British monopoly concern
fleeces the poor consumer and charges
even up!o about 20 p. per unit When Mr.
Lirnaye hr ings forward a Resolution that
yo u give elecricitv at the rate of 10 p.
per unit. you, heart starts beating very
fast You only feed rnonopoli us.

About aluminium, do you know-you
must be knowing because your party moves
with the affluence of others-that 75 per
cent of the production has gone to the
black market and is being sold at more
than 400 per cent the controlled price?
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[Shri Jyotirmoy Bosu]
You know all about it. But you do not 
want to touch it- Because touching them 
will mean that you will be out of power. 
You give them cheap electricity; you allow 
them to do black marketing and you allow 
them to fleece the poor consumers and the 
workers as much as they can.

About the credits to the farmers, the 
present norms of lending and interest-rate 
should be changed. A small man in the 
itural areas, a middk-cadre man in the 

rural areas, cannot meet your requirements. 
He cannot afford tp pay what you want. 
If >ou want real intensification of agricul-
ture. you have to take a deep look at it.

There was a survey conducted by the 
Chandigarh University that 90 per cent of 
the bank credit that is now being given 
is coing to the <rkh peasantry. The small 
peasantry has to depend on village money-
lenders or Congressmen who are kulaks 
in the villages. In the course of years, they 
become bankrupt and they lose all things 
the* had in the world

Then there is the question of exploita-
tion on outputs Thanks to Prof. D. P. 
Chattopadhyaya, Professor of philosophy, 
University of Jadavpur, he has been very 
successful in collecting funds for the party. 
Of course, that was the understanding. 
{Interruption} Mr, Ram Gopal Reddy, you 
can interrupt me when 1 talk about sugar 
jptd not now. Now { am talking about jute. 
The jute yield ts about 60 lakh bales a 
year. And what is the performance of 
the Jute Corporation of India? l  cannot 
pronounce tt properly. It is foot Corpora* 
ration of India. The 1C. I has, so far. 
been able to purchase a little over 1 lakh 
bales. Do you know why? It Is because, 
if they really expanded their business acti-
vities, then the money collection will be 
curtailed. Do curtail the public sector 
activities; it wilt be much easier for itoe 
other to make h a y :

There is a beautiful editorial which
says: §

•‘Thants to this year's bumper crop, 
the total availability of jute is tttceiy to 
exceed the demand of the mitts by al-
most 19 lakh bales. Titf* has already de* 
Jrjsse i taw fete prices, and thus grotfy 
***** the growers while conferring

a boaaza on traders and speculator* . . .  
The prices have declined farther from 
Rs. 53 a maund to Rs. 5}.”

Good luck for those who are with Dr. 
D. P. Dhar and his company.

The Agricultural Prices Commission has 
said very clearly certain things :

“Side by side this measure, the struc-
ture of marketing specially in the eas-
tern region needs to be improved. Al-
though legislation Sot the establishment 
of regulated markets has been passed in 
all the iute growing States except Assam

I do not know why it has not been done 
in Mr. Chairman's Slate. That explains 
why the Congress* is coming in bigger 
numbers.

'• . except Assam, the enforcement 
of the Act i* still wanting in almost alt 
the Stales."

' Even where the markets hate been 
icgulated. the enforcement of the pro-
visions of the Act continues to be poor/’

It h«iv to be kept poor in the cia&* lateiests 
of the ruling Uas*>.

I may tell vou on my own responsibility 
in the Houtc today that, law year, the 
iute people— I am not talking about grow-
ers because they have tp give a pound of 
flesh from their body every > ear—have 
made an additional profit of R*. 200
crorcs in one year. There is not the slight-
est doubt about it; nobody will dispute 
that. How has the price inde* come 
down ? That is also » matter Do Govern-
ment really bother as to how a handful 
of people are talcing * chunk of flesh from 
.millions every day ?  They are not in-
terested in that*

Cotton position is also equally disturb-
ing The Cotton Corporation o f India i* 
a&other creation of Mr. Lalit Ntrain 
Misbm; his nominee wat installed there; 
i do not w«nt to go into it any further 
because w* h»ve known him for swam

“The Cotton Corporation of India ha* 
virtually miatnd the bus In its indigen-
ous cotton procurement drive in the cur* mt season. PttctfcaUy half the ***** 
h over aod *boot i3 lakh m ot



an estimated crop of 60 to 62 laid* 
bales have arrived and been absorbed 
by the market. Yet CCI's purchases to 
date amount to hardly two lakh bales 
against a target of 29 lakh bales/’

MR. CHAIRMAN : Malty speakers are 
there. Pleat* try to conclude.

SHRI JYOTIRMOY BOSU : I am just 
trying to conclude.

SHRI INDRAJIT GUPTA <Ahpore>
I want to know whether this discussion will 
conclude at 6 O'clock or a  will continue.

MR. CHAIRMAN: The discussion is 
to end at 6-10 P M Two hours were allot-
ted bv the Bustness Advisory Committee, 
but if the How* decides to extend it, we 
"■hall have to extend it and continue with 
(hi* Private Membets’ Business till 6*46 
P M todav

SHRI nO M R M O Y  BOSU. Then it
f u U S

* Sources close to the Corporation 
viv that there are vested interests ope- 
latwg at the top of the corporation’s 
heuarchy which warn to invest a major 
portion of the balance amount in the 
Punjab region.” 
t i t  etc.
I he whole thing ts about vested interests. 
And. Sir. another verv interesting item

ji» Urn, It says .—
‘•Cotton traders in Vidarbha are hap-

py that the Slate Government has sus-
pended the monopoly puichase of cot* 
tom Hundreds of those who had folded 
up their shops—in Amaravati. Akola, 
Yeotmal and Buldana districts—will soon 
be back In business, with a bang. Indeed 
some of them have been celebrating tbe 
event by distributing sweets in public 
places *’

This h  another Congress Government per-
formance in Maharashtra.

And. Sir. in respect of textile mills, in 
respect of those who live and stSVe on the 
blood and sweat of tbe cotton-growers. if 
you take into consideration the profits that 
they have made in tlie ye*r 1*73, If yen 
study the share market report of Bombay 
^  to* ytmr W J ,  you will see that *m*e- 
***** fct» hm eeaad s U tb  is 
to the W m  <#*«ii» country. Take Mffia
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like Birla's Century Mills, mills like New 
Sh or rocks, etc. Tbeir equity prices have 
just appreciated by 140 per cent is one 
year.

Sir. I conclude. Before that, I must re-
fer to one item which is important, namely, 
Sugar Sugar in this country unfortunately 
tastes bitter The malpractices are very 
deep-rooted. Mr Maurya is looking at 
me I hope he knows about all this. 1 
am sure he knows about this, he is Minis- 
ter in charge of Sugar, I am told There 
is manipulation at the recovery level to 
the tune of even 25 per cent. Now. they 
were getting trouble from all the Excise 
inspectors So they had to remove all the 
Excise Inspectors, and revert to S R P ., 
that is self-removal profits, they are work-
ing on sales, they are cheating to the tune 
of 25 per cent and generating black money.

There is tbe Ecortamtc Times write-up* 
this is really something indeed which I 
cannot resist quoting, it says:

The sugar industry had an unprece-
dented buoyancy in profits and profit-
ability during 1972-73 While the pre-
tax profits more than doubled during 
the year under review, the profitability 
both w terms of sales and total capf-
u l employed leached new peaks *

Then it says

"Some of the sugar companies which 
recorded unprecedented rise in profits 
before tax during 1972-73 are Andhra 
Sugar (from Rs, 95 lakhs to Rs 214
bkb& r

—I can understand Mr. Ram Gopal 
Reddv’s anxiety —

Deccan Sugar ifirora Rs. 160 lakhs 
to Rs. 136 lakhs) Saktbi Sugar (from 
Rs 35 lakhs to Rs. 105 lakhs). Gobmd 
Sugar (from Rs. 7 lakhs to Rs. 157 
lakhfe). Ugax Sugar " etc. etc

And, Sir, profits in sugar is a limitless 
item. It is done because the niltng party 
wants that the sugar tycoons should be 
allowed to make money and a pan of 
that should be passfcd on through—am I 
permitted to name, the treasurer of the 
Iiwttao National Congress. Mr. Utna Shan- 
ta r  Dtkshit, for the M r  purpose that they 
am pttfjwtuafi&t h m  . . .

8, 1896 (SAKA) Agr. Production 302
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IShri Jyotirmoy Bosu]
And then, I ask Mr. Maurya about this- 

I had put a question to him where I asked 
him about the contents and I further 
asked, why is it that the Sugar Commis-
sion's Report had not been laid on the 
Tabic of the House.

It is very strange indeed. The reply is :
‘•The Commission has submitted its

fin.il Report on 27*2-1974 and it is under
examination.'*

Now, I want to ask : why it is that as 
soon as the Commission’s Report was sub* 
mitted, that was not placed on the Table 
of the House and circulated to the hon. 
Members ? Whv is it that there is no uni-
form standard adopted ? When the Pa> 
Commission’s report was submitted, within 
three or four days, the same was placed 

on the Table of the House and circulated
to Members That was another issue. 
Here is an issue and they have given grand 
prote.-iion to the monopolists and tycoons. 
And so. the report should be kept in cold- 
storage foi as long a time as possible. 
Mr- Maur>a. you should tell the House 
here wh> you have not changed your atti-
tude v, i;h regard to this report and wh> you 
hive no! placed this report on the Table 
t*f the House without any hesitation. What 
1 want to know from \ou  is this. Is it a 
fact that the Sugar Industry Inquiry Com-
mission has recommended nationalisation 
of sugar MiUt? Is that the reason why 
you are hiding this report from us for so 
li>of ti time ? I want to know about ail 
the-e things. On top of it—it is a shame-
ful thins—I do not know whether the in-
formation is correct or not. the sugarcane 
grcwcrV dues till 30th September, 1973 
amounted to R*. 6.65 crores. This is an-
other shameful thing—why is it that the ty-
coons collected finances from th£$e sour-
ces, that is, those who supply, in between 
the hank and those who buy. From these 
three sources, they are getting finances. 
For the two sources, they do not have to 
pay any interest. I want ty know why 
this is being gattowed and what is the 
present position in regard to th is:

Now about wheat may I know why the 
corrupt Government have somerauited ? 
Why have they gom  back upon their poai- 
lion? |  do not knew wfeat they have 
done with regard to the documents which

they have created in Ahmedabad Congress' 
They must have thrown It in Sabarmathi. 
That was because that document has creat-
ed a bad name for Shri Dhar or Mrs. 
Gandhi, Can you imagine why are they 
going hack upon this ? Why should the 
wheat tiad; be given again to the pro-
fiteer, traders and blackmarketeers ? In 
Northern India alone, last year you paid 
Rs i <so per kilo for wheat. You will be 
required to pay nothina short of Rs. 5/- 
a kilo o f wheat in my part of the country. 
It mav fetch anything between Rs. 6 and 
10/- J do not know. I have to ask one 
question more. Shri Gujral is not here. 
He produced 20 to 23 documentaries—I 
am told—each documentary costing about 
Rs. I litkh on wheat trade take-over What 
has happened to the documentaries 7 Will 
thev be sold by auction or what are yott 
gmng to do about them

Sti, I support Shri Madhu Limaye*s Re-
solution. Bui. I think, we are living in 
tboK paradise by this sort of ideas. This 
»s nothing but the government for the 
monopolists, through the monopolist** and 
to the monopolists sitting opposite*

MR CHAIRMAN Now I would re-
mind the hon. Members that after the 
Private Members’ Bills, there is half an* 
houi discussion I would tike to have the 
opinion of the Houve whether they would 
like to take up the haff-an-hour discussion 
at IK-40 hours. Or does the House decide 
that this discussion may be postponed to 
some other day?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH) : I have spoken to my hon. 
fretnd as well as the Minfrter. They have 
agreed. The House may agree now to take 
a up on the 5th,

MR CHAIRMAN ; What Is the view 
ot the House ?

SFVERAL HON. MEMBERS: U may 
be taken up next time.

MR. CHAIRMAN: 8o» (be Hou* 
agree* that (he balf-**bour m*V
be pottponed OH an appropriate date *» 
Axed by the Oovemaeot.
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v m f in f rc n ir f  U ^ tt)  * mmfH 
sft, *nj fanm «pt m i  %
w rtft m  *r ?n*rc f t
* r i  si^tVwwrfBPT sh% i
2Tfr ? , v t £ * r e ? ^ i

snn w  % ^rf7^  *  * r$ r n t  
jr k * m  -ctn *  2t«f ? sftr f  t
«r^y T*TTTsr *r sr> **t %*r *for*T s r m  
s n ^ r r  $ ?*R  in  *rsr sm t *n «j*t <f»% 
ip fan IF ^ t JTsffaA
fa w n  ? t f a w  faw n* t  ^
« rp m i *r t w  mwmizu % i «mr 
■3R I t  *i;»t $  s r *  ir ^ f i  m  t ,  

f» TTsi t w s t  % ’snra t i  f*Frfa*rr srrCr 
f  f q ^ r  * t r  5* j f  quiffs «ppt 
*rre i  i n  «r£ «fi *fr»: sn rr wr% % 
srre *;i V*mm n z f z  f t  > p w  w n c

f* ST 5TT W T  ? i ffPT *fl*T 3TSTH 
f l  <11T *T *?far*f *  *T qi% f  I
%fo*i ■s*npgrrspre *ir ^wfo-tw  hJW hw  

f  is rrrF  sr ¥2T  *ft f a  $ *  
ipsEjTrrp- T t x m  rn r  $  Sr, ^ f a *  ^  
SPFH f  f a  1W TT "SPT* *ft IPTOSPTT
tvxiy* "f »̂ rr "stt vfi > i ^rr?n^ 
J%\nr*F\$, IT
g?7 fa ?*f fa  ̂ 7 xtpr W=T f  7 SSTTTR 

WT T O  FT* *  ^  I ^ T ^  *T wmiT
f n r  *nft, w ' t  «r% *  

fsr nrr Srfrr iff t  r «ft^ sTPTn- 
^  ^ t  w k ?r*<fr r«r sfr mv «wft 
«n ^  ^  cfJJT ?ft I T t  «f^T pPTKTr f i  I

^T?r ̂  K »w  W T  ’TTO 
f! f^Ti -JifW 125 T̂  VT ^  t  
gft ^  «n*f * t  « f m  ^ f^  fr^FTT ism  
m j ^ p f t  v r tW m  ^  t  «rr 

^  I  fWVr wn 4 M t  ^  ^

Ir

ih iF h w  < t v p t v i  *  W *  
w t k f f m m  ^

* , trw m f t  >fr »nfy farfn  tft?  3*rr

$qr «f t  ji ^ t t  t t , *r? a rR  ip r  

f̂ Rs ifr % ? m  sr*™  w *tfr ? 
srNrsr f̂ ?TT«T w* v r r ? irt

z f a m  % m *  $  Tt^ ^  ^ t  v r t . 
s f  «r? Trqrr f r  *3* m  ? ^ n r  3!T
ffTTT -sn^ 1 in  *TPTT ^T T̂T ^  ?.? 
Wlf^SIST nf^rr *r flT^rft g, *PTT 
JT£ ^‘? T ^  n m t f  7 4  »TW TT 
arPTT f  vfr* $  "STFRT f  f a  W  

t p f  f Trl > g R  aii%  » > *  3p rr ^ ■ ’r BSTT 

%?r % i faiTfsr€\ % stt*t ^  r̂sr ^  'T’rr r  
snf«r ?t f t  ?T«r ^  **fT

5ffT «PTT ^ T #  ? 1 ^fa^T TTT ?T?I
o r  wwz « V  * ^  w  w

frn̂ TT f^T *1?^ ^  t  f a ^
3 tm T  »fr nrw » t ? t  «  f  t ^ -  

hfR  % IT15WT H *?  W ^  ? W

£ n m  \

?U ^  ^  F̂̂ TT c fr* ^
??r SFfTR? t t  wf^rr «frr  ^  *w*n 

i i ^ f T ^ « n f - m m f e  f

?lf 5 !^  T S«!TT *F1 s m  ^ 5
5fT% ^  f’TV t WPT r̂ 'TTT

Jpfh t  fa  *W *ItW  WTfl
OT, w o w n  % « H n  «nw t ? n t  
iq  ^ F r  w i m w  ¥ H P I  « m  W f 
ftfartr <rrqr5r f tw  m

# m r  f  fa»r% ^  ^
vrr* io o  ^  I  *** ^

v i i  ^T Tc'TPTT # "  ^  ^
gjfrn $j T O  Ht»iT T t ^  T^T ^

w rW i
fwiw 3h % w  fran  <n fa » r t W W  *

fim  ^  *  * r  «T f r  *** **
|  ^  io  so  «nSp« w

vftet w t r  ^  f w t  % ^  1 5

^  i
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W T  frortT W tf ] 
w  s t o a p r  w* * *  wp w i p w

*  s r r ft  i *r$ %
f a  m  ^  *rts v r i  * r  ^ t t v t
f t  t o t  t o  «PT ^TP5*t
j t m | r ^ r%  t o  wry s r e  t o  t  frfa*  
^  ^  *  j t  $  i awFwr *ft f a  
$*r <re «ft*T ^  sft t o  te r r o r
^  'PTrft Tft£ 5pq» *T ^  t o *  % W M K
•j!T <rt orator apt t o r  $  i w rt*  

*T*T SS Iff W  H* T * ^ t o

T t l  <?̂ fWf?T aarrnft 
*T3|T ^  T O c fT  % \ * f a p  WHT *F3T rft
•swift t* r  t o t  *ft f̂fcRT «w t o

f^TdT I  J TTSRYfTO H f t  s f a
t o  T t s m r  *rfefa&£ t o % ?, rrfr 
%t m 5rt*ft % t o * t  91/  m f c r r  fr i

3R fa8%  * R  s f to T  apt f a
* * r w r  f n f t ^  % jrfv^ q r  iqr 
®r«rar ^ m r  t o * t t  f a  *m r ^ q r r  a r o r  
t o  i qgrr f a ^  3r*rnrr fa n  ? 
* rto to  *rfor tft 3$ p  t  f̂rsfr % * t o  
w  snrtar sftfa srfa: arffar fc, t f tT % 
t o  ft T O t I  %  fa*rr?r tft
^ r̂rsrT * ? t o  ^-rr f  * m  s ^ t o  
w*r tm rfi in s*t r̂nn <tt

Sf? ^  $  | 3TTT rr»rr **ri ?  '  
t o  m ?  * r* to  t  f a  f a r o  *n 
m  wt ^  fasret * rrto  afrr 
w? ¥ t* rr  T r'm fiT ^  ^  ^  f̂t f̂r 
^ r f^ r , j*t> 3rr<? irT?ft ^ b n r  tf tftR  t t%  
tfspw»Rf*r5T! v r  a rm w m rw ^ T ^ in r  

*<f»r^r v r  ^ r r  f t  -srw i

T«(fV ?T^ ^  , -g-fl

m  * ^  ^  f r  1 1  f t ^  f?pft 

arm *z ^  w^f «ft ?flr^
f « r f w  % *rro% « t t o  % 5̂  if  1

%* VZT W  * * T * t  % VTTT?T i f  *f»T®Rrr 
■35Tm  i  ^  5T jt  WTfTT I  1 % f ^ 5T 
^  w  t o *  ^  v f f  ^  w  |n r

^ - m t ? a f t r a m  
351% |  tft ^  fm?rr % fa  w r r f t  
w h r f t  v t ^ r  «fsw v t  ^ 1% t
’t w r  % th %  ^  ^nrnr ^»ft?rr ftr^rr^ 
% KWr k  I tnp fffft ^ r t
^ r  ^TSfnft arfem fm rt sh tt 
530% f , an% ^ftrrt % s m  -3*

^rm fv*rr t o t  ft \ f ^  
3ffsvrh?ft art jftfT % f^rtar jt  v m  

^  m  % 5f«cr Twm 7 
v t  vft ^ f t  t

?ft 5 tt srf*rw *Ft %tm Jp- Jrsrr 4  
^ r  |tT »ft, t  iff TOcTT ^  f a  '3W 

t o  *sr w w r 3rt^ in rr % ?rprr 
$x?t* t f r  ^  rm r r f t  ?r?r z m  i r  
TO ST? ?TST 5WTTY mf^Tr sfrfsf̂ TT ¥  
d f ^ ’T r n r  *rr% 9t*ptt aPK irr^<rr 
m  m w  ?f#t ? w  t o  ^>r r r  
^ « r m  ^  m m  f  1 $  t p i t  f t  ^
^ t ? t  f  f a  2 6 » » F r ^ |w ^ r ^ T # f ;  
^  w k  * * ,  im  «fr f , T*rf?rrr
4  faar^r ^  t ^ t  «tt f a  r*r I
f a  f a r o  a?ft ^ fa rr ? rm  ^  f a ? r »
"Tfa^T f w f t  ^  apTT '*

^rrr apt f^ f r f  sprr t t

^?T fftrlT J  ’ ift !HT%7 fa^T AWT 
I  ^  5TR <*m t r ^ f j  f- ffTr r  ^  I  1 

i^ r rnjp^t «n irw^r I  t o  ?r q-?% 
sfrfainr 3rnft ^  *r 'm  ^  J  i 
*frfe «ffr ift ?rfr t o  ^ i tyr * m  ^  
w m  n  t o  #  % m z  t n A  v f t  *r>% 
f  5?V ira  srrr%^ t f r 4  «rr s frfam  % 
3rr«rrr q r  f w f t  <fr n rrm fa ^  J
fa  ^  5 4 *  t o  *r j *fr fa T O  

W * *  ^  f  i

if t sifr w  1 1  ^ i m f a
^  T O  <T* $*T ?T T O  ^  s f a  I j f a j

% f«nm t aft^ ?*r i?

i s  n  2 5  *rm % t o  i % t o  f a « R
v t  t o  xo ^  srfa « fm #  #  3t
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i ’r r
*w m  irfa h  fm  ? fa 7 1  f a
w  *rt f a s F r  tf t firaMV s r m t 1 i  
f a i m  v t  v*r% % a r ^ r  finrsft 
sft srrcfr £  a fk  ? $  v t  ^ r m  & fo  
rtf* *  w z  «r<? w vn ft i '  i %f*?r f*r=r
*TTf?T* f a f f #  % n>?R v f tW T
% fa *  »rnft 3|ftrerT3rf % f m
ftpT *T ?qr, trfft W*rT % f a *  T»T I
iprrt’ zftr  «n*t ^ t  t ? V t
W  5«T ^  sf$t | f *tj& fnre q- <TgT
t ,  *rt*r s*r t o  ?r *fhrft s  f a  ? *  *rr *?rt£
» r w  »rtt |  »rfa *r sfnrr
^nrm 3fK»ft % «FT$ iTrFT* ^  I T T f t  
J fW  *f« ^farerpr sfrt  *r?ft ?rc$ 
*r T i wrr vt^rgpr s fm  *r i
T * M  f r m  vft *«rraj ^  * r . ,
SPT t J, *w faffr w rm r «rT3R7
??r*fr i v  t f w - n  ft 3t«^f *rr #<rt $ m \  
e?r v  ?rt vrfar fa% *?? * n rf f t 
*r T t  > t h  srsrr % *T*«r s
s r * w  jf t  * f w r  s>Tsrr g  i

SHRI INDRAJIT GUPTA (Alipote) • 
Mi, Chairman, Sir, the resolution moved 
b> Mr. Limaye raises very many important 
issues which are vitally concerned with 
out economic development and the stand* 
ard of living of our people. My only ap-
prehension is that it raises too many issues 
which may Rive our very erudite Minister 
the opportunity to be equally vague and 
diffuse when he replies. Anyway. I think 
the essence of what Mr, Urnaye’s resolu-
tion tries to put forward is the question 
of the pricing policy of this Government, 
and I hope that the Minister also, when 
he replies, will try to explain to this House 
what exactly is the philo$pphy of the Gov-
ernment behind its pricing policy, whether 
it be the prices of agricultural commodi-
ties or industrial goods or the relative ra-
tio between the prices of the difffcrcat 
commodities and so on.

Sir. I m  wire that the Phroning Minister 
himsetf—I do not know whether he is 
******** to  * * m  it hi the H o m — i*

quite perturbed over the fact that the 
plans for which his Ministry and the Plan-
ning Commission are responsible, are in 
danger of being completely scuttled by this 
galloping inflation which has overtaken 
our economy. It is> impossible to plan 
anything even one year ahead now, even 
six months ahead—lei alone a  five year 
Plan—in the face of this unpredictable and 
unprecedented rate fif inflation which has 
now taken hold of the economy.

So. 1 would like to know ftom him 
whether the pricing policy—if there is such 
an overall pricing policy and I doubt it 
very much—but if there is such a tiling 
in the Government, whether it is meant 
fuither to stoke the fires of inflation or 
whether it is meant within some reasonable 
period of time to hav? a disinflationary im* 
pact on the economy. What exactly are 
thcv thinking  ̂ That is uhat I would like 
to knav*.

This resolution foituitously has come 
forward for discussion just at a time when 
a ic i\ inauspicious event has taken place 
a-, far as the people of this country ate 
concerned. I think Mr. Lima>e did no>! 
know himself that thts particular da} on 
which the ballot has favoured him to bring 
foiward this resolution would ptactiiuUv 
coincide with the Government of Indus 
decision to reverse its policy of nationalisa-
tion of the wholesale trade in wheat We 
are going to debate this. I am told. tn:re 
exhnusmeh next week perhaps, b-*. a s  
far a s  the impact on pricing policv i< con-
cerned, what e*actl> n» it going to msan,
I want to know The .taiement made heie 
b< the Minister of Agriculture ves’eidav 
was quite explicit m the sense, that it sa\s 
that under the new policy, the trade*> will 
be allowed to purchase any amowr of 
wheat the> like provided 50 per cewl if  
their purchase is handed over to the Go-
vernment and the remaining 50 per *.ent 
can be sold b> them at any prive thcv 
choose anvvt'heie in the country. Last 
yea> the procurement price was Rs ~5 per 
uuinial Man) people criticised that it was 
too low to act as on incentive for the 
farmer Munv persons were pleading that 
an increase even Rs * or 10 would help tci 
hring in larger quantities of foodgrains It 
w*s rejected bv the Government at the time* 
Now under the advice of their econom e

8, 1896 {SAKA)  Agr. Production 310
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e\pejts and also the pressure of the ma-
jority q{ Chief Ministers, they have de-
cided to fix the price at Rs. 105 per quin-
tal. The last year’s issue price of wheat 
to the consumers was Rs. 87 per quintal. 
In the open market it was selling at Rs.
2 30 per kilo. The Government itself is 
not going to purchase at the new price. 
It will be purchased by the traders and the 
p;ice permitted to them is Rs. 105 per 
quintal. That will mean that the issue 
rrice to the consumer will be between Rs.
1.25 and Rs. 1.30 per kilo, t do not know 
what the price will be in the open market. 
It will be Rs. 5 or 6- The \c i j  good senti-
ments which are expressed in Mr. I.ima>c’s 
Resolution presuppose something which 
unfortunately does not exibt. I mean a 
reut effective astern  of ph^ical controls 
which just do not e\isi in this country.

Vkhat is the machinery by which vou 
p rope m2 to ensure that 50 per cent of 
whiii purchased by the trader will come 
to the Government ? You have given them 
a blank chequc. P rac tica l to sell the 
bale nee of wheat at an* price they like. 
1 uggcst that the present policy is actually 
n<n being determined bj the Government 
at a!!. It is determined by the AH India 
FuodgMins Dealers’ Association before 
wh**m the Government bas surrendered in 
the most abject and shameful manner

A J'ar as the other foodgrains are con-
cerned, even last jeai when we weje faced 
wjth resistance from vested interests, who 
did net desire to part with levies ret teat 
bcprn even from last year. It was 
decided not to interfere with the wholesale 
nude in other foodjsrjins This is the bask 
i owmodity which determines the price of 
evei> thing else. Unless the price of the 
has,', foodgrarn is brought down substan-
tially or at least stabilised somewhere at 
wroe point it Is impossible to expect the 
puce of other commodities to come down 
oi stabilise. This is the determinant factor 
and in this respect the Government has 
nude clear in the last two or three days 
that they have given up this responsibility 
and surrendered to the pressures of the 
people who actually control the market. 
Therefore, what we are in for on this front 
is further spiralling of the price* and fur-
ther inflation with aft its consequent impact 
at? along the price line.

I am unable to understand this. They 
say that this is a planned economy; they 
say also that the price is fixed. They an-
nounce that this is the price; this should 
be the price; this is the controlled Brice. 
That way, we have known lot of pro-
nouncement's. But how are such an* 
nounced prices are going to be implement-
ed unless the Government has physical 
conhol. at least some amount of physical 
control, over the stocks of those commo-
dities ■» The prices are announced by the 
Government, but, stocks are held by some-
body else who have nothing to do with 
the Government. How are the price con-
trols to be implemented ? They have not 
been implemented and they will nevei be 
imp’cmented.

In the caj>e of edible oils, you fix the 
price. Edible oils are not in the Govern- 
inent’s possession; stocks are not with 
them; stocks arc with somebody else. We 
sa* what happened in Gujarat. Wc *ee 
the condition of the edible oils market 
throughout the country today. But. lroni 
time to time, some prices are announced, 
lo t  example, Vanaspaii. Vanaspali prices 
aie sevtsed, I think, every month practi-
cally or eveiv six weeks. Some committee 
is there, which sits down and brcaus^ ot 
the Vanaspati produce!*’ claim that the 
cost of pioduction has gone up because ot 
the rise in the pnee of oils used in the 
manulactu'c of vanaspati, Government 
sanctions them a straight rise. But, the 
market ts controlled by certain big pio- 
ducers of whom—my friend over there 
just mentioned—the gfcrfog example is 
Hindustan Lever Company, The Hindus-
tan l.evei Company is after all only a branch 
or an off shoot of a bis internal ional 
company—1 do not know what call them 
a multi-national concern—Unilever whose 
operations in India are only a fraction ot 
their global operations. Nevertheless, it is 
an off-ihoot of the big international con-
cern, Unilever. This concern in India is 
being allowed to go into so many types of 
activities. It is the biggest single producer 
of dalda and vanaspati in this country. 
Why can't their stocks be taken over ? 
Nobody a  asking them to K&e their 
stocks without paying then  anythin* tor it. 
Calculate the price, reasonable prim tfcftt 
they should get, take over their stocks tad4 .  w * . ,  .
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distribute them through your public dis-
tribution system. Why can't it be donf !
What is the difficulty ? Mr. Dhar muht ex-
plain to us. Why can’t the* commodities, 
whether it is coarse cloth or any othei 
commodity, be taken over?

In regard to coarse cloth, we just now 
heard an announcement by the Ministry 
of C ommerce that they have decided to 
give a 30% increase in priceto the textile 
mill-owners provided they raise the total 
output of coarse cloth from 400 million 
metres to 800 million metres. But, I 
want to know, first of all, you have no 
machinery to enforce any of these things,
■We know, in the past, these mill-uwncrs 
were quite willing to pay the penalities, 
which were prescribed, if any particular 
mill manufactured less than the prescribed 
quantity of cloth. They were subjected to 
a fine or penalty. They wens quite pre-
pared rather to pay the penalty than to 
manufacture the coarse cloth because it 
doe, not pay (hem it does not *v« them 
the rate of profit which they want They 
would prefer to divert the productive capa-
city to the fine and superfine varieties of 
cloth which give them roaring profits. Be-
cause that gives them so m u ch  profit, they 
can afford to pay the penalty to the Gov-
ernment for not having produced coarse 
cloth which the ordinary masses of our 
country, particularly in the countryside, tbe 
rural population, require. How are you 
going to ensure that this same thing will 
^ h a p p e n * ™ ?  Over 
this 30% rise has been ensured to the tex 
tile mills in the state sector, which have 
not been planfully taken over by the 
Government More or less, they have come 
and fallen on the shoulders of the Govern-
ment in tbe shape of what are known as 
nick mills or uneconomic mills or wills 
which have closed down. Government took 
them over, these hundred and odd mills, 
which are under the National Textile Cor-
poration, and they provided a base, though 
an inadequate base, for the Government to 
see that production of coarse and medium 
varieties of doth is realty maximised at 
least in this sector. B ut, w hy can t this be 
distributed through the public distribution 
system ? Must it disappear into the block-
m arks? Must consumers always be told 
that it it not available unless they are 
willing to pay a premium under the 
counter. ’Why ?

Then. Sir. same thing happens m 
ragard to sugar. I do not want to talk. 
about this. Enough has been said here.

About kerosene. Kerosene is a petro-
leum by-product. Some quantity we ate 
importing trom the Soviet Union and so 
on and res! is being produced in our own 
refineries, whether they are public sector 
tefmerus or refineries of foreign oil com-
panies* in thi& country. The source of 
production is limited and easily identifi-
able. Why can’t the s>tocks of kerosene be 
distributed through the public distribution 
system, instead of being handed o\ei to 
dealers who are charging a premium for 
every litre. If things go on as at prevent,
1 can assure Mr. Dhar that not a single 
drop of kerosene will be available any-
where, because the total quota of kerosene 
pioduction has been cut down b\ the 
Petroleum Mmistrv in order to provide 
larger quantities of furnace oil. diesel, 
etc. Proportionately the total production 
of kerosene has been reduced. Tbe quota 
for different States has been reduced. 
Even this reduced amount of kerosene 
has to be made available to the consum-
ing public through certain dealers and not 
through an) public distribution system t 
Why? Why do >ou give scope ta the 
people to indulge in profiteering, hoarding, 
blackqjarketing etc. **

Regarding procurement of foodjfrains, 
it sounds like a stale joke after the Food 
Minister Is statement ycstorda} that we 
are practically giving up the tvhofe&ale 
takeover. Without procurement of the 
minimum amount required at least to 
maintain the public distribution 'V*tem 
and save it from collapse and uabout 
takeover either of production or of tbe 
stocks of those industrial goods which are 
consumer necessities and distributing all 
of them through a public distribution 
system, I do not understand how there 
is an\ hope of holding the pricc-h<w in 
this countn.

I hi* discuswon ha*, come at a very 
auspicious time. Vesteidav decided 
to gise up procurement practical and 
on Monday Mr. Dhar is going to launch 
the fifth plan. Ra^ jute is mentioned 
here. Rs. 15*? per quintal »as the sup-
port price announced here by the Govern-
ment of India. It is not the price *hicb
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would be paid to the primary cultivator 
but tbe price of raw jute at, the mill 
gates at Calcutta. The derivative price 
which is deduced from this is what the 
cultivator* is actually supposed to get. I 
think Rs. 157 per quintal works out to 
Rs. 53 a maund at Calcutta. But actu-
ally the cultivator in the villages has been 
selling the raw jute this year at Rs. 30 and 
Rs. 35 a maund. If you go round the 
countryside in West Bengal, it is common 
iaHv that in the next jute reason, the culti-
vator has already made up his mind to 
plant paddy and not raw jute, because he 
has suffered very heavily this year, due to 
this bogus pricing pohc\ which exists only 
on paper. I do not know what the whole 
machinery of the Jute Commissioner sitt-
ing m Calcutta >\s doing. The less said 
about the Jute Corporation, the better.
It has totally failed It is a miserable 
organisation unable to set up purchasing; 
producing agencies, unable to ^purchase, 

stock and transport jute. It it not able 
to produce even a ripple in the raw jute 
market.

\s  a result of this pricing, which has 
remained entirely on paper, the raw jute 
cultivators have suffered drastic losses, 
and they are saying that from next sea-
son they will not pl«*nt jute Why should 
they ? It is more profitable to plant 
paddy. The result is going to be next 
yeaj there will be a shortage of raw jute, 
the puces of raw jute will go up, the 
mfc milJow'ners will take advantage of it 
to say that their cost of production has 
gone up and, therefore, the export duties 
which have been imposed on sacking and 
hesbdin will hove to be removed, the pro-
duction must be restricted etc. and so we 
go round and round this v iciou*. circle 
Then retrenchment will take place and
Wages will be cut We have seen it during 
the last few years

T a s tly . there is the question of the re-
lation of the bank credit policy to the 
pricing policy. I presume thut different 
aspects of this should be part of one in-
tegrated policy. I do not think the Gov-
ernment deals with this in an integrated 
way. The different Ministries deal with 
different aspects of it in a compartmenta-
lised way and so no overall integrated

pricing policy, as an instrument of plann-
ing, can emerge.

It is being admitted by the Reserve 
Bank of India that a bulk of the bank 
credit is still being utilized (or building 
up of inventories. What does it mean? 
It is only the use of polite language. I  
can quote from the report to show that 
a bulk of it is going to the commercial 
sector and is being used, not for produc-
tive purposes but for building up inven-
tories, which is another polite way of say- 
inja that stocks are being cornered, stocks 
are being hoarded for speculative purpos-
es, which leads to further price rise and 
further inflation.

So, I would say that the pricing policy 
is the hub of the question and none of 
the good things which Shri Madhu Umaye 
likes to have done by virtue of this Reso-
lution can, in my opinion, be done unless 
the pricing policy of the Government is 
totally revetted, of which I have very little 
hope, and unless they take steps to actu-
ally get physical possession of stocks of 
foodgrains And essential commodities and 
see that they are distributed through the 
public distribution system at fixed pi ices. 
Without that there is no way of overcom-
ing this crisis. I am afraid the Govern-
ment seems to be letting down the coun-
try on that score

MR, CHAIRMAN : Before I call the 
next speaker, I want to inform the House 
that at about 6.10 the hon. Finance Minis* 
ter will make a statement on the recom-
mendations of the Third Pay Commis-
sion in respect of Class I Officers. After 
that the Minister of Education will make 
a statement on the proposed pay scales 
of university and college teachers.

SHRI B1SWANARAYAN SHASTRI 
( Lakhimpur> : Mr. Chairman, there is no 
disagreement on the broad outlines and 
the principles of the motion moved by 
Shri Madhu Umaye. But this motion re-
lates not only to agricultural pricing but 
to industrial policy and the distribution 
system and the overall etK^economic 
structure of our society. To my mind, 
such big thing* cannot l»e done by a simple 
Resolution. However, this motion provid-
es us an opportunity to discttM tbe matter



and fx u s attention on the primary issues 
that are before the country today.

Before going into the details as eritr 
merated under the six different beads, I 
would like to say something about the 
prices of agricultural products. It is 
stated that the prices of articles of common 
consumption should be one and a half times 
the cost of production. I would say that it 
should be much less. There should be only 
marginal profits, giving allowance for tram- 
rnirt and other charges. There should not be 
any highei profit. Such a rigid formula 
should not be there.

( Kt m iins

The hon. Members who pieceded me 
h«vc spoken about the cotton imported 
from outside. 1 *ist year, theie wa.s a levy 
of 40 per cent on imported long-staple 
cotton. Th»s cseuted a condition for rais-
ing the price of good quality cotton which 
K produced in certain parts of our coun-
try I am to ld-1  have not got authen-
tic figures- -that the Cotton Corporations 
foinMrj bv the Government of India 
und the Government of M.»hdr.kshtrn made 
ji pood profit out ol it. The) sold cotton 
!■> textile mill-owncrs nl a higher price 
ami the textde mill-owners made a good 
ptoht on the plea that thev purchased 
totton at a higher price.

Today, we just now heard the Deputy 
Mirmtcr ot Commerce making an an-
nouncement that there will be 800 million 
mctiet of standard cloth produced by the 
textile mills. What is this quantity as 
comp.tred to the vast population of our 
count* y ? We have got 55 crores of 
people. Leaving half a crore of people 
who may be considered as affluent peo-
ple, 54* crores of people arc not affluent. 
H we tlo some aiithcmatical work, it 
will be seen that only 4  meters of cloth 
per head will be available to the people. 
Is this a good proposition ? I wonder why 
there cannot be a rigid rule, a restriction, 
that no mill will be allowed to produce 
line and super-fine varieties of cloth. 
Why cannot there be standardisation that 
only two or three varieties of cloth will 
be produced by the textile mills, 300 to 
400 of them* in the country?
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I have seen that those textile mills who* 
produce certain quantity of standard cloth 
and release ai a cheaper rate are allow-
ed to sell fine and super-fine varieties of 
cloth at any price. There is no price 
control. According to the present policy, 
it is stated that there is a voluntary con-
trol. It is everybody’s knowledge how 
voiuntaty control works. They make en-
ormous profit to the tune of 300 to 400> 
times and even more than that. There-
fore, if you want to bring* satisfaction and 
equitable distribution of cloth to the 
people, there should be a complete ban 
on the production of this type of cloth. 
Only tor export purposes, such cloth can 
he produced. It should not be allowed to 
be sold m the country. Then only, it 
will help the people. It will help curbing 
corruption also.

So far as jute is concerned, it has been 
said by my hon. friend, Shri Indrajit 
Gupta, that the price of jute purchased by 
the Jute Corporation of India at Calcutta 
is Rs. 157 per quintal. From my know-
ledge, 1 can say that the price of jute that 
is sold in Assam is less than about Rs. 
100 per quintal. There is already a gap 
between the Calcutta price which is given 
h\ *he lute Corporation of India and 
Assam bottom

The Jute Corporation of India do not 
have their offices at the village level. They 
have got some offices in certain places. 
Tbe Corporation allows the traders to 
purchase jute at any price from the 
growers and, later on, they purchase jute 
Irom those traders giving them Assam 
bottom price. Therefore, bv establish-
ing the Jute Corporation of India, the 
farmers and thc glowers of jute are not 
benefited. Onlv some persons employed 
in the Jute Corporation of India are 
benefited. The traders who deal in jute, 
in rural areas, arc benefited.

Therefore, if you realty want (hat 
farmers and growers should be benefited* 
instead of price support schemc. there 
should actually be a purchasing organisa-
tion which should purchase the entire 
quantity in certain regions at a certain 
price fixed bv the Government for that 
commodity. Then only the growers will 
be benefited. Then only their purchasing
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capacity to purchase the commodities 
which are required for their household 
affairs wilt increase.

So far as electricity and fertilisers are 
concerned, some of the States are well- 
placed. But States like Assam and other 
States of the eastern region have no irri-
gation facilities, have less electricity and 
have no regular supply of fertilisers. It 
has been suggested in the Resolution that 
electricity should be supplied to the farm-
ers who have holding of ten-acre and less 
at the rate of ten paise per un it But 
I am of the opinion that ten acres consti-
tute a high holding because in my State 
the maximum holding is 16 acres; nobody 
is allowed to have more than 16 acres 
of land in his name. Therefore, the figure 
should have been much lower. Again X 
consider ten paise to be on the high side 
because there a rt certain industries and 
big industrial houses which get electricity 
at two or three paise per unit.

I do not want to make a long speech 
But I  would like to point out that what 
is needed at this hour is that the essen-
tial commodities, articles of common con-
sumption, should be made available to the 
people of the country at reasonable prices. 
For that purpose, our Fifth Five-Year 
Plan should be re-oriented. It should 
be production-oriented, because unless 
production is increased, people cannot get 
things at reasonable prices; if there is no 
production, there can be no distribution 
at reasonable prices Then, along with 
production, we must aim at social justice. 
That should also be borne in mind.

I would like to say that the main draw-
back lies in tbe distribution machinery, 
the administrative machinery^ which is 
presided over by rotten bureaucrats. Due 
to the bureaucratic approach to the prob-
lem. the benefit does not reach the poor 
people, the common people, for whom it 
is intended. For instance, the take-over 
of the wholesale trade in wheat. It was 
a good policy; except for a few vested 
interests, nobody opposed it, but due to 
the bureaucratic machinery, due to the 
inefficient distribution machinery, that 
policy was not fully successful or that 
policy did not work as was expected.

Therefore, that policy had to be reviewed 
and a  revised policy had to be adopted. 
It only points out that unless bureaucracy 
improves itself, unless there is increase »n 
efficiency, however good a policy may be, 
nothing can be achieved.

With these words, I thank hon. Member, 
Shri Madhu Limaye, for having moved 
this Resolution.

MR. CHAIRMAN • The time allotted 
for this Resolution b> the Business Ad-
visory Committee was two hours. We 
have already exhausted that time . . . .  .

SHRI K. RAGHU RAM MAH Since 
there are a number of members who wish 
to speak on this Resolution, the time may 
please be extended b> two hours and the 
discussion may be tcsumed on the next 
non-official Resolution da\.

SHRI B. K. DASCHOWDHL'RY 
(Cooch-Behar) ; I would hke to point 
out one thing. It is the convention ot 
this House. Those Members who have 
given their amendments should be called 
first. It is the convention. I have seen 
it in the last sitting also.

MR. CHAIRMAN : I don't think so. 
At least os far as I know there is no con-
vention that those who have tabled amend-
ments should be called first

Now, is it the pleasure of the House 
that we should extend the time for this 
Resolution by two hours?

SOME HON. MEMBERS : Ye*.

MR. CHAIRM AN: We will continue 
this on the next day.

^  PTfT fa r f tl  ^  
s r r  t $t  $  ffcr srfa- t o  srnrftr

m Tf |  8r*B?T 11 amr ft and 
* £  fr w r  fanrr i

MR. CHAIRMAN; J don’t think on 
any previous occasion we had postponed 
the Private Members* Business. ! Itave 

asked for tbe decision of (be House. Shri 
R. R. Sharma.
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»njta*r.....
MIL C H A K M A N : Y<m can continue 

«• the next day when this bminres comet 
HP for discussion; the next day of this 
discusaknu for which time Im been a -

Now, tbe bon. Finance Minister.

* 12.12 H n.
STATEMENT RE. GOVERNMENT DE-
CISIONS ON THE RECOMMENDA- 
nONS OF THE THIRD PAY COM-
MISSION IN RESPECT. OF GLASS I 

OFFICERS

THI MINISTER Of* FINANCE 
(SHRI YESHWANTR \ 0  CHAV AN)
Mr. Speakej, Sir, with your permission,
Sir, X rise to make a statement on the 
<leci&ion& tajkrn by Government on the 
sccommendations of tbe Third Central 
Pay Commission relating to Class I Cent- 
i a! Service* and posts and the All-India 
Services.

As the Home is aware, the Comma- 
moo had submitted »  final Report to 
the Government on 31st March, 1973 and 
the Government announced its decisions 
on the recommendations relating to em-
ployes in Classes II, HI and IV in Octo-
ber last. Government have now given 
doe consideration to the recommenda-
tions relating to Class I Central Services 
and the Alt India Services keeping in 
view alto the demands which have been 
made for making deviation!! Therefrom, 
and have come to the conclusion that 
because of several factors, particularly 
the present economic situation and the 
nspercaasions oa various Services, it is 
sot possible to make any materia) chances, 
except a few marginal adjustments, in the 
recommendations relating to any particular 
service or category. Government have 
accordingly decided to accept broadly the 
rooornmendattoaa of the Comnwaton re-
lating to the pay scales of Central Class 
f Services. Cadm and poets, subject to 
the following modifications

<i) In regard to the ***** **le for 
the Central Servieea, the Commis- 
•foa hat rooomsaendod a lower

starting t>av of Rs. 1050/* for 
some Engineering Services as «Im> 
for Specialist Services like the 
Health Service, Economic Service, 
and the non-technical Services. In 
view of the existing senior scale of 
all these Services being tbe same 
at (present and the administrative 
problems which would arise if two 
different minima as recommended 
by the Commission were to be ac-
cepted, Government has decided 
that the minimum of the senior 
scale of such Central Class 1 Ser-
vices shall also be Rs. 1100/-.

(2 ) The period of restriction on the 
length of service for drawal of in-
crements in the Junior Administra-
tive Grade recommended by the 
Cummra’on shall be removed.

(3 )  While the specific recommendations 
of the Commission for provision 
of d selection grade in certain Ser-
vices shall be implemented, the 
principle of providing such a grade 
m \a  i'>u C ! ^  I bervices ha* 
also been accepted, and the strength
oi tvs, ftiadc in c-ich Scrvice/_adre 
shall be determined after detailed 
examination review of the cadre 
Mjucuxrc. promotion prospects eti. 
in that Service/cadre.

(4) After considering the number and 
responsibilities of the posts of 
Heads of Departments in the Senior 
Administrative Grade, Government 
have accepted the recommendations 
of the Commission that the num-
ber of po ts m the scale of Rs 
2500 2750 may be raised to one 
half.

(5 ) The Cadre Review Committee will 
be requested to review oa  priority 
basis the cadte “Jrength of the 
Central Services in order to im-
prove, wherever necessary, the pro-
motion prospects m various 
Services.

Government have also decided that « -  
commendations relating to the All India 
Services too shall be accepted except that 
tn the case of IAS there shall be no 
increase in the ctmngth of the selection
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grade. In the case of I.P.S., the scmor 
scale shall be Rs. 1200-1700 instead of 
Rs. 1100-1600 recommended by the 
Commissioa, and the selection grade shall 
be at Rs. 1800 instead of Rs. 1650-1800 
recommended by the Commission. The 
repommendations relating to the Senior 
■Scale of the Indian Forest Service have
also been accepted. The question vt'he- 
tlier the selection grade in this Service
should be above the level of Deputy
Conservator or of that of the Conservator
will be examined further in the light of
the suggestions made by the State Govem- 
ments, and decisions regarding the selec-
tion grade and the grade for Conserva-
tor will be taken thereafter.

While accepting the recommendations 
regarding grant of special pay to officers 
in the Central Class I Services when post-
ed to Headquarters Organisations of their 
Services, and for rationalisation of the 
special pay on posts in the field, Govern-
ment have also accepted the principle of 
grant of special pay to officers of techni-
cal Services for work of an arduous nature 
or requiring specialist qualifications and 
erpertise other than essential qualifications. 
In regard to the recommendations relat-
ing to grant of special pay to the I 
necessary action shall be taken to reduce 
the ceiling on the number of posts which 
may be eligible for the grant of special 
pay to 5 0 % . Government, however, in- 
lends to undertake a comprehensive review 
of the system of special pays and the 
posts to which such pays should be attach-
ed. Decisions on the recommendations 
rdating to the grant of non-practising al-
lowances to medical personnel shall be an- 
lounced later.

Government have also decided that offi-
cers belonging to various Central Services 
will be eligible for appointment in th<
Central Secretariat

So far as the recommendations of the 
ComnuMton relating to fixation of p*y. 
tn in t of allowance, retirement benefit*, 
dale of effect etc. are concerned. Govern-
ment have broadly accepted the recom- 
moodations after extending, wherever

!ipplic*ble, to Q ass I and All India Service*
oiTlcers also the improvement* which

have been provided to employees in 
Oasses II to IV.

In .view of the present financial posi-
tion, Government hope that O ass I  aod 
All India Service Officers will make a 
special deposit of the net amount of the 
arrears which they receive on accoont of 
these decisions for the period from 1-1-1973 
to 31-12-1973 in their Provident Fund. 
The deposits so made in the Contributory 
Provident Fund will, however, not be 
eligible for corresponding contributions 
from GovemmenL

SHS.1 DINEN BHATTACHARYYA 
(Serampore) ; But. what has happened to 
the parity f

^ T?: 3TTii^
^  ^  ^  ^  ’ThT ^

qfrzt ^  3nf o 
n ....

MR. CHAIRMAN : Mr. Limiye, after 
the statemoit, questions are not permitted. 
I..et us not do that.

Now, the hon. Minister of Edocation, 
Prof. Nurul Hasan.

18.20 Hrs.

STATEMENT RE. REVISION OF PAY 
SCALES OF UNIVERSITY AND CX>L- 

LEGE TEACHERS

THE MINISTER OF EDUCATICHS, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN) : Sir, I  beg 
to inform the House that on the recom-
mendation of the University Grants Oom 
mission, it has been decided to approve 
the revision of the i>ay scales of Uhiver- 
sity and collefe teachers. Tbe approved 
revised scales are as follows :

UnlvertMet

700— 40—1100—50-

1 2 0 0 -5 0 -3 0 0 —60—

I-octursr—Rs.
1600.

Reader—Ri.
1900.

Professor—Ra. 1500—<0—1800— 100— 
2000-125/2-2500.

Professor of Enuneac«— R». JOOO
(aw d ).

r

V
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Colleges (Post-graduate ani 
Under-graduate)

I>en»oostrator/Tutor (Existing Lncum- 
beats)—Rs. 500—20—700—25—
900.

Lectarer—Ra. 700—40— 1100—50—
1300—Assessment—50— 1600.

Principal— (i)  Rs. 
60-1900.

1200—50— 1300—

(ii) Rs. 1500—60— 1800— 100—2000 
-125/2-2500.

Members of the academic staff in India 
InstJtnle# of Technology and other auto-
nomow organisations maintained by the 
C'ontral Government, who are presently 
in receipt of pay on the University Grant* 
Cooimission scales, will also be entitled to 
the reriicd pay scales now approved.

The question of providing selection 
grade, if any, in the colleges of Delhi 
Uorrefsity. and of the revision of the pay 
sciiei of librarians and physical instruc-
tor*. will be considered by Government 
on receipt of the recommendations of the 
IJniTersity Grants Commission, which are 
awaited.

In tl»e case of the State Universities 
jjnd colleses, Government of Indi« will

live special assistance to the State G o reo - 
ments for adopting the revised scale* with 
effect from January 1, 1973, the date from 
which the recommendations of the n u n l  
Central Pay Commission are being imple-
mented. The assistance from tho Centre 
will be given to the State Goveraments 
for a period of five years in respect of 
80 per cent of the additional cost for 
posts in existence on January 1, 1973, on 
the State Government's assurance that, at 
the end of the five-year period, they will 
take' over the entire respousibilitr for 
maintaining the revised scale* withovt 
ther Central assistance.

18. 23 Hri.
BUSINESS ADVISORY C OMMITTEH

F o r t t h t h  R e p o r t  ,

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI K. R \O H U  
RAMAIAH) : Sir, I be* to present tfc* 
Fortieth Report of the Businen \dWfory 
Committee.

18. 23 Hrs.

[The Lok Sahha then adjourned till 
Eleven of the Clock on Tuesday, A ^ l  2, 
1974 Chaitra 12, 1896
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